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LOK SABHA DEBATES 

LOK SABHA 

T11e.1day, .Harcf1.:, l!l.\i/Ph11/g11w t·! 
/!II/\ { Sllhlf· 

·-----
llir! /,n/, Suhlw m<'I at Elne11 nf the Cloe/,. 

[MR. Df PUTY SPEAKER in tire C/rair] 

ORAL ANSWERS TO QUfSTIONS 

[English J · 

Consumt'r Council:-. 

.85. PROF. MAOHU DANDAVATE: 
\\ill the Minister or FOOD AND CIVIL 
SUPPLIES be pleased to statc ; 

(a) whether cons1.1mcr 1.:oum:ils and 
· \arious other bodies to be constituted under 

the Comumcr Protection A1.'t haw been set 
up; a11d 

(h) if' so. whether organisations working 
for the interests of consumers have b~en 
given represcnta.tio11 on these hodics '! ... 

fHE MINISTER OF STATE IN THE 
MINISTRY OF FOOD . AND CJVlL 
SUPPLIES (SHR:I GHULAM NA01 AZAD); 
1:1) Consumer Protection Councils •ind 
Rcdressal Forums h•ne to he set up by the 
Cen1 ra I and Sta 1·c Goverrnncn t~ according to 
the pnl\' isions of the Consumer Pro1ection 
Act, 1986. Rules pertaining to such of the 
p.rm isiom i.iS relate t<? tJ1e respon.sibiJit)I of 
the Ccntrnl Gqvernmerit hmc been framed 
and w'ill be notii~ed soon. Draft of the; 
guidelines anu model rules luwe be(!ll cir-
culated to the S1alc Governments in. respect 
<lf their area of responsibility. Other 
ad111i11is trath·e •1ction has abo to he taken to 
cnsun:: that the institutions envisage'(! in the 
At:t are set up at t,,c earliest. 

(b) Su(.·h organisations will be ghcn 
n:pn.::scn1at ion on the Comun1er Protet: ti on 
Cou1Kils. as :rnd \\·hen they are set Lip. 

• PROF. MADHlJ DANDAVATE: 
Mr. Dep1.ity-Speaker .. Sir. this Bill was; 
passed in this House on 9th December 1986, 
and if J mistake not., today it is 3rd March 
1987. Already it has been admitted ~Y the 
hon. Minister that rules pertaining to such 
of the provisions as relate to the responsi-
bility of the Central_ Government have been 
framed and will he notified soon. 

Our rules as \veil as . Practice ,and Proce-
dure of Parliament state very clearly that 
afler the. rules are framed, they should be 
laid on the Table Qf both the House of 
Parliament as soon as possible. l do not 
know how you lake the meaning of the 
words 'as soon as possible'. You have 
evolved your own vocabulary and ·il'/terpre-
tation of word~. 

On the last day of the last Session. this 
. Bill was P•1ssed and you say that already the 

rules and regulation~ huvc been framed and 
these \\ill be notified so011. 

So, as yet the notif:c.:ations have to be 
mack and they are to t;>c laid on the Table 
of the House. First, let me know when arc 
you 1.ikely to lay these rules and n;gulation!> 
on ihe Table of fhe House. 

THE· MJNISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
Ol· FOOD AND CIVIL SUPPLIES (SHRI 
H.K. L. BHAGAT): I would respectfully 
suhm it for the information of thi.: ·hon. 
Member 1Irn t the ru lcs wi 11 he Ju id on the 
Tahlc of the House. \\·hen we s:ty 'fra1'ned", 
th•1t me;ins. V.·c han: to prepurc the rules and 
they have to be vetted hy the. Lflw Ministry. 

'The Law M{nisll'y also \etled them, and we 
will c.:ertainly lay them on the Table of the 
Hcrn~c as_soon as possible. I do not mean. 
only_ at the 'f<lg end or the Session. No. 
We shall t_ry to lay the rules us early as 
possible during this .Se~sion it~clL And if J 
might tell the hon. Member that we have 
done it within two months time- it may 
perh~1ps be a record-·we went into the rules 
immcd_iatcly. almost when we passed the 
Bill, <111d J :im SlJre that it' not today, 
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tomorrow he is going 11.1 appreciate u~ as all 
other consumer organif>a.tions did includi1~g 
his wife. 

PROF. MAOHU DANDAYATE : Sir. 
have full confidence in thl.' Minister 'that 

he is efficient and he will luy the rules. But 
because I found that we sat for one .Jegisla-' 
tion up to midnight and anti-terrorism rules· 
were not laid for about 19 months, that is 
why. J had a doubt in my mind. 

SHRl H. K. L. BHAGAT You depend 
on my assurance. 

PROF.·MADHU DANDAVATE: That 
is right. I deperHl more on your clllciency. 
l um glad ahout that. 

The nc.\t question 1s, once the Bill is 
passed, once you {:Cl the assent. the rules are 
laid on the Table of the House. 

-h11crr11ptio11.1· 1 

C'a n I ca lch your 1.·a r. Sir ·~ 

good spirit ! 
:;ny. 111 a 

MR. DEPUTY-SP!-=AKER : Even if l 
do 1101 look at you, I always hear the 
Mem her. My ear is a !ways tow<i rd~ you. 

PROF. MADHU DANDAVATE : They 
said that after the councils \'"ill be duly 
constituted.' representation will be given to 
various org~rnisation~. So. it is Yery ckar 
that so far the J\'i"HCsentation ha" not been 
given because the c~)llncils have not been 
duly constitu.ted. Bµt I would like to know 
from the Minio;1cr is he aware uf the fact thut 
there arc a number or Wdmen urganio,;alions 
which arc running the c01humc-r organisation~ 
ani.J st1mc of them a re also effectively nnd 
ctticicntly .:1'l1duding the tc.,.ting Jahoraturics 
:.md · they h<ivt: a~kcd the G<.ivernmcnt to 
give them the Jina11L·i;il a .. sistnnce "? If 1he· 
whole infra-SIJ"ll~'IUre or the COLIJ1C:il itself is 
not :t\';tilahlc. then 11a1urally. the ;1ssistance 
will 1w1 be availahlt: .. Will he assure m that 
at least by the end of the 1inancial ycur. those 
pent.ling ca~es will he dealt with and necessary 
Ii nan..:ia I a~~is1a11cc wi II he giH'll bcc;1ust" they 
will bi; nccJing testing labnratories which 
will be u~d"ul for ihe implementation of the 
Act which ynu have for11111:1tcly framed and 
which I h:ivc l"u lly:-supportcd "' 

SHRI H. K. L. IlHAGA T : As f\>I' the 
information or the hon. Member. it is not 
thaL nt the Centre. consumer advisory 
Jouncil has not been existing for a long 
time. It exists and it has been meeting 
regularly. Some reprcscnta lives Df some 
organisations are also members of that 
council. After this Act. it has got the statu-
tory recognition. Some of them \'l<h.o n re 
c.:onsidercd as suitable wi II be irn.:luued in 
the counci I. 

As far as the question of giving financial 
he-Ip to some ,organisations is concerned. the 
Ministry has been for sometime giving some 
help to some of them. Now the question 
which we are coi1sidering is whether actually 
we want an absolutely independent grassro"ot 
movement to grnw hy the people undiluted 
by 1hc Government, undiluted by lhe 
Government interference and so on. 

PROF. MADHU DANDAVATE You 
arc not attending to every g1assroot. 

SHRI H.K.L. BHAGAT: Please 
listen to me. We have conliclcncc in the 
people or India that they \\ill certainly 
de,·elop an organisation nf that kind. But 
whether we should give help or not. that is 
a matter under consideration. 

l>ROF. MADHU DANDAVATE: Sir. 
he has now admitted !hat he has already 
given the representation. But there arc n 
number of genuine organisations which arc 
aln;ady "riting to ylrn. You have not 
given them representation. They say. "'\\"e 
arc conducting testing laboratories··. and -the 
papers have commended that they are doi11g 
good \\'Ork. Even then. no 1inan~·ia I as~is­
t;;incc is coming. 

SH RI 1-f. K. L. B HAC,A T : We ·under-
qantl the COJh.:crn or lhe hon. Members for 
these organisations: so am I. And so111c uf 
thcm have done really good work. The 
question in principle is .. whether financial 
hcl11 should be given or nut. \\'care consi-
dering this matter. -We have been earlier 
helping some of them. 

PROF.' MAOHU D/\NDAVATE: They 
arc women organisations; have some soft 
corner for them. 

MR. DEPUTY-SPEAKER · Why .are 
you a'>king soft corner on Jy f~r women '! 
What about men '! 
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SHRI H. K. L. BHAGAT; We very 
rightly appreciate your point and we belihe 
that women are better crusader for the cause 
of. the consumers. That· is why. in this 
whole Act, in every Tribunal. a woman has 
been compulsorily made a member. So we 
do know that it is the lady who knows the 
pinch of the kitchen more th.an anybody else. 

[ Tra11slatio11] 

SHRJ MOOL CHAND DAGA: 
Mr. Deputy Speaker. Sir. ·the. Consumer 
Protection Act was passed on 9th December, 
1986. As all these rules have been framed 
to protect the consumers. would it not have 
been proper to pub Jish the draft .rules in the 
ncwspupers in order to invite the suggestions 
and objections from the· people'! I think 
that after 9th December, the rules should. 
have been publis~ed in the Gazette to elicit 
public opinion. It would have benefited the 
people a great deal. 

SHRI H. K. L. BHAGAT; Mr. Deputy 
Speaker. Sir. I want to submit that !here is 
no need to cl icit public opinion on the rules. 
We do not think it to l)e necessary. 
Scco.ndly, I want to submit for the informa-
tion of the hon. Member that almost all the 
consumer organisations of the country. the 
Trade and Commerce and Industries 
Cbcmber. almost all the lndian newspapers 
and maga,dncs have praised the consumer 
laws and have stated that progressive steps 
have been taken by us. 

The second point here is that our 
approach is that a II of us must work toge I her 
in 1he inter1::st of the consumers. trade and 
industries. The people from private trat.lc 
and indust rics slwuld also extend their co-
operation. 

l a bo want to say . that for roJ low ur 
<H.:tion. we have held a meeting in which all 
the Ministers of the State participated. We 
ha\ c told .the people belonging to the J>ubl ic 
Sector .. P riv~1 te Sector· and "the Cooperative 
Sector to set up their own consumer organi-
sations so that the pl·oblems of the peopli.: 
.:an be solve<l. 

[E11!{fisli]. · 
Social Rurdcn on Public Sector linits 

"8Cl. "i"SHR I BANWARI LAL 
J'UROHIT 
SHRI YASHWANTRAO 
GADAKH PATIL : Will the 

Minister of INDUSTRY be plea!'.ed to state : 

(a) whether the Department of Public 
Enterprises has asked the Bureau of Pub lie 
Enterprises (BPE) to work . out the social 
burden on each public sector unit as reported 
in the Hindustan Times dated 9 February, 
1987: 

(b) if so. the details thereof; and 

(c) the time by which the Bureau of 
Pub I ic Enterprises wi 11 submit- its report to 
Government '! 

THE MINISTER or -STATE IN THE 
DEPARTMENT OF PUBLI~ ENTER-
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY): 
(u) · No. Sir. 

(b) and (c) Do not ;:1rise. 

[ Tra11.l'lati011] 

SHRI BANWARI LAL PUROHIT:: 
Mr. Deputy Speaker, Sir, every Member of 
the House is worried about. the fact that 
our pub! ic sector undertakings are incurring 
huge losses. Is the press report about the 

~ social burden of public sector un'itS correct? 
Docs not the hon. Minister think it neces-
sary to ensure tha~ such losses due to social 
activities and social burden do not occur ·z 
Arc these rhe reasons or there are some 
other' reasons '? 

The senior officers of the pnb lie sector 
c11terpri~cs li1,1e lux,uriously. Their chambers 
are luxurious. The hon. Minister's Chamber 
is nothing <IS Compared ~.Q theirs. J WOUid 

therefore. I ike to know whether there is no 
o.:ontrol over their expenditure "! The hon. 
M inisler gets only one driver. one car and 
a limited salary. Your' power~ rcga rding 
exrcnditurc arc aJ<;o 1'Cslrictcd. Arc there 
any norms regarding the expenditures by the 
officers or the Public sector Units or do 
they spend as they like '? The.re is so much 
of ~urden on the~e undertakings on account 
of this wasteful expenditure. Their gucsl" 
houses are better furnished than even the 
GO\en1or·:s Houses in the States. I want the 
hon. Min is ter to apprise me in thjs 
regard. 

PROF. K.K. TEWARY; Mr. De put) 
Sreakcr. Sir, the qrn:stion a!-.ked by the hon. 
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Member does not ari~c from· the main 
question. His main queqion was about 
"-Ocial overheads. It is not that every Pub I ic 
Sector Undertaking is running at a loss. 
Som..: public sector undertakingi; arc earn h1g 
profit also. In 1935-8G more than Ro;;. 1100 
crores were earned as pro . l. 

SllRI GIRDHARI LAL VYAS : This 
\vas only hcca.usc of pcrr.olcum products. 

PROF. K.K. TEWAR Y : Whercwr we 
find that cxrenditure is not justilicd. we 
take action. I wait to inrorm the hon. 
Members that ·social overheads' Ct)uld be· 
defined as follows : 

[ [."11g/ i.1/1] 

··Expenditure on town~hip, maintenance 
of schools and educational facilities ; pro-
Yision of ;ned!\':il facilities over and above 
those vJhic:h are statutorily n:quircu. to be 
maintained hy the u111.krt.1king~; maintenance 
of dairy farn~s. veget<tblc farms etc. rro-
vi.;ion of subsidised transport ; subsidies in 
regard to social an<l cultur<t'T nctiyiLics.,. 

[Trw1.\lllfio11 j 

Expe[1diturc incurred on these items is 
termed as "Socia I overheads.' It is justilicd 
;.ibo. Hence, lhc e"pcnditure about which he 
has 1alked cannot be included under "ocia l 
ovcrh.:ads. \Vc an.~ tryi;1:,i our beq to curb 
wastcrul C\p!nditure and w-: are making an 
<lppraisal of the 11un1bcr Ol offices and the 

· e.xpci1diturc bdng incurn:d by th.:m. 
But th<! C\p;:nditure in r.:garJ 10 the items 
mentioned above under the -;oc ial ovt:rhcad-.; 
i-; juslii1ed. The ruhlic ~ector cannot think 
in terms of pro'.it alone umkr ·"ocial justic..:'. 
The social stafLI~ of the employees has 11.1 
be imrrovcd and for thnt n.:cr.:;1tion racili-
ties. lllcliical racilitie", hou~ing ra1::ilitic'> and 
subsidised !r;in-;pon racilitics have to he 
provided. 

SHRI H.\NWAR I LA.L PU ROH Ir 
Mr. Deputy Speaker. Sir. wh::it arc the 
priornie~ under the !;ocial lh'crheaJo,; '! The 
bungalnws for the otTicers of the public 

·undcrtuking..; a1t· conslructi:d r.rst hut no 
priority i-.; ~hown to the housing facilities 
for th..: workt·r... I-knee. I "ou Id I ike · Lo 
know from the M inisrcr \\'hethcr :1ny nrilHily 

has been. il:-..cd in regard .tll soci.1 l .:l'>p;,:ndi-
ture or is it taken for granted t!)a t whatever 
expenditure u1ldcr social activities i-.; incurred 
is essential and there is no need to audit 
it. My .QUl!Stion is that in the big public 
sector undcrtnkingS. in the matter of pro-
\'iding focilitic<;. ollici;:rs get the priority 
in stead of the labourers. who are not pn1-. 
vided an¥ facility. I would like to give th.: 
example l)f Western Coalfleld_s, Nagpur 
where a huge colony has hccn set up Tor 
the olficials but the labourers have not been 
given any priority in this regard. 

PROF. K.K. TEWAJ{Y : Mr. De;:puty 
Speaker. Sir, under the· social overheads 
there arc two types of e'pendilurcs. 01'te is 
revenue e\[')~nJiture WhiL:h is incurred lO 
maintain the colonies and· the second is the 
~a pita I c\pcnditure under whii.:h the. iirfrns-
tructure like construction of colonic". 
hospital<>. cdui.:ational institutions etc. '" 
mad.: avaihtbfc. The hon. Member may be 
aware that in 1985-86, the revenue expend i-
ture wa~ ll' lhe tll11c or Rs. 785 crores and 
was incurn:ll largely to save th.: inl.::re.st 
of the workers, Similar.ly, our total Capit;il 
e .... pcnditurc in 1986 was R~. J6t)() cror.:~ 

. and was largely for the welfare of the 
employees and workers of the publ~c sector 
and tl~is amount was spent on items like 
i.:onstruction or townships. hospilal-s. pro-
vid"rng educationn I racilities and so on. Like-
wise. th;:; Lotal lll:llllher ot" hou~es provided 
in J 986 !'or the workers was 6,6J.93S. Hence. 
you can sec that a large part of our c-;.pcndi-
ture is f°!>r th.:: welfan.: of the workers and 
Lhc e\Ccuti\'CS nr the Public.; Sector Unit'i. 
It is trut! that we have made huge invest-
ments 011 our manufacturing units, •tnd out 
111" that w<: hct\C providcd housing anll other 
f'a..:il itics to the Chief Exe~utive, C.M.D. 
and high u1fo.:iah but ii" \VC do Hllt arrange 
for it. 1lu.:n ,>versecing of the day-lo-day 

· a,lmi11istrative work will not he possibk. 
Hence. if we want that the big units should 
he m;111;tgcd properly.' we shall have to pro-
vide hou-;i11g l"acilitic~ lo 1he Chief Excep-
tive~ of th.:: big unit~. Similarly, we ha\'e 
spcnt. so mw.:h for the welfare of the 
w~irkcr,;: we have c9115tructe1 a largc 
number of houses for them and have pro, 
vidcd· so many ocher facilities. It is evident 
that -more than Rs. 700 erores have been 
spcnt 011 111aint.1i11 ing their houses and pro-
\iding them other facilities. \Ve have sl) far 
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~rent about Rs. J 6CO crcrc:s for L:unst rw . .:1in~ 
houses for them; How much more can we 
do for them: 

°JIR. DATTA SAMANT: The hon. 
Mi111stcr Prof. K. K. Tewary had addressed 

·a Press Conference. I have got the cutting 
with me. Ile has said tlwl uny wage irKtc;ise 
'in the public sector must be linked with 'the 
productivity-ri~e; · otherwise no settlement 
should be made. That tyre of uircctivcs 
are issued to the rublic sector. I want to 
know whether it is a fact. Also, after issuing 
such a directive to the public sector. I want 
to know how many settlements of pu,Plic 
sector workers arc pcnding--"-because of this 
directive. As far as my know ledge goes. 
mo1:e thun a hundred settlements arc penJing. 
I want to know wht:ther it is a fact. 

PROF. K. K. TEWARY : Although the 
hon. Member's supplementary docs not 
·arL~e from the main Question. r would su11 • 
respond to it. f thinR. the entire Hou~c 

will agree with me that we must improve 
productivity. Jf the economy has co sur\'ive. 
1 think. the public sector has to conrribute 
to the national weulth. If }'OU have to 
attain the desired Jeycl of growth in the 
-economy for which everybody .is clamoL1 ring- -
on the one side we arc subjc<.:t.ed lo criticism 
because the public sector. in their opinion. 
is not coming up to expectation ... 

DR. DATTA SAMANT : ll is not 
ticcause of workers-. Sir. he is not replying 
to my question. 

PROF. K. K. TEWARY J 11 the inwre~t 
of the public sector. greater growth, imrroved 
elfa.:iency. improved output, it is 11c\.:c~i\<I ry 
that the. productivity aspect is emphasi/ed. 
Recently ccrta in guidelines have hecn issued_ 
to the public sector·undt:rtakings ror n.:a1.:hing 
"";;ige scttlemcm with the cmrloyces. \Vagc 
increase and payment will have tu he 
dependent on the capacity 0f the under-
taking lo pay. Therefore. 1his co111ponenl. 
the producti\ity component. contribution of 
the JaboLi°r to the productivity colllponent. is 
very crucial. Therefore, I cmphasi1e. I 
take this opportllllity to emph<1si7e in front 
of the hon. Members and ill this augu.~t 

"House that they should v.ork for imp1=0\cd 
performance of the puhlic sector hy .pcrsua-

ding tile \~ orh.crs to 'come Lo a settlement 
and ~1ccept productivity. enhanced producti-
vity. as parl of wage settlement, improved 
wages. 

DR. DATTA SJ\MANT: More lhan 
hundred settlements an: pending Sir. It is 
a question of' 21 1 akh workers. 

• 
SHRI AR.UN NEH KU : J am very 

happy that the Minis!er hus indicated thal a 
part of the social bun.kn includes vegetable 
gardcri.ing .and (.Jairy· fanning also. 1 think 
the point is that the public sector as has 
been indicated is not only a 1-0cial burden, it 
has become a nationa·l burden. lf we ha\'C 
to.exclude the three petroleum companies, 
then we must look at the fact 1hat the publ 1c 
sector is not genera ring enough proil ts. 

I would like to know from the Hon. 
Minister if any study is being done to ensure 
that the Ministry and the mini~tcria l burden 
on the public sector is re!,iuced and the units 
.will get more ;iuto110111y .so that they cail 
produ1.:c much hetlcr results in future. 

PROF. N. G. RANGA : .M ini~.lcri:il 
burden is needed 111 order lo see that they 
heha,·e well. 

Pl<OJ-. MAOHU DANDAVATE: 
Mr. Sathc has alr~·ady given a written reply' 
on this Sir. 

SHH. I BALKAVI RA IRAGJ Thr~ is 
all being done dLJc to Shri Sa the. 

[J 11g/is!Jl 

SHRI VASANT SATHE 
ha~·ked. 

am being 

l'ROr. K. K. TEWAR Y : I am really 
surprised at this suppkmcnr:iry. The l Ion. 
,\1.embcr has tricu lo put the whole thing. 
upsidc dl1wn. Wh:itc,cr we arc today :1s 
an economy, wilh all its linkages-socio-
economic. socio-·pulitic<ll·~and all other 
policy pOslUreS that WC have been auoptillg 
are al I bc-.:ausc of thc·solid contribution both 
as a concept and as a performing m<H.:hanism 
in the economy of the pu_blic sector. If we 
have hcl:n •thle lo at1;1i11 self-reliance iii 
many vitaJ SCCtOVi Of the national lifl: anu of 
economy, it is all because or public ~ector. 
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Therefore, there should be 1w attempt to 
denigrate the public sector by saying that it 
is hecoming a national bui'dcn. In fact. 
public sector has taken the naiion (ll1 its 
shou1der and marched ahead. The emerging 
rro:i le of India internationally is because of 
the rublic sector and not . because of any 
effort done anywhere in priv~1te sector or 
;rny"":hcrc else. 

Now coming to· the problem of auto-
nomy. this ha~ been talked about so vrn:i-
fcrous ly. \\'e arc in fa\'out· of autonomy. 
Recently the Goveri1mcnt has taken many 
momentous cleci~ions~hisWric decisions 
must say--in pursuance of the recommen: 
dation· of the Sen Gupta Committee. F01' 
example. our representation on the Barad 
was 3 or 4. That is 3 or 4 representatives 
of the Ministry used to be on the Board. 
We ha\e now reduced it drastically. Jn 
future. only one person will represent the 
Department on the Ronrd or any public 
sector undertaking. 

Secondly. we have also c:--tended the 
term of the Chief Executive which used to 
be only for two year:-. Now iL will he for 
li\'c yea rs. so tha l they can function with 
greater sense of <tutonomy. In matters of 
decisions on im·estment u lso \VC have given 
them permission from the Government t0 
take decisions al the Board fe,el upto :.111 

investment of Ro;. 20 crorcs. Several other 
measures have been rnkcn to make the 
Boa rd more :\uwnomou-:. 

But at the sa1111.: lime autonomy cannot 
go without accountability and answerabiliiy. 
Because we ii re as investor,,-the President 
of fndia is the i11vcs10r-accOL111tahlc tn this 
:wgu"it House .. This House i' eniitlcd to 
know what is happening to that puhlk 
1110111..·~. Thcrcfon:. you will :1grcc that 
aL~Clllllllahility and ansv.cr:1bility hit\'c 1,1 g,1 
tog.ether. 

Sak of Spm·im1' and Suh-Standard 
,\11to-P<1rb 

·~9. SllRI MOHD. MAHl·007 ALI 
~HAN : Will the Minister nl' INl>l 1STRY 
be pl,•a<>cJ tn "talc : 

ca) whether attcntiO!l of Government 
h;b been Llrawn 10 ;1 llC\\'S itc111 <1pp~·:irin~ in 
lht: fncli;i11 Ex pr.cs'· dated Ci Ja1111a1 ~ l lJt.7 

regarding increasing trend in the salt! of 
spurious and sub-standard au10 pans al the 

· retail out-lets in the major metropolitan 
citie~ in the country resulting in h~e losses 
to the exchequer· by evasion of sales tax and 
cxcisc-clll ty; and 

(b) if so. the measures taken by Gov~­
ment to curb the production and marketing 
of spurious and sub-standard auto-parts in 
lhe country '! 

'· 
THE MINJSTER Of' STATE IN THE 

DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT lN THE MINlSTR Y OF 
INDUSTRY (SHRl M. ARUNACHALAM) 
(a) Yes, Sir. 

(bl Gove1:nment has taken a number or 
measures by way of del!cens ing of. auto 
ancillary industry. board-banding. n:-
cndor~l!mcnt of capacities etc.. and ha.; 
also encourage!-! rapid modernisation and 
induction of new technology in this sector. 
.Ccrtai'l llscal concessions have ·also been 
grantcLI fl.lr lhe import of sub-componenls 
1·01• the manufuctu re of speci fie critica I 
components for fuel etficient vehicles. 1t is 
expected that these measures would 
encourage the production of qua 1 ity compo-
nents. :rnd with better ·availability and more 
competition in the market. the sale of 
spurious anti sub-st~ndard parts would go 
down. 

[ Tni11.du1 iCltt] 

SHRl MOHD. MAHFOOZ ALI 
KHAN : Mr. Deputy Speaker. Sir. the hon. 
Mi11istcr"s reply is not related to my ques-
tion. I w;:intcJ to know what measure!> 
have been taken to curb the manufacture 
of sruriou" and sub-standard auto-parts? 
It i6 true that dt:-licensing is being done and 
L'Crtain .~leps arc being taken to promot~ 
this industry as well but I want to know 

" wh~tl is being done to curb the manufacture 
o[' spurious i:omponcnts in factories. near 
Oclhi '! ...... 1 l11icrr11pti1111.1·J .•.... 

• These auto·parh are being fitted into 
cars. These arc even being litteJ into those 
cars which an; 11-;eJ by the hon. Ministtrs. 
Shri Tewary may kindly listen. Besides. 
there is so mud1 of. loss to the Government. 
You :;re lo-.ing sales tax worth Rs. 3 crores 
because of '-l1ch factories where spurious 
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goods arc manufactured 11 hiL·h look like the· 
original ones. What. measure" han· bc:en 
faken in this regard ? 

[ r:nrdish] 

SHRI M. ARUNACHAl~AM : Sir. this 
is a de-licensed sector and we are· making 
<;a :e and production of spurious parts a 
...:ogn it.a Ii le: ollcnce. . We· have ref'el'!'t'd. the 
matter to !he Law Min.istry. Trade Marks 
Act rnay also be amended io provide. more 
·stringent punishment. This is also under 
the C()nsid<.:ration ·of !he Govcrnmc11t. Apart 
from lh<il we have given e.,cisc duly conces-
sions and also allowed collaborations with 
foreign technology. What else can we do ·1 

{ Trn11.~ la r ion] 

SHRl MOHD. MAHFOOZ AU 
KHAN : It is all right. But it is not an 
answer to •;ny question: 'I ou have 111ctioncd 
al1out de-licensing. 

MR. DEPUTY-SPEAKER : 1-k ha-. 
.already mentioned that they are taking· 
necessary action to punish those peopk 
through law lo see that inf'crior quality pro-
duct i>. controlled am! "upcrior 4ua I ity pares 
a re promoted. 

[ Tn111sla 1 io11] 

SHRI MOHD. MAHFOpz ALI 
KHAN : But the spurious parts woul<l 
continue to be manufactured. Against how 
many 111a11ufacturers of spurious parts have 
you taken action .and what punishment has 
been awarded to them ? The Government 
machiner)< itself is rcsponsihlc for the manu-
facture of spurious components. In !he 
workshops. your own vehicks are not littcu 
with original parts ::ll1hough the pric..:s of th1: 
original ones are charged from you. Thus 
the manufactures of the spuriou-; parl~ make 
more 't>rolit lhan the manufactures of the 
original parts. Hence. l want to ask as to 
what is being done to curb !he mcn<icc of the 
marketing of spurious co.mponents? 

SHRl BALKAVJ HAI RAG I 
Mr. Deputy Speaker, Sir. the -hon. Minister 

- should understand· what it implic:s. It 

means that th.: spurious C('1llponents are the 
cause of breaking 11 p of the Lok Da I Pa'rty 
every<lay. 

SHRI M. ARUNACHALAM : Sir, as 
far as our Department is concerned we have 
not conducted any study. Press report is 
on the basis of a study conducted hy a rri-
vatc agency. We have asked the Association 
of Component Manuf"actu1-es to take certain 
measures and have seminars to bring ;1ware-
ness amongst the consumers. 

[ Tru ns Ii 1 r ion] 

SHRr MADAN PANDEY : Mr. Deputy 
Speaker. Sir, the dupliL·ate parts are being 
sold in the market with the knowledge of 
the hon: Minister. The vehicles which are 
<>ent for rerair are fitted With sub-standatd 
dup licalc parts ;11HJ what the hon. Minister 
has ')lated is not going to solve the problem. 
1 want. lo know from the hon. Minister 
whether the Government is con'iidcring 
amendment or the relevant law in onJer to 
ensure strict action against the manufactures. 
of the -;ruriou~ or dupficale components ., 

SHRI M. ARUNACHALAM : Sir, 
have alrc;tdy sail.! that we have taken up 
this matter with the' Law Ministry and we 
<trc comidcri11g it. 

SHIU NAWAL KISHORE SHARMA: 
Is the Minister aware that with the intro-
duction uf the Consumer Protection Act 
action can he taken against a 11 these spurious 
manufactures ? 

If ~o. wouJJ he initiate action under 
thi.-; Ac!·_> 

SHH.I M. ARUNACHALAM : Str. 
don't think it will come under the Consumer 
Protection Act. If there 1s ·any pos.-.,ihility, 
we w ii I "tudy it. 

U. S Court .Jiidgernent in Bli-0pal Gas Cas~ 

•91, DR. DATTA SAMANT : 
DR. B.·L. SJ-JAILESH : Will the 

Minister of INDUSTRY be pleased to stale: 
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(a) whether it is a fac1 that Federa I· 
Appeal Court of New York ha:- reversed the 
Lo"er court order and given decision o.n 
14th January, 1987 that the case of Bhopal 
ga'> kak tragedy might continue in the 
United States; an<l 

cbf if so, the steps Go\·crnment propose 
to take regarding this judgement in order to 
iCt fair compcn,.;a tion LO Rhopa I gas tragedy 
victi~m~ '.' 

THE MINISTER O~ STATE IN THL 
DEPARTMENT OF CHEMJCALS AND 
PETRO-CHEMICALS JN TH"E MINISTRY 

.OF IND.USTRY (SHRI R. K. JAl- · 
CHANDRA SINGH> ; ,(a) No, Sir. 

( h) A If possible steps are being taken 10 
obtafo fn ir compensation for the Bhopal gas 
tragedy victims. A suit has already been 
lilcd in the Court of District Judge, Uhopal. 

DR. DATTA SAMANT: Sir, about 
twu years have passed. 3.<JOO-so-callcd 
olli1.·i~1 lly~ -have died and 2.000 are now the 
victims. I don't knmv what is the figure 
and we are discussing in 'thi~ House for the 
last 2-3 years .. I think. as per my knowledge, 
initi'ally son1e few hundred ru·pees \\ere 
gi\ en t(1 each. Otherwise they have not 
received anything and all these leaders. 
discussions arc going on. 

On the contnuy, after the decisions on 
the Hhopnl case. the m<mugement ha<.( 
arpwached the US Federal Court amJ 
GO\crnment has given advocate:--. incluJing 
Mr. Michael Ciresi. The whole argument 
or this CarbiJe in the US Federa I Court is 
that ... his is one or our multi-national ~ubsi­
diar). So. \\C are not I iable for \\hate\ er 
occurred. \\·c ha\c take11 all potential 
mea~tm .. ·s \vhilc dca li11g with this plant". 
ThJt Court hCis hcarJ cm the 14th February 
that thi~ ca~c "can he heard" --it is nol 
.:ompulsory. Subsequently the. Central 
G11\·cnimc11r has given the advocate and he 
ha'> 11 lcd against the a11idaYit. 

'V1R. O[:PUT'I -SPtAKER Pu 1 )'Otll' 

question. \\.hat <It) Y<'ll want ., 

DR. DA.11 A SAMANl Ami 
1hc advantage ol' the 
Dclh; SupH.:rnc C(·lir t 
h.1ppencd ;111ywh,Tc 

Shrir;.im case 
th;d whalc\er 
1h1.• empll1:i-p· 

toking· 
in the 
th111gs 

IS IC~-

ponsiblc. I have got a II these documents. 
the New York. Times cutting, etc. How is 
Government saving it is not'! It is such a 
vital question a·~d an important one about 
whal happened two years back. 

Thcrcferc, I um asking the Government 
whether• this is~ue was raised in the US 
l-cderal Court'! Whether the Court has 
given a directi\e that it can he heard'! 
Whe'ther the Uovernment has appointed 
again Michael Ciresi and some advisers ther·e 
and again·lilJing your. case taking the advan-
tage of the Shriram versus .the Surreme 
Court case that it is liable '? Whether these 
a re the fac L~ or not ? 

SHRI R. K.. JAlCHANDRA SINGH ; 
·Sir, !he hearing before the Federa I Appeal 
Court in New York ·is· not the Shriram 
factory case. Therefore, this particular 
p{1int was not rai~ed. The actual fai..:t as of 
now is, if you remember, Sir, the New York 
District Court sometime in 1986 had ruled 

. that jurisdiction to tile this case wotlld be 
in lndia. Accordingly, w~ filed a case 
before the Di~tricl Court in .Bhopal: Whal 
the appell_alc court has done now is to 
remove the two of the conditions whic:;h were 
paH vf the earlier jl1dgement ·by Judge· 
Keenan. The whole implication ·of Lhe 
latest judgemcnl is being studied t,y the 
Govcrnmeht and we are examining whether 

.or not we should go in appeal. The whole 
matter is uriucr c.\amination. 

DR. DATT A SA-MANT ; Sir. it means 
that part Jy the Government ha~ given the 
t:hoiee and you <tre going in appeal. But 
1he 1:eply gi\en i!> totally 'no·, Sir. 

Now considering this vital ;point that so 
much big tragedy has occurreu. in Bhopal 
court aho. there ;itc about 6-7. hearing~. 
The summons i!> issueu one day late. · Some 
day the management appeared. Sir, ] ha\·c 
got all the dcwils . 

.Is it the v. ay ·the Government is going 
to procccu in d1i~ matter '! Therefore. I 
am asking ..i en 1, gorical answer \\hen these 
thOUS<.tlld:O. <'I' YiCtims. some of Whom hau 
al1uidy died, ~ne starving, whether to take 
-;ome sun.:ty bccau~c now they arc <1voicli11g 
this payment: they arc pnssing this re,.ponsi-
bilily on the ~ub,;id iaries. Again they a1·c 
tak-ing th .. · .iudgemen1. Again they arc 
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lighling in bc:tth the courts. So. whether the 
G ove.rnmen·t can say what are the total 
liabilities as per the Go\'crnmcnt: and 
whether the Government will take assets of 
the Carbide in Jndia--in Bombay. also, they 
are having a factory '! What interest will 
the Government take to see take to sec that 
early compensation is paid to the victims '! 
lL b high time that the Government must do 
<;omething: very seriously. 

SHRI R. K. JAICHANDRA SINGF-1 : 
Let the hon. Member spell out what interest 
he will like us lo take. 

As regards part (a' of the question. if 
)'OU read the question properly, the question 
was: 

··Whether it is a fact that Eedcral 
Appellate Court has reversed the Lower 
Court order and given dei;ision on 14th -
January, 1987 that the ca'se of Bhopal 
gas might continue i11 the United States." 

This reversal has not taken place. The 
jurisdic ti~~n condition whi1.:h is the mam 
condition still stands. Two other conditions 
have been removed_ 
jur·isdictiC111 of the 
still stands. 

The condition that the 
court will be in ·India 

As regards the qt1estion wh<1t interest the 
Government w i I I take, the Government is 
tr~ing its best. We h;,ive ·been pursuing this 
ca~e \·ery . \.igoriously in the Bhopa I court 
and there has been no let-up. and the Gove1:n-
ment will do all that it can do. We. have 
appointed a nurnbcf' of lawyers who are 
stationed in Bhopa I. They are . examining 
1he case thoroughly. These arc the positive 
steps hcing t:-iken hy us. 

f Trans lat ion l 

DR. B. L. s+-IAILESH : Mr. Deputy 
Spc;,ikcr. Sir, this case is being delayed in-
ordinately and the affected ·families ·have 
hcen -'>uffering comidcrable hardships. ls 
the Government issonsidcring any measure 
in order to prmidt! relief ·to the affcckd 
fomi lies ·; 

[Lng/is/i] 

SHIH R. K. JAICHANDRA SINGH : 
As rega1ds the rehabilitation <ind n:lid pn;-

gramme, r need a separate notice, because 
the present questiOJl relates to a particular 
case in New YorK. 

[ 1h1J1s/a1 inn J 

SHRl K. N. PRADHAN : Mr. Deputy 
Speaker. Sir, so far as relief programmes for 
the gas victims arc concerned, I would 
~ertainly congratulate the Government for· 
it has done enough in. this regard. But 
out of" the conditions put by Justice Keenan 
in rhis case. one was about jurisdiction, the 
second about the enforcement and the third 
was about the discovery of documents. 
27 month have since passed. You are very 
well aware of" the sluggish manner in which 
the case has prncce<led. Among the three 
conditions put by the Appellate Court two 
have been 1-emo\'ed. If the two sides do 
not come to an agreement in regard to the. 
'discovery of documef.ls' then you can 
imagine what the consequences would be. 
Secondly, if the condition of enforcement is 
scrapped. then whatever judgement there 
might be it would be of little use. In my 
opinion, the Government of India could 
either go in for appea I or keep the case 
11ending in the Bhopal Court. But Union 
Carbide had otlered an out of the court 
settlement 
make offer 

e\ e11 before. Therefore. we can 
for an arbitration. Will the 

Government consider these two points '! 

[ F.111.:lish l 

SHIH R. K. JAICHANDRA SINGH: 
As I sa1J. there were three conditions. Thtt; 
ti rst 1s ahout the consent of both the parties 
the submit to the jurisdidk)n of the courts 
in Jndia. One condition relate~ to the pro-
cess of diseovery. and the other -condition 
was that lhc Union Carbide shall agree to 
satisfy ally judgement rendered again~t it by 
an Indian court. and ir applicable, upheld by 
an appellate court in that country, where 
such judgement and ~iflinnance comport with 
the m i11i111al requirements of due process. 
That means. \vhateverjudgement we have as 
a result or this case in Bhopal, even if it 
goes upto the highest appellate court. that 
would be cnfon:~ablc in the United States. 
This .matter was agitated Upl>n by both the 
parties hcl"orc the appellate court and the 

.appellate court had decided that they would 
delete t\VO clauses in view of the reasons 
given b~ them. I would not go into the 
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details or it. because ll '" mctioncd in the 
judgement itself and rhis has btcome a 
public tjo<.:urnent. 

About the sclt lc1111:nt as to whether we 
have any. negotiations, the only. negotia-
tions. we had \~as when the ·case was with 
Judge Keenan and the· hon. Mei11ber have 
already_ been informed about it. I have said 
on a number of occasions on the 11oor of the 
House that WC have explored the possib.i I ity 
of having a settlement, as· long as the case 
was in Justi<.:e Keenan·s Court. After thal 
wc have not heard ·anything. 

SHRI LAL VIJAY PRATAP SIN€JH: 
Mr. Deputy Speaker. it is now more than 
two years since the Bhopal Gas tragedy 
occurred and there is no sign of the victims 
gettjng any compensation from the Union 
Carbide. Apart from liling the case. in th~ 
Court. what concrete action has been rnk.en 
to prevent the mu ltinationri ls f"rom · hood-
winking the~e victims '! 

SHIU R. K. JA YCi-IANDRA SINGH •· 
w~)uld surely need a ·:separnte notice on this. 

Steps to Increase Export of Public 
Sector goods 

~9J. SHRI Y. S. MAHAJAN: Will 
the Minister nf INDUSTRY he pleascll to 
state : 

(11) the steps suggesled by the Ministry/ 
Bureau of Public Enterprises to increase· 

«x~~orlo; of goods of public sector cMerprises 
to reach the target of ;s. per cent of value gf 
production in the case of engineering enter-
prises as recommended by ~the Kanpur 
Committee: and 

fb) the existing machinery for monill!ring 
progri.::s.s in this rcgar·d and how it is pro-
posed t<'I he strengthened to take follow up 
action so that the public sei;;tor uniis reach 
the target set by 1hc1f1 as early as pol;siblc "! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF 
INDUSTRY <PROF. K. K. TEWAR,Y): 
(a) The :.tcp~ suggested to l'ngineering public 
sector undcnakings under this Ministry to 
in.;;reasc their c>;ports., inter-alia include. 

<;Cltillg lip or C.>,pOrl CC.:llS, dra\\ ing up Jong 
term export plans, periodic review nr export 
pcrrormance and to wo1'k in coordina_tion' 
with sister public sector undertakings for 
increasing project expons. 

(b) E.-.;port pc.:·rforn1ance of these under-
takings is reviewed periodka lly at various 
levels and depending upon the needs of each 
situation. appropriate measures arc taken to 
incrc<tse exports. 

' 
SHRI Y. S. MAHAJAN : The Govern-

ment has ·taken a number of initiatives 
recently to enhance our c-..ports and as a 
result, our . exports have. increased by 17"3 
per cent and the rate of in<.:rcase in iniports 
is curbed to 1 ·4 per cent. But still, the 
nvcra JI situation· i-; not ~ntisfacto1·y. \Ve 
ha'vc lost our reserves . lO the e." tent of 
Rs. 160 crorcs during this c.:u rrcn t year. 
The puhlic _.:ector engine1c•ring units have a 
vi ta I role to play in the intcrnationa I t radt!. 
Their e:\pOrtS should have increased consi-
.derably. May· I know from the hon. 
Minister the .increase ·in exports of the 
cnginccring gO<.ld~ during last ye;~r ? . 

PROF. K. K. TEWARI : Sir. during 
the J.ast two years, Government has taken a 
number of steps to promote exports hoth in . 
engineering anll nqn-enginccring sectors. So 
far as the Department of Puhlic Enterprises 
is concerned, our export durii1g J 984-85 was 
Rs. -3 J I cr·orcs and in J 985-86 there· has been· 
a percc[ltihlc increase in the exrort and the 
ligu res 1 hcmselves speak of the performance. 
During 19.85-86, the tota I export perfor-
mance was Rs . .+4 7 cro~·es. 

SI-HUY. S. MAHAJAN: An important 
irn:asure is taken_ by the Government to give 
cash subsidies for exports. To what extent· 
a·rc these suhsidies pa id to the public sector 
units? 

PROt-. K. K. T.EWARY : ln publi-c 
s.;;ctor. we have taken Cull advant<1ge of cash 
subsidies and other export-promoting facili-
ties that have heen extended by the Govern-
ment. That is why our performance in 
public.: se<.:tor has improved .. 

SHRl A•.TOY BISWAS : The Govern-
ment ts keen 10 increase the production of 
th,;: public sector enterprio;es. H flroduction 
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is nol increased then increase in ·exports is. 
also not possibl~. .So, lherc is a proposul 
from the Gove1'nmcnt side that workers· 
participation should be lhcre in the munage-
meni. Without workers· partJcipadon in the 
management, it is nol possible to increase 
the cxporl or to tone up the public sector 
enterprises·. My spedtic proposal is that 
without the panicipaf1•H1 or the workers in 
theJiolicy making· body, i.e. in the Hoard. 
the situanion will not improve. Has 
Government any proposal to include the 
"'orkcrs· rcprcsentative1S in the Boards of 
the.public sector enterprises"? 

PROF. K. K. TEWARY Sir. this 
supplementary docs no·t . aris~- out or this· 
question. Still, 1 would respond to it. We: 
do support this philosophy that the wMkcrs 
must be taken into confidence. They must 
be associated with the entire decision making 
process. In pursuance of this strategy 
accepted by the Government, we have given 
ful I representation to workers' representatives 

. at shop noor level and plant level. "About the 
management, in day-today· decision making 
process, the workers do participate. 

So for as Boan.I level is concerned. 
because or lack of ui1animjty among the 
trade unions. this representation: has riot bt:en 
possible. ( l11rcrmptio~1s}. The La hour 
Minister hus had a round or discussions and 
ta !ks with t_hc trade union people and J am 
sure in the near future a solution will he 
fonhcoming. 

. . 
Po\1.er To Haryana from-Central Plants 

"94. SHRI P. M. SAYEJ:::U; Will the 
Minister of ENERGY be pleased to srnre-; 

(a) whether a decision has been ta ken 
by 'union Go\"ernment to give more power 
.to Haryana from central pow!.'r plan!:::.: 

( b) the ti ua n tum of power IO be given 
to Huryana according lo the decision and • 
from which p·lants; and 

(c) wh~ther cc11trul plants have cl\tra 
power to spare for other States and if s'1. 
the deta i Is thereof ·; 

THE l\11NlSTER OF STATE IN THE 
DEPARTMENT OF PO\\'ER JN THF 
MJNlSlR~ OF ENERGY (SHRIMA1 I 

SUSHILA ROHTACilJ 
ment is given belo\~. 

(;i) to (cJ A Stater 

Statement 

(a) It is the effort of Central Govern-
men1 to give_ maximum pmver to Haryana 10 
meet the needs of the· State. 

( b) The total power. supplied to Ha ryana 
from Jndr:Jprastha and Central power 
srntions of Singrauli, Bairasiul and Badarpur. 
inc Ju ding Haryana's own sha-re of power, 
and assistance to mitigate the power shortage 
in the State, varies from day to day depend-
ing upon the genera ti on and the system 
demand. · 

(t.:) The Central station at S ingrauli has 
unallocated power at the disposal of the 
Cen11c for meeti·ng the requirements 
of the States in the Northern Region. 
Assistance from Singrauli is also provided to 
States such as Uttar Pradesh and Jammu 
and Kashmir depending upon the availability 
of power and the requirements of rhe systems 
from t irne to time. 

SHRI P. M. SA YEED ; Mr. Defmty 
Speaker, Sir, it i~ not clear from the answer 
as to what are the criteria of distribution of 
power from the Ccn tra Jly con trolled power 
planis. Therefore. may I know from the 
hon. Minister, whether it is demand based 
or any other consideration or whC<ther that-
bac~wan.1 part of the couniry is rece1vrng 
any special consideration and if so what arc 
the: Jet<i ils ! 

SHRIMATI SUSHILA ROHTAGI : Sir. 
it is always our ando:a\"oUr to see that in the 
case 6f backward parts of the country which 
are facing shortage or power, the pOW CT j5 
rushed from the ncighhouring Srntes or from 
the Central ~cctor. 

As voa- specifically referred to Haryana. 
here too efforts have been made that apart 
from the Jncirapra:;tha, the Central power 
stotions of Singrauli. Ba irasiul arid Badarpur 
ha'c been rushing additional supply of 
power lo Haryana in order to see that the 
acu tc !1hortnge of rnwcr is reduci:d to the 
minimum. 

SHRI P. M. SA YEED : May l know 
from the hdn. M!niq~r. what is Haryana's 
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total installeJ ..:apa.,;ity, its ~apadty utili~a-

1ion plant loaJ fa.:lor frnm hydro-electric 
and thermal power stations: and what is the 
quantity given to Haryana from the Central 
elcdricity grids and al-;o to backward States 
•1 nd Union Territories "! 

SHRIMATI SUSHILA ROHTAGI 
Sir, the answer is SJ">ecili..:a lly ..:entered round 
Haryana. Regarding this. I would like io 
say that the assistance to Harya11a frnm 
Singrauli 1:; 453·.~ mi Ilion uni ls: from 
Hairasuil is 167"9 million units· and from 
lndraprasth.il is .wo·o units. 

SHRI P. M. SA YEED What is the . 
tot a I ins la I led .:a paci 1y ·.• 

SHRIMATl SUSJllLA llOHTACll 
That is the second pan of the 4L1estion. 
am coming to that. 

Ahoul the total installed ..:ap;.icity, m 
the Seventh Five Plan. a total of 488 MW~ 
cap•1city-co1111)rising 58 in hydr0> and -130 in 
thermal. is t:irgctt.:d to be ;,,1ddeJ. Out of 
this. :!36 MWs has a I ready hecn commis-
sioned. ln addiiion to that. the Stale would 
also gel ii,,' shan: from the Central sector 
projects heing set up in 1he northern region. 

Reg~irding th.: plant load factor of both 
the station-;, it i~ only -1-4 per cent. That is 
thf! maximum. 

[ Tr1111.1111t io11) 

SHRI NIRMAL KHATTRY ;. \\ant 
to know from the hon. Minister whether in 
Yiew of the :-.hortagc pf rower in Uttar 
Pradesh and p:1r1 icu lai· Iy in \ iew of the: 
c..lcmonstra lion held by the farmers in 
M111.~itfarnagar ye-;lcrJay wh.::rc there wa-; 
also poli..:c 11ring, the N.T.P.C. wollld make 
efforts to increase the ,qu:111tu111 of power 
supply w that State._. 

I Fnr.r/ish j 

MR. DEPUTY-SPEAKER : . Questions 
relating lo Haryana will be allc)\\eJ. Now 
Mr. Putil. 

SHRI VIJAY N. PATIL: We are consi-
dering the j1owcr to be gjYen from the 
Cent re tlJ II a r~ ,ina State .. 

.1\1 R. DEPUTY ·SPF.·\ I< CR 
question i·elating to Haryana. 

Put a 11) 

SHRI VIJAY N. PATii,..: In resre.ct of 
Delhi. w.:: are dcvc loping the National 
Capit~ll. Reg:ion. when.: parts of Haryana. 
parts of Raja.:;than an"d parts of U.P. will be 
attachcd: and a Joi of industries wi II b~ 
Jeveloping in the Natlbnal Capital Region. 
So. what sters does Governmcm propo::.c ll! 

take, to increa~e the supply of elcctricitv in 
this National Capital Region; and. is 
Govcrnmcnt Plann:ng to set up any atomic 
power plant in this area. in view or the 
fact that we arc able to constru..:l an atomic 
rower plant with 9S% of indigenous 111a<;·hi-
nery _'! What steps are you t;iking in respect 
of the National Capital Region ., 

SHRIMATI SUSH ILA ROHl AGI 
am replying in ant1c1pation of your per-

mission. Sir. But J can say that so f:ir as 
Harya na i~ dire..:tly concerncJ, it gets a 

.... hare of ~·4 mil lion units from .lndraprastha 
and Singrauli, Harayana is now !;!Citing four 
111 i I lion. Thi" is the supply in Fchruary. 

Rega·rJing the other questions ahout 
Delhi and the Union Tcrriwry ... 

MK. DEPUTY-SPEAKER You deal 
with the question relating only to Haryana. 

SHRI SYAM LAL YADAV : The 
Minister in reply tj? rart (c) of the 4uestion 
has said that assistance from .Singrauli i ... 
also provided to States such as Utt<tr' 
Pradesh. aqd so 011. May I inform the hon. 
Minister thal the allocation of power from 
Singrauli to lJllar Pra<.Iesh is miniirntl. and 
the ·rcquirc111ent of Uttar Pra.Jcsh ·i~ not 
..:onsiuen:d ·: That has led to widt:-srn:ad 
agitations. and 1hcreforc the. law and onkr 
situation has arisen. It is a railurc on the 
part of Energy Minister to provide su1ficient 
energy from Singrauli and other NTPC 
pro.ic.c:ts to l:Jttar Pradesh.· We woulJ like 
to im:reasc the supnly or power to this State. 
from which generation is done. 

THE MINISTER OF .ENERGY (SHIH 
VASANT SATHE) : I must remove a mis-
understanding and misinformation. hecause 
as far as Singrauli 'is concerned, in J 9~5:86 
U.P."s sh~irc is this; and the share is allo-
..:ated 011 the hasi..; l,f generation and 
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, 
dcm~1nds uf various States. ,\ 11d r, \)111 r his 
we give tb Delhi. Haryana. Punjab, 
Rujast_han, U ttar Pradesh, H imachal l'rnd~sh. 
Ja111mu & Kashmir, and al I or them. So, 
the share of U.P. was 2044 million units, 
and they were given 3545 mi 11 ion u11i ts.-. 
L500 million units more. 1/nte1'1'11ptio11s 1 

"MR. DEPUTY-SPEAKER : They will 
.prn,·ide it: don"t worry. 

SHRT. VASANT SATHE In 1986-87, 
U.P. has heen getting more than its <;hare. 

( /111ern1ptin11s 1 

MR. DEPUTY-SPEAKER Your 
interests will be protected; don"t worry. 

SHRI VASANT SATHF : from 
'Singrauli, U. P. had share of 1793'3, million 
units from April 1986 to January 1987; and 
they got ::?..863 million units -again 1.000 
million units more. What more can you 
giYe '? A~ far as "the Centre. is concerned. 
we have been giving more to U.P. They 
inust ensure that from their own Elei..:ticity 
Hoards they generate enough, and q1pp ly 
t}lc needs of the agriculturists. 

I Trans/a/ io11 I 

SHRI GIRDHARI LAL VYAS; I want 
to know us to why other· Stales have been 
given power out of the share of Rajas than 
'"here 1here is already shortage of power "! 
How many more units you <ire going lo 
supply 10 Rajasthan to fuHil the re<juirc-
ment of that Slate '! The industries in 
Rajas than have- been closed down on account 
of non-availability of powc;r am.I in ag1·i-
culture sector, there is 40 per t:cnt shortage. 
\Viii you ~upply more power to Rajasthan 
to make up for the shoi:tages '! 

SHRI VASANT SATHE: I <.lo 1101 

want to disappoint Shri Vya~. Unfortunately, 
Rajasthan is getting more electricity than..-
wha~ is due to it. 

I Eng Ii.viii 

MR. DEPUTY-SPEAKER : The 
lion.Hour is over. 

Ques-

WR ITTE'-1 Al\JSWERS TO QUESTIONS 

[ Tra 11.rla I ion_] 

Pricing Policy for Petroleum Products 

··83. DR. CHANDRA SH.EKHAR 
TRIPATHI : Will the Minister of 

PETROLEUM AND NATURAL GAS be 
plc<isccl to state : 

(a) whether Government have forrnu lat-
ed a long term pricing policy in respect of 
petroleum p1·oducls ; and 

(b) is so. the detai Is thereof'! 

THE MINISTER OF STATF OF TllE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE JN THE MINISTRY OF FINANCE 
<SHRI BRAHMADUTT) : (a) and (b) The 
main objectives of the petroleum· pricin~ 

policy"arc : 

(a) io generate;: adequate rcsources for 
the development ,>f the vii indllstry 

(~).to. generate re~oun.:es for flO\eny 
alleqation and other sodo-cconomic pro-
grammes in the Five Year Plans : 

(c.:) to promote intc.:r rue! suhstitution. 
c.:011.,crvation and demand 111anagcme11t of 
finite oil resources ; 

(d) to 1rnn11111se the de1,endence on 
imported oil and the burden on sea rce 
foreign C'l.1.:hange rcsourcc'i ; and 

(c) to proviuc d01i1estic fuel for cooking 
and lighting for the vu lncrahle -.ectio11., of 
-.ociety at reduced mies. 

\.Vaiting Li'>ts for Telephone Connection-. 

'84. SHRI H.B. PATIL; 
SHRl R.M. BHOYE : WiH the 

Minister of COMMUNICATIONS he pleas-
ed to state : 

(a) whether Union 
sought reports from 
regarding the waiting 
telephone co•rnections : 

Government have 
the various States 
list of persons for 
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(b) if so. the details thcreoL Slate-wise; 
and 

(c) the plan· or Government in this 
regards 

• THE MJNISTER OF COMMUNJCA-
TJO.NS (SHRI ARJUN SJNGH) 
(a) to (c) : The . Department of Telecom. 
collects data abolJt the working. connections 
:.11.U \\'<ti ting Ji~ts from Heads of Tc:Jcc om. 
Cin:Jes and Telephone Districts. each 
quarter. So111e of \hl.!SC Cin.:les cover more 
th;.in .one State. while p~rts of ~omc or the 
States arc CO\ercd by Telephone Districts. 
The following Table· gives the waiting lists 
as on ~ 1 -12-86 in vnrious States as com-
piled on the basis of the statement. received 
from the Circles and Telephone Districts : 

. 
SJ. No. Name'of the 

St:i te/s 
Waiting 
list 
as on 
~1-12-'86) 

------------~~~-------~· 

I. A ndhra Pradesh 

2. Bihar 

:'I. Gujarat and UTs. of 
Deman. Diu. oa·ctar 
and Nagar Ha,e]i, 
Salv:is. 

4. Jammu & Kashmir 

5. Karnataka 

'1. Kcral<1 and UTs. of 
Mahe .& U1k~hut1wco.:-r 

7. Madhya Pradesh 

X Maharnshtr::i and UT 
of Goa 

Y. A~sam. Tripura, . 
Munipur. Mi.~ornn1. 
Naguland. McghalLJya 
:.rntl Arui1achal P rade~h 
..,crved by NE Telecom. 
Cirt'lc 

JO. Punjab.- Haryana. 
Hi nwchal l'r;;idesh & 
UT of Ch:.111d1g;.trh served 
by N'v\ T~·tccom <. 'ircle. 

11).50 I 

1:03.171 

7,119 

58.313 

88.092 

35.867 

3.0:J.7XJ 

5.913 

76.674 

l J. · Oris~a 

I:!. Rajas than 

13. Tamil Nadu and 
Poridichel'ry · 

J4. Uttar Pradesh 

15. \Vest Bengal and 
Sikkim 

16. Union Territory 
of Delhi. 

5,949 

39.293 

Rl.i56 

50.255 

41.039 

TOTAL 11.42-.682 

1hc Department of Telecommunications 
has be<.:n given an allocation of Rs. 4010-
crorcs for the 7th Plan period, with which 
J J J~1kh telephone connections are expected 
to provided. Our. of these. 4.27 Jakh .tele-
phone connecri~ns have_ l:reen provided upt<> 
J'Jst D~cemh~·r. 1986 and additional abi.1ut 
7 lukh connections may be provi<led in the 
n:111aining part of the 7th Plan. 

The Dcplll'lment has,• helwever, ::;ought 
enhance111cn l:of the plan a I location' ·10 pcr-
mi t ahout J(i !akh telephone corW'lecti ons 
being provided, \vhich will increase the 
nuniher to he provided during the rc111a1nrng 
part of th..: Plan to abotft 12 lakh. , 
•. 

Vacant Scats in Lok Sabha and 
Assemblies 

~87. SHRI M. RAGHUMA REDDY 
Wit I the Minister of LAW AND JUSTICE 
be pleased tu sta tt: : 

<~i) the number of Lok Sabha and 
Assemhfy se::lls lying vacant in the countr)! 

. as on J March. 1987: 

(bJ since when 1-Cats. a·n: lying \acant 
and thci r names : a nli 

(c) the time by which they arc liJ..cl." lo 
be Ii lied up ., 

THE 
JO STICE 

J\1 INISTER 
fSlIRf 

OF LAW AND 
A. K. SEN) 

(a) lO. (cl A statement containing the 
required in format ioq is laid on the Table 
of the House. 



 ̂  ̂ ^
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Leakage in Unit I of H.aichur Thermal 
Power ·station 

•88. SHRI V. KRISHNA RAO : Wi II 
the Minister of ENERGY be pleased to 
state : 

(a) whether there was an abnormal 
11Ydrogen leakage in Unit I of the Raichur 
Thermal Power Station ; . 

(bJ if so. whether power generation was 
suspended as a result thereof ; 

(c) the lvss of revenue because of this 
incident during the fi nancia I year 1985 -86 ; 
and 

(d) the steps taken to avoid such 
accidents in Unit H of Raichur Thermal 
Power Station '? 

THE M lNISTER OF ST ATE IN THE 
DEPARTMENT OF POWER JN THE 
MINISTRY OF ENERGY (SHR!MATr 
SUSHILA ROHlAGJ) : (a) to (d) .)"here was 
a hydrogen leakage problem ·in Unit J of' the 
Raichur thermal station which is in the State 
sector. This ·resulted in the shut down of the 
unit 10 enable BHEL to recrify the defect. 
According to the Government of Karnataka, 
the estimated revenue loss due to the shut 
down was Rs. 690 lakhs. BHEL has carried 
out the required modifications in Unit U. 
before its commissioning. to avoid hydrogen 
leakage. 

t1SE of Natural Gus Fuel for Motor 
Vehicles 

"90. SHRT E. A '/Y APU REDDY : 
Will the Minister of PETROLUEM AND 
NATURAL GAS be pleased LO slate ; 

(al whether the oil and Na Lura I Gas 
Commission has achieved success in making 
use of compressed natura I gas as fuel for 
motor vehicle in the Krishna-Godavari 
project ~ 

(b) if so. the steps taken to popularise 
the use of natural gas as fuel for vehicles; 
and 

(c) whether the: ONGC is planning to 
convert its entire transport fleet to the new 
system which will result in a great saving 
in f ue I ·: 

THE MIN1STER OJ- STATE OF THE 
MJNISTR Y OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE TN THE MINISTRY OF FINANCE 
(SHRT BRAHMA DUTT) 
(a)· to (c) ONGC have converted one 
diesel run truck to enable it ro run on 
compressed natural gas. ONGC. is initialJy 
planning to convert ten trucks of its fleet to 
the use of natural gas by importing con-
version kits. 

J Trons !01 io11) 

Quota ofMarut i Vehicles 

"92. SHRl RAJ KUMAR RAJ : Wilt 
the Minister of INDUSTRY be pleased to 
stat~ : 

(aJ the number of d~alers ~appointed 
by Maruti Udy0g Limited in various 
cities : 

(b) whcthcr any criteria haH· been 
laid down regarding the number of vehicles 
of various tyre<; to be allotted by Maruti 
Uclyog Limited to their dealers in vctrious 
cities ; ctnd 

(c) if so. the detai Is thereof'? 

THE M INJSTER 
DEPARTMENT OF 
PRJSES JN THE 
INDUSTRY (PROF. 
(a) M<.1ruli Udyog 
cd 66 dealers m 
February, 1987. 

oF STATE THE 
PUBLIC ENTER-
NJNJSTR. Y OF 

K. K. TEWARY) ; 
Limited have appoint 
59 cities upto 27th 

(b) and (c) Maruti Standard cars and 
Fla! roof Vans a·re allocated to dealers at 
various centres broadly in proportion to 
booking percentage ut that centre. Deluxe 
Cars. High roof Vans. air conditioned vans 
and Gypsy are allocated largely on the 
basis of demand at different centres for 
open sale. 

[En1dish J 

Clearance at one Point for Power 
Project 

*95. SHRI SRlBALLAV PANIGRAHJ: 
DR. KRUPASINDHU BHOJ : 

Will the Minister of ENERGY be pleased 
to stale : 
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(a) whether Government arc cvoh ing 
measures to arra11ge a one-time clearance at 
one point for power projects on matters 
like forest and environmcnta I clcara nee and 
fuel linkages ; and 

(b) if so. the directions issued by Union 
Government in this regard to the Central 
Electricity Authority, Nationa I Thermal 
Power Corporation and Nationa I Hydro-
electric Power Corporation '! 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF POWER JN THE 
MINISTRY OF ENERGY, (SHRIMATI 
S ·u S H I L A R 0 H T A G l) 
(a) and (b) A suggestion was made 
at the State Power M inistcrs' Con ferencc 
held in January. 1987. that there :;hould he 
a single window clearance for proposa Is 
to set up power projects. The proposals for 
Power Projects are not susceptible to one 
window clearance in view of the fact that 
1tate as we JI as Central Government agencies 
arc involved <1nd in the absence of com-
moJlality in the aspects from which the 
required c lcarances, under various statutes. 
have to he i;iv.cn. 

Transmission l.incs i '1 Eastern S cctor 

0 96. DR. A.K. PATEL : 
SHRI C. JANGA REDDY ; Will 

the Minister of ENERGY be pleased to 
state : 

(a) the particulars of places in the 
Eastern St:ctor where power stations have 
started generation and there:: are no trans-
mission lines : 

(b) the r-e;i'ions for not in·>t:llling th::· 
transmission line~ s.o for; and 

(c) th~ remedial steps ta ken •• thi~ 
rei:,3.fd ·~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY. (SHRl-
MATl SUSHlLA ROHTAGI) 
(a) w (c) The transmission lines 
associated with various power projec1s in 
the Eastern Sec1or are being implementetl 
concomitantly with the generating unit~. with 
the e.'(ccption l)f' 40'.) KV substation at 
BidhannaKar assuciateu with Fara~ka Super 

Thenna I St<1t io11 and ::!::!~) K \' Hazipur-
Fatwa line associated with Muzalfarpur 
Thermal Station, which have been consider-
ably delayed due to various rea<;ons. These" 
works are being executed by \\'est Bengal 
1Jnd Ribar State Electricity Boards respec-
tively. 

The State Governments have been 
<1dvised to c:loscly monitor and supervise 
the implementation or these projects. Th• 
Centra I E Iectricity Authority has also heen 
asked to send teams lo these projects with 
a view to identify the implementation con-
straints and render advice to the Seate 
Electricity Boards concerned. 

Retail Prices of Cement 

•97, SHRl C. MADHAV REDDY 
Will the Minister of INDUSTRY be pleased 
to state ' 

(a) whether recent policies of relaxation 
in retail prices of cement have failed w 
increase production signilicantly and led to 
ever incrc<1sing demand~ by the manu-
factures: 

(b) the retail price of cement befon: 
price controls were removed and the present 
price; and 

(c) the corresponding free 011 board 
prices of cement being imported now '! 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MlNISTRY OF 
INDUSTRY (SJ;IRI M. ARUNACHALAM); 
(a) The Government have not taken an)' 
policy decision in regard to re lax at ion in 
retail prices of cement. However, GovernmerH 
havedecitkd 10 increase the retenllon price for 
l"evy cement to extent of Rs. 24'50 per tonne 
without incre;.1sing sale p1·icc to the consumers 
and reduce the li!vy quota of a II cement 
units by 10% with effect from 15th December. 
1986. to enable the cement manufacturers 
to meet the increase in cost of production 
of cement. Cement production i~ showing 
continuous increase during tm: last few 
years. 

(b) The Control price of Cement, inclu-
ding packing charieS and excise duty, imme-
diately before the introduction of partiid 
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dc-contro I (lf cement on 28.2.82 was Rs. 
540' 19 per tonne. A" against this. the 
current price of levy cement. including the 
excise duty a11d packing cha1ges, is Rs. 
353·99 per tonne. However. the retail p1ice. 
inclusive of central sales tax. local sales tax 
and other levies differ from state to state. 

The retail price for non- levy cement 
varies from area to area and the Cement 
Manufacturers~ Association has fixed the 
following upper 
cement:-

Kcrala, Maharashtra 
Jammu & Kashmir 
and North Eastern 
States 

0 ther States/ 

Unioi1 Tcr-ritories 

ceiling for non - levy 

Rs. 69 per 
bag or 
Rs. 1380 per 
tonne. 

\ Rs. 64 per 
I bag or 

. I Rs. 1280 per 
I tonne. 

The above prices arc inclusive of Central 
sa Jes tax, stcckists margin and local trans-
port co,<;t up to 20 Kms. from the dest inq ti on 
rai I head bt1t excludes local sales tax and 
other local lcv ies applicable rn differen1 
Sta tcs/ai·ca~. 

(c) It ha." been dL"cideu by Government 
11ot to impurt any cement during the current 
year i.e. 1986-87. The F.O.B. price per 
tonne at which contracts were cancludcd 
during 1985-86 stood nt US ~ 25·50 from 
rupee payment areas. The F.O.B. price 
from free currency area was US $ 28 per 
metric tonne and tht! purchase contract~ 
from such area~ were finalised by S.1 .C. 
agn insl counter trade ba:-.is. 

New Arrangements for Suppl3· of Coal 
by Coal India Limited 

"98. SHIU NARA YAN CHOU BEY : 
Will the Minister of ENERGY be pJeased 
to state: 

(a) whi:ther the Coa I India Limited has 
decided to stop direct supplies of coal to 
industries which require less than 120 wagons 
a year; 

(b) ff so, the details of the new arrange-
ments made for the supply of coal: and 

(c) the reasons for change in policy '? 

THE MJNJSTER OF ENERGY (SHRI · 
VASANT SATHE) : (a) to (c) In order to 

ensure timely, easy and regular supplies of coal 
to the small consumers, Coal lnd ia Limited 
have decided to link al I consumers having 
a 1·cquirement upto 120 tonnes a month with 
Coal India stockyards on a permanent basis 
and delink them from the collieries. This 
has been done on the basis of the recemmen-
da tions of an Expert Ccmmittee headed by 
SHRJ J. G. Kumaramangalam, formcl' 
Chairman of Coal Mines Authority Limited. 

' 

Conference of Chairman of State 
Electricit;1: DQards 

*99. SHRI S. M. GURADDJ 
SHRI l-;I. N. NANJE GOWDA 

Will the Minister of ENERGY be pleased ·to 
state : 

(a) whether a Conference of Chairman 
of Stare Electricity Boards was held in 
December. 1986; 

(b) if so. the main topic$ discussed at 
the Conference: and 

(c) the outcome of the delibcra ticns at 
the Conference and whether any time bound 
programme has been prepared for achieving 
se/f-suff ciency in power during Se\ en th Five 
Year Plan ? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF POWER JN THE 
MJNJSTRY OF ENERGY. (SHRJMATI 
SL1SH1LA ROHTAGJ) : (a) Yes, Sir. 

(b) and (c) The measures necessary for 
achieving self- ~uff!ciem:y in power st1pply 
include expenditing ccffmissicnini; of on-
going projects, better utilisation of existing 
capacity. implementation of ~hort gestation 
projects. reduction in transmission and 
distribution los~es. and demand management 
:md energy conservation. The main topics 
discussed at the Conference related to these 
issues and included implementation of the 
power generation and project commissioning 
programmes. review of the renovation and 
modernisation scheme for thermal stations, 
supply of coal to thermal plants, and 
m .. easures for reduction in transmission and 
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distribution losses. The Confcrl.!nc'e decided 
to constitute a Committee to formulate a 
renovation and modernisation programme 
for hydroelectric projects and to assess 
the funds required for it. The 
Conference also decided to set up a 
Committee to recommend steps for the 
rigorous enforcement or the amendments in 
the Indian Electricity Act making theft of 
energy a cogniLable o!Tcnce and providing 
for stringent punishment, and to indcntify 
system improvement schemes and energy 
accounting procedures necessary for reduc-
tion in transmission and distribution losses. 

Shortage of fnduction Furnaces 
Raw Material 

•JOO. SHRT MANlK REDDY : Wi JI 
the Mini.liter or INDUSTY be pleased to 
state : 

(a) whether Government are aware of 
acute shortage of raw material for induc· 
ti on fu maces due to which 400 ipduction 
furnaces arc facing closure : 

(b) i r so. the reasons for shortage : and 

(c) the steps taken by Government to 
meec the shortage of raw material to avoid 
closure of industries '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDU.STRI ~L 
DEVELOPMENT lN THE MlNJSTR Y OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) Government an.: not a.ware of any 
reports that Induction Furnaces arc 
being closed due to shortage of raw mate-
rials. However. Govern111e11l arc aware 
that there is a gap' between dem<111d and 
supply of melting scrap. 

(b) Shortage i~ due to lhe demand for 
,-crap outstripping availability of scrn p in the 
country. 

(c)" Government has already reduced 
customs duty on imported steel melting 
scrap. 

Co'11 India J ,in1itcd 

•101. SHRI 13HATTAM SRIRAMA 
MURTTY : Will the Mirti~tcr of Et-;lERG"'r' 
be pleased to sl•te : 

(a) ~hcthcr the l:trget of 143 million 
tonnes of production or coal during the 
current year is likely to he achieved by Coal 
India Limited ; 

(b) the estimated lo:ss likely lo be 
suffered by Coal India Limited in 1986-87; 

(c) the total additional income the Coal 
India Limited on account of the like in coal 
prices; and 

(d) the total additional burden on 
account of the new agreement reached with 
the trade unions'! 

THE MINISTER OF ENERGY 
(SHRl VASANT SATHE): (a) Yes. Sir. 
It is expct·tcd that Coal Jntlia may achieve 
the laI"gct of coal production set for I 986-87. 

(h) The Account-; of Coal l.ndia Limited 
for t'l'1e year 1986-87 will be linalisc<l only 
arter the finanl.':ial year is over. 

(c) Whik considering the proposa I for 
revisio11 of coal ·pri<..:e, additional reve1rne 
accrual lo Coal India Limited on ~iCC:o'l'lnt 

of price revision elrc.:ti vc from 9.1 .1986, was 
estimated to be about Rs. 367 crores during 
the YC<H l<JS(,-87. 

(d) National Coal Wage Agrec111cnt-lll 
signed by the representatives of the manage-
ment ;111J the workers has cxpirL'd on 
.'~1.12.1986. No new agreement has bcc11 
signed so rnr. 

Increase in Production of \:Yall·:ies 

•rtl2. SHRI MULLAPPALLY R/\MA-
CHANIJRAN : Will the Minister ur 
INDUSTRY be pleased to state: 

(a) the measures proposed to be adopted 
hy Government to increase production of 
watches in India : 

(b) the production target for 1987-88; 
and 

(c) the measures adopted by Govern-
ment to ensure that cost of indigenous 
watches is kept low so as to discournKc: 
marketinii or iinporte.:1/smug~led watches'"! 



41 lt'ritte11 A.11l·1ver.1· PHALGUNA 12, 1908 <SAKA) Wri1tc11 .4.11.1·we rs 42 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MJNJSTR Y OF 
INDUSTRY <SHR1 M. ARUNACHALAM): 
(a) to (c) With a view to increase 
indigenous production of watches. reduce 
the cost of indigenous watches and w dis-
courage smuggling or. watches into the 
country. Government has already taken the 
following measures :-

(i) A capacity of 22 mi Ilion Nos. has 
hccn approved in the organised sector. 
Twelve units with an approved c:.ip~lcity of 
J 1 "66 million Nos. are already in production 
in th~ organised sector. 

(ii) The current Import Policy provides 
for lihcral import of watch components. 

• (iii) A number of foreign collaboration 
proposals with internationally reputed watch 
manufacturers have been approved. 

(iv) In February, J 985, Government 
announced a package or c-once~sions to the 
watch industry including reduction in e.,cise 
duly aud com:essional rate of cu,.,t~1111s Ju ty 
on the import of raw materials, components 
<rnd machinery used in the manufacture of 
wrist watches. 

(v) A production target of 8 mi Ilion 
\.Valchcs bas been set for J987-ll8 for the 
.organised sect.or. 

Biogas Plant-; 

880. SHRJ VIJAY N. PATlL: Will 
the Minister of ENERGY be pleased' to 
state : 

(a) whether too many designs or hiogas 
plnnts have been approved without 1aki11~ 
local con di lions into consideration ; 

(b) if so. reasons thereof ; and 

(c) the steps proposed to remedy the 
situation '! 

THE MINISTER OF ENERGY (SHRI 
VASA NT SA THE) : (a) No, Sir. 

(b) and (c) Does not arise. With a 
view to improvin& reli.ibili!Y and decreasin~ 
capital cost of family .sjzed biogas plant'I, 

all proposals for new models developed by 
various agencies are c.xamined by the Biogas 
R & D Experts Committee. Basically only 
the lixed dome and tloating dome biogas 
plants are being built. However, live 
different models with variation in 1na tcrials 
of canst rucl ion and geometry have been 
approved for extension depenc.'ling upon loca I 
conditions and individual choice. 

Foreign .-\.id for Telecomc Expansion 

881. SHRI JAGDISH AWASTHI : 
DR. CHJNT A MOHAN : Will 

the Minister of COMM UNI CA TlONS be 
pleased to state : 

(a) the financia I 
from foreign countries 
sion progra111.1me so far ; 

assistance 
for !clccom. 

received 
ex pan-

(b) whether the entire assistance received 
has been util i:ted in the purchase of machi-
ncry /equipment, in the respective countries 
or in other countries ind ica!ed by them 
and 

(c) whether Japan is also lo 11.i\'e a loan 
and if so, details thereof and how this will 
be utilised '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SANTOSH MOH(\N DEV) : (a) We 
have received tinancial a<;sisrnnce from the 
r ollowing countries for expansion of Tele-
com. Programme so l°<.ir : 

Name of the Anwunt 
Country 

(i) Hungary Rs. 108'40 
Million 

(ii) Cana du cs 40'85 
Million 

(iii) Sweden Skrs 14"00 
Million 

(iv) France. Ff, 660"19 
Millio11 

(v) \Vest Germafly OM ~-oo 

Millior:i 

(vi) Jap:rn J 66530'00 
Milli ... 
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(b) The above loans except for live of 
the nine loans from Japan have been utilised. 
Thi:~e have been utilised in the purchase of 
machinery /Equipment/Services in the respec-
tive countries or in countries indicated by 
them. 

(c) Japan has so far given us 9 Joans. 
The 9th loan agreement was .signed in 
December. 198(1. Thi~ loan has been appro-
ved for the purchase of local exchange equip-
ment, transmission e4u ipment and Network 
n1anangcme11t and survei Hance equipment etc. 

:\fodilication of Automobi!e Engines 
To Run on Natural Gas 

"882. SHRI LAKSHAMAN MALUCK: 
SHRI BHATTAM SRIRAMA 

ML'RTY: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to stale : 

(a) ,..,·hether it is a fact that Oil and 
Natural Gas Commission has dee ided to 
float a subsidiary company to pro!"note modi-. 
ticatfon of automobile engines so that they 
can also consume natural gas alternately; 
and 

\b) if so, the detai Is regarding the study 
made, if any, by Government in this regard 
through its task force ? · 

THE MINISTER OF STATE OF THE 
MJNISTR Y OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STA.TE IN THE MINJSTRY OF FINANCE 
(SHR I BRA HMADUTT) : (a) No. Sir;.; 

(b) Does not arise. 

;\ lodcrnisation and Development of 
Tdecomm"unicution System in Orissa 

8S.1. SHRI CHlNTAMANI JEi'IA 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(;1) where in on.ler to reduce accumu· 
l;ited hack log over the years, his Ministry 
had .. greed in June J 982 10 the st1gges1ion of 
the Or issa Gc-vernment to supply necessary 
equir-ncnt and mnteria Is like transmission 
sys!em, high-grade long range media on 
priority basis to Orissa ; 

(-1-i) whether it \\'as ulso decided to give: 

special thrust on modernisation and develop-
ment of the telecommunication system in 
the Stale ; 

• 
(c) if so, the progress made so far ; 

(cl) whether the works on expansion of 
Crossbar Exchange at Bhubaneswar with the 
provision of Electrnnic switching equipments, 
execution of Cuttack-Sambalpur Microwave 
system. STD services to the district head-
quarters down from the State capita I and 
long distance public call offices are pro-
gressing as per schedule ; and 

(e) if not, the reasons therefor and what 
remedial steps are being taken to keep up 
the schedule·? 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNICATIONS. 
(SHRI SANTOSH MOHAN DEV) : (aJ A 
request was made by the Orissa Government· 
in June, 1982, 

(b) Yes, Sir. 

(c) Thi.! details of the transmission 
schemes commissioned after June, 1982 and 
planned scheme,; during th.:: 7th Plan are 
given ir1 th<.: statem.:nt below. Provision 
mad..: for smal I e Jcctronia exchanges is also 
indicated. 

(d) and (c) Crossbar Exchange at 
Bhubanesw«1r has been expanded from 6000 
to 70JO Jines in October, 1985 and another 
4000 lines Electronic Exchange has been pro-
posed to be commissioned at Bhubaneswar 
during J98g-89. Sambalpur W /B Micro-
wave ~chcmc has been pr·oposcd to be 
c:omrnissioncd in 1986-87. District Head-
quarters of Bolangir Bawani-Patna, 
Bariparta, Chatarpur. and Dhcnkenal are 
likely to be linked to State capital by 1987-
8~. 450 lo11g distance public telephones have 
been proposed to be ins ta lied in the Orissa 
state during the 7th plan period. Out of 
this. 179 LDPTs have already been commis-
sioneu hy January, 1987. • 

St:.ltement 
The Schemes Commissioned 

after .lune, 1982 

(a) 1. Kha ragpu r-Cuttack 
lvlicro\\a\.c Scbeme. 

Wide Hand • 
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"' Cutl::.ick-Bcrhampur \:Vide 
Microwave scheme. 

3. Berhampur-Vishakhapatnam 
Band Microwave Scheme. 

Band 

Wiue 

4. Cuttack-Nuna Pali (R & G) UHF 
Scheme. 

5. Ba lasore-Cuttack-Dcrhmpur-J 2 MHz 
Co-an Hof. Stand-by. 

The schemes planned and like'r 
fixed for commissioning 

1. Cuttack-Sambalpur Wdc 
Band Microwave Scheme 86-i7 

2. Cuttack-Dhenkanal Narrow 
Band Microwave Scheme 87-88 

3. Joypore-Koraput Narrow 
Band Microwave Scheme 87-88 

. 4. Koraput-~obli Narrow 
Band Microwave Scheme S7-I<~ 

:'i. Sambalpue-Bolangir 8 Mbi'~ 
Digital M/W Scheme ~HHo9 

6. Sambalpur Nagpur 140 Mhf~ 
Digital M/W Scheme ~8-89 

7. Sambalpur Raigarh .14 Mb/:'. 
Microwave Scheme 88-89 

S. Sambalpur-Calcuua 140 Mb/s 
VI icrowave Scheme XX-89 

9. Sam'balpur Rourkela 34 Mb/s 
Miero\vavc Scheme 88-89 

JO. Cuttack -Bhunaneshw•1 r 
.34 Mb/s Mjcrowave Scheme 88-89 

l L Talchar-Angu I UHF 

12. Balasore-Bafipada UHF 

13. Koraput-Lakbimpur UHF 

14. JeypC>re-Gomindapalti-
Ba limda UHF 

15. Samba Jpur Jarsuaw.ut-
Sunder&arh 

86-'1<7 

!18-89 

88-89 

l$9-90 

16. Kconjhar-Talcachar UHF 89-90 
J 7. Ta lcha r-Ta lcachar Thermal 

Station UHr 89-90 

18. Chhattarpur-Aska-Bhanjan 
Nagar UHF 89-90 

1.'J. Ra ipur-Sambalpur 140 Mb/s 
digital CXL XY-90 

NEAX 61-S Digital Electronic Exchanges 
are to be instaled in the fo lowing 
station':~ 

1. Keonjhar 

2. Korapur 

3. Phu I bani ~Otl 

•• Sundeq,;arh 

~- Baripad;t 

6. I >he~1ka na I • 70~) 

7. Chhararpur 400 

s:r-D. Services bet "ecn District Hea.11-
Quarters of HimachaJ Prade.~h :tn .. 

Shim la, Delhi 

!84. PROF. NARAIN CHAND 
PARASHAR : Will the Minister or 
COMMUNICATIONS be pleased to state : 

(a) the programme and progre"s of intro-
duction of STD between district headquarters 
of Hinrnchal Prndesh <ind the State Capital 
(Shimla) and the National Capital (Delhi) 
for eac.:h Jistrict of the State ; 

(b) if so. the date by ...,hich work: 
regarding provision or STD sen ices for all 
the 12 districts will ht.: completed ; 

(c) whelher group-dialling would also 
be introduced among Saxs parented MAX 11 
at the uistrict he;.u.lqu;ir.lers : untJ 

(d) if so. the likely date by which it 
would be done and if not. the reasons there-
of T 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
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(SHR r SANTOSH MOHAN DEY) ; 
(a) and (b)• STD services to. State capital 
Shimla are already available for t:>haram-
shala and Mandi. Shimla is also a district 
headquarter. Solan, Hamirpur. Nahan and 
Bilaspur are programmed for STD with State 
Capital Shimla during 1987-88. Remaining 
District ·Headquarters namely Chamba. 
Keylong, Kalpa, Kulu and Una are planned 
w l:>e connected with Shimla on STD pro-
gressively during 7th Plan and 8th Plan. 
STD from District Headquarters to the 
National Cupital (Delhi) is programmed to 
be introduced through the Trunk Automatic 
E>..change Network. This is expected to b~ 
completed progressively during the 7th and 
the Plan period. 

(c) Yer Sir. wherever applicable. 

(d) It will be introduced progressively 
during 7th Plan. 8th Plan subject to avail.-
ability of stores & ful!iJnwnt of the stipulated 
conditi-0n for introducing inter-dialling. 

• 
Improvement in Telecommunication 

Sl'rvice hi West Bengal 

885. SHRI SANAT KUMAR MANDAL; 
Will the Minister of COMMUNICATIONS 
be plc•1sed to state : 

·(a) whether any plan has been formulat-
ed by G overnmcnt for improvement of 
telecommunications 111 Calcutta and to 
proYidc more elc<.:lronic telephone exchanges 
in its area ; 

.(b) if so. the details thereof ; and 

(c) if not. the reason~ therefore ~tn<.I the 
:;tc:~ being taken lo improve tclecommu11ic~1-
tioL1 services not only in CalC"Litta but 
throughout West Bcng:a I '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SANTOSI-1 :rvlOHAN DEV) : 
(a) Yes, Sir. 

( b) The dew jb arc gi\'cll 111 the ~talc· 

mcnt-1 below. 

(c) Step~ 10 imprc>ve the 1deco111mu11 ica-
t1on services in rest of West Benga I arc 
gi\en in the S1:.i1crne111-ll bel9w. 

Statement-I 

Followin ~ development plans for 
improvement of telecom. services in Calcutta 
during the 7th Five Year Plan has been 
formulated. 

1. i) To add 45000 lines of exchange 
capacity (E Jectronics out of which 
15300 lines have already heen 
added. 

ii) To replace the 9180o Jines of old/ 
worn out exchanges (strowgers> by 
mostly electronic exchanges, out 
of which 40.000 Jines have been 
replaced so far. 

iii) To construct a tota I of J 00 KMs 
of d uch by J 990. out of which 
56 KMs have so far been com-
pleted. 

j, 1 To replace the majority of the 
junction cables by radio relay and 
optica I fibre system, 9 radio links 
bave been installed. 60 more are 
likely to be installed. Also 37 opti-
c:;.il t1bre cable systems have hccn 
planned. 

\)To install PCM system on vurious 
junction cables. 338 systems have 
so far been · commissioned and 
another 700 have been planned. 

vi) A 4000 lines SPC Trunk Auto 
Exchange has been installed. A 
4000 lines digital clc<.:tronic 
exchange has been planned to 
repla~c the 4000 Jines Pentaconta 
T'runk Auto Exchang..:. Another 
80CO lines digital Trunk Auto 
E.>.ch~rnge is also planned. 

vii) A 3000 lines <ligita J electronic 
tele, has been installed. Jt will ·be 
C:>ipa11dcd by another 4600 Jinci; out 
of \\ hich 2500 lines will be used 
lo ·replace the existing strm,ger 
telex. 

viii> Computerisation of telephone 
di rectory and updating the enquiry 
services. Computers have been 
installed. software and dnta work 
is in progress. 
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' 
JI. Following steps arc also being taken 

to improve the rcrformances of 
telephone system : 

i) Intensive testing of e.xchange equip-
mcnt and rcctitication of faults. 

ii) Continous monitoring of Air-con-
ditioning plants working in Lhe 
exchange~. 

iii) Rehabilitation or subscribers litt-
ings and D.P. boxes to minimise 
the Liults on the Jines. 

i\) Replacement of overhead wires 
by insulated drop wires and undcr-
gruund cable to <1vnid aerial 
fau Its. 

v) Opening of Public Grievances Cell 
at General l\1anager/ Area Manager 
olliccs to rfrovitle single outlet 
cxten<;inn to suhscribers. 

St::ilement 11 

J. The following steps wit I be taken to 
improve telephone services in rest of \Vest 
Bengal in the 7th rive Year Plan. 

1) Prov i::.ion of electronic exchange at 
Sainthia and Alipurduar by December. 
1987. 

2) B~nkura. Bcrhampur and Jalpaiguri 
manual exchanges will be aulo-
matiscd. 

3) Banh.urn. Purulia. Digha, Contai. 
Balurghat and Raniganj will be 
connected to Nationa I Network by 
Microwave/UHF link. 

.11. Following steps are a ho being taken 
to improve the perpormancc of t.elephone 
system : 

I) Intensive ksting of exchange equip-
mc;nt und rectification of faults. 

2) Continuous monitoring of Air-con-
dit ioning plants wotking in the 
exchanges. 

3) Rehabilitation or subscrib(.YS littings 

and D.P. boxes to minimise the 
fau Its on the lines. 

4) Replacement of overhead wires by 
insulated drop wires and undergrnund 
cable to avoid aerial faults. 

5) Opening of Public Grievances cell 
at Gen~ral Manager/Area Manager 
offices to provide single out Jet exten-
sion tn st.ibscribers. 

Import and Export of Crude Oil 

~86. SHRI MOHANBHAI PATEL -
SHRI JAGDISH AWASTHI : Will 

the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state 

<a) whether it is a fact that a certain 
quantity of crude oil is being exported ; 

(b) if so, the quantity exported during 
the la~t three years with names of countries 
and the;: foreign e1'change earned ; and 

(c) the policy of Government in regard 
10 import and export of crude oi I for tht: 
year 1987-88 '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLUEM AND 
NATURAL GAS AND MJNJSTER OF. 
STATE IN THE MlNJSTRY OF FJNANCE 
(SHRI BRAHMADUTT) (a) and (b) 
Presently, crude oi I is not being CJ.ported_ 
However, the quantity and Yaluc of crude 
oil C\ported during the last three years is 
gin:n below 

Year. Qty. Valur: 
(Million tonnes) (Rs./crnres) 

198:>-84 5.52 1231.10 

1984-85 6.4~ l 563.lfit 

1985-86 0.5'.I 135.1~ 

Jt is diflicult to specify the coun trics tc 
which crude oil was exported as the tran...__ 
actions were with intcrnationa I traders. 

(c) The cruck import P Jan for J 987-lt 
has not yet been finalised. There will be DC' 
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export of crude oil a-; the 1.'.tlu_ntry bus at 
prcsenl adequate reining capacily. 

Sel Hack to Cane Growers by Ne" Sugar 
Policy · 

887. DR. SlJDI-llR ROY : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether the sugar po Jicy announL'ctl 
by Government would enable sugar ·mill 
owners lo increase their prolits by nearly 
rupees one hundred crore : 

(b) \Vhcthcr sugar cane growers have 
been totally neglected 111 this po I icy 
announcement ; and 

(c) if so, lhc >.tcps proposed to be rnken 
by Government for protecting the interests 
of lhe suitar cane growers '! 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER Or 

FOOD AND CIVIL SUfll'LIES (SHRl H.K.L. 
BHAGAT) : (a) tu (c) The sugar pol icy an-
nounced. by Government aims at ensurinl.! 
that the interests of the consumers. sugarcane 
growers and the sugar industry are harmo-
ni7ed. The question of allowing undue 
profits to the ,,ugar mill owners or of 
neglecting the i111crcsh of ·the SU£Wr cane 
growers does 1wl arise. 

ScttinJ;! u11 of Thermal P(rn er Station at 
hliunpur. \\'c~I Bengal 

888. SHRI ANANDA PATHAK 
Will the Minister of ENERGY 'be pleas1::i.l 
to slatc : 

(a) whether there i~ any proposal for 
~elting up of a Thermal Power Station at 
lslampur in West Dinajpur district, West 
Bengal ; and 

(b) ir so, when the proposed station 
is likely l•l be s~I up '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT' Or POWER IN THE 
MINISTRY OF ENERGY. (SHRJMATl 
~USHILA ROHTA<.JI) : (a) No. Sir, 

tb) Dues nut ari~c. 

Purchase of Faulty E(!llipm~n(· hy DESU 

~89. SHRI AMARSINH RATHAWA: 
SHRl PARASRAM BHARDWAJ : 

Will the Minister of ENERGY he pleased 
to ~tatc : 

(a) whether Delhi Electric 
UnderCaking's lo%es arc due to 
equipments ; 

Supply 
faulty 

(b) tht: nuq1ber of transformer.~ burnt 
during lhe lust three yc:irs in Delhi ; 

(c) the names .of suppliers ; and 

(d) lhe steps taken to check losses·! 

THE MINISTfR OF STATE IN THE 
D.EPARTMFNT OF POWER IN THE 
MINISTRY OF ENERGY. (SHR IMATI 
SUSHI LA ROHTAGI) : Ca) According lo 
DESU, their losses are not due lo f;1ulty 
equipments. 

(b) and (c) During the period 1984-85 
to 1986-87 (upto December, J 986) 772 
trnn~forrners of DESU got bur_nl after 
installatiun. The name of suppliers ~ire 

indicated in the Statement given below. 
Out of the above. 552 transformers burnt/ 
faild during the guara111cc period and their 
mam1foctw·ers/suppliers were under con· 
tractual obli~ation to repair/replace them. 

(u) The measures t;,iken by DESU 10 
1·cduct: its T&D losses include extensive 
raids by the enforcement machinery 10 
check· theft or power.· installation of more 
number of sub-stations, L.T. · ft:eder~. 

installation or shunt capacitors and installa-
tion of improved type of e lectridty meters 
to prevent frauulent ahstraction of·encrgy. 

Statement 

The 1Hlll1C>. or thi:: ~upplicr, 1cfi.:rrcd to 
111 pan-C of the Question 

1. M/s Ekctra 

2. East India Transl'ormers and Swilch-
gears Ltd. 

~- Johnson l::'kctri..:a Is 
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4. Standard Electrica Is 

5. Easlern 

6. Brentford Electrical (Jndia) Ltd. 

7. Electrical Constructioi1 & Equipment 
Co. 

8. Jayhcc. Electric Indu~Lrics, 

9. Tech. Associate~. 

J 0. Raja~lhctn Tran.11formers. 

J I, l\1a rson 

12. National Electrical Industries 
Bombay. 

11. Bharnt Heavy Electric<ds Ltci. 

14. Heuvy Electricals Ltd. 

15. Crompton 

16. A.E.G/SIEMNS. 

17. Ram S1vmoop. 

11. Genera I E h.:ctric Co. 

J9. Indian Transformers Ltd. 

20. ENCO. Industries Ltd. 

21. East Jndia Trnnsformeri; & Switch 
ge~in; Ltd. 

]2. Hindustan· 

23. N.G.E.~. 

24. ANUL Transformers 

25. ··East India. 

[Tran~ lat ion] 

A Hoc at ion of. Kerosene to States 

890. SHRI. VJJOY KUMAR YADAV: 

Will the Minister of. PETROLEUM AND 
NATURAL GAS lie pleased to state : 

. (a) the quota of Kerosen supplied to 
each State in the country during the last "'.()nc 
year ; 

(b) the t.:riteria adopted for fixing quota 
or kerosene supplied to States ; 

· (l:) whether Biha r is not supplied 
kerosene as pc: its requirements ; and 

(cl) if ~o, whether there is any scheme' 
lo supply kerosene to Bihar as· per its 
requirements and if so. the delaiis thereof?.· 

THE MJNISTER OF STATE OF THE 
MINISTRY OF PETROLUME AND 
NA 1 URAL. GAS AND MINISTER OF 
STATE JN JHE MJNISTRY OF 
FINANCE (SHRI . BRAHMADUTT) : 
(a) to (o) Normally the requirements 
of kernscne of various States and lfnioo 

'Territories including Bihar State. arc assess-
ed· by al lowing " 5% growth over the 
allocations made in the corresponding 
period of. the previous year. oli a four.: 
month-block basts, and allocations are made 
accordingly. Besides the regular a !locations. 
additional <t<l-hoc 1cleascs ·aic abo made 
to mc_ct srccift1: situations like nood. 
drought. 1.:yclonc, shorta.gc of LPG/sofl 
coke, etc. 

However. lo mel!t increased demand, 
allo1:atio11s of kerosene since November~ 

J 985 i.e. beginning of Winter Block. have: 
been ~adc after allowing a growth. of 71'% 
for Winter Blocks and 7% both for Summer 
am.I Monsoon Blocks. Apart from the above. 
adt.l'itional <.ld-ho~ allocations hav~ also been 
made to Bihar for the period October. 198(. 
to Mt1rch, 1987. 

A ~t<.ncrncnt giving the allocation~ and 
sales of kerosene madL: t.i States & Unior. 
Tcrritofit'S during 1986 is gi,·cn below. 
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·statement 

Kerosene t\lloc<tlion and Sales made Juring 1986 " 

States/Union Terri1ories 

I. Andhra Pradesh 
2. Arunachal Pradesh 
3. Andaman & N icohar 
4. Assam 

5. Bihar 
6. Chandigarh 
1. f)a(tra & N. Havcli 
8. Delhi Administration 

9. Gujarat 
IO. Goa, r]aman & Diu 
11. Haryana 
12. Himachal Pradesh · 

t3 . .lammu & Kashmir 
14. Karnalaka 
15. JS.crala 
16, Madhya Pradesh 

17. Maharashtra 
18. Manipur 
19. Mcgha laya 
10. Mi1:oram 

11. N :tgu h1 n d 

22. Orissa 
23. Punjah 

24. Pondicherry 

15. Rajasthan 
26. Sil-.k im 
27. Tamil Nadu 
28. Tripura 

29.· U1tar Prndcsh 
30. \\'esl Benga I 
31. Lakshauweep 

' 

• 

• 

TOTAL: 

"lncluJine.sah:s mad .. · in Daman & Diu. 

"ExcluJin.c s;i.les made in Daman &. Diu. 

Figmcs in T onncs 

Allocation 

461220 
7190 
2%0 

1071il0 

357396 
161.10 
1370 

184300 

604570 
23370 

'121460 
28il5 

52815 
3573JO 
200271 
294511 

1147.120 
15930 .. 
11780 
4920 

7770 
121260. 
'.!46890 

11740 

196648 
5670 

5087()() 
193.15 

(i9]414 
583740 

660 

6498445 

Sales .---
4:17147 

9353 
2915 

204853° 

.158326 
16206 
4739• 

181606 

604718 
19 J 4 7«I) 
121462 

::!RI JO 

53135 
340D6 
196840 
28551'10 

1142639 

16~80 

13379 

4712 

9126 
120049 
247717 

11637 

195471 
9922 

507300 
15750 

1)96312 
583431 

N.A. 
- ----___,...--~---

6438998 
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ID1glisl1] 

\\'ithdrawal c>f conces,.ion~ in Custo.n' 
duty on White Cement 

891. SHRIMATf PATEL RAMAUEN 
RAMJIBHAI MAVANI: Will the Mini~ta 

of INDUSTRY be pleased lo st:itc : 

(a) whether any represenrn rion has h1.:en 
received from cement industry for withdrawal 
of concessions in customs duty on \arious 
va rietics of cement : and 

( b) if so. Go\'crnmcnfs reaction thereto '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTHIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHR.J M. ARUNACHALAM): 
(a) and (b) Jn terms of Ministry of 
Finance. Department of Rev{"nuc Notilic:ation 
llafed 28 February J 982, a· conccssiona I rate 
of basic customs duty of J 0% ad-1111/or,•111 ~111d 

auxiliary duty of customs at 5% (/{l-rn/oru111 
wns lc,·iahlc cm cement including white 
ceinent. Certain representations from manu-
factures of' white cement were rei.:eiveJ ill the 
end of 1984 and in the beginning of 1985 
requesting for enhancement of cuswms Juty 
on white cement. Keeping in ,·iew the 
increased indigenous production or white 
cement in the country and the f'acl that 
white cement ·was considered as a luxury 
item catering to the requirements of' alllucnt 
section of the population, the custom~ dut} 
on white ccmt;,nt was cnbanct:d to (10% ad-
valorem plus 40% auxiliary duty of customs 
with effect from 23.8.85. Acldition~ll conutcr-
vailing duty equal to C:\Cise duty of 40% wa~ 
also a lcyiablc. 

.-
Al·tion taken on Rcporf'i of 

- La"· Commission 

~92. SHRI K'.. RAMAMURTHY 
Will Lhe Minister of LAW AND JUS1 ILL 
he pleased to state : 

(a) the number of reports so far sub-
mitted by the Law . Commission :,,ince its 
inception; 

(b) the numb1.:r oi' su.:h n:ports on which 
riarl!'al and fuJi ·action has heen completed 
l:iy Government : and 

(c) the annual e.xpendi1urc incurred on 
the maitttenance of Law Commission '.' 

THE MINISTER OF STATE IN THE 
MINISTRY· OF LAW AND JUSTICE 
(SHRI H. R. BHARADWAJ): (a) 119 
Reports. 

(b) 48 Reports have been ,implemented 
in full and 3 Rc11orts have heen implemcrned 
rartially. 

(c) The expenditure incurred on the Law 
Commission for the financial year 1986:/n is 
Rs, 15.T!.000/- uplo January 31.-1987. 

Implementation of Underground Projects 
of Bharat Coking Coal Ltd. 

X93. SHRfM.ATI JAYANTI 
PATNAIK : Will the Minister of ENERGY 
be plca.,ed IO s1at1: : 

la) Lhe number of umkrground projects 
of Bharat Coking Coal Limited u~dcr imp'le-
mentation; 

(b) whether the implementation of :-oome 
pro.iccts has heen lagging behind schedule ; 

«,:) if so, the pr~)ject-wisc details thereof 
~ind ,:auscs of delay : and 

<d) the amount involved in thc-se pro-
je::cts '! 

THE MJNISTER. OF .ENERUY CSl-IRI 
VASANT SATllE): laJ Lo Id) Then.: are 11 
underground projel'h cn.;ting Rs. 5 crores 
and more under irnplcmcrnation in Bharat 
Coking Coal Limited. The i111plemc11ta tion 
of following 5 rrojech has been l<tgfl;ill~ 
bchi11d ~chcdulc : 
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Name of pro-
ject 

------
I. Pootkee 

Balihari 
' 

1. Moonidih 

3. Rh:.ilgo.ra 

4. Katras 

5. Nnrth 
Am la bad 

Sanctioned 
Cost Capacity 
(R5 er.) (mty) 
_ ... .-.........._... 

---~-

199"87 3·0 

. 
-1C>"12 i·w 

16"04 0·90 

S. D.O. (Telephone) Oflicc at 3h:mani 
Patmt Kalaliamli. Oris.~a 

894. SHRI JAGANNATH· PATTNAIK: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(al whether Bhawnni l'~Hna, 1he district 
headqu.irtcrs of Ka l;.1hamfi (Orissn) is being 
1.·onsidered for creating n Subdivisiona I 
office of le le phones : 

tb) if so. when it j.,., to be crealed : 
and 

(c) if not. the reason~ for n0l crc.iling. 
it J 

Date of completion Reasons for delay 
Original Now anti-

cipated 
------ ____ ,, __ 
March December Delay on account of 

slow progress of shaft 
sinking due to ditl!cult 
stratu conditions and 
heavy inflow of strata 
water. 

1994 1995 

Ma.rch 
1985 

Man.:h 
1989 

DiHicult 
conditions 
in supply 
equipment.. 

gcomining 
and delay 
of longwall 

March March Delayed Jue to slow 
1985 1992 progress of shart sinking. . 
March March Delay in finding an 

-appropriate mining lech-
nology due to adver~c 

geomining condition. 

1984 191:!~ 

March 
19~5 

September 
J 990 

Delay due to 
(i) occurrence of fire in 
XIV seam which had to 
be sealed : 

(ii) frequent power interrµp-
tions ; 

(iii) co•d seams are highly 
gassy and to dca I wi"th 
th is situation methane 
draining scheme is under 
way. 

THE MINISTER 01- STATE IN THE 
MJNISTR Y OF COMMUNICATlONS 
(SHRI SANTOSH NOHAN DEV): (a) Yes. 
Sir. 

(b) and {L-) After the present ban on 
. crc<ition of llC\\ posts. js vacated. 

Foreff,:11 Collaboration by BHEL 

895. SHRI ARUN KUMAR NEHRU 
Will the Minister of ]~DUSTRY be pleased 
to st:itc : 

(a) whether it i~ a fact that Bharat 
Heavy Efcctricals Limited have signed some 
agrce~cnls for foreign collaboration <lming 
rhe fast two year.<; : ::rnd 
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(b) if so, the derails thi.:rcqf '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF 
.INDUSTRY rPROF. K. K. TE\\'ARY 
~a) '\'es. Sir. 

(b) The di.!tai Is arc givi:n in t41e state-
ment below. 

Statement 

Foreign Collaborations of HllEL during 
' J 984-85 and J 985-86. 

SJ. No. Name of Foreign 
Collaborator - . -· ~ .. ---- ---~-----

i984-85 
J. Mis Branham Indus-

tries Jnc .• USA. 

" M/s National 
Suprly Co., USA. 

J. M/s HARCO 
Corporation, 
USA 

1,985-~6 

, M/s Siemens. 
West Germany. 

I Trans/at ion t' 

Product 

Mast & Sub-
structures for 
On~horc & Off-

shore Drilfing. 

Well heads & 
Cliristnws 

Trees. 

C.1thodic Pro-
tection System. 

Cam Shaft 
Con iroller. 

Suppl~' of Good Quality of Coal f(• 
Glass Units 

896. SHRJ SHANTI DHARIWAL: 
Will the Mini-;ter 0f INDUSTRY be pk~1~ed 
to state : 

(a) whether attention of Government 
has been drawn to the News item published 
in the Jndian Express dateJ J '.l January. 
1987 under the caption, .. Poor Coal quality 
hits glass units··; 

( bJ if so. \\hether the glass manufac-
tures of Firo1}bad are not accepting export 

or,!ers anJ i11~·u1Tillg r,)sses on account of 
Supply of low qua Ii ty cna I : 

(c) if so, action taken so far lo ensure 
supply of good quality coal : and 

(d) if no acLion lrns been taken :;o for. 
the reasons therefor '! 

THE MINISfER OF STATE IN THE 
DEPARTMENT OF lNDUSTRIAL DEVF-
LOPMENT JN Tl-iE MINISTRY OF 
INDUSTRY <SHRI M. ARUNACHALAM): 
(11) Yes. Sir. 

(h) As per information available export 
of glass items in 1,98.1-84, 19.~4-1985 and 
1985-86 were lo tht: lune of Rs. 21:20 Lakh~. 

Rs. 2400 lakhs and Rs. 1700 lakhs respec-
tively. Share of small scale glass units was 
19.4% and 21.25% in the year 1983-84 and 
1984-85 resrcdively. No separate e\ port 
figures are a va i'Ja h.le l~I' Firon1 bad glass 
units. 

(c) and (u) All'the industrial units arc 
lintcd for coal according to the qua Jita tive 
parameters li.xed for them by the competent 
authorities. Due to inadc4u<1tc availability 
of steam coal from Raniganj and South 
Karanpura Coa.lfields. the requirement~ arc 
met with better grade cou I from other 
l•clds. To ensure proper ~i1i~1g and removal 
or e>\trum:ous material. a crash programme 
for con~tructing coal-hand ling plant1> has 
b..:en undertaken by the \.'.Olil India Li111ited. 
The coal com panics ha vc also been cl irccted 
to ensure manual breaking of bigger pieces 
allli picking of extraneous material. Quality 
conlrof cells have been established in •each 
coal company. 

IE11glislrl 

Transfer Policy in Food Corporation of 
India. 

897. DR. G. Vl.JAYA HAMA RAO 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased 10 refer to 1he reply 
give:1 to Unstarred Ques{ion No. JOJ8 on 
11 November, 1986 regarding demands of 
Food Corporation of India employees and 
state : 

(a) whether any dechion l)as ;;incc heen 
taken regarding transfer policy in respect 
of .Food Corporation of India employees ; 
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lb) if so. its details: and 

Cc) ff not. the time by whil:h dccbion 
b lil\dy to be taken .and implemented '? 

HIE MIN !STER 
MENTAR Y Al-FAIRS 
OF FOOD AND CIVIL 
li.K.L. BljAGAT) : (a) 

(b) Does not ~Hise. 

OF PARLIA-
AND MINISTER 
Sl,JPPL.11:-S tSHRl 
No. Sir. 

1.:J Food Corporation or India has 
evolved a new 1ransfcr policy .. It has been 
ci1:cula1ed to al I the onices and major staff 
unions of the Corporation !"of their views. 
The new policy will be 1ina lised as soon a~ 

' iews from all concerned are recci\ ct!. 

Drilling \Vork in Orissa · 

~i,i~. SHRi ANADJ CHARAN DAS : 
Will the Minister or PETROLEUM AND 
J"ATUJ{/\I.. GAS be pleased 10 state : 

ta) the details or onlai1d/off shore 
dri !ling \\Ork envisaged/achieved during the 
last two years in Ori~s;:i by Oi I India Ltd./ 
other oil ccirnp<1nics: 

<b) whether the Oil Jn<lia Ltd. ha~ 
!.hif1cd its priority exploratory <lriHing 
\.vork to nonh-ca.'>lern States and Andaman~ 
and going slow in Orissa/Mahanadi basin : 
and 

<c.> if so, the reasons thereof and action 
proposud to be lakcn to intcn!-if) · th'~ 
dri lling/c,ploratory work in Orissa? 

Tiie MINISTER OF STAT.I:: 01 1 HE 
MIJ'.i!STRY Of PETROLUEM °AND 
NATURAL GAS AND MINISTrR OF 
STATE JN THE l\llNISTRY OF rlNANCE 
<SI 1R I BRAHMADUTT) : (a) During the 
l.asl l\\u ye;Lr" Oil India Limiletl drilled 
three c,plorntol}· wells ( 11.130 llJClrcs) in 
the '!'.lorth East Coa"l off shore \,f Orissa. 

A project for urilling· x. 011sh~ WfJ 11 .. 
in Orissa i.tt <l ~osl of R". l:!.:!O 1.:rorc!> ha~ 

he1:n appro,cd. Drilli1u,: ha" swrtcd in 
February. 87. 

~t-J No. Si1. 

A""oci11.ling Corporate Sector in 
Production of Agrarian Products 

899. Sl-JRI NITYANANDA MISRA 
Will the Minister of FOOD ANf> 

CIVIL SUPPLIES be pleased to state 

, . 
(a) whether Government havi;,: con-

sidered the desirability of associating the 
corpora le sector at them icro level district 
in the production of ngrarian products 
and their marketing : 

!bl if 50. the action taken in th is. 
regard : 

{...:) whether some of the mu It inational 
companies have made some offers ·in this 
regards ; and 

(d) it' so. their names, nature or offers 
so niade nn d Governmcnt"s react ion 
1hcn:10 '! 

THE M.INISTER OF STATE TN THE 
MJNJSTRY OF FOOD AND CIV1L 
SUPPUES (SHRI GHULAM NABI AZAD): 
(a) and (c) 1 he subject matter does not 
come \\ithin the purview of the Ministry 
of Food and Civil Supplies. 

(h) and (dJ Do not arise. 

Petrol l'ump~ in Bihar, Madhya Pradesh 
aud Orissa 

900. SHRI SIMON TIGGA : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be please cl to stale : 

(a) the number of. petrol pumps func-· 
tion ing in the tribal belt of Bihar. Madhya 
Pradesh and .Ori~sa till date: 

(I:>> whether Government ha\e any 
propos•il to !><tnclit'IJ~ more pcll'o I pumps 
in the abcl\·c mentioned States ; and 

(c) if so. the names of the places wher.e · 
these arc intended to be located '! 

Tl-I[ M11'1STER OF STATE OF 
THF MINISTRY OF PETROLUEM AND 
NATLIRAI. GAS AND MINISTER OF 
STAlF IN THE MJNlSTRY OF FINANCE 
(SHI-ti BRAl-IMADl'lT) : (a) No ~eparate 

s1~1liStic• w.: main la incd in respect (1f tribal 
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belt. However. the numher of Retail Outlets 
(HSD/MS) in operation as on 1.1.1987 in 
1he three Sw!'es was : 

Bihm 800 

Madhya Pradesh 796 

Orissa · 288 

(h) and (c) The oil marketing companies 
propose to establish retail outlets (HSD/MS) 
iii Bihar, Madhya Pradesh and Orissa al 

the locations mentioned in the Statement 
laid on the Table of the House. 

jPlaced i11 Lihrary, See No. LT. 3860/871' 

Decisio11 to Discontinu'c Manufacture 
of Gypsy 

901. SHR1 SYED SHAJIABUDDJN : 
Will the Minister of INDUSTRY be pleased 
to state : 

(a) whether it is a fact th~it Maruti 
Udyog has decided to discontinue the 
manufacture of Gyp:-.y ; 

(b) if .so. the rea~ons therefor '! 

(c) the number of units manufactured 
so for : 

(d) the number of units so Id so far 
<11H.I the ex-factory price ; an<l 

(e) the number in stock anli likel~1 to 
bl' manufactured ·~ 

THE MJNJSTER OF STATE JN THE 
DEPARTMENT OF PUBLIC ENTER-
PRJSES IN THE MINISTRY OF 
lNDUSTRY (PROF. K.K. TEWARY): 
la_) No, Sir. 

(b) Does not •irise. 

(cJ to (c) 7,393 Gypsy vehicles ha\c 
been manufactured und 5,869 vehicles sold 
so far upto 21 .2.1987. Maruti Udyog Ltd. 
pTans t"o produce 898 Gypsy vehicles during 
1 he rcma in ing period of the current financial 
• 

year. The ex-factory price of Gyp~y i~ Rs-
94.900, 

Food Distrihution System in ITDP areas or 
Ori~sa 

902. SHRJ HARJHAR SOREN; 
Wil I 1he Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

la) whether Gove.rnment arc aware that 
the present system of distribution of 
foodgrains in the lntegratcd Tribal 
Dcvclorm1cnt Pro_iccl't areas of Orissa is nor: 
sa tisfoctory; 

(b) if so. the reasons therefor: .ind 

(c) the steps taken to 
bot t lencck '! 

l"ClllO\'C lhc 

THE MINISTER o·F PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L BHAGAT): 
(a) and (b) As a consequence of the visit 
of two inter-Ministerial teams to Orissa 
to assess the Working of the Scheme of 
concessionu I supp Jy of foodgrains to people 
living in ITOJ> areas. certain shorteom ings in 
distribution of foodgrains in ITDP areas of .. 
Orissa were observed. These shortcoming 
inler alia. indudcd non-hsue of ration cards,. 
d istribu ti on c..1f insufllcicnt quantities of 
foodgrains as wel I as luck of prope.-
monitoring an<l inspec.:tion by the State 
Government. 

The Central Govcrncent has advi,...,ed the 
Stale Government lo : 

(i) Lay down a ca lender of inspections 
by different lcvch of olTiccrs. 

(ii) Makin& the Collector of the Dbtrid 
personally responsible for rcvicwiQ&: 
and impJcmcnting the inspectiOE 
system. 

(iiiJ S,:::losely review the exisrin.c 
distribution system and the 
infrastructure available in the State: 
in order to ide111ify the gaps N> 
thnt conccrh·c remedial mea~urcs 

could be taLen to remove tht 
detkiencies . 
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F.iulty Switch B.1.l rdo.; in Auto-:\lanual 
Esthange a.t Telr:1mone

0

Blia"·an, Calcutta 

903. SHRIMATI GEETA MU KHER 
JEE: 
Sl-IRI HANNAN MOLL.AH : 
SHR_IMATI HIBHA GHOSH 
GOSWAMI: 
SHRI AMAL DATTA Wil I the 

Minister of COMMUNICATIONS be pkascd 
to slate : 

· (a) whether -.;omc lady opl!rator~ and .an 
Assistant Engineer fell sick while working 
on the swilch board or the automanua I 
eitchange at Telephone Bhawa11. Calcutta, 
on 21 ·January, J l)/l7 •ind hild to he admitted 
to hos pita I ; 

(b) wheth•~r the operators had rccci\'ed 
electric shocks ca rl icr a bo ; · 

(c) if :-;o. the detail,., oi' these ca,.,es; 

(d) the action taken to chc,·k the boards 
and to 1i11J out the c;iu-;c for such sickness ; 
and 

(c) whcth.:r n.:sponsihilitics have been 
tixed for such la p,,cs '? 

THE MINISTER 01· srATE IN THE 
MINISTRY OF COMMUNJCATlONS 
(SHRI SONTOS!-1 MOHAN DEV) : 
(a) Yes. Sir. Some Lady Telephone 
Operators f.:lt ~i..:k. llll 21st. the Assistant 
Engineer actually felt sid; .. on .2.2-1·1987. 

lb) Yes, Sir. 

(c) Fro111 8th .l<rnuary to I <•th Fchrnary. 
1987. 3 7 olllciah f cit uneasy l'>r >-ick of 
varying degree~. Three 1.ady telephone 
operators :rnd one A,s..;ist:int Engineer \\ere 
hospitalised and <trl' under lrcatmc11t/ 
ob~ervation. 

(d) A to..:arn or technical expert~ rrorn 
Dcpartrn.:nt of T~lecommunicatlons and an 
ex~JCI'l from Australia made a thorough 
check and carried 0111 i11vestig:1 tions and it 
was found 1 hat there w,1s nothing seriously 
elci:trically or u..:ousrically \\ rnng in the 
111sla Jl at ions. 

"' \• (e) In view or rhe reply at CJ) .ibO\'C'. 

question doc.., fll)t .iri">e. 

Perks to 1\ 1 Ps 

9U-L PROF. SAlFUlJlJlN SOZ : Will 
the Minister of PARLIA}1ENTAR Y 
AFFAlRS he ph~ased to statt: : 

(a) whl!tht:r Government h;1vc conduct-
ed any comparative study of perks such as 
allowances, pay. sccrctari::il assistance 
available co M<.:mbers of Parliament in 
fon:ign Parliaments : and 

(b) lf so. the results or rnch study and 
whether Govcrn!l1ent pPOf'lOSC to review the 
pattern of perks available to Members l)f 

Parliament in India ? 

THE MINISTER , OF PARLIA-
MENTARY AFFAIRS AND MJNJSTER 
OF FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : (a) No, Sir. 

lb) Dues not arise. 

Selling Prices of Super Bazar 'is•a·\·is 
Ct•ntral Government EmployCl'S 
Consumer Coopcrath·c Soci<'t~· 

Ltd., New Delhi 

9Q5. SHR( KAMLA PRASAD SINGH; 
Will the Minister of FOOO AND CIVIL 
SUPPLIES be pleased to state ; 

(a) hovv Jo the ->Cl] in·g prices of essen-
tial commodities compare as on 1st 
January, 198? to the selling prices as on 1st 
January, 1?~5 und 1st January, 1986 in 
Super Ran1r and Central Government 
Employees, Consumer Cooperative Society 
Ltd., New Delhi : 

f 
(b) how do these pri<.:cs compare with 

the prices in th.e open market d!lring the 
same period : 

(c) the fCi.l~O.QS ror the. rise in the 
prices : and ·, 

<d) the steps proposed 10 be taken to 
check the rise in prices ? 

THE MINISTER OF STATE IN THE 
MINISTRY 0°F FOOD AND CJVJL 

SUPPLIES (SHRI GHULAM NABJ AZAD); 
(a) and (h) A -;tatcment ·indicating the prices. 
of comparable essential commoct1ties sold by 
Super Bazar and the Ccnlr•LI Government 
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Employees Consumers Cooperative Society 
Ltd. (Kendriya Bhandar) New Delhi as also 
the prices of such 1:ommodities in the open 
market at Pahar Ganj, Delhi as on J. I. J 985, 
1.1.1986 and .l. l. l 987 as reported hy Super 
Bazar and Kcndriy<i Bhandar. is give.1-below. 

(c) Prices of cssc.ntial commodities have risen 
due to various factors such as increase in the 
support/procurement prices or wheat. a 
significant fall in the production of oilseeds 
e~pecially groundnut. <L decline in the 
prodm:tion of potatoe~ and onions and 
seasonal faclLirs umongs~ others. Prices l:lt the 
retail level have also been allccted by factors 
such as Iran port costs. loca I taxc~. etc. 

(d) The major thrusi of Government 
policy has been 10 increase the production of 
v<1rious e~senlittl commodities, particularly 

r 

those which arc in 
essential commdities 

::.horr supply. Some 
like edible oils and 

k eroscne oil arc imported in order to augment 
their domestil: availability. The public 
Distribtion System through which essential 
commodities like foodgrains, sugar and edible 
oils are distributed to the common pec•ple at 

• reLJsonable prices, is. being st rengthencd and 
expanded. Foodgrains at cheaper prices are 
being supplied to' people in tribal aree:1s and 
under special sc.hcme~ namely, National 
R uru J Em ploymcnt Programme and Runl 
Land less Employment G uarantce 
Programme. State Governments have also 
been asked from time to time to take prompt 
action against those indulging in malpractices 
and to strictly enforce the various provision& 
of the [ssentin I Cmmodities Act and similar-
legish1tions. 



^  ^  ^
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Hise i11 Prices of L~sential Comruoclitico;; 

906. SHRI JNDRA.llT GUPTA : 
SHRI BAL WANT S.INGH 

RAMOOWAUA : Will the Minister of 
FOOD AND CIVIL SUPPLIES he ple;tsed 
to state : 

(a) whether the prices or essential com-
modities including edible oil have continued 

-to rise during the ye!.r 1986: 

(!)) if so. the derails er rise in prices of 
essential commodities montlrn·isc during the 
year J 986 ; and 

c) how does it compare "ith th;1t of 
the year 1985 '! 

THE MlNlSTER OF STATE IN THE 
MINlSTRY OF FOOD AND CIVIL 
SUPPLIES (SHRT GULAM NAB! AZAD) : 
~ During the past one year ending Decem-
ber. J 98(1, the prices. of several e<;sential 
commodities have increased while some have 
decrca~ed. 

(b) and (c) The month-wise information 
for J 9X6 and I 985 is furnished in the state-
ment laid on the Tahle (If the House. 

[Placed in lihrary, St•e No. LT-38<>1,i87J 

Pack;\ge~ for protecting Doml'~tic 
Ca11ital Goods Sector 

907. SHRlMATI BASAVARAJES-
WARI: Will the Minhter <)f INDUSTRY 
he pleased to stale : 

Ca) whether Government •tre working 
out packages for protecting the domestic 
capital goods sector with ci11phasis on 
modernisation and for· putting the Stock 
E.-.;ch_ange on a Sound footing : and 

(b) if sn. the Jetails thereof ! 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY !SHRJ M. ARUNACHALAM): 
(a) and (b) Government have been workipg 
out policy packages for continued grnwth in 
production of capita I good.;; industries. 
These include enhancing their .;upabi Ii tics 

to fLJcc intcrnalion•tl 1.:ompctiliort through 
suiiable changes in industrial and fiscal 
policies. encouraging schemes of mode rnisa-
tion and technology upgradation, and pro-
viding assistance for adequate a vaiJahi Jity 
nf inputs at reasonable pril:.es. 

On the basis of recom1rn:"ndations of the 
High Powered Committee Oil Stock Ex-
changes. !,.:Uidclincs/d ircctivcs have hcen 
issui:d by the Government for improving 
the functioning of the stock . C.\t:hangcs. 
These. inter alia. related to bringing down 
the cost of publi~ issue or securities, li.sti11g 
or sccuril ies on stock exchanges. prov is ion 
of better ~ervices to the investor<;, mcmbcr-
~hip of stock i,:.,changcs <1nd creation of 
Customers' Prptection Fund in stock c,-
d:iagcs. 

lmporl of Edible Oils 

908. SHRI MOOL CHAND DAGA ; 
Will the Minister of· FOOD AND CIVIL 
SUPPLIES he pleas cu to slate : 

(a) the figures of imported edible oils 
tluri11g the last three years ending .11-,t 
December, 1986 showing yearly import 
from each country for ca.:h type of oil : 

(b) what facto.rs favour 1hc import of 
nils and what factors compel Govcr·nment 
to change the policy or supply 10 oi I mills : 

le) how many times this poJicy ha-, been 
changed during the last two years 

(d) whether the Stale Trading Corpora-
tion ha~ sold <i0,000 w1111es of oi I abroad 
which was to b.: -,hipped for import during 
December. l91Hl/Januar~'. 1987 ; 

. Cc) ii" so. the re111son-, therefor and i1s 
circct on lo.:al mar·kets and lo-.«tl oil mills ; 
and ,, 

·ff) how many such s·ah.: llca Is W<.~re 
.:11"ccteJ hy State Tn1.din1;1. Co1·poration 
during the last two years ·• 

THE MINISTER OF STATE JN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES !SHR..I GULAM NABI A/AO): 
(a) The quantity of edibl.: oils importcJ 
Juring th~ la~t th1·cc ~'car~ is ;ts umkr : 
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Financial Year 

1984-85 
1985-86 
J 986-87 

(A pr~I Dec .. 1986) 

Quanlil) 
(in lakh tonnes) 

]5.85 
10.80 
10.8'1.) 

(Provisional l 

Whilst Palm Oi b emanate from l'vtalay-
sia/lndonesia, Soyabean Oil originates from 
Latin America/USA/West Europe and 
Rapeseed o ii fro;n Ea~L Europe/\Vcst Europe/ 
CL,!n:ida. 

(b) and (c) Edible Oils arc imported to 
cover the gap between the demand for am.I 
indigenous ~upply and to 111aJ...c available 
edihlc oil at reasonable prices through Public 
Distribution System. The percentage of 
allocation to vanaspati units is changed from 
lime to time keeping in view the availability 
aml prices of permitted ind igcnous oils. 

(dl A quantity of ~.<i.500 tonne of edi-
ble oils w:.is contracted.to be imported and 
re~old. 

tc) This was done to adjust the arrivab 
of imported cd iblc oils in ~ ic\\" of actual 
allocation. 

'f) There were only two such deals 
cluril1g the last 2 years. 

Export or l\facbincs and Tools by 
HMT Ltd. 

909. SHIU CHIRANJI LAL SHARMA 
\\HL the Minister of lNDllSTRY be ph':ased 
to State : 

ta) the steps taken by HMT Ltd. to 
e,porl its mnchines and !'ools; and 

(i:I) the details and value of good:- lo be 
~,mrted duing the current year. countr) 
\Vi~C : 

TH[ MJNlSTER OF STATE I~ THE:: 
DEPARTMENT OF P U B L l C 
ENl ERPRISES IN THE MINISTRY OF 
INDUSTRY (PROI K.K. TEWARY): 
(a) 1-1 MT has been exporting its machine 
tools through its wholly owned subsidiar~ 
HMT <International) Ltd. The following steps 
ha._c been taken ll> promote c'porl~ or 1 l'v1T 
machine tools : 

I. lJisplar of machine tools in various. 
inlernatio1wl trade fairs. 

2. Marketing of machine tools through 
its own otnces. distributors and agents in 
various countries. 

J. Supply or machine tools through 
hilateral trade agreements between Govcrn-
mcn t or r ndia am! governments of l> lher 
countries. 

4. Participation in counter trade arran1e· 
men ts th rough \·ario~s specia. lised ag-:!ncics. 

5. ·Panicipation in various international 
tender' for Supply of machine tools. 

.(i. Participation in various project con-
s.u ltancy opportunities to promote exports of 
machine tools ll> specific projects. 

7. New product development and pro- • 
duct modifications to s'uit the re.quirements 
or Se kctccl markets. 

8. HrvlT is in the process of ex"loring 
e:-.ports through production co-operation in 
joint manufacttiring of machine tools with 
Selccte<l countries. 

(b) .Details of projected value of machine 
tools to be e\ported for the year 1986-87 
are as follows: 

Area 

Africa 
Australia and t 'SA 
Europe 
Nei~hhouring ,·ountric:< 
West Asi<i 
Deemed ExpOl'I"-' 

Total 

(Trans lat ion] 

(Rs. in lacs) 

Value 

312.:'iJ 
27.11 

2204.41 
4.60 

27.96 
8.9~ 

2585.59 

E~port of \Vh"ut to U.S.S.n .. 

910. SliRI KALI PRASAD~PANDEY 
\\'ill the Minist~r of FOOD AND CLVIL 
SUPPLIES l'c pl.eased to st<1te 
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(a) whether it is a f:1.:t that [\VO Jakh 
tonnes of wheat \\hich was 10 be exported 
to ihe U.S.S.R. during t9r:6 could not be 
exported ; and 

(h) if so. the reasons th·~rcfor and the 
t.lctails of the profil earnc~I or lu:;s su:rcrcd 
by Gm crnment as a result thereof '! 

THE MINISTER OF PARLIAMENTARY 
AFFATRS AND MINISTER OF FOOD AND 
CIVl'L SUPPLY (SHRY H.K.L BHAGAT>: 
(11) No, Sir. against the balance quantity 
of 2.93 lakh tonnes of wheat rn be'" expor-
ted to lJ:S.S.R. under the ·c0ntrael dated 
9.4.85, a quantib' of l .21 lakh tonnes was 
shipped till 24.2.87. The shipments are in 
progress. 

(b) Docs not arise. 

[E11~iish] 

Increase in Price of Sugar 

YI J. SHRI PRAKASH CHANDRA 
SHRI DHARAM PAL SINGH 
MAUK: 
SHRI MANIK REDDY : 
SHRI SUBl-IASH YADAV: 
SHRJ M. RAGHUMA REDOY 

Will the Minister of FOOD AND Cl\'IL 
SUPPLJES be pleased to state : 

(a) whether a deJcgatiO•l of nearly iil.C 

hundred farmers from various parts of the 
country met the Prime Minbtcr during the 
third week of December, 1986 to seek an 
increase in the procurement prke"of sugar-
cane and payment of arrears to farmers to 
the tune of Rs. 26 cmres ; 

· (b) if so, whether Government have 
cons idercd their demands ; and 

(c) the <.lccision taken thereon ·.> 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD 
AND Cl VIL SUPPLIES (SHRI H.K .L. 
BHAGAT): (a) Yes. Sir. About 400 persm1s 
from various States met the Prime Minister 
on 16-J 2-1986 .and two of the demands 
related to increase in the rrocurcmcnt 
price of sugarcane and paymcn t or arrears .. 

<b) and (c) The Cc1-.1ra I Government 
fixes, under the Su2arcanc IControl) Order. 

J 966. the -.tatu1ory minimum price of 
-.,ugarcane payable 9y sugar factorie~. For 
J 986-87 and 1987-88 season~. the minimum 
prices respective Jy are Rs. 17.00 and Rs. 
18.00 per quinlal. linked to 8.5% recu\ery. 
The~c arc not procurement prices. They a"rc 
the lfoor prices helow which 110· ~.ugctr. 

fac.:tory can pay. In aciual practice. the 
growcrs have· hccn getting prices much 
higher than the statutory minimum. For 
example. the.growers in Utt.ar Pradesh are 
gett1ng •t pr ice : of Rs. 24 to Rs. 25 per 
quintal. in Bihar Rs. 24 to Rs. 24.50 per 
quintal. i11 Punjab Rs. 24 to Rs. 27 p<:"r 
quint<il. in Haryana Rs. 24 to Rs. 2S per 
quinta I. in Karnataka Rs. 22.50 to Rs. 
29.00 per quintal. As regards clearance of 
arrears. it is primarily the responsibility ol" 
tile Stutc Govcrnmcnt who have: the neces-
sary powcrs and field organizatioris to 

•enforce the same. The Ccntra I Government 
has been rcqaesting the State Governments 
froni time to ·time 10 take steps fo.r having 
the payments cleared expeditiously. 

For the 1985-86 season. only Rs. 4.9 
crores remained to be clearc(,I as on I 5. J. 87 
out of the total cane price of about Rs. 
1640 crores. 

Shortage of Sugarcane 
• 

912. SHRJ RAM PYARE PANJKA 
SHRl G.S. BASAVARAJU : 
S1-1RI BALASAHEB VJKHE 
PATIL: 
SHRI R.M. BHOYE ; Will the 

Minister or FOOD AND CIVIL SUPPLIES 
he pleased to state : 

(a) \Vh::thcr ii j..; ;J fad that there ha'> 
hecn shortage of -,ugttrL.·ane in U tta r Pradesh 
and other St•1tes in re~·cnt weeks leading. 
to the cfosur~· or so;11e sugar facwries ; 
and 

(b) if so. the number of units closed 
and step.~ being taken ro improve the s itua-
tion '! 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS ANO MINISTER OF 
FOOD AND CIVIL SUPPLrES (SHRI 
H.K .L. BHAGAT;: (a) The sugar produc" 
t"ion during the current 1986-87 season 
aggrega tcd ro 40. I 5 lak h tonnes us lrn 7th 
February. 1987 as against 18.27 lakh tonnes, 
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011 tile corresponding date last year. As. on 
15th February. 1987. 329 factories were 
reported to be in operation as against 313 
factories in 1986 and 277 factories in 1985. 
on the same date. In 1he 1.:asc ·or Uttar 
Prudcsh. 100 facLorics were reported to be 
in operation on 15th Fchrua1y, l987 as 
against 97 in 198(, and 79 in 1985 on the 
S<H11C dn1e. 

(bl Does not arise. 

Arrears or Sugarcane Grower,., 

9LI. SHRJ AKllTAR HASAN : 
SHRl SHANTJ DHAR! WAL 

Will the Minister of 1-000 AND CIVIL 
SUPPLIES he pleased to state : 

(<1) whether it is a ract that hdgc 
arrears of !:>ugan.:unc pril·c in many Stale". 
Uf'l' 1wnding with thi.: mil Is and arc mount-
ing ~cason after season : 

tb) if so. the dctaih thereof. State-
wise : and 

(c) the effective step-. heing taken H' 
help th1.• ca11cgro\\cr:-. in gc111g 1l~o1 

due:. ·: 

THI:. MINISTER OF PARLIAMEN-
TAR.Y AFFAIRS AND MINISTER OF 
I- OOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : (a) and (b) Statement 
giving Sta te-w isc sugarcane dues against 
sugar factories as on 15.l.87 for the 1986-87 
and cnrlicr seasons is given below. 

(cJ Ensuring payment of cane price 
arrears is. primarily the responsibjlity of 
the State Governments who have the 
ncces~ary i1eld organiLations and powers 
to enforce such payments. The Cent ra I 
Government monitors the position and 
requests the Stale Governments rrom time 
to time for ensuring expeditious clearaence 
or cane price. The Central Government, 
on it::; part. has taken various mcasu res 
likc raising tlk swtutory minimum p_ricc 
or sugarca nc. increasing free.- sale sugar 
proportion etc. to. improve tl:te cconom ic 
viability of" the industry to enable it to make 
expeditiou~ payments. As a result of the 
measures t J ken, the arrears during the last 
season have heen the minimum. 

Sta tcnwnt 

The statcw.i:-.c po:-.ilioq of cane price payable. price paid and balance outstanding 
for cane pll rchascd during 1986-87 season up lo I 5.1.87 as well as 'the 

arrc:1r~ of cane price as on I5.l.J987 

(Figure~ 111 Lakh R upce:-.) 

STATE 
Total prii;e 
payable for 

cane riu rchaseu 
during 1986-87 

upto 15.1.87 

Cane Price 
paid up to 

Balani.:c 1..:a!le 
price 

payabl~ 

Arrears of cane price 
as on 15.1 .87 or the 
latest available date 

a~ on .............. _ ----~-~-..... 

15.1.87 15.J .X7 1985-86 1984-85 
seuson & earlier 

season~ 

(J) (2) 0> (41 (5) (6) 

Andhra Pr~1desh 3002.47 2162.45 ~40.0.:: 40.62 156.03 
Assam 17.89 6.00 11.1'19 0.24 
Bihar ~749.27 1)22. 7-~ 142(1.5:: 32.04 221.72 

Goa 85.96 41.63 44_:;:; 17.JO 

Gujarat .W09.~4 3267.%' 64Uff l.37 5';..67 

llary~na :?407.5.~ 1591.:?5 XJ 6.2t 0.~5 O.H 
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(l) (2) (3) (4) (5) (6) 

Karnataka 5902.33 4283.38 1618.95 2.93 11.93 

Kera la 126.15 124.31 1.84 0.08 49.90 

Madhya Pradesh 550.51 271.36 279.15 0.03 8.33 

Mahara'ihtra 18633.15 15292. 78 3340.37 27 l.41 178.93 

Nagaland 10.53 

· Orissa 1] 6.32 41.68 74.64 0.39 

Pondicherry 358.54 282.26 76.28 0.20 1.40 

Punjab 2188.18 1758.Jl 429.87 

Rajas than 160. 84 69.88 90.96 

Tamil Nadu 4447. J 9 3624.22 822.97 1.13 I.OJ 

U.P. West 7539.87 6706.77 833.10 I.53 1.88 

U.P. (Central) 7881.75 6200.03 1681.72 0.13 207.61 

U.P. (East) 4570.85 3146.92 J423.93 111.64 36.31 

--·-
U .P. (Total) 19992.47 16053.72 3938.75 113.30 245.80 

West Bengal 92.46 68.83 .23.63 0.26 8.72 

----~~---

ALL INDIA 64741.10 50262.78 14478.32 491.35 929.40 
(22.4%)" 

. P.ercentage of balance dues on the corresponding date last year 23.5% . 

NOTE ~-Information in respect of 24 factories was not available for 15-J -87 and that 
avaiJable for the latest date has been taken. 

• 
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( Tronslario1t) 

Demand for lm:rcased Price of 
Su~arcane 

914. SHRI BALWANT SINGH 
RAMOOWALIA : 
SHRI KALI PRASAD PANDEY : 
SHRI RAM ASH RAY PRASAD 
SINGH: 
SHRI BANWARl LAL 
PUROHlT 
SHRI V. SREENJVASA PRASAO: 

·wrn the Minister of FOOD AND CJY!L 
SUPPLIES be pleased to state : 

(a) whether sugarcane growers are satis-
fied-with the increase in lhe statutory mini-
mum price recently announced by Government; 

(h) whether Government are aware that 
growers have stopped the supply to sugar 
mills and the latter arc racing crisis; an<l 

(c) if so. whet her Government propose 
to review the position so as ~o ensure 
remunerative price to cane growers'! 

THE MINISTER Or PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRJ 
H.K.L. BHAGAT): (al The Central Covern-
mcnt has •• n nounced. in November. 1986, 
the statutory minimum price or sugarcane 
payable by sugar fal·tories for the _1987-88 
season at Rs. JS.oo per quintal linked to a 
basic recovery of 8.5% with proportionate 
premium for higher rccoverit:s. The Central 
Government have not received any com-
p la int about the li.xa I ion ._ef this pric1::. 

(b) As on 15th February J 987, 329 
sugar factories were working as against .l IJ 
in 1986 and 277 in 1985 on the same elate. 
Thus sugar factories urc nor facing crisi~ 

due to stoppage or supply of sugarcane. 

(c) The statutory minimum price flxccl 
by th~~ CenLra I Government is the floor price 
below which no factory can pny. Though 
the statutory minimum price contuins an 
clement of remuneration, in actual pra<;tice 
lhc growers gel genera Jly much higher 
prices than the statutory minimum. For 
e:1.amplc, growers in Uttar Pradesh are 
getting Rs. :?4 to Rs. 25 per quintal. in 
Bihar Rs. 24 to Rs. 24. 50 per quintal. in 
Punjab Rs. 24 10 Rs. "27 per quintal, in 
Haryana Rs. ::!4 to R~ 2S per qu intal, in 

-Karnataka R<>. 22.50 10 Rs. 29.00 per 
quin la 1. 

[English] 

Rhargava Committee o·n Sharing of Free 
Sale Sugar between Iudustry and 

Cane Growers 

915. DR. A.K. PATEL 
SHRI C. JANGA REDDY : Wi 11 

the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether the Bhargava Sugar l11quiry 
Committee had 1·ecommended equitable 
sharing of additional frcesa Jc sugar rea Jisa-
tion betweell the industry <rnd c;ine-
growcrs : 

fb) what are the other rccornmcndation<; 
of the commiitee ; 

(c) which of the recommendations were 
acccpied and action t<iken thereon ; 

(d) 1he rc.:omn1endations which were 
not accepted and the reasons therefor : 
a11d 

(e) what have been !he free sule 
realisations in ca..:h of 1hc last 
years ·1 

sugar 
three 

THE MJNISTFR OF STATE IN THf 
MJNlSTRY OF FOOD AND CIVIL 

SUPPLIES (SHRI GHUL:AM NABI AZADJ: 
(al Yes. Sir. 

(b) to (dl Sugar lndtistry Enquiry 
Commi~sion was set up 111 1970 under !he 
Chairrn~lllship of' Shri D.:1..p N.irain S1111Ja 
retired Chi.;!' Justice or C;ilcutta lligh 
Coun. who nn hi.~ d..:mi::.c in l971 W<h 

succeedctl hy Shri V. Bhargava. retired 
Judge or Supn .. ·me Court. The l.'0111rni~:;ion's 
rerort wa~ puhli~hcd in 1974. A copy or 
the report or the commission alo11gwith a 
mcmoranuurn of a'ction taken on the report 
was laiu 011 the Tab le of the Lok Sahhu 
on 26th August, 1974. 

Jn the absence of o!d records, il is not 
possible at th is point of time to give the 
details asked for. 

(e) The rcafo;ation differs from area to 
area. The range of wholesale prices of free 
sugar during the last three years at important 
centres is iven below: 
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Rs./Quintal 

Year Delhi Kanpur 
---

1983-84 465-565 455-545 

1984-85 490-800 . 525-730 

1985-86 615-685 615-650 

Financial Assistance to Cooperative Societies 
under Public Distribution System 

916. SHRl SOMNATH RATH : Will 
the Minister of FOOD AND CIVIL SUPP-
LIES be p\crised to state : 

(a) the f:nancial assistance given lo diffe-
rent States and Union Territories for the 
co-operative societies to undertake public 
distribution of essential commodities during 
J 986.87; and 

(b) the amount of soft Joan provided to 
different States and Union Territories in this 
connection during this period? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRf H. K. L. 
BHAGAT) : (al and (b) Under the Centrally 

of Sugar 

Calcutta Bombay Madras ___ ... 
465-570 420-547 412-560 

510-765 464-791 475-737 

610-675 571-697 532-660 

Sponsored Scheme fo.r the deve Jopment of 
consumers cooperatives in urban areas' 
Govt. of India provides financial assistance 
through State Gov~:;u .T. Administrations to 
th~ i;:onsumers cooperatives to enable them to 
supply consumer goods to the public at 
reasonable rates. Jn the rural areas, the Pri-
mary agticuJtura I credit societies are provided 
margin money assistance under another 
Central Jy Sponsored Scheme, to enable them 
to raise adequate working capital for under-
taking distribution of consumer articles. 
Many of the coopcrtives distribute essential 
commodities under the Public Distribution 
System. 

Statements I and II showing the amounts 
Provided to the States/UT administrations 
under the two Centrally Sponsored Schemes 
during 1986-87 (upto Jan. 1987) are given 
below. 

Statement r 

Financial Assistance provided under the Centrally Sponsored Scheme for the 
Development of Consumer Cooperatives i11 Urha11 Areas during 1986-87 

(Upto January, 1987) 

(Rupees) 
----- - - ------------ -· 

Statc/li .T. Loan Subsidy Total 

F. Assam 6,87,500 72,500 7,60,000 

,, Gujarat 3,25,000 40,000 3,65,000 '-• 

3. Jammu & Kashmir 3,37,500 J,12,500 4,50,000 

4. Karnataka 6,35,000 . J,IS,000 7,50,000 

5 .• Kera ht 1,50,000 30,000 J,80,000 

(L Maharashtra 1,28,000 16,000 1,44,000 

7. Manipur 11,24,000 11,24,000 



87 

8. 

9. 

10. 

11. 

12. 

13. 
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Orissa 5,16,000 12,000 5,28 000 

Tamil Nadu 10,11,250 I ,08,750 11.20,000 

U ttar Pradesh 10,59,000 1,08,000 11.67,000 

West Benga I 51,34,000 5.38,000 56,72,000 

Arunacha I Pradesh 11,20,000 11.20.000 

Mizoram 12,14,000 28.000 12,52.000 

-----------~~--------------

TOTAL 1,34,51 ,250 1 J.80.750 1,4632.000 

Statement II 

Funds released under the Centrally Sponsored Scheme towards Margin Money to 
village !lociecics for undertaking distribution of con-.umer articles in i uLd 

areas during 1986-87 (upto January, I 987) 

<Rs. Ill l;Jkh-;) 

s. No. S1ate Loan 

I. Andhra Pradesh 6.50 

, Bihar 5.65 -· 

J: Gujar<lt 8.95 

-L Kanwtaka 9.55 

5. Kera la 1.85 

fi. Madhya Pradesh 26.40 

7. Pun_i;1 l) 0.90 

i;;_ Rajasthan 7.90 

'). Tamil Nadu 127.22 

JO. l.Jttar Pradesh 25.95 

11. ·west Bengal 26.30 
-----·~ 

247.17 
-----

NB The scheme is implemented through the National Cooperative Development 
Corporation. 

88 
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Procurement of Fond~rain• 

917. SHRJ SATYENDR,.O.. NARAYAN 
SINHA: Will the Minister of FOOD AND 
CIVIL SUPPLlES be pleased to state : 

Ca) ttie total procurement of foodgrains 
from the Kharif crop of 1986. and 

(b) the target fixed for proi;:uremcnt of 
foodgrains from the rabi crop of 1987, item· 
wise ? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPJES (SHRI H.K. 
L. BHAGAT) (a) As per reports receivt:d 
till 26.2.87,74.4.:1 lakh tonnes of Kharif food-
grains had been procured from 1.10.8<). 

(b) No targets are fixed, as wheat. raddy, 
and coarsegra.ins, arc procured under price 
support operations. and rit:c is pn,curcd 
:under levy on millers and dealers. 

Setting up of Sugar Factorieo; in Tamil 1'adu 

918. SHRI N. DENNIS: \Viii the 
Minister of FOOD AND CJVIL SUPPLIES 
be pleased to stale : 

(a) whether Go.vernment ha\.C any pro-
posa'll for the grant of new licences for esta-
blishing sugar factories in Tamil Nadu. p:1rti-
cularly in those districts where sugarcane is 
grown in sulfo.:ient quantity ; and 

(b) ii' so. whether the new unit~ will be 
in rrivatc or public sector ·• 

THE M INJSTER 01~· PAR.LIA· 
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVI r. SUPPLIES 
(SHRJ H. K. L. BHAGAT) : 
(a) and (b) The Central Govc1·rn11e111 
(Department of Food) ha\'e' rcccivL"d JO 
applications for grant of liL·~nces for .:st:1bli-
shing new sugar factories ·in Tamil Nadt1 
during the 7th Five Year Plan so far, out 
of which 4 are in Cooperative Sector. I in 
Public Sector and 5· in Priv<i te Sector. 

Study-of Confederat!on of Engineerin~ Indu~try 

919. DR. CHINTA MOHAN : Will 
the Minister of INDUSTRY be pleased to 

stare : • 
(a) whether a stuuy of Confederation. of 

Engineering Industry shows rapid increase 
in input prices defeating the purpose of 
administered prices ; 

(b) the break-up of total cxpendiiure on 
raw materials and energy supply; and 

(c) how does th is com pare with other 
technologically advanced countries'? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRTAL 
DEVELOPMENT IN THE M!NJSTRY. f>F 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) The Confederation of Engineering 
Industry (CE!) has recently released a Study 
on Steel Industry Costs. According to the 
study, the prit:cs of m:.i.jor inputs of steel 
industry like Coal, Iron ore, Power. Lime-
stone :ind Ferro mana ncsc have i ncreascd 
signilicantly over the years. 

The CEl's study, howc\·c.:r. states th~tl the 
steel rriccs have been maintained since 
February. 1985. despite continuing escalation 
111 the input costs. 

It may be noted that steel price itself is 
administered. The price of this ,1dministt:rcd 
commodity ha~ not undergone any change 
since rebruary, 1985 thus absorbing most of 
the increased i11pL1t costs and adhering tu the 
objective· of maintaining and irnriarting 
stability. 

<b) According to the CEJ study on sled 
industry CO~!S, lhe hrcak-up of the total e:x-
pcoditun: or ~Lt:cl i11dustry on Raw rnatl:r·iaJ, 
ami Energy is as f"ollcms : 

Pcrrcntagc (".,) of To1:1 · Expenditure 

I 9KO-S I I 984-85 J 985 -86 . 
----- --~ = --- ---

Raw materials 32'8 .16' I 

Power & Fuel 9·0 11·2 

(c) At:t:on.ling to the CEJ ~tudy, g.Johal 
.:ompari~un of the 1.:ha11gcs in major in.rut 
prices arc a-; fol low-; : 
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Percentage change in 1985'. over'81 

Coal Iron ore Electricity 
--- ----

USA + 2·s -+ 13· 1 + 24"8 

Japan -13"1 - 1J•6 1 s·s 

v..·. Germany-21 "9 s·o 20"5 

U.K. -41'2 40"9 36"9 

France -2:?:9 22"8 + i'9 

Capacity 11nd Demand for Polio Vnccine etc. 

920. Sl-IRl PRAKASH V. PATIL : 
Will the Minister of INDUSTRY be pleased 
to state : 

(a) whether Government have assessed 
the c<1paci1y of the drug industry in the" 
public sector and the demand for polio 
vaccine in the country and if &o, the details 
thereof ; 

(b) whether u big gap exbts now 

(c) which arc other life saving urug-; 
\\here the production is much below the 
ucmanu ; and 

(d) the steps being taken to m.:et th.: 
demand fully'? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
Pl::.IROCHEMJCALS JN THE MINISTRY 
OF INDUSTRY (SHRl R. K. JAI-
CHANDRA SlNGHJ : (a) and (b) The 
demand for Police vaccine by 1989-90 is 
estimated to ~c of the order of 80 million 
do!.cs taking into account the requiremenl 
of the Expanded Immun i~ation Programme. 
Jn the public sector a capacity of 10 million 
do1.1cs is being installed by M/s. Haffkine 
Institute, a Maharashtra Government under-
lak ing. 

(c) GeneraJly life saving drugs arcade-
quately available. Wherever and. whenever 
availability falls short of demand. require-
ment is met through imports. 

(d) Importo; are teing allowed whorever 
necessary aad policy measures have becrr 

initiated to encourage ifie production of 
essential life saving drugs in the country. 

Effect of Price Increase of Bulk Drugs 
on Public Sector Drug Industries 

921. SHRI AJOY BISWAS : 
SHRI AMAL DATT A ; 
SHRJ PURNA CHANDRA 

MALIK Will the Minister of INDUSTRY 
be pleased to slate : 

(;.i) whether due to frequent increase in 
prices uf bulk drugs by the manufacturing 

·and suppJyi11g agencies, public sector drug 
ind us tries a re almost on lhe verge of closure; 

• 
(b) if so. whether such frequent increase 

i11 prices is working against public sector 
undertakings ; and 

(c) whether any relief wi JI be given to 
public sector drug units to combat su1:h 
price rise : 

THE MINISTER OF STATE IN THE 
OEPARTl\lENT OF CHEMICALS AND 
PETRO-CHEMICALS JN THE MINISTRY 
OF INDUSTRY (SHRI R. K. JAf-
CHANDRA SINGH): (a) No, Sir. 

(b) and (c) Do not arise. 

Requirement of Power Generating Equipment 
for Maharashtra Gas Cracker Project 

922. SHRL GURUDAS KAMAT 
Wi II the Minister of INDUSTRY be pleased 
t6 s.tate : 

(a) whether Government are aware of 
urgent requirement of power generating 
equipment for Maharashtra Gas Cracker 
Project ; and 

(b) il su, the steps Government propose 
to take to meet this requirement without 
delay ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R. K. JAI-
CHANORA SINGH) : (a) and (b) Yes, Sir_ 
Jt is proposctl by Indian Petrochemicals 
Corporation Limited (IPCL) to import on 
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turn·key basis a Cnptiv.;: Pl)W<:r Plant along 
with accessories for Maharashrra Gas 
Cracker CompJex (MGCC). Bids have bt:en 
obtained for supply of Captive Power Plant 
under the International Bid Procedure of the 
World Bank for MGCC. A view is being 
taken for placement of order. 

Allotment of Levy Sugar to 
S ugarcanc Growers 

923. SHRI V. SOBHANADREE-
SWARA RAO : Will the Minister or FOOD 
AND CJVIL SUPPLTES be pleased lo slate : 

(a) whether the employee~ working in 
sugar factories are allotted levy sugar every 
month for their domestic requi rcrnent ; 

(b) whether similar facility is proposed 
10 be given to the cane growers who arc 
supplying cane to the factories ; and 

(c) if not, the reasons thereof '! 

THE MINISTER 
MENTAR Y AFFAIRS 
QF FOOD AND' CIVJL 
H.K.L. BHAGAT) : (a) 

OF Pl\RLIA-
AND MINISTER 
SUPPLIES (SHRI 
Yes. Sir. 

(b) and (c) Under the present riolicy of 
parliaJ control, levy sugar quota is :ii lolled 
to each State/Union Territory for distribu-
tion :.imongst the entire popularion which 
includes the cane growers. 

.. 
Expan~ion of Public Distribution Network 

924. SHRJMATI K1SHORI SINHA 
Will the Minister of FOOD AND CJVlL 
SUPPUES be pleased to state : 

(a) whethe1: there is any schemt: to 
expand the public distribution network as 
reported in the Economic Times of 8 Feb-
ruary, 1987 ; 

(b) if so, the details thereof particularly 
in respect of Bihar State ; and 

(c) to what extent rural areas will he 
benefited by the expansion ? 

THE MJNISTER OF PARLlA· 
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND ClVlL SUPPLIES <SHRI 
H.K.L. BHAGAT) : Ca) to (c) On the basis 

of information n::ccivcJ from States/UTs, a 
target of opening 6565 new fair price shops 
in the country has been fixed for the year 
1986-87. Bihar Government has set a target 
of opening 50 fair price shops during the 
current year. MajorilY of these new fair 
price shops are to be opened in the rural 
areas. 

MuJpracticcs in l11sta1Jation of Public 
Call Offices in Delhi 

925. SHRI DHJ\RAM PAL SJNGH 
MAUK: ' 
SHRJ SUBHASH YADAV: Will 

the Minister of COMMUNICATIONS he 
plea;ed to refer to the reply given to Ull-
starred Question No. 3767 on the 12th 
August, J 986 regarding malpractices in 
installation or public calf offices in Delhi and 
state ; 

(11) whether the. inquiry into the matter 
has since hccn completed ; am! 

(b) ir ..,u, action taken against the olficcrs 
responsible '? 

THE M INJST.ER CW STATE IN THE 
MINISTRY OF COMMUNJCATlONS 
<SHIU SANTOSH MOHAN DEV): (a) Yes, 
Sir. 

(b) Statutory penally has been imposed 
on the ottlcial at foult. 

Telephone Connections 

926. SJIRI HAFIZ MOHD. SJL)DIQ 
\Viii the Minister or COMMUNICATIONS 
llc: •pleased to state : 

(a) whether I here i~ ;rny proposa I to gh•e 
priority in alloLmcnt of lclcphone connec-
tions to those who have either no connection 
or have two connection~ ; <111cl 

(b) if so, the details thereof'? 

THE MINISTER OF STATE lN THE 
MINJSTRY OF COMMUNICATIONS 
(SHRJ SANTOSH MOHAN DEV) : (a) No. 
Sir A 14 

(b) Does not arise in view of rcpl.y to• 
part (a) above. 

·t,f1 
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Unimplemented Letters of Intent 

927. SHRI SHARAD DlGHE: Will 
the M inisrcr 0f TNDUSTR Y be p !eased to 
state : 

<a) the number of letters of intent for 
"industrial projects that remained· unimple-
mented as on 31 January, 1987 and 

(b) the step~ Government propose to 
take in order ro arrest the slow progress 
or projects afti:r the letter or intent was 

acquired ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT JN THE MINISTRY OF 
INDUSTRY (SHRJ M. ARUNACHALAM): 
(a) The implementation position of the 
letters of intent grunted during the years 
19!!2 to J986 is as below : 

Year Total No. 
of 
lelters' 
of 
intent 
issued 

:! 

19!!2 J94J 

1983 1055 

198:1- 1064 

J ')85 1457 

1986 1130 

Implementation pos1t1on 
(as on. :11 -1-87) of 
letters of intent given 
in column '.! 
___,..,,~ --~------------·---

No. of No. of No. of 
letters letters letters 

of intent of of intent 
treated pending 

conver- as for con-
ted into lapsed version 
ind!. into indl. 
licences licences. 

3 4 5 

461 305 277 

191 262 402 

317 140 607 

20] 125 Tl 31 

38 6 1086 

(b) A letter of intent is granlcd with a11 
initial validity period of one ye<1.r and 
further extensions are also granted on 
adequa tc justif:ca ti on. After the entrepreneur 
fulfils the conditions of the letter of intent, 
the same is converted into an industrial 
lic.eoce. On the other hand, if the.: holder 

of the Jetter of intent fails to implement 
the letter of intent within its validity period, 
1he same is treated as lapsed/cancelled. 

Government is anxious to ensure early 
irnplcrnentatlon of a II the industrial projects 
for which letters of intent are issued. With 
this end in view. administrative Ministries 
and the State Governments have been advis-
ed to strengthen their monitoring systems to 
undertake the monitoring of industrial 
approvals on regular basis and provide 
necessary help and assistance to the entre-. 
preneurs in implementing the projects a-> 
early as possible. 

l .eg a 1 Aid Scheme to poor in Goa 

928. SHRI SHANTARAM NAIK 
\Viii the Mini:,;ter of LAW AND JUSTICE 
be I' JcascLI to stale : 

Ca) whcthc there is a scheme for grant-
ing Jcga I aid t~l the poor in the Union 
Territory of Goa, Daman and Diu ; 

<l-i) if so, since when the ~chemc is iG 
force ; 

(c) salient features of the scheme~ 

and 

(d) the number of applications received 
by Government since the enforcement of 
the scheme and the number of applicants 
10_ "'.hom aid was granted by Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRl H.R. BHARDWAJ) : According to-
thc information furnished by the Committee 
for Implementing Legal Aid Schemes. 

(a) Yes, Sir. 

<b) Since October, 1981. 

(c) Free Legal Aid is extended to those 
persons whose annua I income does not 
exceed Rs. 6.0< 0/- from all sources. The 
Jimitation of income docs not apply to 
pcr:sons belonging to Scheduled Castes, 
Schc<luled Tribes, Women, Children and 
Backward Classes. 

(d) 276 applications were received by 
the Gover1.ment and in 125 applications, 
free legal aid was given 1till January. 1987. 
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Import of Capth·e Power Generating 
Equipment for Maharashtra Gas 

Cracker Project 

929. SHRI MURLIDHAR MANE: 
Will the Minister of lNDUS'TR Y be pleased 
to state : 

(a) whether it is a fact that Govern-
ment have deciued to import captive power 
generating equipment for Maharashtra Gas 
Cracker Project ; 

(b) jf'so. whether any public sector 
undertaking is capable or meeting the 
requirement ; and 

(c) if so, the reasons for importing this 
equipment when the same is available in 
the country '! 

THE MINISTER OF STATE IN TAE 
DEPARTMENT OF CHEMICALS AND 
PETROCHFMfCALS IN THE MINISTRY 
OF INDUSTRY (SHRJ R.K. 
JAICHANDRA SINGH) : (a) Yes, Sir. 

(b) M/s. BHEL a public sector under-
taking, is one of the bidders for supply of' 
captive power plant, under the International 
Competitive Bid Procedure of the World 
Bank for Mabi:lrashtrn Gas Cracker 
Complex. 

(c) A view is yet to be taken for place-
ment of orders. 

Shortugc of Oil Well Cement and 
Sulph:.itc Hcsistant Cement 

930. SHRl K. RAMA CHANDRA 
REDDY : Wi fl the Minister of 

INDUSTRY lie pleased to ::;tate : 

(a) whether there is a heavy shortage 
of oil well cement (OWC) and Sulphate 
Resistant Cement (SRC) in the Country ; 

(b) the total requirement of owe and 
S.RC cement in the country and- its per-
centage being produced in the country and 
the percentage being imported ; 

(c) the cost of imports of 'OWC and 
SRC in the year 1986 ; and 

(d) the steps taken to make the country 

self-sufficient in OWC and SRC and whea 
we are likely to reach self-sufficiency ? 

THE MlNISTER OF STATE IN THE DE-
PARTMENT OF INDUSTRIAL DEVELOP-
MENT JN THE MINISTRY OF INDUTRY 
(SHRI M. ARUNACHALAM) : ( a) There 
is no shortage of sulphate R~sistant Cement 
(SRC) and Oil Well Cement (OWC) in the 
country ; 

(b) to (d) While the demand for SRC 
has not been asses~ed separately, its require-
ments are being fully met by the indigenous 
produce1·s in the country. As regards OWC. 
it may be menlioocd that it is main Jy used 
by ONGC and Oil fndi~t Ltd. (OIL) 

While there is no shortage of OWC in 
the country. ONGC and OJL have to take 
reC(',tll"!'>C to import of OWC in view 
of the fact thLl t th!! prices quoted by the: 
indigenous m;1nL1facturers are . much higher, 
even ;.iftcr allowing price preference 
of' maximum of 35% o\'er the prices quoted 
by the lowest foreign supplier. The total 
value of imports mat.le by both ONGC and 
OlL during the 1986. of". OWC was around 
Rs.4.38 cron:s. 

Import of Trartor-Trailers from 
Italy by Punjab Electricity Iloard 

93 l. SHIU SRI HARi RAO : Will the 
Minister of Energy be plt:aseci to State : 

(a) whether punjab Elcctr icity Board was 
a !lowed to import 100 tonne tractor-trailers 
from llal y in which the foreign exchange of 
Rs.2· 35 crores was involved while equipment 
was indigenously availat-lc ; 

(b) If so, the reasons therefor ; 

(c) whether the said equiment has com-
pletely fai Jed and it is not working : and 

(d) if so. the action taken in this rega.rd ? 

THE M.INJSTER OF ST A TE JN THE 
:pEPARTMENT OF POvYER JN THE MJNIS-
TRY OF ENERGY. (SHRJMATI SUSHILA 
ROHT AG 1): (a) and (bJ Jn the year 1981. 
after obtaining DGTD clearance from the 
indigenous angle, Puajab State Electricity 
Board was permitted to import J No. 200 
MT Self-propelled vehicle. The foreign ex-
change outgo was approxir'i1ately Rs. 97 lakbs. 
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(cJ and (d) According to PunJab State 
Electricity Board. the equipment is not 
operational at present as di'ficulties arc bci11g 
experienced in obtaining spare parts, 
for the procmement of which matter has been 
rnken up by'the BoarJ. 

[Translation J 

Oil Reserves in the Country 

932. SHRI KAMLA PRASAD 
RAWAT: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state : 

(a} whether new oil reserves have been 
found in the country ; 

(b) if so, whether 1he country wil I now 
import lesser quantity of oil ; 

(c) the quantum of oi I reserves in Jakhs 
of tonnes in 1983 ; 

(d) whether oil rc~crvcs had depleted in 
1985 as compareJ to that in 1983; and 

(c} if so, the reasons therefor '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMADUTT) : (a) Yes, Sir. 

(b} The import of crude oi I is made 
after t<1king into consideration the demand 
and production in the country. 

(c) the balance recoverable' reserves of 
crude oil in the country at the end of 1983 
were 5108"2 Jakh tonnes. 

(d) No, Sir. 

(d Doe-; not arise. 

[Eng/is Ir J 

Capacity Specific~tion'> for Sugar Plants 

• 933. SHRI BALASA HEB VJKHE 
PATIL : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to stale : 

(a) whether the sugar industry ha:s 
requested Governmenl that the initial 

capacity of new sugar fac;turjes tll he Iic;cnsed 
during the Seventh Plan should be 1500 
Tonnes Crushing per Day capable of expan-
sion to 2500 TCD at a later date when the 
cane supply position improves ; 

(b) whether•Government had approved 
the specifications of sugar plants of J 5C)() 
Tonnes Crushing per day with capacity of 
suitable expansion to 2500 TCD ; and 

(c) 'if so, the reasons for Government's 
decision for licensing of new sugar units with 
initia I capacity of 2500 TCD as announced 
in the Guidelines for licensing in Sugar 
Industry during Seventh Pl an '? 

THE MINISTER OF STATE JN 
THE MINISTRY OF FOOD. AND CfVlL 
SUPPLIES (SHRJ GHULAM NABI AZAD): 
(a) Yes. Sir. Such a request has been made 
by the co- operative sector or the sugar 
industry. 

(b) Government had not approved speci-
fications of sugar plants of .I 500 TCD with 
capacity of suitable expansion to 2500 TCD. 

(c) In the guidelines for licensing of new 
sugar units in the Seventh Plan, government 
have decided rhat .the minimum economic 
size of the new sugar plants would be 2500 
TCD LO optimise 1he economies of scall!s of 
operations a~ well as to facilitate incorpora-
tion of modern technology. 

S:.ilc of Property Share.s in Holiday Resorts 

934. SHRl ARIF MOHAMMED 
KHAN : Will the Minister of INDUSTRY 
be pleased to -..ta tc : 

(al whether Government arc aware of 
the reports of unfair trade practices by way 
of misrepresen la tion about sale of property 
shares in holiday resorts by some com-
panies ; and 

(b) if so. the details thereof and the 
act ion taken or proposed to be taken by 
Government to prevent this misrepresenta-
tion ·> ' 

THE MlN1STER OF STATE JN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT lN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (h) Yes, Sir. The 
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Monopolies and Restrictive Trade Practices 
Commission has instituted an enquiry against 
the folio" ing six c~mpanies for making mis-
representation about the sale of property 
shares in holiday resorts :-

I. M/s Dalmia Resorts International, 
New Delhi. 

2. M/s Prem N. Kapur Associates Pvt. 
Ltd. New Delhi. 

3. M/s G.T.C. Industries Ltd., Bombay. 

4. M/s Dalma Dairy Industries Ltd., 
Bharatpur. 

5. M/s The Sree Meenakshi Mills Ltd., 
Madurai. 

6. M/s Orient Resorts Management 
Services Pvt. Lt<l., New Delhi. 

The Commission is empowered to take 
appropriate action in a JI such cases as per 
the provisions of the Monopolies and Res-
trictive Trade Prnctices /\.ct. 1969, relating to 
unfair trade practices. 

Use of Energy for Unity of Production 
(Energy Intensity) 

935. SHRI BRAJA MOHAN 
MOHANTY : Will the Minister of 
ENERGY be pleased to state : 

(a) whether use of energy for unity of 
production (energy intensity) in India i!I 
highest amcngst Asian t:ountries and if so. 
the dctaih thereof ; and 

(b) the steps taken to reduce the energy 
intensity in the country to bring it at par 
with Thailand ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF POWER IN THE 

MINISTRY OF ENERGY (SHRlMATI 
SUSHlLA • ROHTAGI) : (a) As far as 
Government is aware, sufficient data on the 
use of energy for unity of production in the 
different Asian countries is not available. 
However, according to one estimate, the 
industrial en~rgy consumption per unit .of 
value added (torines of oil equivalent per 
J980 US . ) in 1983 was the highest for 
China, followed by India, amongst ten 
Asian countries, as indicated below : 

.Bangladesh 326 

China 2335 

.India 881 

Indonesia 369 

Korea 448 

Malaysia 330 

Pakistan 558 

Philippines 297 

Taiwan 459 

Thailand 228 

(b) Comparison of the energy intensity 
in different countries will hold good only to 
the extent similarities in the mix of indus-
tries, age of equipment and technological 
processes, and the loca I energy resource 
cndow-ments. India, with a great deal of 
coal-fuelled heavy industry, has a higher 
share of energy-intensive industries a\-Com-
pared to Thailand. Government is fully 
conscious of the need to bring down the 
level of energy intensity in various industries 
and has initiated a strategy to bring about 
improvements in the eff.cicncy of energy use 
on a sustained basis. These measures intcr-
a lia include getting energy audits done on an 
industry-specific basis, installation of energy 
saving equipment and technologies where 
resources are available and making arrangc-
rnenu: for the training of personnel. 

Import of Foreign Technology 

936. SHRIMATI N. P. JHANSI 
LAKSHMI : Will the Minister of 
INDUSTRY be pleased to state : 

(a) whether any steps are being taken to 
""prevent inflow of out dated foreign techno-

logy in India and to ensure that only the 
latest technology is imported ; and 

(b) if so. the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
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(a) and (b) Proposa Is for impon of techno-
logy are scrutinised by rhe competent techni-
cal/administrative authorities who take into 
account the standing of ihe collaborators, the 
status of the technology and the reasonable-
ness of the terms. 

[Trn11sln1ionl 

Scheduled Cas.tt' and Scheduled Trihl~ 
EmployL~es in Department of Civil Supplies 

937. SHRl RAM BHAGAT PASWAN: 
Wi II the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to :.tate : 

(a) the total number of employees 
working in the Department of Civil Supplies 
at p~esent in Class I. IL III and IV, class-
wisc; 

(b) the total number of Scheduled Caste 
and Scheduled Tribe employees in each 
class and their percen rage ; and 

(c 1 the steps Lah en by Go' cmrnen t to 
Cl1»Ul'C employment Of the prc~cribcd per-
centage af SC/ST candidatc-s '! 

THE MINISTER OF PARLIA-
MENTARY AFFAJRS AND MJNlSTER 
OF FOOD AND CIVIL SUPPLlE~ (SHRI 
H.K.L. BHAGAT) : la) and (b) A State-
ment is given below. 

(c) lnstru~tions is!\LJCd by the Depart-
ment of Pcrsonne I and Training from lime 
lo time in regard to rl!:servation for SC/STs 
in the services/posts are being i"ollowed. It. 
may be mentioned that the rescrva1ion unkr:s 
do mH apply in the case ~>f transfer/deriuta-
tion and promotion in some cases. such as, 
va..:ancies lilied through Limited Depart-
mental Competitive in Group 'B', ·c· & . o· 
where the element of direct recruitment 
exceeds 66~%. promotion by selection t rom 
Group 'R' to the k)west rank or calegun• in 
Group ·A' and in GroL1p 'B'. ·c· & 'D', 
where the element or direct rccruitmen( 
exceeds 66-2/3% and promotion on the basis 
of seniority subject to fitness in Groups 'A'. 
·B', ·c· & ·rY where the element of direct 
recntftmcnt e"Xcccds 66-2/3%. In some cases. 
the nominal ions are matJe by the Depart· 
ment of Personnel and Training and if the 
SC/ST ca1H.liJates are not nominated against 
restrved J)Osts, the rirescribed procedure of 

dcrcscrvi11g such v~1ca11cics and ~imultnncous 

carry ro'rward is followed. 

Statement 

Department Proper 

Category of Staff· Total Numbers 
No. ·(percent) 

(SC) (ST) 
----.--

Class I 30 2(6'6%) 

Class !1 :w 4 (W-2%) 

Class l IJ J l::l 21(18·5%) I (0'9%) 

Class JV 70 2505'6%) [(] '4%) 

Attached lk". Subordinate Of1ices 

Class 3.' 2 (6%) 

Class II ~47(15"9%)1 (4"5%) 

Class l I l 132 25 (19"9%) 3 (2"2%) 

Class IV 71 ·22 (31 "2%) 6 (8'4%) 

[D1glisli J 

Private Agencies for Mai 1 Distribution 
in Kcrala 

938. SHRI K. KUNJAMBU : Will 
the Minister or COMMUNJCATtONS be 
pleased to ~tare 

(a) whether rrivatc agencic-; have been 
assigned the work uf mai I Ji~tribution in 
Kerala ; and 

(b) if ~L>. Lhc Jetai Is thereof·.• 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNlCATlONS 
(SHRI SANTOSH MOHAN DE\') : 
(a) No Sir. 

(b) Does not arise. 

Import of Carlolmel Colour and 
Sunset Yellow 

939. SHRJ B. B. RAMAIAH : Will 
the Minister of INDUSTRY be pleased to 
state : 
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ta) wheth.:r Car • .un.::I i.;0l0l1r ~··0r i..:ok) 
and Sunset Yellow (for Oranl':<.·:J arc made in 
India ; and 

(b) if so, the reasons for their import '? 

THE MINISTER OF ST/\ TE lN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
1NDUSTRY (SHRI M. ARUNA-
CHALAM) : a) Yes, Sir. 

(b) The DGTO has not been allowing 
"import of Caramel Colour and Sunset 
Yell-ow. 

Setting up of Bottling Plants by Bbuat 
· Petroleum Corporation Ltd. 

940. DR. G. S. RAJHANS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) whether Bharat Petroleum Corpora-
tion propose.s to set up bottling plants for 
LPG in different parts of the country 
shortly; 

(b) if so, the detai Is or the locations 
where bottling phrnts will he set up ; and 

Cc) when the proposed plant~ w i II be set 
up and start functioning and to what e.\tent 
the sbortage of LPG will be 111ct ·> 

THE MINlSTER OF STATE OF THE 
MJNISTR Y OF PETROLEUM AND 
NATURAL GAS AND MlNISTER OF 
STATE IN THE MlNISTRY OF FINANCE 
(SHRI BRAHMA DUTT) : 
(a) Yes. Sir. 

(b) A statement is giv..:11 hc:lov.. 

(c) The~e botLling plants ttrc cxpc<.:Led to 
he completed in a phased manner by ! 988. 

The setting ur of these". hottling plants 
together with those being put up by other· oil 
marketing companies wi IJ help in meeting 
the requirements of existing and new 
customers. 

Statement 

Locations of LPG bottling plants 10 be 
set up by BhararPetroleum Corporation Ltd. 

l. Uran (MaharaslHr•) 

AsuJ/Pya la (I-I a ryana) 

3. Ja lbalpur (Madhya Pradesh) 

4. Sholapur (Maharashtra) 

5. J<1Jgaon (Maharashtra) 

6. La lru Am ba la (Ha rya11a) 

7. Trivandrum (Kerala) 

8. 'Q.Jticorin (Tamil Nadu) 

<). Lu..:k110\\ <Ultar Prade~h) 

Ill. Hissar (Haryana) 

11. Khurdtt (Orissa) 

I:!. Bareilly (Uttar Pradesh) 

Closing of Suh-Post Oflice!'> 

941. SHRI K. D. SUL TAN PUJU 
Will the Minister M LOMMUNICATJONS 
be plea~cd 10 state : 

{a) whether great ditiiculty is being 
experienced by the people with the decision 
of Government to dose down a large number 
of Sub-Post 01lice~ in the COlllHry : and 

lb) whether Government propose to 
revi<!w their d~..:i:»io11 ! 

THE MINISTER OF STATE IN THE 
MINISTR'I' f)F COMMUNICATIONS 
(SHRI SANTOSH MOHAN DEV) : (a) No. 
Sir. No orders have i11 fact hecn issued for 

'the clowe of .;;ub Post Onlces. The ordc-rs 
issl1ed recently for the: down gradation of 
ED Sub Post Offices have since been ·~vith 

drawn. 

However. in the course of periodica J 
review of workloaJ and other establishment 
details of Post Offices. those Sub Ppst 
Offices which did not fu ffil the required 
norms were merged with the neighbourinl!' ~ 
Post Offices. 

Jn terms of service rendered to the 
Members of Public there is hardly any .. 
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difference because in a II cases the availabi-
lity of other Post Offices in the area to 
cater to public needs and delivery arrange-
mcllls are invariab Jy ensured. 

(b) No, Sir. The review of Posl Offices 
is a continous process. It is essential to 
ensure rhat the postal services are ctficiently 
discharged and wasteful expenditures cut 
down. 

[ Tn.J.11sla1im1] 

Setting up of lndustries in U.P. Districts 
declared as "No Industry Districts" 

942. SHRI MADAN PANDEY ; Will 
the M inistcr or INDUSTRY be pleased to 
stale : 

(a) whether it is a fact that no industry 
has been set up in the no industry districts 
i•1 different States in the country so far. 
in~pite of their being declared as 'No-
industry district: and 

(b) if so, the names of districts in Uttar 
Pradesh declared as No-Industry districts, 
ycar·wise and the names of industries set-u~ 
in the said districts, year-wise'! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT IN THE MINISTRY OF 
JNDUSTR Y (SHRI M. ARUNACHALAM}; 
(a) No, Sir. 

(b) Names of 'No-Industry Districts· in 
Ullar Pradesh are given helow 

I, Banda 2. Fatchpur 3. 
4. Jalaun 5. Jaunpur 6. 
7. Kanpur Dchat 8. Chamoli 
Garhwal 10. Tehri Garhwal 
K;i<>hi. 

Hnniirpur 
SuHanpur· 
9. Pauri 

11. Uttar 

The number of Leners of Intent/lndus-
tria l Licences and DGTD registrations 
issued for setting up industries in these 'No 
Industry Districts' is as under : 

Year 

J984 
1985 
1986 

Letters of 
Intent 

-----
22 
19 
14 

Industrial DGTD 
Licences Registra-

tions ---- ----
6 76 
5 67 
9 26 

H generally takes 3-4 years for an. 
Industrial Project to fructify. Actua I gesta-
tion period, however. varies from Proj.•ct lo 
Project. 

The details regarding name of the under-
taking. location etc. are published by Iodian 
Investment Centre in their 'Monthly News 
Letter', copies of which are available in the 
Parliament Library. 

Powt•rs of MRTP Commission to 
Punish Offenders 

941. SHRl KAMLA PRASAD SINGH: 
Will the M inistcr of INDUSTRY be pleased 
10 slate: 

(a) '' hc1tier Government are considering 
a proposal lo amend the Monopolies and 
Restrictive Trade Practices Act, 1969 to 
equip rhe MRTP Commission ·wirh powers 
to punish offenders under the said Act with 
flnc and/or impr'isonment to make the Com-
mission more effective : 

(b) if .m, the details !hereof: am.I 

(cl if nor. the reasons therefor '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF JNDUSTRJAI.t DEVE-
LOPMENT IN THE MINJSTR Y OF 
INDUSTRY (SHRl M. ARUNACHALAM): 
(a) to (c) Government has not yet taken any 
decision in the matter. 

Additional Resources to 
MRTP Commis~ion 

944. CH. RAMPRAKASH : Will the· 
Minister of INDUSTRY be pleased te> 
state : 

(a) whether the MR TP Commission 
takes action against manufacturers produc· 
ing bad quality consumer and electronic 
go0ds and giving poor after sales service ; 

(b) if not, the reasons therefor ; and 

(c) the steps taken to prqvide additionaf 
resources to the Commission to widen their 
field of ac;: 1ivi ty in the interest of consumen'? 
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THE MINISTER OF STATEIN THE 
DEPARTMENT OF INDUSTRIAL DEVELOP 
MENT IN THE MINISTRY OF INDUSTRY 
tSHRlM. ARUNACHALAl\1) : (a) Yes. Sir. 

(D) Does not a rise. 

(c) Necessary resour.::es in the form of 
budger allocations are provided to the Com-
mission to enµb le them to d isch::i r ;e their 
functions·. 

Demand for Cooking Gas in Kenda 

945. SHRJ K. MOHANDAS : 
the Minister of PETROLEUM 
NATURAL GAS be pleased to state : 

Will 
ANO 

(a) the iota! demand for cooking gas in 
Kerala; 

(b) what percentage of demand has been 
met; and 

(c) when the demand is likely to be 
fully met ? 

THE MINISTER OF STATE OF THE 
MJNJSTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
{SHRI BRAHMA DUTT) : (a) t0 !cJ The 
average monthly demand for the existing 
~ustomers in Kerala is around 3332 M .T. 
Except for occasional backlog in :--upplics, 
this demand is being met in full. 

The Endeavour to meet the demand in 
full will be maintained. 

Production of Su~ar 

946. SHRI D.N. REDDY Will the 
Minister of FOOD AND CIVIL SUPPLIES 
he pleased to state : 

(a) the quantity of sugar producti011 
<luring 1986-87 ; and 

(b) whether any increase in sugar pro-
duction is expected during this year to meet 
the demands of the country and to have 
some surplus· for export ? 

THE MJNISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : (a) and (b) The pro-

due ti on during J 986-87 season is estimated 
at 75 lakh tonnes as ngainst 70.03 lakh 
tonne-; of sugar produced during the last 
season. With the increased level of domestic 
sugar production during the current !>eason 
together with the carry-over stock at the 
beginning of the season and imported sugar, 
there wou Id be sufficient avaiJabi lity to meet 
the domestic requirement, as well as small 
quantities or committed exports. 

T1,o-Ticr Telecommunication System 

~47. SHRl UTTAM RATHOD : Will the 
Minister of COMMUNICATIONS be plea-
sed to state : 

(a) whether the Department of Tele-
communications is thinking of having a 
two-tier System for telephone communica-
tions ; and 

(b) Ir ~o. what will bi: the i.:xpenditure 
involved for this scheme " 

THE MINISTER OF STATF JN TllE 
MINISTRY OF COMMUNlCATJONS 
(SHRf SONTOSH MOHAN DEV): (a) The 
Depa rtmcnt of Telecommunications is explor-
ing the feasibility of ~cuing up a 11ctwork 
for the specialised needs of busincs:-. ;111d indus-
trial subscribers. 

(b) This proposal is still under consi-
deration at present. Hence, c.lcLails for e;oi;p-
enditure are not known at pre~ent. 

I Tro11sl<1rio11 J 

Eletronic Tr le phone l:..xchange w.t 
Ranikhet 

94l:i. SHRJ HARlSH RAWAT: \\ill the 
Minister or COMMUNICATIONS be plea-
sed to stat~ : 

(a) whether the site for electronic ex-
change to he set up in Rani"het (Uttar pra-
desh) has finally been selected: and 

(b) if .so, when the site was selecled and 
the time by which construction work is likely 
to start there '? 

THE' MINlSTER OF STATE IN THE 
MINISTERY OF COMMUNICATIONS 
(SHRl SANTOSH MOHAN DEV) 
(a) and (b) Yes, Sir. Electronic E"'ch;i.nge 
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is being planned to be installed in the 
e"isting departmental bui ldirig in 87-88. 

(£11!{/i:;!t) . 
. 

S.T.D. Facility in Rajnandi:aon, 
Madhya Pradesh 

949. SHRI SHIVENDRA BAHADUR 
SINGH : Will the M inisrer of COM· 

\MUNIC'ATIONS he pleased to state : 

(a) when· Rajnandgaon District of 
Madhya Prude.sh will have •l direct STD 
facility with Delhi: a;1d 

(b) the reasons for the delay in prov-
iding !his facitity ·: 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATJONS 
(SHR I SONTOSH MOHAN 
DEV) : (a) and (b) R;:ijnandgaon. a district 
headquarter of Madhya pradesh is planned to 
be connected with R::lipu1· Digital TAX for STn 
facilities by using a coaxial caolc medium. 
As Raipur Digital TAX and the coaxiu l 
cable medium are likely to be commissioned 
in 1988-89. STD fa~ility for Rajnandgaon 
with Delhi is e;s;pectcd after completion lli' 

the above two works in 1988-89. 

AUocution of Kcroscm~ to Andlua Pradesh 

950. SHR{ V. TULSIRAM : Will th.::: 
Minister of PETROLEUM & NATURAL 
GAS be pleased LO state : 

{a)I whether Amlhra Pradesh Govern-
ment have approached Union Government 
for 1he enhancement of monthly allocalion 
of kerosene oil : 

(h) if so. the details thereof and thc-
C\lt'nt to which the n:que~t hHs been a<.:ccded 
10: 

fc) the C"-tent to whkh this aHocatio11 
will meet the demand of the Srnte; and 

• fJ) rhe steps to be taken to me.:t full 
demand of 1he State '! 

THE MJNISTER OF STATE OF THE 
MJNISTR Y OF PETROLEUM AND 
NATURAL GAS AND MJNJSTER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMADUTT): (a) No such 
ret1ue<>t has hecn received in the last few 

months from the Government of Andhra 
Pradesh. 

(b) and (c) Do not arise in view of the 
reply to (a) a bo' e . 

(d) Allocations have been communicated 
Lo the State Government for the· ensuing 
summer a !lowing an increase over the aJloca- · 
tions for the corresponding period of the 
last year. 

[Translation J 

Licence Free From Television Owners 

951. SHRf NIRMAL KHATTRT : Will 
the Minister of COMMUNICATIONS be 
[)leased !O Sta le : 

(a) \\ hethcr any ru !es ha vc been framed 
for charging licence fee from .those television,.. 
set owners who witness tc levision pro-
grammes directly through satellite : and 

(b) if sn. the reasons therefor ·.' 

THE MINTSTER OF STATE JN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SANTOSH MOHAN DEV) : (a) Yes, 
Sir. 

(h) In a meeting of the Committee of 
Sccretaric' held on 25.6.1986. it was decided 
tha L in ordc1· w contro J reception or tek-
vision programmes direct from various satet-
litcs suitable legislation may be framed 
providing the 1·equiremcnt for obtaining a 
licence for working. possessing or dealing in 
~uch TV sets. 

[D1gli.,hJ 

Setting up of Multi-Fuel Power Station 
in Karnataka 

952. SHRI G. S. BASA VARAJU 
SHRI H. N. NANJE GOWDA: 

Wil I the Minister of ENERGY be pleased to-
sui.te : 

(a) ~hcthcr the Union Government have 
cleared the Karnataka State Government's. 
proposa I for establishing the Yelabanka 
Power Station u!.ing Low Stock High Sulphur 
instead or furnace oil ; 
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(b) whether the proposal requires 
clearance from environmental angle also ; 

(c) if so, whether the proposal is still 
with the Ministry of Finance for their 
concurrence ; and 

(d) the time by which the proposa I 
is likely to be cle<.ired and work started ? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF POWER IN THE 
MJNISTRY OF ENERGY (SHRIMATI 
SUSHILA ROIJTAGT) : (a) The Karnataka 
Governmenfs proposal to set up a liquid 
petroleum fuel based 120 MW power plant 
a I YcJahanka. Bangalore, has been accorded 
'in principle' clearance. Specific fuel 
linkage for the project remains to be con-
f rmcd. 

(b) The proposal has been cleared fron1 
the environmental angle. 

(c) 1'.ci, Si1·. 

(d) Does not :1rise. 

[ Trarrslat io 111 
Survey by ONGC in Bihar 

953. PROF. CHAN.ORA BHANU 
DEV[ : Wil I the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether any survey is being con-
ducted by the Oil ;rnd Natural Gas 
Commission anywhere in Bihar ; and 

(b) if so, the details thereof'! 

THE MINISTER OF STATE OF THE 
MlNISTR Y OF PETROLEUM AND 
NATURAL GAS AND MINISTER QF • 
ST ATE IN THE MINISTRY OF HNANCE 
<SHRI BRAHMA Dl.JTT) : (a) ':es. Sir. 

(b) Two ),eismic survey parties arc 
working in Madhubani-Jaynagar and Raxaul-
Sauga Ii arc<J<;. One geological party is also 
working in Ganauli area. 

OpeniDI! of-Branch Post Of.rices in 
Villages of Backward Areas -

954. SHRI VIRDHI CHANDER 
JAJN : Will the Minister of COMMUNI-
CATIONS be pleased to state : 

(a) whether any specia I consideration is 
given in giving priority ro the opening of 
Branch Post Offices in villages of backward 
areas ; 

(b) if so, the details thereof and whether 
adequate funds are also provided ; and 

Cc) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINfSTRY OF COMMUNICATIONS 
(SHRI SANTOSH MOHAN DEY) : (a) 
Yes. Sir. 

(b) According to the norms fixed' for 
opening of post offices in rural areas, a post 
office is opened in hilly, backward and tribaJ 
areas if the aggregate population of a group 
of villages is not Jess than 2,500 whereas in 
nom1al rura I areas rhe aggregate population 
required io qualify for opening of post 
offices is 5000. The permissible limit of 
Joss has been fixed at Rs. 2,400 per annum 
in norm a I rural areas but in the case of 
hilly, backward and tribal arers the amount 
has been fixed at Rs. 4.800/-per annum. It 
is further provid~d that the anticipated 
income of a prorosed post office should not 
he Jess than 50% of its anticipated cost in 
normal rur;.il areas and 25% of its anticipated 
cost in hilly. backward and triba J areas. 
The sub-a I location of funds under various 
schemes such as expansion of posta I network, 
is made 011 the basis of total outlay approved 
by the P Janning Commission every year. 
The sub-allocation is done to the e:xtent 
required. 

(c) In view of" reply (b) above. question 
(locs not itrisc. 

[£111?/isltl 

Otilisation of Oil and Natural Ga.s 

955. SHRI D. R. PATIL : Will the 
Minister of PETROLEUM Af'ID NATURAL 
GAS be pleased to state : 

(a) the number of places where oi I and 
natural gas struck during J 984-85, 1985-
86 and upto 31st January in 1986-87 ; 

(b) at how many such places and within 
what period arrangements were made for 
use of such oil and gas ; 
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(c) the extent of loss of oil and gas due 
to lack of arrangements ror its utilisation ; 
and 

(d) the estimated price of such oil and 
gas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF'FINANCE 
(SHRl BRAHMA DUTT) : (a) to (d). The 
information is being collected and will be 
laid on the Table of the Sabha. 

Increase in Postal Tariff 

956. SHRI T. BASHEER : Will the 
Minister of COMMUNJCATJONS be 
p leasc:d to state : 

• (a) whether the increase in postal tariff 
has adversely affected the medium and 
small newspaper establishments ; 

(b) whether Go\'ern111e11t have received 
any memoranda from 1bcn1 in this regard ;.... 
and 

(c) if so, the action taken therein '! 

THE MINISTER OF STATE IN THE 
MINlSTRY OF COMMUNICATIONS 
(SHRI SAN TOSH MOHAN DEV I : (aJ 
Existing ~&riff rates for single corks up to 
50 grms. a.nJ.hlO grms, as ~1 lso rnultirle 
copies up 10 100 grms, ha vc been i ncreasc<l 
by 10 P with effect from 1.1. 19~7. To this 
ex lent, all newspapers in.:ludi ng sma II news-
papers, have 10 incur more t:xpenJitLirc th~m 
before on sui:h postage. 

(b) Yes, Sir. 

(CJ Since the Ucpanmelll or Posts IS 
already im:urring considerable delicit in its 
poslal operations and !he cost of operations 
has further increa,.ed tlue lo incrense in 
salary and wages of the staff of the Depart-
ment, as also haulage charges by n.1il and 
air. etc. it would be difficult to consider 
any reduction in the tariff rates as a I ready 
fixed. 

WKiting List for Telephnnc Connections 
in Gnn~tol.. Cit~· 

957. SHRIMATI D. K. BHANDARI 

Will tl1e Minister of COMMUNICATIONS 
be pleased 10 state : 

(a) the total number of applications 
pending for release of new telephone connec-
tions in Gangtok and in adjoining towns on 
31st January. 1987 ; 

(b) the time by which the wa1t1ng list 
will be cleared in the Statt: of Sikkim ; 

(c) whether requisite number of sub-
scribers for installing Telex Exchange at 
Gangtok bave since been registered ; and 

(d) if so. the reasons for not providing. 
switching equipments for telex exchange 
there "! 

THE MIN!SJ"ER or S1ATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl SANTOSH MOHAN DEV) : (a) The 
totaJ number of applicalions pcntling for 
release of new telephone connections in 
Gangtok and in adjoining towns as on .1 ht 
Jan., J 987 an: 238. 

( h) Gangtok Te lcpho11c Exchang<t C'<-

panded by 200 lines recently and around 150 
applicants <1re likely to l'e provided with 
new tckphone connections by end of March, 
1987. The remaining waiting list is likely 
to c !cared to the end of 7tb plan subject to 
availability of resources. 

{t:l Ye~. Sir, 

(d) Order for supply of switching cquip-
mc:nl placed a 11d priority allottecl for SL1pply 
or equipment. 

Domc,tic \\'a,Le H.cl'~Tling Phrnt for 
Pcmer Gem:ration in Delhi 

958. SHRI RADHAKANTA DIGJ\L 
Wi II the Minister of ENERGY he pleased to 
s!ale : 

(a) whether Gmerrnncnt have a pro-
posal to set up a domestic waste recycling 
plant at New Delhi ; 

(b) whether sL1ch power plant 
posed to be set up in ~otlaboration 
Netherlands: 

is pro-
with the 

(c) if so. the capacity of that plant ; 
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(d) the process proposed to be adopted 
for power generation in that plant ; and 

(e) the time by which it will be commis-
sioned ? 

THE MINISTER OF ENERGY (SHRl 
VASANT SATHE); (a) to (e) A Municipal 
Solid Waste (MSW) treatment piant for 
300 tonnes per day of MSW has been com-
pleted at T imarpur. Delhi. The plant will 
dispose of the MSW through incineration 
and the heat liberated will be used to 
generate 3·75 MW electricity through a 
steam turbo alternator. The sp~cia Jised 
equipment for this Refuse Incincration-cum-
Power Generation Plant has been obtained 
from Denmark under a Danish soft Joan. 
The tr ia Is ha vc commenced and the plant is 
expected to be commissioned in April 1987. · 

There is no proposal under considera-
tion at present for collaboration with 
Netherland for such a plant at New Delhi. 

[Tran.I' la r i<111 l 

Telephone System in Korba Industrial 
TO\\Jl and Bilaspur District 

959. DR. PRABHAT KUMAR 
MISHRA: Will the Minister of COM-
MU]\jJCATIONS he pleased to state : 

(a) whether the telephone system in 
Korba industrial to1Nn and BiJaspur district 
is no~ fum;tioni11g properly : 

(b) whether Government propose tc• 
equip it with l<ttest machines ; and 

(c) if so. the time by which it will be 
done., 

THE MINIST1:R OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SANTOSH MOHAN DEV) : (a) 
Functioning of telephone system in Korba 
J ndustria I town and Bi laspur District is 
genera Jly satisfactory. •However. necessary 
steps are being taken 10 . improve these 
systems. further. 

(b) and (CJ No. Sir. There is no 
approved p Ian for replacement of these 
exchanges by the latest type equipment. 
However. 800 line Auto equipment of MAX 
U type has been allotted to be supplied for 
K orbo during J 988-89. 

Increase in Production of Salt 

960. SHRl BANWARl LAL BAIR WA ; 
.Will the Minister of INDUSTRY be pleased 
to state : 

(a) the position of salt industry in 
Rajasthan ; 

(b) the schemes prepared by Govern-
ment to increase production of salt : and 

(cJ the steps being taken by Government 
to improve the present system of salt pro-
duction ·> 

THE MINISTER OF ST ATE JN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM); 
(a) Rajasthan is the third largest sa It pro-
ducing State in the country, after Gujarat 
and Tami J Nadu. Jt produces about 1 
mi JJion tonnes of salt per annum. Despatch 
of salt from Rajasthan has been satisfactory 
due to easy availability Qf rail wagons. 

(b) and (c) Licences arc being issued 
liberally, as and when saline lands are 
assigned by Government of Rajaslhan for 
sa It munufacture. Assistance is also being 
extended to the salt industry from saH cess 
proceeds to create infrastructura I facilities 
in the form or roads. water supply arrange-
ment and tlood relief measures. Government 
hai.l constituted a Committee to bring about 
improvement in technology of sa It manu-
facture and quality control. The rccommen-
d:-i tions of the WMking Grui.Jp have been 
accepted and action has been initiated to 
implcmenl them. 

[Eng Ii sir] 

To be Answel'ed on Tuesday the 3rd 
l\1arch, 1987 Fh·c Ye1tr Law Course 

961' SHRl s.G. GHOLAP; will the 
Minister of LAW AND JUSTICE be pleased 
to state : 

(a) whether Governmellt have for-
mulated their views on the 5-year Jaw 
course proposed !"I~ the Bar Council of 
Jndia ; 
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(bJ if so, 1hc tledsion taken in the 
matter ; and 

(c) the year from which it is proposed 
to be en forced '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) No, Sir. 

(b) and (c) Do not arise. 

Import of Banned ChcmicallJ; 

962. SHRI MAHENDRA SINGH 
Will the Minister of INDUSTRY be pleased 
to stale : 

(a) whether chemicals which have been 
banned in other countries are being import-
ed into India ; 

(b) if so. lhe details or such chemical:-.; 
and 

(<.:) the reasons-for giving permission for 
their import ·~ • · 

THE MINJSTER Ot' STATE 1N THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMlCALS IN THE MlNISTR Y 
OF INDUSTRY (SHRT R.K. 
JAICHANDRA SlNGHJ : (a) to (<.:) Jn 
India the general import of chemicals i5 
controlled hy the Import Export Policy. 
The manufacture or import of pesticides 
i$ also contro lied U!)der the Insecticides Acl 
1968 and no pesticide c.:an be imp.oriel! 
which ha.s not been rcgiste.-ed for use in 1he 
country. Each country has its own standards 
ba!>ed on factors such as toxicity, carcino-
ii;cni ty etc. for banning or rcstl"ictiog the 
use of chemica Is. Or the import of chemi-
ca Is taking place in terrns of the Import 
Export Poli<.:y there may be some chemicals 
which httvc been birnncd or recommended 
for restricted use in a few ..:ountries of the 
world hut which ar.:: permiued for use by 
other countries. Government i~ not av.· a re 
of any chemical that has been banned world-
·Wide. 

[Translation] 
STD Facilities in Morena and Bhind 

Cities in ~1. P. 

963. SHRI KAMMOD!LAL JATAV: 
Will the Minister of COMMUNICATIONS 

be ple1:1sed to state \vhcrllcr c.:onncc:ting of 
Morena and Bhind c1ues of Chamba I 
Division in Madhya Pradesh with S.T.D. 
Sysfem is proposed '? 

THE MlNlSTER OF STATE lN THE 
M INlSTR Y OF COMMUNICA TJONS 
(SHRT SANTOSH MOHAN DEV): Yes 
Sir. Morena and Bhind cities of Chambal 
Di.vision in Madhya Pradesh are proposed 
to he connected with S.T.D. sysCem. 

[fa1glish] 

~tudy hy Engineer~ Jud ia Limited on 
Setting Up of Oil Refinerr in Assam 

%4. SURI DINESH GOSWAMJ : 
SHRIMATI GEETA MUKHER-

JEE. Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state : 

(a) 1 he steps taken by Go\'ernment to 
ful tlj the commitment 10 establish another 
oil re1i11ery in Assam ; 

Cb) whe1he1· rhe study made hy the 
Engineers India· Limited on the question 
of setting up the refinery h<is hecn com-
pleted : and 

(c) if so. tht: resu Jt or the study and 
if not. when the final report of the Engi-
1\eers India Limited is likely to be suh-
mitted ·~ 

THE MINISTER Of' STATE Of THE 
MlN1STR Y Or PETROLEUM AND 
NATURAL GAS ANO MINISTER OF 
STATE JN THE MINISTRY OF 
FINANCE (SHRI BRAHMADUTT) (aJ 
to (c) The Govermnent of Assam ha\'e 
heen advi~ed 10 identify a suitable private 
party and get a fe<is.ibiliry report prepared 
for the te1inery to be ~et up under the 
A~sam Accord. The Government of Assam 
have asked EIL to take up feasibiiity 

1 studies for this project. EJL arc Likely to 
complete their report in a period of 8 
\\eek&. after all the data become available 
to the-m. 
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o"rilling by ONGC in Gujarnt 

965. SHRJ RANJJTSJNGH GAEK-
WAD WiJJ the Minister of 

PETROLUEM AND NATURAL. GAS be 
pleased to state : 

(a) the number of wells planned and 
<I rilled by the Oil and· Natural Gas· Com-
mission during the year ending 31 December, 
1986 for exploitation Of oil and gas in 
Gujarnt ; 

(b) the ex tent of oil and g&s· l ik.ely to 
ftow from the wells alread~· drilled and the 
viabi1ity proved ; and 

(..:) the net e,~ penses incurred by Oi I and 
Narural Gas Commission for this drilling '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS & MINISTER OF ST A TE 
IN THE MINlSTRY OF FINANCE (SHRI 
BRAHMADUTT) : (a) to (c) The Annual 
Plan of ONGC is on Finuncial Year basis, 
i.e. from April l till March Jl. ·119 wells 
were planned to be drilled in Gujarat m 
1986-87. of which 1o9 were drillec.I till 
December. 1987. 

The production in 1986-87 (til I Decem -
her. t986) was as fol lows : 

oil 3.42 MMT 

711 MMm3 

Expenditure on drilling in I 985- S6 was 
Rs. 89.92 crorcs. 

Regarding Seltin& Up of Pctrochcmica l 
(Complex at Mani.'.alore 

9"66. SHRl NARSING SURYA-
WANSHI ;'iWiU the Minister of 
ETROLEUM AND NATURAL GAS h~ 

pleased to state : 

(a) whether Government arc examining 
the possibility of bui !ding a petrochemica I 
compl'Cx near Mangalore ; and 

lb) if ~o. the details thereof '! 

THE MJ NISTER OF ST A TE OF THE 
MINISTRY OF PETROLEUM AND 

NATURAL GAS AND MlNJSTER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRl BRAHMADUTT) : (a) and (b) It 
has been decided that a detailed project 
report for a 3 MTPA petrochemical refinery 
at Maoga Jore be prepared by Hindustan 
Petroleum Corporation Ltd. jointly with a 
private co-promotor. 

[Translatio11] 

Sn)!ar Mill in Village Elau in District 
Mainpuri-L'.P. 

967. SHRI 
YADAY: WilJ 
AND CIVIL 
state : 

BAL RAM SINGH 
the Minister of FOOD 

SUPPLIES be pleased to 

(a) whether Government arc cons idcring 
a proposal to set up~ sugar mill in the co-
operative sector in viflage Elau. Tehsil 
Bhogaon in Mainpuri district or Ultar 
Pradesh in near ruturc ; 

(b) if so, the cfcci~ion taken ; and 

(c) by what time the s;une will he set-
up ? 

THE MINISTER <ff PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND C!VfL SUPPLIES (SHRI 
H.K.L. BHAGAl): (a) t0 ~~:) The Central 
Government have a1rnou11ccd the policy for 
licensing new sugar factorii:s during the 7th 
Five Year Plan vide Pre~~ Nole do.11c::d 
2.1.1987 is~ued by the Department of lndu..;-
t rial De' elopmcn 1. So far. applica lion 
has been received for ~etting up a ne-w 
suggar factory at A lau. Tch~il Bh,•gaon in 
D"istrict ]Vfainpuri (U uar Pradesh)- a..:cordin¥ 
to new guiJc Ii ne-.. 

968. DR.S. JAGATHRAKSHAKAN 
Wi II the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) how far the sugar factories ill the 
country reacted to the new "ugar rolicy 
announced by Government for the Seventh 
Plan; 
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(b) whether the steps are being taken by 
Government 10 give incentives for starting 
new sugar factoric!> in backward areas on 
priority basis ; and 

(c) whether any suggestions have been 
received from Tami I Nadu Government in 
this·· regard '1 

THE MINISTER OF PARUA-
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIYJL SUPPLIES (SHRI 
H. K. L. BHAGAT) : (a) Sugar Industry 
in general has welcomed the new sugar 
policy announced by Government for the 
Seven~h Plan. 

lb) One of the salient features of the 
new licensing policy is that the establishment 
of new sugar factories in backward areas may 
be given prioriry subject to adequate cane 
availability and techno-economic feasibility. 

(c) Yes. Sir. 

Development of Cornniunicatioh Syslcm 
in Kerala 

%9. PROF. K. V. THOMAS Wil.I 
the: Minister of COMMUNICATIONS be 
pleased to state 

(b) The number of applications on the 
waiting list as on 30.9.86 for Cochin. 
Trivandrum and Calicut are 9058, 4554-
and 44 79 respectively, 

(c) 7th Plan p·roposals envisage clearance 
of -,,.·a iting list up to 1-4-86 by the end of 7th 
Plan period for these cities. 

Speedy Telecommunication .t;'letwork 
Between Different Big Cities 

970. SHRI ZAINU L BASHER : Wilt 
the Minister of COMMUN 1CAT10NS be 
pleased to state : 

(a) whether his Ministry is giving higher 
priority to establishing speedy tele-com-
municat ion net-work between different big 
cities of India with big cities of other coun-
tries. espcc ial I y overseas count rii::~ ; 

(h) whcti1er lesser priority I!- being 
assigned to connect sma JI cities and rural 
exchanges for speedy te!c-c:ommunicatio11s 
with d iffercnt big cities in the country ; and 

(c) ir so. the reasons therefor '? 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SANTOSH MOHAN DEV) : (a) No 

(a) the new schemes proposed for the Sir. 
dc\c\6pmcnt llf communication system in 
Kera la 

(b) the number of telephone appl ica· 
lions in the waiting list in C"oi:hin 
TriVandrum and Ca lieut : and 

(c) when these wa iti11g lis~s will be 
deared '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNJCAT!ONS 
~SHRI SANTOSH MOHAN DEV) : (a) 
There is a proposal to udd RS.010 telephone 
lines in Kera la Telccou1. Circle. including 

'electronic exchanges of 5000 line!'. at 
Konayam, 10,1100 line~ ut Trivundrum; J,COO 
linei. at Ernakulant; 890 tele:-. Jines: 30 
LDPTs with MARR · base station at 
Ka-.argod and one saiell itc digital earth 
!Hation at Ernukul11m during the period 1987-
QO, 20 cities are also proposed to be put on 
national dialling n:::twork during this period. 

(h) No S1r. 

(c) Does not al'ise in view of (a) and 
(h) above. 

Allocation of Imported Edible Oil to 
Yanuspati Manufacturers 

971. SHRI R. M. BHOYE : \-\'ill the 
Minister of fOOD AND CIVIL SUPPLIES 
bt: pfc11sed 10 stat(' : 

(a) \\.h~·ther it is a foc.t that the reduc-
tion in ·the pcn;1.:ntage allocation of imported 
oil to the 'anospati industry has hit the 
im1ustry h<in.J : and 

(b) if so. the rt!action of Governmetlt 
in this r~iinl ? 

THE MJNISTER OF 
MENT_AR'I AFFAIRS AND 

PARLIA-
MINJSTER 
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OF FOOO AND CIVIL SUPPLIES (SHRI 
H.K.L BHAGAT) ; (a) and (b) Reduction 
in percentage allocation of impo1·1cd oi I had 
affected some vanaspati units during Decem-
ber, 1986 and January, 1987. The Govern-
ment has increased the al location of 
imported oil from 10 per cent to 30 per ce:'lt 
from February, 1987. Keeping in view the 
prices and availability of pcm1itted indige-
nous oil. 

Setting Up of Family Courts 

972. SHRI CHJNTAMANI JENA : 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) the number of family courts set up 
o;o lar· in Delhi and in other St<1te5; 

(b) whether it i:s a ract that there arc 
certain hurd Jes in regard to setting up these 
courts ; and 

(c) if so. the details thereof and what 
1iteps arc being taken to remove the111 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) to (c) 
The Government have sanctioned three posts 
of Judges to pre~ide over Family Courts in 
Delhi and efforts are being made to establish 
these couns in Delhi/other States as cady 
as possible. Rajasthan and U tlar Pradesh 
have already set up three family ~·ourts one 
each at Jaipur. Lucknow and Kanpur. 11 is 
for the State Governmcnrs/U n ion Territory 
Administrations lo set up thco;e courts. 
1-lowcvcr. the Central Governm,~nt is 
(;mphasising the need for early ~stahlish­

ment of the!.c courts and the State Go\enJ-
mcnts have hcen reminded ~from time to 
time to take expeditious action in the 
matter. 

Cost of Power Generated oy Ga~-R11sed 
Power Plants 

973. DR. B.L. SHAILESH : Will the 
Minister of ENERGY be pleased tc, state : 

(a) whether the generation i.:ost of the 
power produced by the three gas-based 
power plants being set up by the National 
Thermal Power Corporation along the 
H azira-Bijupur-Jagdishpur pipeline will 

almost be double of thnt generated by its 
1hermal stations; if so, the reasons therefor ; 

(h) whether the high generation cost of 
power will have a cascading effect all over, 
even if the power is fed into the grid; and 

(c) lhe steps being taken to cut down 
the high generation cost of these~ gas-based 
plants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY. (SHRIMA Tl 
SUSHJLA ROHTAGI) (ai Although the 
generation cost of power produced hy the 
gas-ba:;ed stations would be higher than the 
cost of generation from co11 l·based thermal 
stations which may be commissioned in the 
next few years, the difference will not he 
double" the cost of coal-based thermal 
genera ti on. 

(b) No. Sir. The co:;t or power pro-
duced by the gas-ba-.ed stations is expected 
to be averaged out in the per unit cost of 
the considerably larger quantum ,,f power 
available in the [JliWer systems f"rom other 
modes of generation. 

(c) The Lhennal efficiency and th~capi­
tal cos I or the ga~-bascd station., compare 
very favourably with !hose of coal-based 
rhermal power stations. A !so. rhe ~s-based 
plants will be run as base load stations :1.nd 
\vith waste-heat recovery systems. To 
reduce the price t11" power prnduced hy the 
gus- based stations, the rncc of gas has heen 
reduced a,; compa1·cu with the price 
envisaged e~trlicr. 

.\.ddilioual .Junction for Nani,:11.I 

974. PROF. NARAIN CHAND 
PARASHAR: Will Lhc ':vtinister of COM-
MUNICATIONS be pleased to state ; 

(al whether the proposal for parenting 
Santokhgarh SAX in Una District hy pro· 
viding an additiona I junclion for Nangaj 
township CBNM exchange has been sanc-
tioned in view of rhc heavy demand by the 
pub lie of the area 

(b) if so, the date of the sanction and 
the likely date of insral ta tion of the 
additional junclion ; and 

.. 
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(c) if not. the likely date by which the 
project would be sanctione<l and installed? 

.THE .MINISTER OF STATE JN THE. 
MINISTRY OF COMMUNICATIONS 
(SHRI SANTOSH MOHAN DEV) : (a) 
Yes, Sir. 

Cb) and (,c) The date of the sanction of 
rhc project for installation of the additional 
juncLion between Sa ntokhga rh sma II auto-
matic exchange and Nangal is 27th January. 
1987. 

The project is likely to be' complctec.l 
during the year 1987-88. 

Opening of Brunch Po!.t Ofiices 

975. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of COM-
MUNICATIONS he pleased to ~tatc: 

(a) whether the Dep;irtmcnt or Po:>tS 
has taken up the case for the opening of 
such Branch offiLeS as were a pprovc<l for 
this purpoa;e C'ln the basis of ex'ist ing norms. 
prior to the imposition or the ban on the 
creation of new posts and the ti !ling . up of 
existing vacancies. with the Mini~ter of 
Financt ; 

(h) if so. the late~t progrcS!> made in 
this regard ; and 

Cc) if not, the reasons therefore anJ 
"'beth er such a reference wou 111 be madl! 
to the Finani;e Min is try '! 

THE MlNJSTER OF STATE IN THE 
MINISTRY OF COMMUNICATlONS 
(SHRI SANTOSH J\IOHAN DEV) : (aJ to 
k) The norms for opening (If post offices 
in the rural areas have since been revised. 
All the Head~ uf Postal Circles ha\e been 
asked to carry 0L1l a survey. prepare pro-
ric)sa ls in the light Qf revised norms and 
suhmit the ~ame to the pasta I Directorate 
for funher necessary action. In justitied 
cases. the matter will be taken up with the 
Ministry of Finance for their approval. 

OH Prospects in Jluy of Bcni::;al 

976. SHRI SANAT KUMAR 
MANDAL : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 1C1 
slate : 

fa) the latest position regarding oit 
prospects in _the Buy of Benga I : and 

(h) the agency assiined with this task ? 

THE MINISTER OF STATE OF THE 
MJNISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FJNANCE 
(SHRT BRAHMADUTT) : (a) Exploratory 
work is in progress in Krishna-Godavari. 
Cauvery, Bengal, Orissa and Andaman 
offshore basins in the Bay of Bengai. So far. 
oil has been discovered in two structures 
each in Krishna-Godavari and Cauvery 
ha sins. 

(b) Oil and Natura( Gas Commission 
and Oil India Limited. 

Target for Production <if Con I 

977. SHRI MOHANBHAl PATEL 
Wi II rhc Minister of ENERGY be rleascd 
lo Sl<lll: ; 

(a) the target fixed for coal production 
for the y.:a r l 987- 88 ; und 

(b) the steps being taken to increasc-
rhc product ion during the period to achieve 
the target ·.' 

THE MINISTER OF ENERGY (SHRl 
v ASANT SA TJ-iE): (a) The target fixed for. 
production of coal for lhe year J9N7-88 'is 
given below : 

Coal I ndi•1 Limited 158 million 
tonnes 

Singareni Collieries 
Company Limited, 
Other-.; · 

(D. V .C. TISCO. 
lJSCO> 

20 million tonnes. 

5.5 millions 
tonnes 

(b) Y:.irious measures being taken to 
increase the production of coal in the coa I 
companie'i include opening of new mines. 
fuller utili!<ation of mining capacity already 
created, more efficient use and better main-
tenance of equipment. stricter control of 
inventory and economy in the use of stores. 
better use of manpower by controlling 
absenteei!\m and enfol'cing discipline and 
id en t if"cn ti on of surplus workers and thcif" 
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redeployment after suitable training, better 
availability of scarce inputs like cx.plc'sives. 
timber etc., reJuction in pit-heaJ stocks by 
faster movement and niore systematic dis-
trihution, expeditious and timely completion· 
of new projects and improvement in law 
and order situation. 

System ·uf TLEL-1.ocking Phones 

978. SHRI K. PRADHAN! : Will the 
Minister of COMMUNICATIONS be 
pleased w state : 

(h) the 1immcla I :-.avings resu lti1.1g from 
the system of" tele-locking phones in 
Government Oflices : 

(b) when the system w;rs inlrnduccd in 
Government o!lices ; 

(.c) whether lhc system or t1:1le-locking 
phoHe e>;ist~ in ;ti! Central Government 
ottices ; "nd 

( d) if. no l. the reasons thereof '!. 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI MOHAN SAJ'.070SH DEV> 
(a) to' (d) The Department of Tcle-
communicatilln" provides the focility of 
STD barring for subscribers tc:lcphones at 
the. c"l.change on individual requests on 
dJrage basis. STD barring devices are also 
pcrm'itted for use by individual ~uhscribers 
a1 their prcmi<;cs as an attachment to their 
1e lephones. These device~ are the ty~" 
approved hy t-he Department and no charge 
i!> le' i<.:d for use of these devices. A large 
number of Government oftices have availed 
of the facility of STD barring at the 
exchange. There are no financial sa\"ings to 
1he Departmenr of TelecC'mmunicat ions by 
the use of the STD ha rring facilities. 

. 
Settinf! Up of Petrochemical h1d11strier4 

in Konkan Region 

979. PJlOF. MAOHU DANDAVATE 
Wi JJ the Minister of INDUSTRY he rleascd 
to state : 

(U) whether ii is a fact that in view of 
1 he foci I hat fr rtil i.-c r projects have been 
~el up af Thal <rn<.!,Vai~cth in the KoroJ..;111 

region of Maharashtrn. the Konk:.m n:gicin 
has become u suitable site for setting up 
pcl rochc111 ical industries : a ml 

(b) if so, the steps hciiig take~ to set 
ur such industries in the. Konkan region '! 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF CHEMICALS AND 
PETROC'HEMJCALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. 
JAJCHANDRA SJNGH) : (a) and (b) The 
selling un of retrochemical units is ·decided 
on tcchno-economic considerations on 
demand-supply balance for the producls. 
availability of feedstocks ere. and is 11ot 
direr<:tly linked with the location of fer1ili1er 
project. 

I !'CL 1s m the process of setting up a 
large gas i;;racker complex and down stream 
units at Nagothanc in Konkan region of 
Maharashtra at· ;111 estimated cost of R~. · 
116 7 .on crorcs. 

Sick lndu'itries dt«! to Financial 
Mismanagement 

. 
980. PROF. MADHU DANDAYATE: 

Will th..: Minister of JNDUSTRY be plt:a::;cJ 
10 .state : 

(a) 1he numhcr of imlustrics found Lo 
have been rendered sick due Lo 1"1nancial 
misrmrnagemcnt : ~nd 

(bJ how d;any of them were lal<l:n over 
h>- the Centre durrng the financial yc:ar 
1986-87 "! 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
fN DUSTR Y (SHR 1 M .. ARUNACHALAM): 
(a) and (b) Industrial !>ickncss is not caused 
merely due 10 a single factor like financial 
mismanagemenl. A combination of factors 
arc rc:.ponsiblc for j~d•strial sickness in 
most of the cases. The data regarding. th<! 
.sick industrial unit:-. i:c. (.On1pikd by the 
Rescr\'C Bank of India. According t(' the 
survey of the Reserve Bank of India the 
number of sick indu.,,trlal unfts as nt the 

' <!nd of Decem bcr I 98'i wa~ as (o llmv" : 
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Larae Units 

Medium Unit:. 

·Small Si.:ulc Unih 

No. of Units 
(137 

I J~6 

I 177't0 

There ha'> hecn n·d case of take over 
of management of a skk industrial undcr-
u1king by the Government 1.mder the pro-
visions of the JnJu)>tJ' ies (Development 
and Regulation) Ai.:L, 1951 during the 
financial year 1986-87. so far. 

E:t)Hlrt of Pctrochemicllls 

981. SHRI C. JANGA RllDIJY : 
DR. A.K. PATEL : Will the 

Minister of fNDLISTR Y he plea~eu to 
blatc : 

. (a) the 101.li export of petrochcmicab 
Juri.na each of 1hc last thrce.ycurs an<l 1he 
current year and the targets envisaged by 
lhc end of Sc\·cnlh f ivc Year Plan : 

(b) how their cost· prices and ~1uality 

.:ompare in the intcrnatio11;il market. 
specially with those of U.K .. Japan. South 
Korea and China ; 

(c) the step-. being taken to 111al..e 1hc111 
competitive in qua Ii ry and· prices in the 
world market ; 

(u) whether a11y survey of .world market 
has been made in this regard ; ;111<.J 

(a) if ~o. 1hc timling~ thereof·.• 

THE MINISTE:R or STATE IN rHL 
DEPARTMENT CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY: (SHKI R.1'.. · JAi-
CHANDRA SINGH) : (a) The C'i.port of 
pet ro.:hemil:;\ Is is con i ncd lO prui.:cs~i:d 

iioods rath..:r lhan raw-111ati:::rials. The c.-.;port 
uf plastic pror:csscu g~1od~ durinw: lhe tast 
three years and lhe ci>tima1cd. c.\pon for 
current year is a" unJcr : 

Year 

I 1.,1l:lJ-M4 
1984-NS 
1985-81• 
1986 87 

Rs. in crorc~ (Aprrox.1 

51 
72 
74 
79 

The targcl of e.\porh by the termina I 
year of Seventh. P Ian is Rs. I !5 t:rorcs. 

(b) and (c} The quality or goods ex-
ported is generally comparable in the inter-
national mnrkct. However, in ..:a'ics where 
the cost is not competitive in the inter-
national m<Jrket. suitable cash .;.·om-
pensatory support. import rcplen ishment 
and uuty draw back are proviJcd. The steps 
t<iken to make the goods compclitivc in 
quality ;iml prices in the world market 
{m; Jude: 

( i) the new units hcini permiue<l are 
by and large economically viable and inter-
11a1iona fly competitive si1.es. 

(ii) the exisling units are being a llowell 
lo expand to the minimum cc.:onom1c si1es. 

(d) and (c) The Indian lnstilute or 
Foreign Trade has undertaken a study of 
worlu 1narJ..e1 for c,pon of pctrod1crnic<Jls 
~111d processed goods and its report rs 
expected shortly. 

[ Trt111s/c1 I i011] 

Slatc-Wiw Waiting List for LPG 
Conncetiom. 

9tl2. SHRI VI.IA Y KUMAR '\' AOAV : 
Wil I the Min istcr of PETROLEUM AND 
NATURAL UAS be pleased lo state : 

ta> the S1utc-wi:.e number of applica111s 
on the wailing list ror cookin1i1 gas connC"c-
t~rn,, ; and 

(bl lh.: 1im.: by whid1 tllcy arc likdy to 
be pro'<idcd with .:ookini,:.ga~ connections'! 

THI: MINISTCR OF STATE OJ· THE 
MINISTRY 01· PETROU:LJM AND 
NATliRAL CiAS AND MINJSTER 01-
STATE IN THE \11NISTR'Y OF FINANCE 
1SHRI BRAll:vtADUTTJ.: (;t) A ~t<itement 
i~ gi,·cn below. 

(bl Enrolment and rc::lea:;.c. of new Ll'G 
connc~tions in lhe country is a continuous 
process and i~ made under the annual 
enrolment rrogrnmme of the Oil Industry. '" 
being determined by aug111c111a1io11 in .avail-
ability of LPG : Holtling ~;ipadty. trans-
rortat ion a rrnngcmcms a ntl other infrastrnc~ 
nrre. 
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Name of Sta te/UTs. 

I. Andhrn Pradesh 

.., Assam 

3. Bihar 

4. Gujaru1 

5. Heryana 

6. H imachal Pradesh 

7. JamJ11u & Kashmir 

8. Karnataka 

9. Kera la 

10. Madhya Pradesh 

I I. Muharashtra 

12. Manipur 

n. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajas than 

18. Sikkim 

19. ·Tamil Nadu •• 20. Tnpura 

.::! I. U ttar Pradesh 

22. · West Bengal 

23. Chandigarh 

24. Delhi . 
2.5. Pondicherry 

26, Arunachal Pradc~h 

't7. Mizoram 

28. Goa Daman & Diu 

29. Dadra & Nagur 
H<1veli 
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Statement 

Total 

No. of J,ersons on the waiting list foe 
LPG connection (l.J.1987) 

26.650 
• 11.000 

30.390 

5.45.~22 

::uo.sso 
13.345 

47.680 

6,602 

1.nJ 

1.60.855 

6,56.422 

900 

400 ... 
700 

37,972 

(99.915 

~.05.710' 

100 

2.000 

J,000 

6.31.627 

91,I 54 

65,JSJ 

4. 75.659 

::!,000 

I ,OtXJ 

• 
27,026 

34.55.885 
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[ r11g !is Ir] 

Setting Up of Earth Station ... 

983. SllRI MULLAPPALLY RAMA-
C'HANORAN : Will the Mini~tcr or COM-
MUNfCATIDNS tx· plcn~ed 10 s1a1e : 

(a) the numb~r of earth stations prnpos1:d 
to he set up during the Seventh Five Ye<tr 
Pl an to fad litate 1clccommu11ica ii on: 

(b) the totul allocation:-. rn<1de 111 the 
plan for !his purpose: 

(1;) of thc,c. how many have been 
:11lready set ur with their location, and what 
,.,.as lhe e\penditun: i11 ... ulved; 

(d) whether earth SU.Lions :.in: tn be -.ct up 
:at .Lakshadweer and Andaman and No..:obar 
Island~; and 

(e) wh.:11 111ea~L1rcs have been ;1dopted 
for the promotion of ..,;irel li.te communication 
in the country·.• 

THF MINISPR OF STATE IN THE 
MINISlRY OF COM!'vlUNlCATIONS 
(SHRI SONTOSH MOHA:-.1 DEV). : 
(a) About ~O eo.1rth · .., t;i t i(•ns are 
proposed 10 be o.;et up in the 7th Five Year 
Plan fnr Publi.: teleco111munication requirr::-
menh Of the C\llllltry. 

(h) R'. 17..! ..:mre!'>. 

le) One earth -.iatio11 at Kul11 (Hi111achal 
Pradesh) has been SC'l up al <1 CO'l or Rs. 
1.15 .::ru1e~. 

Cd) Yes. Sir. 

(.:) r he high- light~ or the rnr::asun:s 
ad up led t">y 1 he Department for pro:11otion 
'-'f "ah:llite ~·nmnn111i.:aL1•)ll in the . ..:,,u111ry 
;1re 

tll [\1Krnsio11 and imrnnc111cn1 of 
le le1.:onimunica tion .. c n ices to the• t emote 
ar1'a<. of the country including hilly: back 
~ud area~ .1ml island-;. 

(11) Prov1~ion of transpt>natih: s1111tll 
earth tcrmina b h• ~·ater for ,·mergcnl com~ 

munk.l.lil'll nct'lf· fn1m 'ariuuo.; ptirh of the 
i,;L'Ull t I·~ 

(iii) ... '\ugmrn!;_1tiL1n 0( the c.·apacity of 
some 01 the existing e;J rt h sta 1 ions enabling 
the prod~ioning of suhscriber trunk dial ling 
services. 

(jv) Prcmioting satclff1c- ha<>cd networks 
for husi nco;s C'ommuniC':i r ion requirements. 

S1111ply of Pulsl'lli to FCI hy !'oCC F 

9M4. SHIU 1-L ~- N \N.IE COW DA : 
SHIH \IOI ID. MAHFOOZ AU KHA."'< : 
SHRI G. S. llASAYAK\.JLf : 

Wi II the Mini;.ter uf FOOD AND CIVIL 
SUP!'LlES he ph:a~cd to '>lute : 

(a) wh.:ther 1hc inve~tigations into the 
irregularitic~ in the suply of ru lscs to the 
Food Corporation of India by the National 
Consumer (°<>·opc:rali\'t:s 1-cderalion ha\e 
been comp le led: 

(b) if so. '" hcther .iny rcpol'l ha, bc..:n 
received by Government in this ,regard: and 

<c) the action taken by Governmcnr 
againsr the officers held rc5po11siblc in this 
deal ·~ 

THE l\IJNISTER OF STATE IN TllE 
MINISTRY OF FOOD AND. CIVIL 
SUPPLIES (SI !RI· GHULAM NABI 
AZAD) : <.l) 10 (cJ Yes. Sir. The report nt' 
the C.B.L is under Cl1nsidcration of the 
Government. 

Strate:.:'.\· for Industrial Ue~clopmcnt 
or Rw.ckward Arca'1 

%5. SI U-U 11. N. NANJL <...,O\\'D,\ : 
SHIU KADAMBUR M. IC 
JANARTHANAN : 
SHIU \ SHREENlVASA 
PRASAD 
L>R. Ci. S. RAJHANS 
SHRI R:\1\IASHRA'r PRASAD 
SINGH: 
SHRI .IAGANNATH 
PAT! NAIK 
SHRl SYED SHAHABUDDIN : 

Will the "4inistcr of INDUSTRY be plc<t~cd 
10 state : 

(a' whether a high lc\'d intcrministeri<il 
l:Ommi 11ee has been sci up to formulate a 

, fresh stra tcgy Cor indusr ria I dc\elormcnt of 
backward are;.is : 



f'H,.\LGUNA I:!, 191)~ LSAhAJ 

(b) if so. whclhi:r the Cu.11m1 t tee h;1:-
1i nal ised its report and -;uhmi ttc<l t h1:.· 'i;m1c 

f{l Go,·ernment : 

(c) whether Government ha\ I.! c:xami11cJ 
the rc.:-ommcndations of !he Commitrce: ;111d . . 

(dJ if so, the main features of the r.:Cl>rn-
rncndations and hy what time these <He 
Ji kely to 1~ implemented '! 

THE MINISTER OF STATE IN THE 
DE.PARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTR ·v OF 
JNDVSTRY (SHRI M. ARCNACllALAMl 
fo) ·ves. Sir. 

(h) Yes. Sir. 
'· 

<c) and (d) The rccommcnd<'ltirn1s of the 
Inter-Ministerial Commiuee ;.Jrc under consi-
deration. 

Growth oJ . \..sscts of Monopol~· 11 ousc' 

986. SJ-IRI VlJOY KUMAR YADAV 
Will the Minister of INDUSTRY he p!ea~ed 
to s1a1c : 

(<1) the details in rt'gard to 1hc increase 
in the as-.cts of monopoly houses dl1ri11!! each 
of the past three years ; and 

{b) whi.:ther Govcrnrnenl 
scheme: to put an end to check 
tration of wealth and if -.o. 
thereof"! 

have any 
lhis c.:onc.:cn-

1he i.!clail.~ 

THE \.llNlSTER OF STATE IN TIH .. 
DEPARTMENT 01" INOUSTJllAL 
PEVELOP:-.tENT JN THE !\1JN1STR' or· 
INDlJSTR', (SHRT M. A.RL.:NACllALA\IJ: 
(a) The increase in the a~sets of 11111.kr-
takings regi..,tc1·ed under the MRl I' Ad and 
belonging to monopoly house;. duri11µ the 
last thrcC' years \\'as as follows : 
-~--~ 

Accounting 
yeuts ending/ 
during the 
year 

19~3 

.1984 
1985 

Value or 
assets at 
the end or 
the year 

(R:.. crore~) 

25.962'50 
'I ,()28-10 
_,4.65S· 1x 

I ncreasc.: 111 

the v;:du.: of 
assets o\er 
the prece-
ding ye;ir 
(R~. crores)° 

-l,274' 12 
~.666"20 

3,02h'-tK 

lb) Thl' ob.1i.:ctivt• of lht' MRl J> Act is to 
rcgul:11e the. growth of monopoly hou~ei; 

kc.·i:ring in v icw lh.: nat iuna I c~m1om 1t: 
und im1usti:ial priorities and to emun: that 
such grow1h dm::>. not rcsu It in concen 1 ral ion 
of wealth to the co1~1mnn detriment. The ... c 
objcct1ve:<; are achieved by constantly regula-
1 ing the growth of rnunopoly houses as per 
the rrovisions or 1hc MR rP Act. 

[£11/.[ /i.1"' 

S.1·stcm ·of \ccount'i of Puhlic 
Sector Compa11ics 

987. SHRI lNDRA llT GUPTA 
SHRI NARA YAN CHOUHEY 

\\"ill the Mini'iter of INDUSTRY he ple:L~cd 
10 state : 

(:1) whcrher the system nr accounts of 
· 1he major public sector companies has hcen 
fmrnJ to be not LrJ'lO the mark. : a-nd 

( h) if so. thC' dctai ;s lhercor and the 
acrion taken in this regard ., 

THE l\llNlSTER OP STATE IN THE 
DEPART:\JENT OF PUBLIC ENTER-
PRISES IN THE ~IJNISTRY Or 
INDUSfRY (PROF. K. K. TEWARY> 
(a) and (b) A~ the a~·count" ur all public 
-.;e..:tor c1Hc1 pri.~cs ar..: audited by Statutory 
.·\mJitor..; as l"cquired wu.ler the law and/or 
hy rhe Comptroller & A11d1tor General oi' 
India. the qut:'it1011 of.the accounting ~yste1u 
not bei11g upto the nurk i;cncrally does 1101 
arise. I 11 case, however. any ddicicm:ic~ are 
1101iced. the auditors do qu;1lify 1hcir repori~ 
and the ..:nrerpris·.!,; ah~~ take necc<;..sary 
co r rec l i \"C a.c 11u11. 

B<>ard-hand iu_,~ of !ext i I~· :vlachincry lndu-;t ry 

9·8. SllRJ:-v1ATJ BASAVAR,\JE-
SWARI Will the Minister of 
INDUSTR 'i be plca,.;cd l<l !>tar..: ; 

(a) whether Govern111e111 have deciJed w 
\!.>;tend broad· banding to 1hc tc~tilc 111;1c..:hi-
ncry industry in order w provide .lk._lbility 
!O nwnuraclun..:rs ; 

ch> if ~o. whi(.'.h iridustric~ \'.·ill be covered 
under thi.., proposal : 

(c) the mca-.,urc ... 1;d.cn 10 hdp Lhe ... e 
mJ u~ I ries ; 
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(d) what are the 1-:'onditions that have 
been laid 'down f'!f extending brond-banding 
to the te,tile machinery industry ; 

(e) whether the -;cheme or broad-banding 
will 1wt b..: ava iJablc for items reserved in 
the small scale sector : and 

(fJ if so, to what extent this new decision 
i~ hclrrul to the Te-.tilc Industry',' 

THE MINISTF.R OF STATE JN THE 
OlYARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 01-' 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(aJ Yes, Sit. With a view to allowing 
undertakings licensed for. the manufactun~ _or 
h:!:'.\tile machinery the fic.dhility of manu~ 
faciuring articles according to market 
dcmanu. it ha.; been decided to extend the 
racility o:· broad-h:tnding to the TcxtilL· 
>vtachinery Industry. 

cht co !!"J The information 1~ given in 
the Pres-; Note No. 40 (1986 scrie,;) dated the 
5ch December. 1986 issued by the Minist,p 
or Industry, Dcpartmenl of lndustria I 
Dc\'c\opment. Copies of the Press Note are 
m>t1ilahk in the Parliament Lihrary. 

Rt"'1tk or Jmpnrted Edih'c Oil by STC.: Abrond 

989. PROP. M \DHU DANDAVATE: 
Will tlte Ministi.:r qf FOOO AND CIVIL 
SUPPLIES he plea'\Cu to state : • 

(a) whether the State Trading Corpora-
tion has recently uccitk<l to re">ale the surplu!> 
imrorted edible oil in the lnlernationul 
ma rkct 

! b) ir so. the rca~ons lhcrdor : 

(.:) whether th..: tdihk oil rrii.:c:. in the 
ln1erm1tional market hnve hecn "ho"·ing a 
tk·dinc : a nu 

tJ) if so. whether the resale being 
re->orted to by the STC will n:sult in loss l)f 

,,... ftH't' ign cxchan~c '! 

THE MINISTER OF STATE IN THE 
7•flNlSTRY OF FOOD AND CIVIL 
Suf'l'LIES (SHRI Gl-IULAM NAB! 
. .\7ADJ : (a) Som~· quantity of. ediblc oil-. 
c·~,ntrnctcd to b..:, impnrtcd h~ STC wa-. 
rc"1lcL 

(b) Thi-. was done to adJUSt the arrivals. 
of importl?d edible oils in view of actual 
allocation. 

(c) Tl~c edihlc oil prices in the Inter· 
national market ke<!p ftucluati11g depending 
on demand am! suprily at any given time. 

(d) No, Sir. 

Pilfei-age df Po~·er 

990. SHIU SYED SHAHABUDDJN 
Will lhc Minister of ENERGY be pk:.i:.cd !() 
state : 

( il) [he pCl"L'C11l~lO~ or energy IOSSC~ in 
the country : 

" (b) the reasons thereof : and 

(c) the steps taken to control rilrcrnge 
of power·: 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER JN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROllTAGl): (a) The All-India 
average cn.:rgy loss during 1985·86 has been 
estimated to he about 21 '7%. 

(b) The los~cs are partly due to techni-
cal reason~ inherent in the system ami partly 
due to pilr.:rugc. defective meters. etc. · 

• (c) One of the important steps taken to 
control pilferage of energy is amendment to 
the Jndian Electrfcity Act. 1910 which makes 
theft or energy a cognizable offence and 
provides fen stringent ("Unishment to the 
defaulters. 

Ap1•ointmcnl of .ludges in Gujyrut High 
Court and Pending Cases 

991. SHRI SYED SHAHARUDDIN 
Will the Minh1.:r of LAW AND JUSTICE 
be please'! to stale : 

(a) l h~ number of vacancies of judges in 
the Gujarat llig.h Coul"! as on 1January.1986 
and I January. 19!(7: 

ih) th•· numb~r of appoi ntmcnts made 
durin~ l c~6 : 
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(I.'.) whether ony other rccomm.:ndatio:s 
were pending with Government in respect of 
1hese vacancies as on 31 December. 1986; 

( d) the date when the rccc..Hnincnda 1ions 
\\Cl'C rccci,·ed by Government from the Srate 
<Jovernment/Chief Jusrice of India ; 

;<c) the reasons for the !.lclay : a1K! 

"(f) the arrears of cases in the Gujarat 
High Court on I January. 19X6 and I 
January. 1987 ·.• 

' 
THE MINISTER OF STATE IN THE 

MINISTRY OF LAW AND Jl.JSTJCE 
fSHRI H. R. BHARDWAJ): (a) There 
were 4 vaca m:ies of Judges as on I . I . 1986 
and 5 vacancies as on 1. I .1987 in rhe Gu.iarar 
High Court. 

(b) Appointment of one Judge was 
made in the Gujarat High Court during I 986. 

(c) and (d) ~s 011 Jl.12.198(,, three pro-
posals fur appointment l>f' Jud8cs were 
pending : two. or them hall been n:cci,·cd on 
t:..2.1986 nnd the third on 24.).1986. 

Of Lhese Lhree proposa Is, 011t: has 'iillce 
hccn approvecl :ind the appointment 1101 i lied 
on 2(1.2.1987. 

The Minister of Stale ill the Mini-;rry 
of Law ;ind Justice laid on the T;ihle uf !he 
House on 16.4.1987 a statcmenl giving replies 
to parts (c)• and (f) of the quF"tion which 
were l~ft out in 1.he main reply. l'hc replies 
are as under ; 

(c) The process of consultation for 
appointment o·r a J~dge is time-consuming. 
All relevant aspects or a prorosal ;ire caken 
into consideration before making an appoint-
ment. The Government makes a II possibe 
efforts lo ensure that proposals arc proces~ed 
as expeditiously as possible. 

(I") According to informauon received 
from the Registry of the Gujarat High Court 
41750 cases wen: pendins in 1hc High Courts 
as on 1.1.1986. Thc informal ion regarding 
rend in1l cases as on I. I. I 9R7 is not available. 

Import antl Production of Crude 

')92. SHRI SYED SHAHABUl>IHf\i 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(aJ .lhc cstima1ed cost of import of crude 
nil :.incl petroleum product.;; during 19116-87 
and r 987-88 ; 

, 
(b) the indig-:nOU!'; production during 

1985-86 and cstimatcu for 1986-87; 

(.::) the estimated life of indigcnou. 
d

1
eposir-; al the current ralL~ of exploitation ; · 

and • 
(d) 1hc additiona I resources of indi-

genous oi I discb\·ered during 1986 "! 

THE MINISTER OJ STATE OF THE 
MJNISTRY OF PETROLEUM ANO 
NATURAL GAS AND MINISTER OF 
STAJ'E lN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTT) : Ca) The 1:o~l of 
imrort of !':rude oil and petroleum pro.Jucts 
is cslirnatcd to be ahout Rs. )050 cmres 
during 19i!6-87. Nn csrimalc!'i ha,·e hccn 
made l'or 19X7-.':8 yet. 

( h) The 'indigcnou..; prod UL"[ io11 l) r L"rudc: 
oil in the country during 1985-86 wlis Jo·17 
million IOllllC'>. ThL" targeted produ<.:tion J"nr 
1986-87 is 3!1"21 million tonnes. 

(.:) The estima Led I ife of indi11;enou' 
Jeposit at the .:urrcnt rare of e.l(ploitation is 
15 years·. But with the conlinued C:>.Jllnra-
lory efforts more reserves are e'lpcctell 10 be 
localed. 

(d) .Ouring 1986, oil wu" di'ii:Ovcred in 
the following pro,rc~1~ 

ONSHORE 

K:.iikalur 
N;rn11i 

Shalmari 
OFFSHORE 

R 71 
CD 
CA 
B 4:? 
R 7 

·\ndhra Pradesh 

\Ve-.1 Coasl 

- A 
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·1 he poiential of 1he limh and 1h1.· com-
mercial ex pl(}i1ation will depend up0n further 
delincriring drilling. 

( Trr111.1101 ion) 

Import. of Foodgraiu!'> 

99J. SHRI KALI PR;\SAD
1
PANOEY 

Will the Minister of FOOD AND CIVIi 
SUPPLIES be rileased to sia le : 

(41) whcthi.:r it i~ propo~cd to import 
foodgrain..; during tile current year : anu 

(b) if SCI, the quantum of fOO!.iJir<liOS 
proposed to he imriortecl and the -amount 
involved._, 

THE MtNISTER Ot- PARLIAMEN-
T ARY AFF..AIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHJU 
H.K.!.. BHAGAT): (a) The':re is no pro-
ro1t.nl 10 imporr any cereab during the 
cuHe111 year. 

<bl Does 1101 ari~e. 

Set1inJ? lip of Colour Film Pliant h~ 
lliAduo;tai1 Philio Films J\1anufacturing 

Compa11 ~ Limited 

<)94. SHRJ AKHTAH. HASAN : \\ill 
the Minister 0f JNDUST RY b.: ph:d'>Cd to 
state : 

(;1) whcth1:r llindu,.,1u11 PhotC1 Films 
Manuf.icturing Compai1y Limited proposed to 
~cl tip a colt\lll" 111m 11fa111 '' ith foreign 
co Hahornt inn ::it a co~t of <i btHlt Rs. 1.50 
cl'ores : 

(bl If su. the likely IOL'Lllion or tile plane: 
and 

(c) the prngress m.1d.: in ~election of thL· 
collabo1ation · 

Till MlNISHR 01 STATI IN Tl-IL 
Of PARTMENT OF P U B L J C 
E'." !"ER PRISES 1N l HE" MINISTR 'I OF 
11'.f)I ISTR'l (PROI· K.K. Tl \.\!AR\): 
(a) to (,:) Windu-;tan Plrnto I ilms \ta11u 
f.k·turitt! Co. I.tu. rir~·r~ncd a I c~1~iril1t~ 
Ri:pul( rnr the int1"gr:11L'L1 1m1nuf:1dllJC of 

cine colour film~. The collaborator for the 
project \\as indcntified but the project has 
howcvc r no! been included as ~1 Seven th 
Plan Scheme for the Company. 

. ['/)·uns/Ufi(11t] 

Scooter [)e~1,atch Rider Scheme in 
Telegraph Offices 

995. SHRI RAJKUMAR RAI Will· 
tha· Minjs1cr of COMMUNICATIONS be 
plca~cJ to stale : 

(a} whelhcr the Scooter Despatch Rider 
Scheme in the telegraph offices of Tele-. 
communi(.·a1ions Department has been dis-
continued : and 

f b) if ~o. I he reasons lherefo1· '? 

THE MINISTER OF STATE JN THE 
MINISTR'l OF COMMUNICATlONS 
(Sl-IRI SANTOSH MOHAN DEVl ; (a) Ye->. 
Sir. 

(bi Th~ ~chcmi::: wa~ found to be une<.:o-
110111ical on rl.'vic\\. 

S11spcn-.io:1 of .\Vork in Oil Re liner~ 
at Guwahati 

Y%. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
lll "ta TC '. 

(a) whether \\~)rk in oil rei1nery at 
liuwaha1i rt.:rnained suspended in January. 
1987 due to ~trike of employee~ ; and 

(b) if so. the reasons thcrcfr•r and thc-
luss sufTc1 l.'d l;y Government as a resu It 
!hereof '? 

THL l\llNISTFR OF STATE OF THE 
M INIST.R Y Of PETROLEUM AND 
NATUR:\L C.i:\S AND MINISTER or 
STATE JN l'llf MINISTRY.OF EINANCE 
(SHIU BRAHMADUTI) ~ (a) and (b) The 
opcn:tic111:-. of 1hc Guwahati rcli11ery remained 
s1•spcndcd l'rom £i AM on 27 .1.1987 to 6 AM 
on 9.2.19~;7 t!'ec 10 ;.1 !;trike by the workmen 
of th~· reline ry. The shortf a II in crudc-
t h1 L1rut due to thi~ was 37.::!00 metric tonne;. 
<IS a r~·~Lill or which the Indian Oil Corpo-
raliclll sutfo.:rcd a Ins!. of Rs. 74.87 lakhs. 



r!' 
J 4.5 Written Answers PHALGUNA J2, 1908 (SAKA) Written An.rweu I 46 

• 
[Englfslz] 

Cases Referred to MRTP Commission 

997. PROF. MAOHU DANDAVATE: 
Will the Minister of INDUSTRY be pleased 
to state : 

(a) the number of cases referred to the 
Monopolies and Restricti"e Trade Practices 
Commission during the financial year 
1986-87 ; 

(bJ in how many cases, the Commission 
has submitted its reports ; 

(c) whether the repo_rts have been laid on 
the Table of ~he House ; and 

(d) the action taken on the recommen- . 
dations contained in the reports ? 

THE MINISTER OF STATE IN THE 
OF DEPARTMENT OF INDUSTRIAL 

DEVELOPMENT IN THE MINISTRY 
INDUSTRY (SHRJ M. AB.UNACHALAM): 
(a) During; the year 1986-87, no case has so 
far been referred by the Central Government 
to the Monopolies and Restrictive Trade 
Practices Commission. 

(b) to (d) Do not arise. 

Increase in Prices of Essential Drugs 

998. SHRI BANWARI LAL 
PUROHIT: 
SHRI MOHANBHAI PATEL : 
SHRI NJRMAL KHATTlU : 
SHRI CHINTAMANI. JENA: 

Will the Minister of INDUSTRY be pleased 
to state : 

(a) whether during December, J986 
Government had announced a hike in prices 
of essential drugs ; 

(b) if so, the reasons thereof ; 

' (c) whether Government bad also 
simuhaneously announced that the price 
hike will take effect only after the amend-
ment of Drugs (Prices Control) Order ; 

(d) whether Government arc aware that 
'cveral drug manufacturers have increased 

' the price without waiting for amendment 
in the Drugs "(Prices Control) Order ; and 

(e) if so, the action contempJated by 
Government against su'"h manufacturers '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRl R,K. JAi-
CHANDRA SINGH) : (a) and (b) Govern-
ment had revised the price of Tetracycline 
Hcl. in December, 1986 and announced somci 
new measures .for rationalisation, quality 
control and growth of Pharmaceutica J 
Industry for ensuring abundant availability 
of essentia1 drugs of good quality at reason-
able prices. 

(c) It was clarified that the existing 
Drugs (Prices ControJ) Order continues to 
operate tilJ a new Drugs (Prices Control) 
Order is announced incorporating the new 
measures. 

(d) No su·ch instances have come to the 
• notice of Government. • 

Ce) Does not ;irise. 

Permission for LPG Bottling to PriT&te 
Sector 

999. SHRI M. RAGHUMA REDDY 
SHRI P. M. SA YEED : 
SHRI MANIK REDDY : 
SHRI PRAKASH CHANDRA : 
SHRI DHARAM PAL SJNGH 
MALJK. : 
SHRI SUBHASH Y ADA V : WilJ 

the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government have aJJowed 
LPG bottling to the private sector in the 
country; 

(b) if so, the names of the private com-
panies who have bcCn permitted ; and 

(c) the reasons for allowing it to private 
sector in the country ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLUEM AND 
NATURAL GAS AND MINISTER OP 
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STATE lN THE MINI~ fil Y OF FiN .\. "12c 
CSHRI BRAHM A DUTT) : fol ApJrt 
from certain existing L11 :::J .boltling plants 
which are at pre;ent being or1erated 0:1 c.Jn-
tract basis by p-rivat.:: ag-:n.:ie~ t'...>r 1i Hing : 
LPG cylinder.> for !lrCL anJ IOC, no 
decision has heel\ taken by Uovernm.:nt 
aboul induc1ion of the private ~~ctor in LPG 
bottling. 

• 
(b) and (c) Do not arise. 

Setting \lp of Max II T~pe Sate!litc 
.. ~~chan~e in Sikkim 

1001. SHRIM.\TI D.K. BHANDARI 
Will the Minister of COM MUN ICA flONS 
be: pleased to ~ta te : 

(J) w:1.:th.:r Cl r~..iuest w.:.ts received by 
hi~ Ministry fr,n1 G ..>v-.!rn ncn t of Sikkim in 
Much. 19% for settin,: up of Microwav~ 
Telephone syst.;:m in the Stale and for setting 
up of MAX II type Satellite Exchange; 

(b) if so. lhe Jetails of the reque.-;t ; and 

(c) the action ta ken on the re-iuest 
point-wise'? 

THE MINISTER OF STATE IN THE 
MJNISTR Y OF COM_MUNICATIONS 
<SHRI SANTOSH MOHAN DEV) (a) Ye~. 
Sir. 

(h) and (c) The information is given in 
the statement below. 

Statement · 

Details of request/m:tion rnken on the point!\ contained in letter dated 22nd Man.:h 19~6 
from Chief Minister Sikkim. 

Poinb Raised 

I. Installation of \1icrow:ive commun i-
cati('ll i-.ystern in the State. 

2. E~pansion or Gangtok e\...:hange by 200 
lines. 

J. 2 )0 line~ ~.1lcllire nch·L·1::e at Tai.long. 

"4. Tele'\ e11chanac al Ganatok. 

5. F.lcctronic n.:han1e at G1m11ok.. 

Action Taken 

I) Plan for connecting J District Head- • 
quarters.by UHF Sy~tcm. 

Namt1chi-Varjee Jing-Namchi X8-89 
Gya lzing-Namchi-Gyalzing 88-89 
Manga111- Darjecling-1\fongam l'.{8-89 

2) Expan:-.i~1n by 200 I ines (900-_J I 00) by 
1988-X9. 

J) Electronic exchange. planned. one year 
after commem:cmen t of lnu i~enous pro-
duction. subject to avai !ability of 
Exchange building. State Government 
hns been requested for providing suitahl~ 

• accomodation. 

4) 40 lines E~change programmed for 
1987-88. 

~) A ~ui(ablc capacity Electronic cxchanKc 
is not &\'aitablc. 
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Plan to Modernise Central Industrial 
Undertakings in Karnataka 

1001. SHRl V. KRISHNA RAO Will 
th:: Minisler of INDUSTRY be pleased to 
state : 

(a) whether some of the industrial under-
takings in the Central sector in Karnataka 
require modernisation urgently : 

(b) if so, whether Government have any 
plan in this regard ; and 

(c) if so. the delails thereof'! 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF PUBLIC EN'fER-
PRfSES IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY): 
{a) 10 (c) The information is being collected 
and will be laid on the Tablc of the House. 

LPG Demand in Karnataka 

1002. SHRI V. KRISHNA RAO : 
Will the Minister of•PETROLEUM AND. 
NATURAL GAS be pleased to state : 

(a) The total demand for cooking gas in 
Karnataka State : • 

(b) What percentage of demand has been 
met ; and 

(c) The time by which full demand is 
likely to b~ met'? • 

THE MINISTER OF STATE 01~ THE 
MINISTRY OF PETROL£UM ANO 
N~TURAL GAS AND MINISTER OF 
STATE JN THE MINISTRY OF FINANCE 
(SHRI BRAHMAUU1 T) :·(a) t0 (c) The 
3Veragc monthly demand for LPG for the 
existing customei-s in Karnataka is around 
6302 M.T. Except for occasional backlog 
in supplies, this demand is being met in full. 

The endeavour to meet the demand in 
fulJ.will be maintained. 

Protit/Losscs by Public Sector Unit!> 

1004. DR. DA TT A SAMA NT : Will 
the Minister of INDUSTRY he pleased to 
'.';late : 

(a) the aggregate profits made by the 
public sector units in the first six months of 
the f.)lancial year 1986-87 ; 

(b) the names of public sector units 
which suffered losses during this period ; and 

(c) the steps Government have taken to 
reduce losses of public sector units ? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF "PUBLIC ENTER: 
PRISES .JN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY): 
(a) Based · on provisional estimate11 
received from 170 operating Central Public 
Sector Enterprises. the overall working 
results during first six months of the finan-
cial year 1986-87 show a net profit of Rs. 
232"96 crores. 

(b) A statemenl showing the names· of 
public sector units out of 170 enterprises 
referred to in (a) above, which suffered losses 
during first six months of the financial year 
1986-87 is given below. 

(c) Gover11111ent have taken various steps 
to reduce losses of public sector units. 
These arc modernisation and rehabilitation 
of plant am! equipment wherever considered 
necessary ; diversitication of products mix ;' 
provision of balancing focilities; training and 
retraining of personnel; emphasis on cost 
control and cost reduction and encourage-
ment of labour participation in management. 

Statement 

i. IJSCO 

2. TISCO Ujjain Pipe & Foundry Com ~ay 
Ltd. 

3. Mishra Dhatu Nigam Ltd. 

4. Steel Authorily of India Ltd. 

5. Bharat Aluminium Company Ltd. 

6. Bharat G0ld Mines Ltd. 

7. Bharat Refractories Ltd. 

8. Hindustan Copper Ltd. 
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9. Hindustan Zinc Ltd. 

10. Jndia Firbrick'> & Tnsu lation Co. Ltd. 

11. Kudremukh Iron Ore Company Ltd. 

12. National Mineral Development COF.rm. 
Ltd. 

13. Uranium Corpn. of India Ltd. 

14. Bharat Coking Coal Ltd. 

15. Central Coallicld!i. Ltd. 

16. Coal India J,,A.d.· 

17. Easlern Coalllelds Ltd. 

18. Western Coa Ilic llh Ltd. 

19. Benga I Chemicals & Pharmaceutica Is Ltd. 

20. Cement Corpn. of India Ltd. 

21. The Fertilizers & Chemicals (Travancore) 
Lid. 

2::?. The Fertili1er Corpn. of India Ltd. 

23. Himlust1111 Antibiotics Ltd. 

24. Hindustan Fcrtili?CT Corpn. Ltd. 

25. Hindustan Salts Ltd. 

26. Indian Orug~ & Phanuaccuticals Corpn 
Ltd. 

27. Mahara5hlni Antibiotics & l'harn1a-
ceuticals Ltd. 

28. Rajasthan Drugs & l'harmaccuticals Ltd. 

29. Sambhar Salls Lid. 

JO. Southern Pc~ticidcs Cl>rpn. Ltd. 

31. Bharal Heavy Plate & Vessels Ltd. 

32. Braithwaite & Co. Lrd. 

3:i. Bridge &. R11of Company (India) Ltd. 

J4. Burn StandarJ Co1npan)' Ltd. 

35. Heavy Engineering Corpora Lion Ltd. 

36. Jessop & Company Ltd. 

37. The Lagan Jute Machinery Company 
Ltd. 

38. Mining & A !lied Machinery Corpn. Lid. 

.W. Tungbhadra Steel Products Ltd. 

40. Bharat Pumps & Comprei;sors Ltd. 

41. Biecco Lawrie Ltd. 

42. Ce11Lral Electronics Ltd. 

43. HMT Ltd. 

44. National Instruments Ltd. 

45.· Central Inland WC1ter Tran~port Corpn. 
Ltd. 

46. Cochin Shipyard Ltd. 

47. Cycle Corporation of India Ltd. 

4X. Qarden Reach Shl\'lbuilders & Engineers· 
Liu. 

4Y. Hindustan Shipyant Ltd. 

50. Hooghly Dock and Port Engineers Ud. 

51. Scooters India Ltd. 

52. Artilicial Limbs Manufacturi~g Corpn. 
of 1ndia. 

53. Hinuustan Newsprint Ltd. 

54. Nationa I Jute Manufal·tures C\1l"pn. Ltd. 

55. Rch;.1bililalil)n Jndustries Corpn. Ltd. 
56. Tannery & Footwear Corpn. of India 

Ltd. 

57. Tyre Corporation of India Ltd. 

. 58. HindU.!.tan Packaging Company Ltd. 

59. Hoolungooree Tea Company Ltd. 

60. Nationa I Seeds Corporal ion Ltd. 
61. Cawnpore Textile Ltd. 

61. NTC (Andhra Pradesh. K..rnataka. 
Kera1a & Mahe) Lld. 
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63. National Textile Corpn. (Delhi, Punjab 
& Rajasthan) Ltd. 

M. National Te;>;tile Corpn. (Gujarat) Ltd. 

65. National Textile Corpn. (Madhya 
Pradesh) Ltd, 

66. National Textile Corpn. (North 
Maharashtra) Lttl. 

67. National .Textile eorpn. (South 
Maharashlra) Ltd. 

68. National Textile Corpn. (Tamil Nadu & 
Pondicherry) Ltd. 

69. NTC (West Bengal, Assam, Hihar &. 
Orissa) Ltd. 

70. Bharat Leather Corpn. Ltd. 

71, Central Cottage lnuuslries Corpn. of 
India Ltd. 

72. The Cotton Corporation of Jmlia Ltd. 

73. Food Corpn. of India. 

74~ Jute Corporation of India Ltd. 

75. Mica Trading Corpn. of India Ltd. 

76. North Eastern Handicraft~ & Handloom 
Dev. Corpn. 91..,td. 

... . 
77. Delhi Ttansport Corporation. 

78. Hindustan Prefeb Ltd. 

79. Hindustan Steelworks Co11stn11.:tion. Ltd. 

80. Tndian Road Construction Corpn. Ltd. 

81. Mineral Exploration Corpn. Ltd. 

82. Project & Development India Lt<l. 

83. Hotel Coprn. of India Ltd. 

84. Trade Fair Authority of India. 

I TranslutiorrJ ... 
Brining Central Telegraph Offices at 
New Delhi and Bomi.ay Under Maha-
nagar _Telephone Nigam Limited 

1005. SHRl RAJ KUMAR RAJ : WiJJ 
the Minister of COMMUNICATIONS be 
pJeased to state : 

(ii) whether Government propose to 
!"iring Central Telegraph Offices at New Delhi 
and Bombay under Mahanagar Telephone 
Nigam Limited; 

<b) if so, by what time: and 

<c) if not, the reasons therefor '! 

TJ'ff MINISTER OF STATE JN THE 
MINISTRY' OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (lt) 
No. Sir. 

(b) Question does not aris<'" in view of 
reply to part (a) above. 

(c) Public· Telegraph Services ue 1101 
within the purview of Mahanagar Telephone 
Nigam Limited in terms of the lic~nce 

issued to thetn. 

[English] 

Shorta.i:e of Gu Cylinders 

1006. SHRI P.M. SA YEED : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to slate : 

(a) whether there is still shortuge of aias 
cylinders for filling Ll'G and SUJlJl ly to 
l'Onsumers in lndia; and 

(b) if so. the taken action to meet the 
shortage '! 

THE 
OF 

MINISTER 
THE 

OF STATE 
MlNISTRY OF 

PETROLEUM AND NATURAL GAS 
AND MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SURI BRAH-
MADUTT) : (a) No. Sir. 

(b) Docs not arise. 

Cord!l'ss Tel<>11honc.~ for Public Use 

1007. SHRI P.M. SAYEED: Will the 
Minister of COMMUNICATIONS he 
pleased to state : 

(a) whether the scheme regarding r..•ordfesi: 
telephones has since been introduced for 
public use: :t.nd 

CbJ if so. the detai Is thereof im:Juding 
the range or {unctioning of su~h telerhones ? 
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THE MINISTER or STATE IN THE 
MJNJSTR Y OF COMMUNICATIONS 
(SHRJ SONTOSH MOHAN DEV) : (a) 
Yes. Sir. 

(b) Con.lies~ telephones working _ _ir, 
prescribed range and frequencies can be used 
as an attachment to sub:;criber telephones 
after obtaining a I iccnt:c from the Depart-
ment of Telecommunications. The cordles<; 
tc::lc['honc is to be sub.;;riber- owned and 
maintained by him. A licence fee of Rs. 
300/- per annum fr, lcviable. The pc:rmissi.bk 
ran11:e for cordless telephone is 100 metre,. 

H.esoul'Cc Position of State Electricity 
Boards 

1C08. DR. A.K. PATEL SHRJ C. 
JANGA REDDY : Will the Minister of 
ENERGY be rle~sed to state : 

(a) the resource posi1ion 0:· the State 
}-_\tclricity Boards during lasl years; :inu 

(b) the sters taken to iniprov..: the 
pu1'i I ion ·: 

THE MINISTER oi: STATE IN THE 
DEPARTMENT or- POWER JN THE 
MINISTRY 01· ENERG'r. (SHRlMATl 
S U S 11 I L A R 0 H T A. G I ) 
Ca) The generation or internal resources 
l'f the State Fl.:ctrici!y Boards, taking into 
account the rmal electrificaliC'n subsidies 
l°'y the State Goverpments. the repayment:> 
,,f loans to institutional creditors, as cstim<l-
lcd for the last tllrc,l· years is given helow : 

Ycur 

1983-8-l 
1984-85 
1985-86 

l11terna I Resl1urc.·cs 

(-) 

(Rs. Crore~) 

>1.5.so 
215.10 

33.24 

(b) Steps taken to i nip1·0" e the posi lio11 
in~ lmJe amendment to the .Electricity (Supply) 
Ad, I' 18""1 (,) pn:n i<lL' r0r cacfi Stu le Electri. 
(:1ly Board to ~·:nr; on its operations and 
iul,,1o;1 il'i tariff~ as to car!1 a net ,;urplus of 
J·> .. rel!ul.ir and prompt payment!> of R.L. 
Suh-;;idic~ by Seate Governments; and cap1-
1 ;~i1~tion of inlcrc~r during constru..:t ion u!> 
pioviJ~J 111 the Lk,:tricity (Supply) Annual 
Anou'1ts Rules, 191'5. 

Supply or Derective Equipment by 
BHEL to State Electricity Boards and 

Thermal Power Plants 

10il9. SHRI C. MADHAY REDDI 
Wi 11 the Minister of Energy be pleased to 
state : 

(a) whi!ther the cquipmen ts supp lied 
by the Bharat Heavy Electricals Limited to 
the State Electricity Boards and other ther-
ma I power plants contained defects leading 
to 1owering or performance of the thermal 
power plants: and 

(b) if so, the steps proposed to ensure 
that the equipments supplied by the BHEL 
and other units strictly conform to the 
required specifications ? 

THF: MJNIS'tER OF STATE IN 
THE DEPARTMENT OF POWER JN THE 
MINISTRI'.' OF ENERGY · (SHRIMATf 
SUSHlLA ROHTAGI): 
(a) and (b) Some defects have surfaced 
in the power plant equipment supplied by 
HHEL to the State Electricity Boards and 
other power geni:rating organisations. BHEL 
have heen attending to such defects to 
improve the performance of their ·units. 
State Electricity Boards and " other 
organisations g<!ncrally procure the equip-
ment for their projects afterinspcction and 
witnessing prescribed tests a't the manufac-
turers works he.fore despa~h of the 
c4uirment. 

Waiting List for New Tclephon~ 

in ,\ndhra Pradesh 

IUIO. SHRI C. MADHAV REDDI ; 
\Vi!I the.Minister of COMMUNJC~TIONS/ 
be pleased to state: 

I a) the numlli!r of new telephone conncc-
tiom given <luring the year l 986 in Hyde-
ra1x1d and other places in Andhra Pradesh; 

(b) the number of applicants stil I on the 
\1.:ait ing li:;t for ncw·telephone connection in 
AnJhra Pradesh, and 

(i;) the step:. proposed to clear the 
waiting I ist '? 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNICATIOf>.iS 
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tSHRI SJNfOSH MOHAN Dev) : 
Ca) The number of, new telephon.: c.mn:c-
t ions given during the year 1986 are as 
under : 

(I) Hytlcrabad - - Y,527 

(2) Other places = 1.~U03. in Andhra 
Pradesh. 

(h) The number of applicants still ('Jn 

the waiting list for new telephon:: 1,:onnec-
tions in Andhra Pradesh me <14.639 as on 
31.12.86. 

(c) It is proposed to give around 24.000 
& 58,000 lines in ·Hyderabad & othcr'\*rlaced 
in Andhra Pradesh dming 7th plan. The 
ohjccti\'e of 7th Plan is to be ·clear the 
waiting list in the following manner : 

(i) Jn Hyderabad up to. 1.4.1984. 

(ii) In Andhra Pradesh 

O) MAX- I exchanges upto ·1 A.1986. 

(2) MAX---.JI exchanges upto 1.4.1987. 

(3) MA>.>- Jfl & Manual e1<changes 
tip lo I -4. 1990. 

Nun-Clearance of Coal Bil Is b)' 
State Electricity.Bm1rds 

JOJ I. SHRJ C. MADHAV REDDI : Will 
the Minister of ENf-RGY he pleased to 
state : 

(a) whether state Electricity Boards lrnve 
1101 cleared coal bills ·due to Cocil India 
Limited; 

(b) if .;o. corrective steps proposeu/ 
taken in this regard; 

(c) the State-Wise outstanding coal hills 
as on J January. 1987 rrnd what is the •late 
of lon&est pending bi 11, State-v. ise; and 

(d) the lo-;s incurred, including interest 
IJy Co:il lndi;:i LimiteJ in these supplic~ ._, 

THE MINISTER OF ENERGY CSHRI 
VASANT SATHE): (a) Ye~. Sir, Certain 
S1a1e Eb:tricity BoanJ; have not d~areJ 

coal bill due:> to Co:il lndfo Ltd, amounting 
to R". 648.:n crnres as on l. f.1987. 

(bJ The follo·.ving step . .; o.tre being t.tk.cn 
to realise coal sales . ouht:indings from the 
State Electricity Boards : 

(i) Regulur follow up action and steps 
are being taken by coal Companies and CIL 
and the Department or Coal Lo realise out-
standing dues from V<Hiou~ Electricity Ht1a rd-; I 
Power Stations. 

(ii) Cl L/subsidiary companies have talen 
uri with Jefaulting po-ver stations by addn!-;-
sin~ letters. and in meetings for clearinii 
outstanding dw.:s and Lo secure refund of'the 
c..mounts JeJucted unilaterally from coal 
hi 115. 

(iii) Secretary 'Expcndillrre) took ;t 

meeting with Government · Organisations 
inc.luulni,: Depanment of po\~cr in which a 
decision was laken that supplies of coal 
.~hould be made thongh letters of credit 
w.e.f. 1.4.19~6. Mateer is hei11g cunstan!ly 
followed up by Cl L aml 'the- l'Oal conipanie~. 

(iv) In the meeting held in the Depart-
ment of Coa I 011 2:!. 11 .1986, the pJ·u-
bJcms Of CO<J J ~Uppics lO power Sta liu.ns/ 
electricicy Hoards including m1t<;ta11ding dues 
were discussed and the State Electricity 
Hoards and other Utilitie-; were asked to 
clear all undispt1 ted bi/ ls within 2 mon\h~ 
from 22.12.1986 with i ntcrcst. They were also 
advised that 1he di.;putc~ ~hou Id he ,.ettled 
throulh arl:iitr;iti1)1L 

(..;)The Statewise <lllt'l:in<Jing bi 11~· · a'I 
on 1.1.1987 are a!. under: 

. ' 
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(Rs. in crores) 

Stale Consu111trs Total outstanding"as on 1.1.187 

-------------------
Full Bills Deductions Total 
(U nd ispu ted > 
amount) 

-- -- -- ~--

I. Bihar BSEB 29.68 10.98 40.66 

2. Uttar Pradesh UPSEB 56.74 18.00 74.74 

s. Orissa OSEB 16.52 3.46 19.98 

4. Punjab PSEB 17.67 36.74 54.41 

~- Tamil Nadu TENB 2.49 1.34 3.83 

~- Haryana HSEB 44.59 ll.75 56.34 

7. Ra)asthan RSEB 1.04 0.09 1.13 

R. Maharar;htra MSEB 47.14 35.86 . 83.00 

9. Madhya Pradesh MPEB 10.64 28.45 39.09 

JO. Gujarat AEC 4.24 2.59 6.83 

CEB 24.13 5.78 29.91 

H. Andhra Pradesh APEB 0.12 0.12 

12. West Beni)a I WBSEB 17.50 17.50 

DPL 18.92 4.71 23.63 
J3. Delhi DESU 15.34 10.63 25.97 

CENTRAL -----
Damodar Valley Corporation .2.88 S3.17 56.05 

B;tdarpur Thermal Power 
Su1tion. 8.00 68.53 76.62 

National Thermal 
Power Corporation 5.90 31.13 37.03 

PRIVATE 
~-~--

Calcutta Electric Supply 
Co. Ltd. 0.59 0.13 0.72 

OTHERS 0.74 0.07 0.81 ----·---· ------------ . 
.......-___ 

---·-~-
324.96 323.41 648.37 

~~--~- ---- --
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The details of companywisc longest period of pending bills arc as under : 
- __ , """'--.....=. =-- ----- ·--· .. --~ 

Name of company State Consumer Date of 
longest pending 
bills 

-~~-~~ .. 

WCL Maharashtra MSEB 30.4.1980 

Madhya Prade~h MPEB 28.2.1981 

Gujarat GEB 30.4. J 980 

Tamil Nadu TNEB 31.12.1982 

Andhra Pradesh APEB 31.10.1984 

SCCL Gujarat GSEB 1986-87 

Madhya Pradesh MPEB 1985-86 

Maharashtra MSEB 1984-85 

Tamil Nadu TNEB 1986-87 

.Orissa OSEB I 982-83 

BCCL Central CTPS 25.2.I98J 

DTPS/DVC 31.3.1974 

BTPS 24.7.1985 

Delhi Administration DESU 30.4.1979 

· West Bengal WBSEB 31.3.1985 

Uttar Pradesh UPSEB 24.7. 1985 

Punjab GNDTP • 12.8.1983 

Haryana PTPP 5.10.1983 

CCL Uttar Pradesh UPSEB 15.9.1968 

Bihar BSEB 31.3.1985 

Delhi DESU J 5.6.197!> 

BTPS 4.12.J980 
Centra I DVC 29.10.1986 

Punjab PSEB J 3.J0.1981 

Haryana HSEB 24.4.1989' 

\Vest Bengal WRSEB JJ.10. J-9BJ 

Gujarat GSEB 31.8.1985 

ECL West Bengal WBSEB 

Bandel TPS 6.6.198~ 
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Name of Company Stille 

NCL 

Central 

Sihar 

Punjab 

l.11 tar Pradesh 

Delhi 

ru11jah 

Ra,ia-.lh<tn 

NTPC • 
c; ujara t 

f\foharashtra 

ll•1ryana 
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Consumer 

SanthaJJih 
DPL 
Durgapur 

Coke Oven 

DVC' 

BSEH 

Patna Elec. Co. 
Barauni TPS 

Mu1atfarpur TPS 

UPS EB 

(Balarampur) 
Kesa (Kanpur) 

Paricha TPS 

Varana-;i Elec. 
Supply 

HSEB 

1-laryana TPS 

PSEB 

Ropar TPS 

UPSEB 

Ohr::i TPS 

Han.luagan.i TPS 
Panki TPS 

DESU 

PSEB 

Ropar TPS 

Bhatinda TPS 

RSEB 

Kola TPS 

Singrauli TPS 
Ba<larpur TPS 
GSEB 

Nasik TI'S 

HSEB 

Date of 
longest pending 
bills 

23.4.1986 
I0.4.1984 
10.4.1984 

.1.12.1984 

24.8.1986 

18 .. 2.1285 
14.4.1986 

19.8.1986 
12.9.1986 

28.7.1986 

21.4.1.986 

10.4.1984 

9.4.1984 

25.1.)986 

9.9.1986 

R, 1.1969 

2.2.1974 

24. 2.1977 

1.1.1985 

1.11.1985 
9 . .1.1977 

1.11.1985 

I. I 2. I 985 
8.J .1981 
24.J 1.198) 

12.9.1986 

21.6.1983 
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(d) The heavy outstanding dues from 
the Electricity Boards are affecting the ways 
and means position of Coal lndia Limited. 
Yearly interest at ihe bank rate on the out-
standing dues from various State Electricity 
Boards as on 31.12.1986 after adjusting the 
acceptable deductions and the dues for credit 
for 7 days comes to about Rs. 91 .o crores. 

Withdrawal of Phillips Petr1.1eum Company 
from Cochin Refineries 

1012. SHRI NARAYAN CHpUBEY 
Will the Minister of PETROLEUM ANE) 
NATURAL GAS be pleased to state : 

(a) whether the Phillips Petroleum Com-
pany of USA has proposed to withdraw its 
share from Cochin Refineries ; 

(b) if so. the details of the shares, held 
by that company in the refinery and reasons 
for their decision for withdrawal ; and 

(c) whether Union Government propose 
to purchase ,these shares and if so, the 
details thereM '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM 
AND NATURAL GAS AND 
MINISTER Of' STATE IN THE 
MIN1STRY OF FINANCE (SHRI 
BRAHMADUTT) : (a) to (c) M/s. Phillips 
Petroleum Company of USA holds J,85,007 
equity shares of Rs. 100/- each in Cochin 
Refineries Ltd. constituting 26.43% of the 
total paid up capital of the company. They 
have offered to sell these shares to thL• 
Government of India due to some of their 
internal corporate reasons. The offer is 
under the consideration of Government. 

Data on Implementation of l,ctters of 
intent for Industries 

1013. SHRJ S. M. GURADDI 
SHRI H. N. NANJE GOWDA 

Will the Minister of JNDUSTRY be pleased 
to state : 

(a) whether the Union Government hoive 
urged 'the States to complete data on lhc 
implementation of tellers of intent for indus-
trial unit~ and on utilisarion of capacities of 
existing units in d itrcrcnt States; 

. 
(b) if ·so, the number of States which 

have so far c6mpleted the data and sent the 
information to the Union GovernmenL; and 

• 
(c) the reasons for delay in the case of 

remaining States : 

THE MINISTER OF STATE lN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT INTHE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) to (c) Government is anxious to ensure 
early imp Jemeotation of all the industrial 
projects for which letters of intent/industrial 
licences arc issued. With this end in view, 
besides me concerned. administrative 
Ministries. State Governmems/Union Terri-
tories have also been addressed in the maller-
from time to time, advising them to set up 
suitable institutional structures for under-
taking proper monitoring of implementation· 
of letter of intent, industrial licences and 
DGTD registrations etc. granted for 
est:tblishment of industries in their respective 
areas and provide necessary help and assis-
tance to the entrepreneurs in implementing 
their projects expenditiously. State Govern-
ments have responded favourably to the 
suggestion. Most of them have set up come 
prehensive monitoring mechanism for the 
purpose. while others have issued necessary 
instructions to their Industries Department• 
fo1· undertaking the monitoring work on a 
rcgu la r basis. 

Setting t:p of Electronic Exchangt 
Manufacturing Unit at Bangalore 

I014. SHRI S. M. GURADDI : Will 
the Minister of COMMUNICATIONS be 
plcal'cd to state : 

,,. 

(a) whether Government have decided to 
set up one more electronic e.l(changc manu-
facluring unit al Bangalore ; 

(b) if so. the reasons for the delay in 
taking up the project ; and 

(c) the cost of I he project and when it is 
likely to be taken up "? 

THE MINISTER OF STATE JN THE 
MINJSTR Y OF COMMUNJCATIONS 
(SHRI SANTOSH MOHAN DEV); (a) to (c) 
Government have approved a proposal. in 
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principle, ·ror settini 1he seconJ Digital 
Electronic Swit.;:hing Equipment factory at 
Bangalore under I nJian Tele rh::>ne In du-;I ries 
Limited. in repJacement of the existing CrtJSs-
bar and Strowge~ factories at the existing site. 

The variuu.; aspcclo; of implementation 
of the decision ;l.l'e under ..:onsideration. 

Contro· on Drug Price:; 

1015. SHRI S. M. GURADDI : 
SHRI MOHANBHAJ PATEL 
SHRl H. B. PATIL : Will the 

Minister of INDUSTRY be pleased to state : 

(a) wh.:ther any direction or advice has 
been aiiven hy hi-; Deparlmcnt to the: State 
Government~ to hold drug price..; until no1i-
licatio11 of the New I> rugs t Prices Cnntro I) 
Order; 

(b) ·if -..o. 1he det.'lils thereof ; and 

(c) the report (111 irnplemen.tut ion or 
such direc1io11 or ;id\ice received. if any, 
from the State..; ., 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of CHEMICALS AND 
PETRO-CHEMICALS IN THE MINlSTRY 
O'F INOUSTRY (SHRI R. K. JAI-
l'l-IANDRA SINGH) : (a) and (h) Jinme-
u ialely after 1he a11nounccmcnt or some new 
measures in Deccmb1:r. 1986. my Depart-
ment has clari.icd IL) all State Governments 
that the C;>..isti11g: Drug~ (Prices Control) 
Order. I 979 is -;ti II opera t ivc <tnLi ad vised 
them to be "igiknt against unnL11hori~ed 

price increases by munuf.tcturers anJ 1r:.ider,;. 

(c) M0st of 1he State Governments have9 
~tc1rteJ sending i111plemc:n1a1ion rep1Jrts. 

Local ion of :--.! C\\ I ndustrics 

101C>. SHRI S. M. GU RADO I : .Will 
the Mini'>ter of INDUS.TRY be plea~cd to 
state : 

(a) whether '>Orne State Government 
have rcquc~teJ the Union Government to 
have l're.;h 10,,k :.it the lo~tional policy for 
new inuustries ill New Industrial, areas; and 

(b) if so. 1 he dcc1~ion toil.. en in this 
m• tier ·: 

THE MINJSTER 01· :')TATE JN THE 
DEPARTMENT OF !NDUSTRrAL 
DEVELOPMENT fN THE MINISTRY OF 
INDUSTRY (SHIU M. ARUNACHALAM): 
(a) and (b) Certain suggestions were made 
at the re.;ently held State lmlustrie~ Iv! i11iste1·.~ 
Conference by some rerresentatives of the 
Stale Governments for delegation of more 
powers to the State Govc:rnments in regard 
to lo..:atio!ial policy for sc;Lting up of indus-
tries. The 4uest ion of disposal of industrie, 
and correction of rcgiLmaJ imbalances are 
the prime objectives or the industrial policy. 
Jn keeping with this policy are taki~g into 
account the merits of each case namely the 
1echno-econon1ic and financial viahility of 
the projects, the location of the units 
requiring approval under the provisions of 
JDR Act is :.irrrov<"_\1 hy the Central Govern-
ment. 

Induction of Workers' r:eprcsentiitives 
into Board-; of Coa I India Limited 

1017. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minist..:r 

or ENERGY be pleased to state : 

(a) whether Government have anrrounccd 
recently a scheme to' induct worker~· 

represenlltlives into the Boards of Coal India 
Limited and its .subsidiaries : 

(b) if so. the dctai1s of. the 'ichcmc and 
ih implcmen!at ion ; 

(C) whether the trade unions were co1isL1l-
ted in the m.:ittcr nnd whether this ~ch-:rnc 

is being -.;upporied dy them ; 

(d) wh<:Lher :.1 ~i111ifar scheme ha;; been 
in operation in Sing:1rcni Collieries Co111pa!1Y 
Limited for thi! lasl two year~: ·and 

(eJ .fhe targ..:l nf production and annua I 
performam:e durin,g the las! two years and 
how labour's j.)articip;Hion in 'tnanagcrncnt 
ha~ been helpful in <~chieving tile targets'? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) A scheme to give 
rcpresenraticin to workers on the Boards of 
Coal India Ltd. and its ~ubsidiarico; is being 
f"ormul;,th:d. 

1b) Scheme 1;; still under formulation. 
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(c) Mi11is11y of Labour & ·Rehabilitation 
(Dept!. of Labour). in their Resolution No. 
L-56011/1/83-Desk J (8), datcJ 3U.12.J91SJ, 
had prescribed a scheme ror employees' 
participation in management at the Shop.· 
l!lant and iloarJ levels. Under rhe ~..:heme. 

the workers' representatives were to be 
.,elected by consensus. to be evolved in co11~ul­
tation with the Trade .Unions. In the Coar 
inJustry, attempts to c\'olve such a consensus 
Jid not suceed in spite of a series or meetings 
held wiih the representatives or the Central 
Tradt: Uni<ins. At one stage. indeed. it 
seemed that such a cor'Jsen~us had been 
arrived at. and. accordingly. a scheme ·or 
workers· participation in the m•rnagement at 
.colliery lt:vel was announced by the Deptt. 
uf Coa I in October, 1985. Suhsiqllently, 
however. some of the Unions back trackeJ 
and suggested further considenition or the 
whole issue. This too wa.~ arrang~d and a 
Committee of the Cenlra/ TraJe Unions was 
constituted to resolve the tangle and suggest 
a viable scheme. acceptable lo ~1 ll Trade 
Unions .• The Commitlee could not arrive 
!t any con~ensus and ultimately. the effort 
to evolve such a consensus had to b.: given 
up. Now. a fresh scheme is being furmu-
Jated. 

(~{) No, Sir: There is 11<) workmen 
representative on the Board of the SCCl.... 

(c) The target and actual produ<.:lion 
achieved during the last two years by the 
·Coal companies ate as follow~ : 

Target 

CIL 

1984-85 131 ·oo 
1985-86 133"50 

SCCL 

1984-85 

1985-86 16'00 

Prodn. Ad1icveJ 

(in million 
tonnes) 

I 30'Xl 

I J-'r · I l 

I 2·33 

15·7~ 

The larg~·ts set for production and 
productivity are explarncd 10 the 
worJ..ers and their cooperation solicited 
in achieving them. The workers·. ·ro;:prcsen-
tative~ are also taken into coniidence while 
prep;uinG · working pl<rns of the mine'!, 
enforcing stlfcfy requirements etc . 

Projects Plauncd by Western Coalfield!!> 
Limited 

1018. SHRJ HHATTAM SRIRAMA 
MURn Will the Minister of FNERGY 
be pleased to state : 

·(a) che number of' 
the Western Coalfields 
period from 1973- 74 lo 

projects planned hy 
Limited during the 

1984-85 ; . 

<b) th..: c~ti111ated coal pn.:H.luc.tion fler 
year and estimated capital outl11y uf lhcse 
projects : and 

(c) whether there are cost over-runs in 
respect of some projects and if so, the e\tent 
of cost e.;.::alation in n:spect or t"ach pro_icct 
and the revised estimate:> as ;1gains t the 
original estimates for them ·? 

rl·IE MINISTER OF ENERGY !SHRI 
VASANT SATHE) : (:.!) 24 projects costing 
Rs. S crores and more wcrL' planned fur 
i m plcrnen ta tiun in Western Coa Jtield~ 
Limited <luring the' p1.:riod from 1973-74 to 
191l4-85. 

lb) These projects (m i:.:0111plction are 
expected to yield an annua I production or 
2<1'29 million tonnes anJ ·1h..: tot:.d capit .. d 
outlay on these projects come~ in Rs. 537'61 
crore~. 

(c) Yes. Sir. l'oo;t over~rull ha:-. taken 
place in resp;..:ct of projects, the details of 
which are given below :-
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Name !if project Sanctioned cost 
(Rupees in crores) 

Anticipated cost 
(Rupees in crores) 

-----• 
1. New Majri Opencast 

2. Durgapur Osc:ncasl 

3. Sasti Opencast 

4. Umrer Opencast 

~- Hindustan Lalpeth 
Opencast 

6. Sarni Underground 

7. Kamptt:e Underground 

~- Pipia lJnderground 

9. H indust'in La lpeth 
Underground 

10. Shi'\puri Opencast 

Setting Up of Pust Of;ices in \illages 
of K!!ra!u 

1019. SHRI MULLAPPALLY 
RAMACHANDRAN Will the Minister of 
COMMUNICATIONS be pleased to slate: • 

(a) the number of Rcv.:nu Districts, 
Taluka and villag1:s covered hy the Kerala 
Posta I Circle ; 

thl the number or villages in the State 
1if Kcrala with no Post 01lkc as 011 

Jl.12.1986; aml 

(c) whether Government propose to open 
pmt olhces in Sl1ch villages in the neur 
fulurc '! 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNICATIONS (SHRf 
SANTOSH MOHAN DEV) : la) The intor-

22·93 

34'65 

25" j s 

25 44 

11 '88 

9'84 

7'85 

8' 15 

14'02 

22·93 

10·00 (Revised cost esti-
mate under preparation) 

40·oo (Revised cost esti-
mate under preparation) 

28"00 

21 ·ss 

10·50 

13"92. 

9"60 

1-4'74 

ma1ion in respect of Kcrala Posla I Circle is 
furnished .below : 

Revenue: Districts 15 

Talukas 61 

Village" 1441 

Tchsih1· 5 

(b) As on 31.12.86 there were two 
vi ll<igc:s without post offices in Kerala State, 
while 4066 post offices arc functioning in 
rura I areas in Kern la. 

(c) Lik.e other Heads of Postal Circles. 
the Postmastcf' General, Kerala Circle has 
also been ask;d to examine the proposals 
for opening of post offices in such vii !ages in 
the light ul revised norms. 
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Generation or Electricity in S tail's 

1020. SHRl VIJOY KUMAR Y ADAY 
SHRlMATJ JAYANTf 
PATNAIK : Will the Minister 

of ENERGY be Pleased to state : 

(a) the details of ·per capita generati{_•n 
,Jf electricity in different States of the 
country : 

(b) the steps proposed for making the 
Sia tcs which are lagging behind in this 
field including Bihar, self-sufficient in the 
production of electricity ; and 

(c) whether there is any time bound 
programme ror implementation. of any 
power generation schemes in such States, 
ir so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 

. MINISTRY OF ENERGY <SHRIMATI 
SUSHILA ROHTAGI): (a) The required 
information is given in the Statement I 
laid on the Table of the House. 

[Placed in library. See No. Lr. :;.\1i·:. \"i"] 

(b) and (c) In order to improve the 
availability or power, various steps such as 
e)(pediting commissioning ·Of new capacity. 
improving the utilisation of existing capa-
city, reduciug transmission anu distribution 
losses are being taken in different States 
including Bihar. The power generation 
schemes to be commissioned during the 
Seventh Plan in each State arc indicated in 
the Statement 11 laid on the Table or the 
House. 

IP laced in Library See No. L F:; ,1;·! .~; J 

Mankapur Complt:x. 

1021. SHRI PRAKASH V. PATIL: Will 
the Minister of COMMUNICATIONS be 
pleased to stale : 

(a) '"hether the site selected for Manak.-
pur complex ~alls in a low lying area ; 

th) if so, the e>..pc:nditurc and time 
in\·oived in filling up the area: 

• 

(C') the rc<Jsons for selection of this !)ite 
and whe1her no other suitable sire was 
available ; 

(d) whether Government are considering 
still to shift the site to <1void the ~x;-:1eridi­
ture on levelling : and 

le) if not, the rea~ons therefor ".' 

THE MINISTER Of STATE IN THE 
MLNISTRY OF COMMUNICATIONS 
(Sl-IRJ SONTOSH MOHAN DEVJ: (a) to 
(c) The site for the ESs factory at Mank:a-
pur was sc lected by a team of experts from 
out of three sites offered by the UP Sta le 
Government. This team included representa-
tives · from U.P. St<1te Government a H.I 
based its decision on the infQ.rmalion 
furnished by UP State Government th<tt this 
area is not 1lood prone. 

However. while the project was in 
advance stage or implementation. unprece-
denled floods occured necessitating Ii llin~ 
up of lhe ar.ea t~ avoid rccurrcntes of 
Ooods. Earth lilli11~ is e-.:pcctcd to cost 
appro:-.ima1ely Rs. I crore ~mJ io; bcin" done 
alongwith other project ac.:tivities. 

(d) and (c) No. Sir. Flom.I prevention 
mca~ures have a I ready heen impleme11 ted in 
consultation with Central and State Govern-
ments. As such it is not considered neces~ary 
to shift the site. 

[1"::111rfislt] 

Controls on I111lustry 

1022. DR. KRLIPASINDHU UBOI : 
Wi II the Minister or INDUSTRY be pleased 
Ill state : 

(a) wheth~~r a.1y ro flow up action hai; 
been initiated on the consem.us reached at 
State lndustrie" Ministers Conference held 
at New Delhi in December. 1986; 

(b) if so, th..: dct...tih thereof ; a'nd 

(c) 1he reports re<.:cived from State 
Governments. if any '! 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN Tl-IE M INJSTRY OF 
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• 
INDUSTRY (SHRI ~L ARUNACHALAM) 
{a) lo (c) The topics discussed at the Con-· 
fc,-cnce of State Industry Ministers hdd at 
New Delhi on the 10th December 1986, 
indudcd industria I po !icy measures, rnoder-
ni'.'!a lion and upgradation of technolo~y. 
industrial development or ·backward areas. 

' provi~ion of infrastr uctura I facilities by the 
States, implementation of Letters of Intent 
;,ind medium and sma II scale industries 
regi!ltcred with DGTD and Directorates of 
Industries. problems relating to sanction 
and disbursements ol' term loan and workin~ 
t.:<1pitill, maimenancc of qua lily ani..l stan-
tlards. su"pply of raw materials and inputs 
•md monitoring of data relating to industrial 
~ectors. A number of useful suggestions were 
made on all the subjects. 

"t'he proceedings of the Conference have 
hccn circulated recently to all State 
Governments/Union Territories and Centre.I 
Ministries/Oepartmenh for appropriate 
adion so far as they concerned .. No reporls 
h&1ve been rcceiv ed. 

[ l'ran:>latio11] 

Selling of \Vhcat :.tt Lo"cr Hates in 
Punjab 

1023. SHRI BALWANT SINGH 
RAMOOWALIA ; 
SHRl TEJA SINCH DARDI ; 

Will the Minister of FOOD AND CIVIi 
SUPPLIES be pleased to st::ne : 

(a) whether a dedsions has been taken 
10 'ell ·c· and ·o· graele wheat stored iu 
Punjati at 1he rate of Rs. 175 per uuint:.1 l 
instead of .Rs, 195 per 4t1inta I : ani..l 

lb) 1r so. the reasons therefor·? 

HIE MINISlTR OF PARLIAME:NTARY 
Al't·AIRS AND MINISTER O.F J-OOU 
AND CIVIL SUPPLIES (SHRI H.K.L. 
bllAGAT): ~a) anJ (b} Considering the 
~rock-. of(.' & 0 · cmcg,)ries of wheat with 
1hc Punjab State (1ovcrnmcn1 and n-. 
oil(cncie~ as well us the costs of their main-
1~·:1.1:K..: and constraints of mo\'cment. the 
S1.itc {.i~•vcrnmcnt of Punjab was authorised 
'" ~11 C & D categories of wheat lying 
'\1th them al a price not below Rs.17.'.'i -
pu 4uan 1,1 J. 

TraHm ission Losses 

. 1024. · .SHRl BALWANT SINGH 
RAMOOWALIA : 
SHRI P0A SINGH DARDI : 

Will the Minister of ENERGY be pleased 
to state : 

(a) the eldent to which measures sug-
gested to ~hod. power losses in transmissiua 
have borne results : and 

(b) whether some more steps are likely 
to be initiated in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
S U S H J L A R 0 H TA G I) : 
(a) and (b) The power losses in trans-
mission anJ distribution continue to be high. 
The State Electricity Boards have been ad-
vised to accord a very high priority to the 
rec.loction uf transmission and distl'ibution 
losses and to implement the measures 
effectively. A Committee has recently been 
set up to suggest measures to improve the 
energy accounting procedures, implemen-
tation of system improvement schemes and 
for th~ rigorous enforcement or the recent 
amendment to the India Electricity Act. 1910 
01aking the thelt of energy a cognizable 
offence. The Government have a Jso decided 
to introduce an incentive scheme for reduc-
tion of transmission and di'itribution losses. 

Lo~~ In Sh1.te Electricity Boards 

1025. SHRI LAKSHMAN MALLICK 
SHRt MAHENDRA SINGH': Will the 

Minister of ENERGY be pleased to state ; 

(a) Whether Union Government ha~·e 

issued guidelin~s Lo the state Governments 
to particira te in the equity base of Electricity 
Boards to the e"'tcnt of fifty per cent to 
improve th,· furnncial of Stace Electricity 
Boards. ' 

(b) if so, lh.: details thereof ; 
• 

(c) the ,.;tate -wise details or profits and 
lo~~es in respect of State E lcctricity B~ar.ds 
during th.! last thr~ years; 
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(d) the stcr• taken to check the Josses ; 
and 

(e) the action taken upon the recom~ 

mendation made by the Advicory Committee 
on energy regarding uppointment of a high 
powered committee 10 s1udy the working of. 
State Electricity Huards '! 

THE MINISTER Ot·' STATE IN THE 
DEPARMENT OF POWER IN THE 
MINISTRY 01· ENEIH.IY (SHRIMATI 
SUSHILA ROHTAGf) : <al and (b) No, Sir. 

(cl Details arc g ivcn in the Statement 
he low. 

(u) Under the E lcL"tricity (Supply) Act, 
1948. each State Electricity Board is required 
to carry on it~ open\,lion and adjust its 
tariff in a manner so as lo earn il net surplus 
of not less lhan 3% of its net fixed assets at 
'fhe beginning of the ye~ I'. The S 1U te E lee-. 
tricity Boards have been advised to draw up 
'Actic1:1 Plans' to improve their operatio11s 
and financial performance a with view tll 
achieve the nrecribed J% surplus. 

(c:) There is nn proposal J,eforc: the 
Governms11 t In a rroin t a high powered 
Commi11ee to ~tudy the working of S1ute 
Electricity Bm.trth. 

Statemc11I 

Profl1s ( J/tosses (--)in rcspec·t of State Electricity Bmird.., during the la!-.! three yc~irs 
(R,. cross) 

S. Nam.: of SF.B Protit (+>/Loss(-) during the year ended March. 

No. 

I. Andhn1 Prade~h 
.., Ass11m 
J. Bihar 
4. Gujarat 
5. Haryana 
6. H inrn..:ha I PraJesh 
7. Karnataku 
8'. Kernla 
9 Madhya Pradesh 

10. Mahar.a!thtra 
11. Orissa 
12. Punjab 
I 3. Rajasthan 
14. Meghalay.i 
15. Tamil Nadu 
16. U ttar Prade-;.h 
17. West Bengal 

1984 

< -r ' 
( --) 
(-) 

. <+> 
(- ·) 
(-) 

. ( -i-) 
(-) 
. (-·) 
(--) 
(-) 

(-) 

(- -J 
(-) 
(-1 
(-) 
(-) 

.I0.7 
36.4 
12.7 
14.9 
40.7 
J 1. I 
J.6 

11.7 
u 

28.U 
I. 7 

16.4 
46.3 

O . ." 
J. I 

J0.2 
5lL8 

1985 

. 
(~ ) 49.7 
( ·) 76.6 
(- -·) 9.7 
(-f-) .Hi.I 
(--) IJ.9 
( 1 ) 12.4 
( .J ) JOA 
<-+ ) 'i,7 
(~) HI.~ 

(-) J.1.1 
(-) 12.5 
(·-) 6.6 
(-) 7J.5 
(- -) IA 
( ) 8 .5 
( - ) 5g. 7 
(-) 6~.ll 

1986 
{Prov i~ ions I) 

(--) 17.2" 
(-J 115 .. l" 
(-) 1~8.8' 
( ..J. ) 3 .0 
(.:-) 38.8 
(-) 22. 7 
(-~) 17.0 
( ; ) 4.9· 
< ! Mi.() 
(-) 40.9 
(·--) 29.~ 

( --) 6J.9 
(-) 44 . .5 
(- ·) 2.4 
,_, 227.6 
(-) 148.-1 

·) 72.0 

•Do not tnke into account any subsidy rrom State Go\'crnmcn1 

Incrca'iC' in Commissinn of LPG 
Deni en 

1026. SHRI PRAKASH CHANDRA 
SHRI DHARAM PAl ·SINGH 
MALIK: 
SHRI SUHHASH YALJAV: Will 

the Minister of' PETROLEUM AND 
NATURA I GAS be pleased to state ; 

(a) \\.hclher the LPG Jealers" 
sion ha~ been in~·reu~ed by R!.. 

Commi,.-
1.M! · rc1· 

Cylimlcr from I h!hruar)·. 19117: 

(b) if so. !he rea~ons 1herefor; and 

Cc) how far it will affc .. ·1 lhe i:onsum e1s ? -
THE MINISTER OF STAT£ OF THE 

MINISH\.? OF PETROLEUM AND 
NAT~RAL. GAS AND MJNISTE:R OF 
STATE JN Tr-JI: MlNISTR'I OF I INANCE 
CSHRI HRAHl\.tA])L'TT) ~ (<ll Yes. Sir. 
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but \~ith effect rrnm ]9th January, 
1987. 

(b) Thi~ i:-. to meet the increased coal 
of the operation.; l1f the I.PG dea Jen .. 

(c} Thi& will 1101 affect the l'011~umers as 
lhere i~ no pri1,:c i11cre-a'\e. 

P.Jic-;1-· on Administered Price" 

11127. DR. V. VENKATLSH :·Will. the 
Mini•ter of INDUSTRY be plcaso:J to ~rnre: 

1<1) whclhcr Ciovcrnmcnt arc con~ilkri11~ 
any policy on :ulminis1crcd price~ laking 
into COn!f;jdcration the need for the puhfic 
'-C\:lOr·unils· lo generate re..,ourL·cs 1->.:~iue~ 

neulrali,in~ lo~se~ 111cu1T1.:d : ;.ind 

lh> if M•. detail" thereof'? 

THE MINIS1ER OF STATE li'I THE 
DE~ARTMENT 01 PUBLIC ENTER-
PRISES l"'l IHI 
INDUSTRY t llROl-. 

:\1lNISTRY OF 
K.I<. TE:.WAR'i): 

(a) and (l">J ,.\ L>i,.cus~ion Parer on "Adrni-
nist<"r·eJ f>ric1: l\•111:~.. has hcen pla~-cd i

1
n 

the 1';1rli;unc111 on 4th Augu~t. IYH(1. 

Prodm:tion of Crudl' Oil 

lO:!~. SHRI :"-!. DI NNIS: Will 1he 
M111is1er l•f Pl.'.TROl.1 L'\1 .'\'.\.:[) NXI L'RAI. 
(iAS he plc;;,cJ 10 'latl· : 

(al wh~'1lw1 1hc pr1)dw.:1io11 of c.:ruJc 
nil durinl<! 1la: ~·unl·tu 1·11:111(:ial :car ha, 
hccn lfO!'s..; 1h;t11 1h;r I during 1he ..;PtTt•,pond-

ing .perinll of l;1~1 year : 

(hJ if "'n. \lhcther iris dm· tn insutfa:il'n! 
furn!' ;1 l/(icatcJ 10 ONGC: ;rnd 

f1,;) if tH•l. th-: rca~ons l't>r fall 111 pro-
JuL"tiun t•f ,·rude oil 

THE MINISTER OF STATE OF llH-
MINISnp· ·OF PETROL.l'UM AND 
NATURAL GA~ :\NO Ml~ISTFR 01-
STATE l:'\i 1111 ~l:'\llSfR\ 01· 1 INA:--.CI 
(SHRI BR.\H\11\llllTTI: (al 'Jo. Sir 

• 

Cunc<-,-;ion in Tdt•phonc rl<'ntal Charge'> 
for I·. '-l\1 l's, Ex-M LA s Hnd Rt'lirl'd 

G(l<vernmt-nt Scrvant11: 

1029. SllR( N. DENNIS : Will the 
Minis1cr ,)\' COMMUNICATIONS be 
pleased to slate : 

(a) whether G,11·crnrnent arc considerini.: 
giving concession ill the matter of telephone 
rental charges for ex-MP.;. cx-MLAs and 
retired Government servanls including 
retired Defen<.:c Scrvic,· personnel who own 
telephone at their resi,Jern:e at Lheir o~n 

(,;(.))Of: 

Cb) whether Go1ernmcn1 are abo con-
sidering giving rebate to thnsf" ~ub,crtber~ 

\\ho would fll)t only not Cll.cec<l lhc mini-
111u1n allnc.11ed number or free calls hut 
would also surrender ~uc:h free calls in 
each lW\)-n101llh pcrinti : anJ 

(c if so. when a dc-:ision 111 this regard 
r~ likely to be takc.11 '! 

THE l\11NISTE.R 01· STATF IN THt: 
MINJSTRY OF COMMUNICATIONS 
(S~fRI SONTOSH MOHAN DE\'): (a) No. 
Sir. 

(bl No. Su· . • 
k) Does not ;uisc in '1ew 'nf rep/~' to 

parts !a) .anu (bl abo'':· 

lfrd1H·tio11 in Prices of Truek Tyn·s 

Jrno. SHRI V. SOHHANADREESWARA 
RAO: Will the Minister or INDUSTRY 
be pll,:;i ... .:;d t11 'late : 

(al whether 1hc HurC<lll of lndu~tri:il 
Cnqs 1111d l'rit:c~ (BICP) lrn've hl'l'll asked to 
review the l:l'.~l structure nf' tyrl'.~ u~cd in 
automobik inuu~try: 

(hi if so. \\hcihcr BICP has -;ubmittcd 
its r~·pllrl: , 

(c) 1hc dcwi Is of ils finding~: anu 

(di the ~tcp'\ Gl'VCrnmcnt propose to 
take 10 brinf! down the prices nf tyres used 
111 trucks '? 

.Tl-IE ~U~ISTER 01 ~TATL IN THE 
DFPART\11:'.NT OF 1 "'DL'STRIAL DE\· E-

.. 
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LOPMENT IN THE MINISlRY· OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) IO (c > An cdi'led \Crsion or Pha~e I 
of the Comprehensive study by SrCP on 
1vrc industry (198-1) hus l;i~en made puhlit: 
a:1d copies of the same are availilblc in the 
Parliament Library l\.JJ" really reference. 
Phase JI of the BICP study which will be an 
inJcpth analy<;is (economic, financial and 
technical) of the tyre indu~try hao; not yet 
hccn rei:ei vcd. 

(d) There is no statutory control on 
the: prices/di~lribution or tyres al rre~ent. 

There are quite a number of manufacturers 
in the market und prkes arc determined by 
nrnrkel forcc'i of demand and~ supply. 
Gqvcrnnient have been interacting with both 
thC tyre industry and rnw rnatcrials manufac-
turc-r-; in thi~ regard. 

Co.i xitt I Cable Scheme- froin .lodbpur 
to Palanpur Via Pali 

llJ.'1. SHRJ MOOL CHAND DAGA 
Will the Mi11is1er lli" COMMUNICATIONS 
he plea.,ed to stale : 

la) the details of the coa1.ial ca hie sc:hcmc: 
planned from Jodhpur to Pah111rur Via Pali: 

(h) the progress of the project as on 
I. l.S5, I. I. M6 and l. l.87 respectively: 

Cc) \\·hetl1er the worl.. on the Scheme i~ 
pro~re~sing as 1arge1ted; if not the seeps 
J'llllfXl'!.eJ .10 accelerate the work: u nd 

llJJ when rhc &hl!mc is e\.pe1.·tel1 W be 
COQ1plctec1 and how it will be helpful to sub-
scribers in Pali ? ' 

Tiff M JNISTER Ol STATF IN TllE 
MINISTRY OF COMMU~rCATION~ 
(SlfRJ SONTOSJI. MOHAN DEV) : 
(al The project estimate for 2.6 MH/. 
(6UO Tdcphonc channels capacity J coaxia I 
Schcm' from Jodhpur to f>ttlanpur was 
-.anclioned in .January. •1985. · Thi: Scheme 
is planned to provide communication faci-
lities amongst Jodhpur. Pali. Rani, Fnlna, 
Sumcrp~lr, Sirohi. Ahli Road . and 
Palanpur. 

(b} The pa•grc;.~ of the Projt.-cl as on 
1.1.1'5. 1-1-Kh an.J l-1- t\7 is a~ hchw 

To1al to be Up to Up to 
l.L86 

Up to 
1.1.87 completed 1.1.85 

Land (sites 6 
acquire<ll 
Du ilding 6 

Cable = 
Cable LaiJ 

= 
= 

Equipment Recdpl 
(Line Equipment) 

6 
.. 

- One buiJ(Jing under 
construction anJ for 
the remai11ing the 

•necessary Esrimatcs 
:.ire ::ilrendy !'anc-
tioned. 

319.80 Kms. 
54.50 Km:!!. 

I~) Scheme targctt~ll tn 1988-89. 

fll) The schem.: i~ likely to be completed 
by 1988 subject 10 the timely receipt of 
coa\ial cable and e4uipment<:. With the 
com.missioning of this .i;cheme Pali \\ ith have 
ai:t:es~ "' National Network. 

Cdslo; in Hhopal lJnlt or BHE:r. 

IOJ~. SHRJ MOOf. CHAND DAGA 
SHRI BAJU BAN RIYAN ; Will 

the Minister of INDUSTRY he 11leascd 10 
~tare : 

(a) '>'<hethcr the allention or Go\'ern-
menr has been drawn to new~-item caption-
ed .. HHEI. Rh,)pal Unit in Deep Crisis" 
;tppc:aring in Patriot of .l November, 1986 

(Ii> if ~o. the detail~ of ... upply of 
power et1uipmcn1 by Bharat He-avy Elecr.ri-
cal~ Limircd (RHEL) to f'leclricity Board,. 
and other consumers Jurin({ 1984-85. 
i985-8t> and from April 10 December· 198(1 

separately : 

1'1.) the detail\ o( import' sanctionell 
during thili period in respect or items which 
'"ere earlier supplied hy BHEL anc.l rca:aon11 
for the ~ame ; and 

(dJ 1hc steps being rakcn 10 bring BHEL 
ou1 l)f lhc pre~en1 crisis '." 

TBr: MINISTER OF STATE-.. IN THE 
DFPAR1 MENT 01· PUBLIC ENTE~­

PRISFS IN THE Mll'ISTRY OF INJJUS 
TRY IPROF. K.K. TE\.VARi ); (a) Yes. Sir. 

fh> The details of the power equipment 
!'.Upplic:d hy BHFL ~luring l9!j.l-l'5. 19~5-86 
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and april to December. 1986 ;.trc gi,en in 
the sta lenient below. 

(c) The inforrna1ion is hcing collected 
and wi JI he laid 011 1hc: Tahk of the 
Hou-.e. 

(d) I• order 10 impnwe 1he capacity 
utilisation. HH EL h;ivc lalo..cn the fol lowing 
r;leps : 

i) Diversilkations inlo new proJuct~ ; 

ii) Strengthening the !>Cr•ices and spares 
for the power ..;cctor : 

iii) Power Projcc1:-. ha\'c been identilicd 
for placement of order~ on RHEL, keeping 
in view the a\'ailahi lily of re.,nurccs for 
new project~. 

Sliikmenl 

1 he power el.Jtliprncnt sttpplicd by HHEL 
during J984-85. 19X5-86 and April to 
Dct.-embcr, I 9H6 is a~ fo !lows 

Year 

---
1984-85 

1985-86 

Aruil-
Ucccm-
ber. 
l91l6 

Thcrm;il I lydro 
Turhim: (icnera~ Turbine Cic:nera-

tor 
~---- -

No/ M \.\' , ... ' _, 
2272·5 

11 / 
19t<5 

J/ 
':l.!0 

No i\1\\' 
8( 
1027.:' 

.,, 
1527.5 

~1 
1290 

tor 
- -=-~- .------

No/1\1 W 
16/ 

424 

12 
10'J. 5 

1()5 

No/MW 
'15/ 
504 

11 / 
(l-:6 

4i 
55 

Electric Su;>:>'~· 10 Rajasrhan 

IOB. SMRI \100L <HAND DAGA 
Will the .\1inisrc:r of I NUlGY tie rleased 
to Sl<ltC : 

(a) whether l11n crnmcnt propose to 
provide more electnc supply to Rajasthan : 

(b) if so, the .1ct1011 taf..en i11 this regard 
anJ 1 lu: n1LH.lc oi hdp ; 

(cJ ii It() a~·ri~m ha' been t;d,~·n M) far, 
th~ ttason f<'r (lday arlll \Ooh.:oll1er nny Utrget 

·in r.:specl of qu:1111u n :.ind time has been 
n,ed : and 

< d) tr so. the details thereof ? 

THE MINISTER OF STATE IN THE 
11EPART"1ENT Or POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSl·llLA ROl-ITAGI): (a) to (d) A II elforts 
are made to. prov ii.le as;is1.ance, tct the 
e,tcnt· possible. to Rajaslhan. A!>!tistance 
has been pro\'idcd to Rajasthan from Bhakra 
and Si ngrau Ii power stat ions. Rajasthau has 
also been receiving some assistance from 
Punjab and Madhya Pradesh. 

In order to improve the power avai 1-
ability in Rajasthan, during the 71h Pl.in 
period capacity totalling ?IH5 MR is rargeited· 
to be installed. In addi1ion. Rajasthan would 
also get its share of power from Central 
Project Ii beini:. comm issioncd in the Northern 
R.:&ion. 

Appninl111e11t of Stud~· Group for 
Hindustan Petroleum 

Corporation 

IOJ4. SHRI l\100L CHAND DAGA : 
Will lhc Minister of PETROLEUM ANO 
NATURAL GAS be pleased to state : 

ta) ,.,,·heher Government has appointed a 
Study Group to look into the project formu-
Ja1lon. implementation, monitoring and 
control in respect of Himf(1slan Pctrt'>leum 
Corpora! ion Ltd ; 

(b) wh:.il \\Cre the major suggestions of 
the Study Group 

(c) whether these have been implcmcnt'cd: 

(df if so. \\ith &\hat results. ii' not, the 
rea~ons th~refor; and 

(C) how docs the \\ orki ng or Hindustan 
pc!troleum Corporation Ltd .. compare \\"ilh 
the working or Indian Oil Corporatifn LILI .. 
so for as the execuPion of the projec-ts i~ 
concerned "! 

THL MINISTER OF STATE OF THE 
r>.!JNISTR Y CH- PETROLEUM AND 
NATURAL GAS AND MINISTER OP 
STATE IN THE MINISTRY OF FINANCE 
IS HRI BRAH M:<\DUTTI : I a) J'.jo, Sir. 
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(b) to (J) Do not arise in \ iew 
..i,n!lwcr to part (a). 

of the 

(e) As different projCCI!'; hn\c differc111 
features and different profiles. inter 
.omr:i ny compari~on of project c_,cc11 t inJt 
j~~enernlly not atlempted. 

Tender for Suppl~· or Pm,cr 
Gmcrating Equipment~ by Indian 

Petrochemical!! Corporation 

10.15. SHRI MURLIDHAR MANE: 
Will the Minister of JNDUSTR Y he J)fcascd 
w state : 

(a) wher her) ndian. petrochemkals Cor-
pora I ion Limiretl floated a i;Jobal tender for 
,.upply of power· generating equipment; 

(b) if so .. how many Indian and foreign 
firms have rei;ponded to the lender: 

(c) whcthc.:r any violation of hid evalua-
tion procedure in the lender has been 
brought to the notice of Government; 

<dJ if so. rhe action wken hy Crovl"rnrne111 
in this regard: and 

(e) whether the contract has been award-
ed to any firm '! 

THE MINISTER Or STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHfMJCALS IN THE VllNJSTR Y 
OF lNDUSTRY (SHRI R.K. JAICHADRA 
SINGH) : (::t) Yes, Sir. 

lh) In response 
e.n4uiry, six parties 
parry. respomkd to 

10 lhe revised hip 
includ ill!! one Indian 
tlie tend~r enquiry. 

ft.:) Ye-;, Sir ~f.ls. flHEL, the Indian 
party, has alleged abou r che violation of hid 
evaluation procedure. 

(d) and (e) A \'iew in lhe matter i~ yel 
10 be taken. 

Zont'-Wise Cost uf Production of 
S11~1u 

1036. SHRI BALASA HEB 
PATIL : Will 1he Minister 
AND CIVIL SUPPLIES he 
~tatc : 

VIKHE 
of FOOD 
plea~cd to 

(a) the zone-wise co~t of produc1ion or 
.,ugar during the last three years. year-wi>e : 

!b) the zon~-wise recovery percentage 
and duration taken into account [for calcu-
lation of cost of production of sugar Juring 
these years. year-wise ; nnd 

(c) all-India avel#lse ex-factory ~ugar 

price notified during the'\e years, year-
wise '? 

THE MINISTER 01- l'AkLIA-
MENTARY AFFAIRS AND MINISTER. 
oF FOOD AND CIVIL SUPPLIES !SHRI 
H.K.L. BHAGAT): (a) to k) The zone-
wise cost or production of sugar for k:vy 
price purposes during the last three years. 
.munely 1984-85, 191'!5-Xh and 1936-87. ;\s 
well as the all-India ex-factory levy prit.:e 
for these yc<H.'> are shown in the Statement 
given hclow. 

These prices h~t ve ll'Cl:n ca lcu lated ort 
rhc basis of minimum cane 11rice.; notilied 
for the respective years and !,he paramelen 
of conversion C.:th t and return rccom111e11 <led 
hy the Bureau or lndustri;II Co'ilS ;tnd 
Prii.:es in ih rcpurt of Augwa, !9N4. 
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S.No. 

I. 
... 

4. 

6. 

7. 

JO. 

11. 

12. 

P. 

14 

15. 

16. 

r 7. 

IX. 

Statement 

The ex-factory levy prices of sugar nolilied for 1984-85, 1985-86 
l'JRfi-87 sugar year~ 

Zone 

Punjab 

Ha ryar-.i 

R a_ia~ than 

\\'e'IL U.I'. 

Central U.1'. 

East U.l'. 

N(l11h Bih~1r 

South Bihar 

south Guiurat 
.. 

Madhya Pradesh 

South !'.1ahurn~htra 

North Maharashtra 

Andhra Prallt:'>h 

Tamil NaJu & 
Pondicherry 

A~sam. 01;ssa. \\est 
-Bcngul & Naga lnnd 

Kt'"rnla & Goa 

.'\ II I nd i~1 

1984-85 

:rn. 91-: 

)67.27 

)68.::?.4 

424.11 

443.19 

33.'. I 2 

417.16 

3J4.35 

.139.80 

:n:'i.90 

J:'il .21 

1985-llb 

379.97 

40].46 

457.27 

425.90 

4 21.68 

452'.()7 

445.61 

490.5.3 

~63.21 

455.20 

373.M 

365. 8-4 

368.29 

391.51 

414.74 

429.39 

.19L'.24 

) 

) 

(S-30 Grade) 

198ti-87 

397.50 

407.~6 

456.94 

~28.23 

-414.53 

442.58 

436.9:? 

505.00 

412.SJ 

.475.49 

3~2.59 

400.0R 

.'-78. 74 

379.19 

414.41 

448.R6 

J9R.34 

Nc.11e 111 rhe case c'4" wenk 11nil->. included ia Sd1eJ11le VJ of th~ Price Notilic:ation. 
;111 adctiriooal R~.:!6/- per 4uint:d has bc ... ·11 allowed in the pric-~. 
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Fnquir�' into lnridtnf of Fire in 
Romhay-PuM Pipeline 

l037. SHRI BALASAHEB \"!Kl-IE 
rATIL: Will 1he Minisrer of l'ETROLUEM 
.t NATlJRt\L GAS l'>e pl,eased to sLale : 

(a) whether un enquiry has been hel<l
rnlo the im:iJenl of 1ire which broke ou&

al the Hindustan Pctrol�urn·s Bomhay- Pun_e 
i,ipcline due tl) rupture near Central Rail­
way line .:ro).sin� al MankhurJ in Norrh-­
P.a�t Bomhay l�ll 2. l .19N7 : . 

(hJ if �o. the lindin�s of the en�111i"ry 
and 

(c) 1he act ion Go\·crnment rrapo<;e to
lake in the order to prevent rccu1Tcn..:e or
�uch incident,; in future "!

THE MINISTER OF �TATE OF THE 
MINISTRY OJ- PETROLEUM AND

NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY Or FINANCE 
(SHRI BRAHMADUTT) : (;1) 10 k) 
Hindrn,1an l'etroleum Corporation h.as 
appointed a Technic,1 l Committee to enquire 
int(l the cause of the rnplure of the Ht,rnbay­
Pune pipeline. which occurred on January 
2. 1987, amt to su8gesr preventi,c niea�ures.
if any, to avoid recurrence of su.:h in1.:idenls.
The Committce·\i report is �l\vaited.

<\rnilnhilit;\· or Pottc·r in Maharashtra 

lllJo SHtU 
PATIL: Will the 

BALASAHEB V!KHt,: 
Minister nf FNFRGY 

he pleased 10 :.late : 

(a) ,, hat was the p1:r c:1pita avai lah1li1v
of pcnver in Maharashtra at the t->eginning 
of the Seven th Five Y c.i r Pian and what it 
is at pre:-.cnt 

(b) what is· the targette�1 power c,qrn­
dty availahiliry ,11 the C"nd or the Scvenlh 
1·i,c Year Plan : and 

(c) the details 1.if the aJJ ilional power
genern ting. cnpaci ty to be inst a ·11ed i, 
Maharashtra during. the Se,cnth h,e Year 
P Ian period '! 

THE MINISTER 01· STATE IN THE 
nEPARTMENT OF POWJ R IN THE 
MINJSTR Y OF ENt:R(,Y (SHRJM/\.TI 
SUSH ILA ROHTAGI) : (a) The per capita 
con�umption of eh..-ctficity in l\1aharashtra 
at the l;leginning or 1he ScH:nth Fin.: Year 
Plan (1984-;,:5) wu,-, 291.5� Kwh. Du1i11g the 
year 1985-86. the per capita �·01bumr11i11n nf 
ckctricity incrca:-1.:J to .112.77 K\,h. 

(h) \\'ith the car.icily addition, due to
he made in the Sc,cnlh Pl.in. the total 
,.:apa1..:ity will bcc(m1c 77-B Mv,·. 

Cl:) The capaL·ity ,aid it ions in Mahu -
ra�htra targeted during th.: Sc,cnth FiH· 
'I car Plan•� ,gi,cn in the Swtcn1ent helow. 

Slutcmcnt 

SI. No. 
I. 
2. 
3. 
4. 
'i 
6 
7. 
!!. 
9. 

ro. 

11. 
12. 
D. 
:4. 

Car,aciry Addition-; T.1rgct1ed hy Plannirii; C,>1n111ission During �eventh 
F-iH: Year Plan (MAHARASHTRA)

Reg ion/Scheme 
Hhi.ra Tail Race 1-1.l:-.• Schrn1e 
Til lari H.E. Scheme 
l'awana H.E. S..:hemc 
Hh:.,nuardarn H.F. Sd1c111e 
Khad.1k, asala H.L Sc:hcm�· 
Hha tsa H .E. Scheme 
Chandrapur Therlllal Station E,t 
Urnn Gu� Station F,1. 
Khaperkhcda Thernwl Station Ext. 
Par Ii Thernrn I Station Ext. 
Ujja ni Pumped Storage H. [. St.·heme 
U,·an Gas Turbine Station Unit Nu. 8 
Vaitarna H.L. ,Scheme 
f\cn..:h H.L Scheme 1,\1.P. '.\·fahar.i..,htr,1J 

Total 

Bcnelih <MWl 
HO 
(,(I 

Io 

IO 

15 
l'.-

420 
.12..J 
.mi 
::: IO 

12 
108 

l.'.i 

J7JtJ,5 M\\: 
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Installation of Capth·~ l'ol'ler Plant' 

IOJ9. SHRI NITYANANDA MISRA. 
DR. V. VENKATESH : Will the 

M111i~1er Clf INDUSTR 'l lie ple<isctl to 
'<lUlC : 

la) whether the ln~tirutc of h.:on~>mii..: 

Siudic!-. in .i note to the Mini:-.try haye 
sugJtcstt.:d a i-cvic,,.. of the (io\crnment"1 
liccn,.ing policy n:~ardin~ in'>t<dla1ion of 
captive "''""er planh with a view to ntt:iining; 
highc1 produc!illn in the indu~tria I sector : 

{b) \\lu:thcr Government have cc•nsidercd 
the note :lnd if !-:O. their reaction in this 
rc~a nl : 

(c) how much of the power ncctl.., or 
the industry is being met currently by 
thc~e captive planh 1111d the um:O\cred g<tf): 
und 

Id) the projc..:lio11s. l\ir the ncJ<.t three 
yrar' so for ;:i-.. power 10 iridu-.lry j., con-
cerned " 

THE MINISTER OF STATE JN 
Tiff Dl:PARTMENT OF INDUSTRl~L 
Df:\'1-.LOPMENT IN THt MINIS'J RY 
or INDUSTRY (SHRI M .. ARUN.\-
CUALAM): {a) and (l:"ll lnform:1tio11 i . .; 
hcmg collcl'ICll :tnd wi II he laid on the 
lllhlc nr the llouo;e. 

~1:) und <di Jnf11rma1i(ln llll the n:quirc-
rncnt of power hy inJu~t ry and the extclll 
to \\hh.:11 it i<. met by c:npti\e plant'\ e!L". 
i~ not <1v:1ilabk. The c.:apal·11y i:tar> in clco..tri 
ca I !lOWC'T at the l'rld of rhc Seventh Fi"c 
\cur Plan perillU ha~ h..!en cs1ima1ed 1<1 he 
of the on.ler of 10.000 M\.\. According w 
lht" -Sc\l:lllh Plan Joc:umc:nt. th~_ t;1rget (>f 

adllit11>n" to the m"IJl!ed capaL·ity h"" 1~11 
tilled 111 22.:?45.~5 MW 1"1.1r lhl:' SeH!nth 
I' I ;Ill. 

.\d\ice nf Bl I ·.Lon Pinnt l.oad 
Factor 

1040. SHIU NIT'l'ANAND.-\ MISR.\ : 
Will the Mi1iistcr of INDUSTRY be plc:t'>cd 
((l "' 111! 

h\I whc1hc:-1 th:H Prime Minbtct ha., 
:..U1!:8l'"l\:J that \\ ith a 'iC\\ hi aug.mcntmg th~ 
Pl.uH l.oad L11.,1L1r. lhl· gtate I tcc11 icit) 

BoarJs should seek the advice of Bharat 
Heavy El<!ctricals Limited: 

<h) whether Bharat Heavy Electricals. 
Limited have since rec.cived any tcqtrcst rrom 
~lily Staie and if· so. the names or thcsl." 
States : and 

(c) the acio11 proposed. by Bharat Heavy 
Electrical" Limited in this regard'! 

THE MINISTER OF STATE JN THE 
DEPARTMENT 01: PUBLIC ENTER-
PRISES IN THE MINISTRY 01 
INDUSTRY (PROF. K.K. T[WARY) : 
Cal To achicvo.! high!r plant efficiency. 
1.·oopcrati\c action between State Electricity 
Boull" and the Central Government i'ncluding 
llK' equipment producers c;uch as BHEL. 
li;is heen suggested. 

lhl and kl Stale Electricity Boards and 
Bharat Heavy rJectricals Limited arc: in 
regular touch with ench other and necessary 
steps ar1.· ta.Ji.en on n continuing hu<;is ltl-

imprU\t' the perfom1ance of Power Plants. 

Suspen!.ion of Broad-handing 
, of J ,jcences 

1041. SHKl NITYANANDA MISHA: 
\\'ill the l\!i11i?:>tcr of INDUSTRY- be ple~1sed 
lo :-..1'11C : 

(:I) whether Government~ roli.::y lo SUi· 

11CIHi broad-h1tndi11g of !i..:CllCCS has furthcc 
bt·en followed to see that industri~tl units 
a r~· ~1 l I< med to produce mo rt· ; 

CllJ the 1xrceniage uplti which the i11dus-
1ria I u11ib arc ricrmittcu to rai~e their pro-
duc1 ion nt present beyond thci r 1 iccnsctl 
c~1pacity; / 

l<.:I whether (tO\ernmenl ;1rc rropo~ing 
to ra i~e I his pcr.:cntagc: and 

Id) if so, the detail~ thereof'! 

TllE Ml,....ITLR OF STA1f IN THE 
DEPARTMENT OF INl>~STRIAL DEVE-
U>l'MENT IN THE MINISTR'i 01· 
INDLiSTR'l <SHH.I M.ARUNACHALAMJ. 
(a) \Virh u view to upl imising Utilisation 
of ..:;ipaciiy and cncour<l$ing large volume 

.-.. production ~l• as to secure benefits 01 
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economies ol si.:alc and slr~a1nining lic~nsing 
nroccdure ;.inJ with a view lo providing 
fle:dhility tu !he manufacturer<; to aJjust 
their producl mi:i;; depending on !he market 
t.lemand. the scheme of broad banding of 

•inJw.tries wa~ introduced by the Govcrn-
mcn1. It now e.-.lends lo 32 itu.lustrie:-.. There 
is 110 propu~a] lO Sll'>pend the: S\.'hClllC: Of 
broad banding. 

(hJ to (d) The refercni.:e presumably is 
to the scheme (~r n:·emlorse111enl or capacit~ 

re-enu-o<luccd by Goverurnen t in January. 
1986. Linder this scheme the cap;tcity indi-
<.'ated. in.the indu~lrial licence could be re-
endorseJ (without having to obtain a fresh 
induqrial licence) with reference w the 
high~t production achieved during any of 
th~ rr~viou ... five years p/m· one-third thereof. 
Thi .. t'&1cility i~ available during the Seventh 
Fin:· \ear Plan period. However. at present 
there i~ 110 pfl)posa I u1uJer 1:onsidi:ra ti on to 
incrc:a"c the percentage or capacity indicated 
aho\ e. 

Pro1•1.1~a I to Import Clipti\·c Power 
Pl 1tut Equipments by lndhtn 

P1.:trochemicals Corporation 

Hl42. SH.Kl INDRAJIT GUPT.At--: Will 
the M ini:-ter llf INDUSTRY he ple<1'.<cu to 

• >-tale : 

(a) whether the Dcperlmenl of C.:hl"rnical.~ 
;rnu Petnx:hemicals ha'e proposed 10 import 
captive power generating equipments for 
lmfo111 Petro.:hemicals Corporation Limired: 

(!.,) if so. the details thereof: 

(c) \\heth.:r the Bharat Heavy Electticnls 
I imitcd is capahle of :.upplyina the !tl:lnlC 

equipments: and 

~d) if ~o. the reason~ fur not placing 
ordC'r \\ ith !:Sh~ nH He;i \·y E kc.: trH:a b Limited·.• 

THE MINISTER OF STATE lN Tiff 
DEPARTMENT OF CHEMICALS AND 
Pl:.TROCHEMICALS JN THE MINJSTRI 
OF tl'DllSTRY (SHRI R.K. JAICHANDRA 
SfNl1H) ,: Ca) and (h) 'I es. Sir. lm.lian Pc1rn-
chcmku Is Corporation limited ( !PCL) pro-
PU!>C to imporl on turn-key basis a Capti\·c 
PmH:r Plant \:Onsisting of 3 gas tu rbi11c genl"-
racor sets. I ~tc:im turbine ge11cratur sci. 
1 heat recu .. ery st~m genernlors. l fuc I 

oil m:aunenl plant and other JC'latcd aa.:es-
sorie~. auxiliaries and controls for Mah;,i-
ra'>hl ra Ga-. Cracker Comrie\ <MGCC'). 

(1.:) M fs. Bharat Hcravy Electrical'i 
Limited (BHEL) is one of Chi! bidders for 
the i.upply of caprive power plant under the 
Internal inna I Compe1iti\e Bid Procedure 
of the' World Bank for MGCC. 

hlJ ~o Jc1::i~il>n ha!-> yet been taken for 
pla1.:cmcnt or orders. 

'.".~'"' \\ a~;t' Pact• i11 Public S<'ctor 
U ndcrlu kings 

10~3. SHRJ 1NDRAJIT GUPTA: \\ilJ 
the. Minister of INOUSTR 'I'' be plca~ed to 
Sta le : 

(a} \~hethcr negotiations ha\e ~en initi-
ated for new wage poet-; in the public s.ectoc-
undcrcak ings where the wage pact.., have 
a !ready i:eased !Cl ~ in e.ititenn::; ant.I 

(b) 1f so, the llctaih of such public· sector 
undertukin~~ where negotiations have already 
heen &tarted '! 

THE M.INISTER OF STATE IN THE 
DEPARTMl!NT OF PUBLIC ENTER·PRJSES 
IN THE MINISTRY OF (PROF. INDUSTRY 
K.K. TEWAR 'I J :(a) and tb) Broad para-
melcr~ go\'erning wai!C settlements having 
been t:ummunica1ed, it is for the manage-
menl"i aocl lhe workers to !\tan ncgotia-
tiou~. f.ntcrprisewise <lctai1' relating to 
~11.:h 11cvo1iation~ arc: not aH1ilahk. 

Pt"rmi%ion to Pri,·ate Sector to 
Manufacture Bulk Drui:'.'O 

104-1. SHRI INDRA.llT GUPTA : Will 
the Mini.,rer or INDl.'STRY be pleasrd lo 
\tll(C : 

(a 1 \.\· hcther Go·•crnmcnt ha\·c decided 
Ill permit pri~<otc sector to undertake tllc 
manufacture of l\H) bulk drugs - penicillin 
and polio vaccine. which ha\·e so far been 
reo:.cn·c~I for put-lil· '>«!or, :1nr.l 

Ch) If <>1.•. the dctaih thereof and re<1~011s 
thercl•1r '? 

1 HE M INISl LR OI STATr' IN 
DE:PARTMF.l'.T Ot- CHEMICALS 

THE 
AND 
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PETROCHLMlCALS IN THE Ml:-.JISTRY 
OF.INDUSTRY (SHIH R.K. JAJCHANORA 
SINGH) : (n) Ye,, Sir. 

lb) The relevant details arc r.:ontaincJ in 
a oole on recent I~· annoum:cJ ··mcil~Llt.:s for· 
ra4iionalisation, qualily ~ontrol ;ind 1frnwth 
of drug~ and pharmaceuticab lnduilry in 
lndi"a"', copies of which an.: •IVailable in the 
Parliamenl Library and have abo been 
!>ient Lo Honourahle Members in rc1lly w 
starred ()ue~tion No.H of h.:h. 2~ "'::-:7. 

Sl:'Uin~ Lip or F.11nily Courts 

1045,. SHRIMATI GEET A 
MUKHERJEE: Will the Minister lit LAW 
AND .IUSTICF he plcased to 'late : 

(al the Srntc.'- ;1ml Union 
when:: family <."ourrs have been 
su11nt 10 the Family Courts 

Terr1tnries 
~cl up 
Act. 

pcr-
1984: 

(h) the rca~1lll' due 1,1 which I hi:-.c have 
not hecn 'cl up in ccr1ai11 Sratc-;/Union. 
Territ1Hics; and 

C1.:l the 
1.:ourts in 
Tcrntorie~ ? 

1;i 1-..cn to 
rem a i 11i ni; 

~._,, up f°Jmily 
Stale.., Union 

TllE MIN1STH< OF STAT!--, IN ·1 HE 
MINISTR'r OF LAW AND JUSTICE 
ISMRI H.R. HllARDWAJ): <a) 1-':1mily 
Couno; have hct'll sci up in the Stales of 
Ra.1a•11 han ;i llll U 1 tar Pradesh. 

(bl and kl It 1. r,)r the Staie Un,·ern-
mcn1 "U.T. Ad111i111s1ralio11.., 10 ... ct up family 
courr' lllH.lcr the A<.·1. The Ce111r.ll (iO\I. 
i~ ernrha-.isi11g th~· need r~·r c:11 ly establish-
ment of the..,..: .;ourrs ... incc the c11:1ct111cnt 
or the A'it and the Srat1.: <lo\t~. ha\\: hccn 
11:mi11Jed from time to time for early 
aetion in the mat1cr. 

'.'\n11-l 'lili1:atio11 of Funds i11lotkd 
tu l\nn~ltigao:i l~e~;IH'r~· 

LO~h. SH R 11'\1 A rl UEETA l\1 UK ll l:K-
JEE : Will the ~vtiuisi.:r of 

PETROLElJ\1 AND NATLIRAL CiAS 
he ple.1scd 1~, 'la tc 

(a) whcrer ii '' a fact tha1 1he funu-; 
allotle<l ror lhc ~·\p,rn,.ion or B,mgaig;HHl 
re incry in "-'>1 n r.:.n.1111 unutiliscd : 

c b) if ... o. 1h:: rc<bL!lh 1hcn.:ror : and 

(c) the total amount allotted for the 
Seventh Five Year P Ian pcrioJ "! 

TllE Ml'JISTFR O!- STATr OF THE 
MINISTR '/ OF PETROLEUM AND 
NATURAL GAS ANO MlNJSTER OF 
STATE IN THE MINISTRY OF FINANCE 
!SH.RI BRAHMAOLiTTI : (a> and (b) The 
propo'ia Is ·for e.\pansio11 of Bongaigaon 
Refinery and Pctro-ch~micals. Ltd. cannot 
be processcJ ll<lW on :iccount of the new 
refinery prorosed in Assam uruler the 
Ass:im Ac..:ord. 

(c) A prov is ion of Rs. ~<;ll ..:rorcs wa~ 

made for the expansion nf B,ingaig.i,,n 
re:inery in the Si:vcnth Plan. 

1047. DR. CHINTA ,.._fOHAN : \\'ill 
the Minister l,f 1-00D AND CIVIi. 
SUPPL1ES be plc;iscd to '>fate : 

(a) whether heel-root b;is!.!d ~UJ,!ar 

arc propo-;cJ. 10 bc cn~·•Jurag.~·d in 
country : and 

(h) if so. the details thcrcllf"! 

unit-; 
the 

THE MINITSER OF PARLIAMENTARY 
AJ·FA.IRS AND MINISTER C>F f·OOD 
AND CIVIL. SUPPLIES <SHIU H.K.L. 
BHAGAT) : (a) Beet-~ugt:tr rnanufact~re is 
still at an c:-..perimeiita l stage in 1he c:our1try. 

(b) Docs not arise. 

:\111i11kP1111cc casl·s pcndinJ! in Court~ 
l'udN Sl°Cfto11 125 ( r- P.C. 

I 048. SI IRI AR If-' MOHAMMAD 
KH/\N: Will 1hc Minisicr of LAW AND 

JUSTICS be pleased lo state the Iola] numb<!r 
of ca~cs ol' 111aintcnancc for divorced wive-.; 
under the sc..:1io11 l:Z.<i nf Criminul Procedure 
Code ii led in 'ar·iou" law c:ourts 1hroughout 
the counrry during. the last 1hree years. 
ycar-wis.: '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF· LAW AND JUSTICE 

<Sl-IRI H.R. BHARDWAJ): The information 
is being colle..:teJ from State (.jovernment s 
and will he laid on the Table of the Hou~e 
as soon a~ it is received from them. 
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Unfair Tn•d~· Practices-re. Fake Tcchni-
ca I Collaboration 

1049. SH.RI AR IF MOHAMMAD 
KHAN : Will 1he Minister of INDUSTRY 
be pleasetl to ~ta te : 

(ill whether Government arc aw:.nc: that 
many lndinn companies· are selling their 
p.-oducts under the lahcl of "Teclinica I 

··collabor:Hion" with some forei~n company 
whereas in rea lit~ no :-ouch collaboration 
ha~ been approved hy Government : and 

CbJ ir so. the reaction of Govcrnmenl 
thereto aml the action taken or proposed 
to Ix htkcn by Governmcn_t to prevent this 
unfair lrade practice ·.• 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF INDUSTRJAL 
DEVELOPMENT IN THE MINlSTR Y 
OF INDUSTRY (SHRI M. ARUNACHA-
LAM) : (a) and (b) The MRTI' Act, 1969 
empo,\crs • the M.R.T. P. Commission to 
take cogni;.ance or mis-reprcsen ta ti on 
regarding technical colh1bnratio11 with 
fo1·eign companies made by com panics, 
firms. trader' and persons where in reality 
1uch col labora ti on either does nol ex bt 01· 

hu no! lie-en duly ar>proved. The Comm js-
silin. during the period 1.8.84 to 3!. l .87, 
h<ts initiated 3h e11yuiries whic.h are at 
d itfe rent stages. 

Ac:hic:\·eml'ht of Seventh Plan twrgets 
in lndu<itria 1 Production 

1050. SHRIM ATI HASAVARAJl:..S · 
WARI : Will the Minister of INDUSTRY 
he r•leaseJ to stale : 

(a> whether his Ministry ha~ called t'or 
lllorc active invol-..cment of State <.iovern-
ment'> in crm:ial areas in order to achie\ie 
Seven1h Fi\'e )'ear Plan IHr!!els in industri.al 
fH1lthietio11 : 

(b) if so. thu- detaib of these areas ; 

(c) if so. whether any d ircctivc or 
advi.:c has been issued to the St:1te Govern-
ments in thi'i rcgan.J : and 

fd) ifs<:>. how many States have so far 
<tgrccu for this active involvement '? _., 

THE Ml1"1STH{ OF STATE JN THL' 
DFl'ARTMLNT OF INDUST RJAL 

Dl:VELUPMENT 11'.i THE MJNJSlRY 
01- INDUSTRY ISHRI M. ARUNA-
CHALAM) : {'-l) ro Cu', The Ministry of 
I ndu~! ry con vencd ci Con fcrern.:e of State 
Industry Ministers in December 19R6 to 
discuss various issues concerning industrial 
de\clopmen!. Specific issues discus.~cd at 
lhe Con fcrcnce. inter u I ia. im; luded eva/u;,i -
tion and development of industrial policy. 
modernisation and upgrada lion of tecbno-
lo~). ~upply of critical raw materials 
·rc4 u ired by indust rics. industria I sicknt.·!l:!I, 
\lcvdopmcnt of backward areas, setf-
cmpl0ymenf scheme for educated unemploy-
ed. and lot:ation of central public sector 
unuerrakings <mu their :mcillarisation pro-
gramme~. etc. It was stressed that the 
Stnres have a t:ru1.:ial role to pht) in imple-
mentation or industrial policiei; and 
achievement of taryets set in the Seventh 
Five Year' Plan. 

All the States and most of the Union 
Tc."rricorics participate<l in the Confer~ncc. 

Heco,·er:1: of Dues from 'tate Electrcity 
Board" 

10:51. St-IRIMATI BASAVARAJES-
WARI : Will the Minister of ENERGY 
he rlca.;ed to .;tale : 

<a) whether Union Government h.ave 
a~kcd the Staie Electricity Boards to pay 
for supp lies made to them by' pub! ic ' !!CCIO r 
e111erpr1,,es ; 

f~·1) ;r ~o. whether the Bourd!> O\\e a Jot 
of money to coal companies, Central 
Ppwer Corporation and tht" Rural E lectri-
ticatiOIJ Corporation ; 

• 
(c) if so, the total clues aga.in"it the 

State Eh:dricity Board-. 

(th the stepf propvseJ to 1 ec:ovcr t.bc 
due., from the Swtc: Electricity Boards 
and 

le) the name" of' defaultin& States :ind 
the c111cnt of defau It ·• 

THE ·MINISTER OF STATE IN THE 
DFPARTMENT OF J>O\.\'l::.R IN THE 
MINJSTHY OF ENERGY (SHRIMATI 
SUSHILA RoHTAGll: (a) to (el Supplies 
cf pov.n :,ind rdatcd m.ateri<lls betwc-en 
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the State Elei,;tricity Bo.nJs ;ind th·.: Pu'> lie 
Sector . Enterprise!. inch1dfng Coal Com-
panies and Centrnl Pl)WCr Generating 
Corporations. are regulated according to the 
terms and conditions sclllcJ mutually bet-
ween them. The Rural E lc1.:tri:k.11io11 
Corporation ~ranls loans to . the Sta 1e 
Electricity Boardc; to finance Rural Eledri-
tk:.itjon Prosr::immcs under ,·,1riouc; schemes. 
repayment or which is regulated by the 
icrrns and conditions prescribeJ by the 
Rural Eleciritication Corporation. \Vhi le 
Che paymentc; ha'e 10 he negotiarcd anJ 
settled directly between the J')arties concern-

cJ. Lh.; Cc:llral Govcrn.11~1JL h.1~ al-:u been 
impressing u110n the Stale Ele.;rricity Boards 
from time to Li1~1e to cnc;ure regular and 
timely payments. wherever due. This was 
•tlso emphasised at 1he Conference. uf 
Ch..iirm.itl l,,. State .EJc;:tricity Board~ held 
on p:,J.Z.1986 :.iml ;n the Confej·cnce· l'lf 

Power Mini-.ters held on J:'i.l .1987. lnfo.r· 
mation. a-; available. with respect to the 
outst:rnding dues of NTPC, '.'iHPC. DVC. 
REC-·-an<l CIL against the \'arious Stale 
E Jcclricity Boards. :1s on · 11 st Deccmhcr. · 
1986. i-; given in the Statem::nr h: low. 

Stateme-nt 

Outst:indin~" ai:a in'>I ~tatc Ele..:tricity Boards (As on 3 l. I'.!. l 986) 

(Rs. in Lallr-.) 

S.No. Name of the SER OucstanJing Dues of 
--·-----·--·-

N.TP.C. N.H.P.C. D\l.C. R.E.C. C.U .. 

I. Andlua Prade!'.h 2539 12 
,., 

A"-~<1m 964.05 

3. :Bihar 174 70.U 161 -4066 
"4. P.E.S.U. 2458 . 59.67 :!.597 

5. Gujarat 145 1991 

6. 1-1 u rya na 1162 1478.66 ~ 5<i34 

7· Hirnacha.I Pradesh 352 641.93 

8. Jammu & Kashmir 17 

9. Karna111ka 1828 

10. Kcrnlu 139 

11. ·Madhya f>ralleo,h 1J97 1909 

12. \,f .i h;.i n1 ~ht ra 1()18 i300 
IJ. Manipur J82.95 

14. Nt11,rn land 43.46 

15, Orb.a l Jl) 3.'\(1 199& 

16. Punjab 10 1118.16 5441 

17. Rajas.than .1554 1139 1J3 
I~. Tarn ii Nauu 439 383 
19. Uu:.ir Prade'h 8(1~:!, 7474 

zo. West Bengal 157 2319 608 1750 
2 I. \icghal.oya 441 

Tc>t;lf: 22361 4688.88 935 I 2785 44668. 

• 1ndudes SL)tne d i'1'ute~1 ;~inollnts for n::fercnce to the Arbitration Committee. 
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( 'ut in Co~I of Prndm·rion in Puh!ie 
Sector LTndcrtal.:int~'< 

11)52. SHRIMATI R.4.SA \ /\H.AJES-
WARf: 
DR.\'. VENKAT[Sll : Will 

1he Mi11io;1er of INDUSTtlY he pleased to 
srate : 

( u) whether for the fnsl 1in;ie a· dctailt!'d 
~,ercille has. been undertalen in a 11 the 
Ministries lo cut down the i;.·ost of pro-
duction in the pllhlic •ector undcrrak ings 
under them ; 

(h) if so. rhe details thcrc(lf: and 

(b) the - extent to wh1ch the cost of 
11roduction has been reduced "! 

THE MINISTER Ol STATE IN THE 
DEPARTMENT OF PUBUC ENTER-
PRISES IN THE MINISTRY OF 
JNOUSTRY !PROF. 'K.K. TE.WAR'\): 

·la) and (b) While a. renewed emphasis h;1s 
heen given for cost reduction i11 Ceniral 
Puhlic Enterpri~c~. thi.~ is a continuL1us 
proces!I.. It is the eutcrprisr~ them,ehes 
that initiate ant.I \Vatch the progre~~ of cost 
reduction in their re.s~cfi\e wiih. The 
performance re\ iew meeting of public c111er-
prises taken at periodi1.· inlerv;iJs hy the 
Admini~trativc Mfnis1rics/Dcpur1111cn1i,; 
cover. inter a lia, the <.:O!>t redu~tion and· 
cost co11trol ;1spcc1s. 

(c) It is not possible to quantify' lhe 
re~ull uchien~d in this rcpni. 

C;.i.s for Gas-Based Po11 N Pn.jccts of 
XJ'PC_from (HRJ Pipl•li'nc-

105."l. SHR I SATYENDRA NARAYAN 
SINHA : Wi II the Minister 0r l Ncl{<..J 'I 
he pleased 10 state : 

(a) whether t Nation:.il ·1 hernial l'ower 
Ct1rpor(l.tion '-"Oulu be getting only three 
million cubic mcrcrs of »as for iis three 
gas-based power projects from the I la1.ira-
Bijapur-Jagd ishpur pipeline ; 

(b) whether this i!> adequate fur running 
the~e three \mits ; and 

tel if not. the s1eps l>11:c:n t,• run them 
Ill full capacity·! 

Y.IJr: J\tlNJ'.::)TER or STATE IN TlfE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY <SHRJMA1 I 
SUSH ILA ROH TAG I) : (n) to (c) Ga\ to 
1he c:-..1en1 of four million cubic m..:u:rs 
1ier day. a1::ai11s1 "* requirement of six millill11 
cubic meters per day. ha'> been comm i,tted 
ror ~upply to the three !!<ls-based pov.cr 
plant'> being set up by the National Therma I 
Power Ctnporalion. The dcikicncy would ll<! 
met by using alternative fue I on one- of the 
plants till gas in adequ;ite quantity bc1..:omes 
a\ ailabte. 

~rcom.111e1tdatioa ttt Tri.tin 11.lanaKe-
nu:-nt Per~onnel in Pub.I ic Sel'tor 

1054. SHRI SATYENDRA NARAYAN: 
SINHA: 
DR. D.N. REODY : Will the 

Minister of INDUSTRY be pleased lo 
slale : 

(a) whether the Advanced Manag1rn1ent 
Pn1gn.1111me Advisory Committee has sugge.s~­
cd common cadre for management in puhli.c 
sector ; 

(h) whether it has also 1ecomrm:1Hled 
setting up of a Nationa I Acaclemy to ·train 
high level nianagerr1cnt rersonnel i11 public 
~eclor ; and 

(c) if so, Go_vernrnent's vic.:ws on thc\e 
recommendations·~ 

THE l\.ilNISTER Ol· STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN. THE MINISTRY ,OF 
INDUSTRY (PROF. K.K. TEWARY): 
(a) to (cJ During the deliberation of the 
Jirst meeting of the reco1tsiituted Adva1icJ 
Man>1gemcnt Programme (AMP) Advi'iOJY 
Committee. arrnmgst the suggestions ma.Jc 
were lhe setting 11p of ~1 National Atadcmy 
of• Training for Public Sector managers 
an'<.1 creation or a common cadre of J"Uhlic 
sector c:xecutives. No decision has yet been 
taken on these sugi:t!':>tions. 

Digging of Wells for Oil and Natural Ga~ 

1055. SHRI K.D. SULTANPURI.: 
SHRI YIRDHI CHANDER JAIN: 
DR. V. VENKATESH : 
Will the Minii.ter of PETROLEUM 

AND NATURAL GAS be pleased 10 state: 
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la) the names· or th~ pluccs in the 
Cl'Ufltry when!: digging of welb is in pro-
~rco;o; ror c"ploiration of oil und natural i,W' : 

O'•J the pfO!!l'e~s made and rcsllll' achie-
ved <.o far. and 

ll. J the amount <.pent for digging \\·ell~ 
during 1hc year 19X6-87 so for ., 

I Ht- MINISTER 01- ST ATE OF THE 
/\1 INISl k) OF PETROLEUM AND 
NATURAL GAS ,\NI> 1',llNISTER OF 
STATI IN THE MINISTRY OF t"INANCF 
tSllRI RRAl-IMADU1T): (a.1 A.t present 
urillinf opcrul ion:-. arc continuing in th..: 
rol lowh1g ha!iins:-

ONSHORE 

l. ('ambay 
:!". lJppcr As<.llm 
3. A!'>sam-Anikan fold belt 
4. 11 inmlayan l«,olhi M anJ (i;t-n.,; 1 

\'"Ih."Y 
~. Rajusthan 
f1. Krrshna-Godavar i 
7. Hcnizal 
:- . CHll\iCI y 
~. K utch -S;i 11 rnsh t rn 

Hi. Aru11ucha I Pradesh 
11. Ori"'"' 

01·1 SllORF 
....--- ~--. 
I. Rcn{lal 
~ C:tU\iC lY 

_l, Kut.:h S11urash1r.1 
4. llvmbay 
<; Andania11 
'" Oris-.n lNL Cousl) 

t b) :'.l! ~ WC I ls ~·on C:spon<li ng t 11 o) 5 
th\\U!'< .. 1ul 11u:~tc.-~ were drillecJ dur i11g tl!'-' 

.rc:rio1I April 11186 to J.inunry 19K7. ;,ind the 
follO\\ ill!! () i I H nu g.;1,, d ii-nwcr ic~ \\iC/'C lll<ide: 

Knikalur 
N;irn11 
Sha limari 
l'a-.ra lp11d i 
Rn_ignrh 

Oil.1Gas ___ _._ 

Oi I Andh ra Prnci..-<;h 
Oil As~am 

Oil Assam 
G11s Ar_1dhr.1 Pr-aJc.-!: 
(in" A'sam 

OFF-SHORE 
-----
('I) Oil \Vest C. ·o:.i.st 

CA Oil West Coo.isl 
R-42 Oil \Vest Coast 
R-7A Oil West Coast 
B-IJJ Oil West Coast 
Ci-S·t\ Gas Eilsl Cna:i;t 

(b) The amount spent for drilling during 
the yr:ar 19Xc,-87 wiH bi= known after n1....::ounts 
;1 rc cnmp1 let! on completion of the ycl.lr. 

< )pening of Branch Post Orf ices 
in Hilly Area-; of Himachnl 

Pradt.•!ih 

lll5n. SHRI K.D. SUL TAN PURI : 
\\'ill the Minister· of COMMUNIC"ATIOl'-<S· 
bc rlc•1~ed 10 ~talc 

< ;1) whether the Branch Post Otl ic~ 
:.ct up in hilly area-; of Himachal Pradesh 
and <>!her 1-,,:1,rt.., oi tile ooun try in I 9H!i ·8<> 
have ~tarted fum:tioning anli staff ro~ted 

there; and 

( nj if not th(: time by which I hesc post 
office~ are likely to 11tnrt functioning ? 

TllE MJNISTER OF STATE IN THE 
Ml "ISTR 'l 01· CJMMUNfCAT lONS 
(SHRl SONTOSH MOHAN DEV): (a} 
N1> S:r. No new 8rn'f1ch Pollot Office 1o1.·11!1 M't 
up in hilly <ireas of Him.1u.:hal Pradet1h and 
other pans of the country in 1985-86 becau~ 
there i~ a ban on creation of new Posts. 
E., i:-.1 ing Po:>t Olft.:e.s c ontinucd to function 
with ~raff Posted a-; usua I. 

(b) The Proposal& for ne\\i Poi;I Offh.:es 
ju-.titied on the bas.is of revised nonn~ will 
hi: t;1kcn up after the blln i11 lifo .. "d. 

l ;I ilisfttilln of Natttral ( ;11.;; 

hein~ Flared 

Hl57. SHRI K. PRADHAN! : Will the 
~li11i,,tcr of PETROLEUM AND NATURAL 
< 1AS be pleao;cd tn state : 

lal whether any csti1riatc has been madc-
0f th.., daily Jo<,s of natural gas: and 

(bJ the f i1J:111cial outlay rct;uireJ to 
u1il1~c <.1/I th1: fliilural gas being w;istC'fully 
r1:i r~·d, tu me.:\ tlome-;;tic dem<l ml ·~ 
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Tiff. MINISTLR Ol STATE 01' Tl-IL 
'..ilNISTRY OF PFTROLF.LIM A'\ID 
NATURAL GAS AND MINITER OF 
STATE IN THE MINISTRY OF HNANCE 
1SHRI BRAHMADUTT) : (a) In I ~85-~fi. 
~n c<ti111:.it1:J quantily of abnu1 Jl.:!O million 
.:ubic metres of gas was fJ;i.J cd. 

(bl lncrea~ed finaill.."ial outlay alone 
.;aunot eliminate rl1:1ring as a major re<1son 
for flaring is failure of consumers tl> lift 
full 4uantitics of gas committed combined 
\1 ith the fact that at leao;t some small 
i]Uantity of gas is produced along .with 
producti(1u of crude oil - this as"locialed 
.aas ha~ to he flared a!i ils small 4uanrity 
may not lend itself \0 econ,lmic u-;e. 
Encouraging fa II back ui.en.. and add itiona 1 
;:ommilmenc in the No.rth-Eastcrn. region 
~n: some- of the steps t:1ke n to o\·cr1.·0111e 
1hi-; problem. 

l't•leoplwm· Service in L7rl:um and l~ural , \r(:'as 

1058. SHRI K. PRADHAN! : Will ,tht: 
M inio;tcr or COl'v1 l\1l.INICA TfONS he 
plca . .:.eJ to 'l~ite : 

(aJ the steps t~iken to h;il;i11c.: the 
levch of 11.:lephonc '>crvices in u'rhan and 
rura I a rca'> : 

lb) the stcp'i propu~cd t"1 n.:dtH.:e the 
charges levied un phone" in run1 I areas : 
and 

(c) if not. the reasons thcrerur ., 

THE MINISTER Or STATE IN Tl-IE 
MINISTRY OF COMMUNICATIONS 
<SHRI SONTOSH MOHAN DEV) : (a) Jo 
extend tc kcom. faci Ii ties to rural areas, 
Objccti\CS for demand piannint?: within the 
outlay approved for telecom. 'crvic:c~ havt• 
been lnid down as follows ; 

Unit 

Met or 
Major· 
Minor 
Circ !cs 

"IAX-1 
\.1AX-11 

l\1ceting an:ragc demand 
for rhc pc1iocJ upto 

J.4.1984 
1.4.1984 
1.4.1985 

:..1AX- ll I & Manua I 

1.4.1986 
1.4.1987 
J .4. 190 

( b) a 111.l k) There i~ no pro11o~al 10 
further reduce the telccom. tariff ftlr the 
rural areas. The ex is ring tariff is already 
low •1'> compared to the urban areas. 

Puhl ic TdC'phune'> in tht• Countr~· 

J059. SHRI K. PRADHAN! : 
CH. RAM PRAKASH: Will t.'ie 

Minister of COMMUNICATIONS be 
pleased to Slate : 

(a) whether publi..: telcphoiit:•, a II over 
rhc country. P•trticul•-trly in Oris~a ar-.- not 
properly ma inrnincd ; 

(h) whether more pu hi ic telephones wi II 
be set up· to case th!! problems of the 
public. particularly in Orissa St.ate: 

(c) the sti:ps being taken to have more 
pub lie tekphones al I O\'er t:ountry ; a11u 

(J) the dctail'i or the directions issued 
in th is regard ·.• 

THE !\.HNISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
<SHRT SANTOSH MOHAN DEV) : (a) No. 
Sir. PuJ>lic telephones are mairlJaineJ pro-
1-erly in o''rissa. 

(b) Yes, Sir. 

<c) 9,000 long dhtuni.:c puhlic telephone" 
.ire planned lo he opened ir1 the country 
Juring \lie 7th Five Year Plan. Local 
public Lclcphoncs are being opr:ned at 
r11hlic places suhjci.:t tn ;nailahiliry .. of 
exchange capacity .ind outdoor plant .. 

(d> The Teli=co111. De1Jartmcnt 11or111alfy 
provides tclcco111111unicatio11 l'acilities 
wherc\er they arc l!nancially viahk. Thi~ 

..:ondition h<t>. hl'cn rela~ed in case of 
rum!. backward. tribal and hi Jly are;1~. 

rurthcr, a' ;1 Jo11g tnl11 ()[ljeclivc. it JS 

·planned to pro,·Jtk · tclc-.·on11111inication 
facility on f'ul ly !'iUh.~idi~cd ha.~is al least 
at one principal village in every it)hahited 
geographka J a1·ca bounded hy a hexagf!n 
of 5 Km. side 

[ Tra11sla1io11] 

Pnct between India and U.S.A. in tltc 
Field of Cornmunicution'i 

](lf>O. SHRI MADAN PANDEY : Will 
the Mini,1cr of COMMU~ICATIONS he 
r leaser.I to stale : 
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<a) whether a pt11.:t 
between India and U.S.A. 

Im-. been signed 
in ihc l;eld of 

· comtnun ka t ions : 

{Ii) if ~o. the deta ih in thi~ n:g;1n1 aml 
the rirnc by which ir h likely to be 111adc: 
;ippliL·;d1k : amt 

k) the Iota I expem.liiurl! likely · w he 
bt>rnc t'>y rhe Government for impkmcotin!;! 
rhb l'c'·nperation in ihe tield of communictt· 
tiom ·: 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SlllU SANTOSH r-.·10HAN OEV) : Ca) 
No Sir. 

ll'il <:IHI (c) Does 1101 ;i ri~..:. 

Supply of Vanw.'ipati to Ui.~cui I lndustr~ 

H1fl. Sl-IR I MAOAN l'ANDE:-:Y : \Viii 
tht· M 11ii'1n of FOOD AND ('fVJL 
Sl 1f>P•l IFS he pleao;ed ro slate_: 

'"> ""'hether hiscu il inLlustry 
Brea1 difficulty due to ri~e in 
\';tn;u .. p;11 i : 

is facing 
price or • 

Cl· 1 if so. whee her GL•'> t' rnmen t 
w mai-l" availahlc vanasati to 
i11du~.1i: ;11 con~e~siona I ra 1es : and 

k) if rwt. l he rctl'so11s• t hercf 01· ! 

propose 
biscuit 

'JJ-lt: ·MINISTER OF !'ARLIA-' 
Ml 'ITARY AFFAIRS AND MINISTElt 
OF H>OD AND C'IVfL SUPPLIES CSHRI 
H.K.L. BHAGA1): (al The price<; of vnna"-
pali h:n-c rccenrly shown .r de.:linlng trend. 

Cl·l 'l._i, Sir. 

h· • 1 here j, no ·control 011 r he Ji 't ri. · 
hulit•"' an<l pri .. ·c:s of \·:.ina~pati. 

• l'Fn.rtlislrl 

Toot hp:L~lc. Tuhe'> 

~t>< '.:!. SHR I KAML\ PIL\S.'\D 
SINl;}L : Will the Minh1cr of lndu~lry l~ 
pkno.:r.;f to state 

!al \1.bctber au..:ntion of G1wcmmen1 
l1a~ l·,·~·n llnw. n to 111 .. • new.; item c.1ption.:tl 
.'l·iu;tn~·ia I rape thru th.: pa~te .. arpcaring in 

the Hindu~tun Times of .::!4 J;.muary, 19~7 

regarding the need for reducing the diamete1 
e>f the tube c..•1lteoi11g to tbe Si7e of a ·•pea·· 
to ~an: the .:(in!>umers from the ··i;nancial 
rape anJ 

lb) if -.1.). the ·action 
· taJ..en in the matter:~ 

proposed to l'lC' 

1 HE MINISTER OF STATE IN Tlff 
DEPARTMENT OF INDUSTRIAL. OE\'E-
LOi>M[NT l~ THI~ MINISTRY OF 
IND!.JSTR r !SHRI M. ARUNACHALAM). 
(a) and (b) Government has :>ci:n lhe 
m:ws iteni. Indian Stan<lards lnstitmion has. 
not prepared any Indian Standards spccifi<:«lly 
for the dianJeter of the tube opening fm 
tl,Olh paste. 

I lowcvcr. ISi ha~ ~~rcparcd an 
l11dian Stundards IS: 310l-1971J Specit;caLon 
for a'uminium collapsible rubes (Rc-al'frrmed 
in lYS5J. lhi~ :.tandarJs lays down the 
Jimens10nal reqL1ircments and tests for 
aluminium collupsiblc tuhcs with ~bort KCrew 
no;,·les and plastic caps and is suitable for 
a wide range of semi-ligui ds, pastes and 
forn1ulalil>11s containing soluble constituenti;. 
l hi.; standard can be used for' tooth paste 
a\ v.ell. In this standard, for ditlerent size.1 
uf tubes. dill'ereut no.1.zles sizes have been 
n.'\.·ommende<l. Th~ choice 
dqi..:nds on : 

nf no:ule 

iJ SilC~ Of the tube; 
ii) 11 °'" ol thi:: contents; and 

iii) <ltlC time- dot'>/c:onsurnption of the 
C(111IC:llt. 

The col la p'>"ihk tubes covered in 
thi.: standard a1e <lpplicable for a wide 
'arict) of item~ like tooth paste. rubber 
sol u lion, 11 rinlini; inlr.s, pharmaceuticals clc. 
an<l in a number of cases same ~i·1e of the 
tube can he u..cJ for Jifferenr itc:rm •. In view 
t'f this. nt• def?nite recommendati~..,n ha,; heen 
111~1dc by the ISi in regard to rhc nou: le 5irc 
for a p<1rlkular product. 

rum.h for Development of 
:"on-Con ve11t~<.1111.I Energy in H:.tryaua 

f!'oJ. RAM ·.PRAKASH : Will the-
Mini.;;tcr of ENERU'r' be pleased to s1atc:: 

(<ti the funcJ,, aJIOUt"cf in Sc\cnth rive 
'r car Plan for 
d.:\ <.'lopmcrH in 

non-convc n t ion a I 
llaryana : 

energy 
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(bJ lhe numhcr of gobar ga:-. planls 
instullcd so for in Haryana: 

{c) whether any other non-conventional 
cncr~y projl'Cl'- are hcing. established in 
l-laryana: and 

(d) the dt"tai)s thei·eof? 

THE MINISTFR OF ENERGY (SHRJ 
VASANT SATHE); (a) An al location of 
Rs. 250 lakhs has been made by the Planning 
Commission in the State sector for the 
development or non-conventional energy 
soun:l's i11 ·the Slate of Haryana during the 
Seventh Five Year Plan. Jn addition. funds 
are being pr.o-.·ided from the Central Sector 
for various ~chemes and projects relating 
to non-convc11tional energy :>ystcms in the 
State of Hury;rna. 

(hJ During the paiod !9~2-83. to 1986-87, 
(up to Jan.1987)11.626 family-size biogas 
plants have hcen set up in the State. Jn 
add it ion, 6 Community/lnstitutiona I Biogas 
Plants ha\e o.1lso been installed. 

(c) :tnd (i.1: 'i c~-.. Sir. The on·gc•ing 
projects im; lude promotion of 13 iogas .P Ian ts, 
promotion or imp!'O\ ed smokeless ChU l~tlS, 
con,,1rue1wn of a)Vlicru liydcl l\J\~cr plant 
at Kalo..roi V ilJuge, Soni pat District. instailation 
of Solar \.\'ater Heating systems, Solar 
Timber Ki Ins. Solar Desaltnation systems. 
Solar Swimming pool, promotion of Solar 
cookers on suhsidised basis and energy 
plantation i•1 suitable areas. 

Consumer . ., Protection Act 

106-1.. DR. G. VfJAYARAMA RAO 
SHRI MANJK REDDY : Will the 

Mini:,tc1· of FOOO AND C'IVTL SUPPi.iFS 
be pJca>..:d to >talc : 

(a) wh..:th•:r Go,·.:rnrnenfs ai.cntion has 
been drawn to some ~;crious lacunae in the 
new Consumer l'rote(:tinn Act. :-.pccially in 
respect of defect i11e ct~mpensa tion dause, use 
of ofi;cial ·gazette .. l.'nnL!itit)ns <'f storage. 
environmental factors anJ lack C·f provision 
for forfeiting defect ivc !;Oods:. and 

(b) if '>O. action 11roposed t<' he tilkc11 
to remov..: the~:= J:.ii.:unac '! 

THE rvl INISTER OF 
TARY AFF·AIRS AND 

PARLIAME'N-
MIN ISTER OF 

FOOD AND CIVIL SUPPLIES (SHRJ H.K. 
L. BHAGAT): (a1 and (bl An article 
appeared i'n the l.:conomic Time~ on 30 
fanuary 1987 which rcrcrrctl to certain 
lacunae in the ~osumer Protection Bi II such 
as inade4uate compensation. e.xclu~ion of 
public sector, overlapping of the jurisdiction 
of the consumer rcdressal forum and 'MRTP 
Act, etc. The consumer Protection Act. 
I 98ti enacted by the Government does not 
suffer from the defects mentioned in the 
;i rt ic le. The Act applies lo a II goods and 
scrvi:.:cs .Jjl(Ccpt those 'A hich are specifically 
exempted by the Ccntra I Government. The 
red ressu l machinery provided in th..: Act 
has pO\'- ers lo aw;nd appropriate reliefs/ 
compensations in cases of complaints or the 
const1mers relating to unfair trad..: practice~ 

(o!her rhan those rdating to monoply houses 
as defineu in the J\·1RTP Act). defective goods 
and sc rvices excess pr ices charged over and 
above the statutory and;or declared/printed 
prices. The Act enshrines the rights l1f the 
consumers. such as. right to be protected 
against marketing of goods which arc ha:tar-
dous to life and property: the right lo he 
informed al~out the quali1y. quantity. potency 
pllriry. !lfandard and priu· uf goods so as to 
prote1.:t the consumers against unfair trade 
practices: thl~ 11ght to h· .a .... sured. wherever 
pos:.1blc. a1.:1.:t!-"'" to \ arict) of goods at com-
petitive prices: the right to tie hcan:d alld to he 
assu1cd 1hat consw •. ~b- ,;itercsts will receive 
the cons icleration at a ppropr iarc forums: 
the right to seek redfrssa I against unfair 
trad~ practices or unscrupulous c-"p loitation 
of consumers; and the right to consumer 
educati~~n . Righ·t lo environment h not 
included in the Act as it 1s covered in the 
EIJ\fronrnent protection Act. J9Sr,. 

Orders Placed wilh 
Supply of Pml·er Plaul 

1065. SH R 1· R .P. DAS 

BHEL for 
1:quipn~cnt 

• 

SHRI K. RAMACHANDRA 
REDDY : Will tht• J\fo,i...,1er of ENERGY be 
pleased to state : 

(a) whether Government ha\.e placed 
any m:w order wi1h the Bharat Heavy 
Electrical~ Ltd. for sur11Jy or equipment for 
Power plant)".;· 

(bl the detai 1:-. c•f the 
during the last three ~caro.;: 

orders 
anti 

placed 
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(c) rhc dc1a ils llf imports dliring the last 
th rec year~ '! 

THE MINISTER 01- ST.ATE IN THE 
DEPARTMENT OF POWER .JN THE 
MINJSTRY OF LNERGY (SHRll\1ATI 

' SUSHILA ROHTAGI) (a) to (c) 
lnformalion is being collected 
:and will be laid on rhe Tahle (lf the f-{ouse. 

[ Tran.~lmion] 

Upgra.dntion of Branch Ptlst Office, Ba<.Jot, 
:'\I morn 

1006. SHRI HAKISH RAWAT: Will the 
Minister of' COMMUNICATIONS b(! 
pleased lo "ta te 

(a) whether there i?> a propo~al \c> 
upgrade rhc Br•rn<..:h l'c.lst Ollice, Basot, 
Almora Jistri...:t. Uttar Prndesh to a· Suh Po,1 
Ollkc . 

!h) if so, th~· time hy which· it \VJ II be 
impknientcd : .ind 

II:) if nor, 1hc n:.:'l'I~~ 1herefor ·? 

THE MINISTER OF :,TATE IN THE 
MINISTRY 0... ( OMMUNICATJONS 
CSHRI SANTOSH l\IOHAN DEV): (a) No, 
Sir. 

Cb) Doc..; nllt <iri<.e. 

tc) The daily work load of present 
Hrarn:h Po~t Ollice llusot is only about three 
hours. I I should ha\c a minimum work lo:id 
or 5 hrs per day 10 qualify for upgradation 
as departmental -.uh p0st c?ffice. Loss on 
upgradation has been ""orked out tu Rs. 
20309.88 per <innum \\hit.:h is abo much 
ahovc the rcnnis-.ihle limit of loss or Rs. 
1,0'.'hl, • per annum. 

Cnnstruclio?1 of "(;odon n<; in Ah10ra 
and l'ithorn~arh, U.P. 

l0b7. SHRI HARISH RAWAT
0

: \Viii 
"the Mini-.tcr of foOD AND CIVIL SUPP-
LIES be p'c1..;cd 10 qatc : 

«aJ whc1hc1 .i ,;~.:i~i.:in w..i<; taken by 
Forn..i Cnrpora1 .. ·111 of lndi<1 to construct 
foodgra ins godov. 1p, with ti ve 1housand 
tonnes sroragc -.:apacity in Almon1 :mu 

Pithoragnrh cities or Uttar Pradc~h some~ 

time back : 

(b) whether sites fot th!= godowns have 
been selected : and , . 

(c) if not, the reus.011~ for delay '? 

THE MINISTER OF PARLIAMENTRY 
Al··FAJRS AND MINISTER OF r-ooo 
AND CIVIL SUPPLIES <SHRI H.K.L. 
BHAC'AT) : (a) Yes, Sir, 

(b) and (c) The Food Corporation of 
India has selected a suitahle site.at Pithora-
garh and approached the State Government 
to acquire it. The Corporation has, however 
not been ahle to find a suitable site at 
Almora so far. Efforts are under way to 
identify a suitable site at Alrnora '~ith the 
;1ssistancc or the State Govcrnm..:n I. 

Exploiting of I lydel Capacity of Ea"f(•rn 
Ramgnnga by N-fl.P.C. in l '.P. 

1068, SHRI HARISH1 RAWAT: Will 
tile 1nini~t.,;1 u1 i::.;'.i....:l{CiY b.: plea"-ed to 
state : 

(a) whether any offer has been maJe 
by Uttar Pradesh Govern111cnt Ito .. entrust 
the work of c'\ploiting hyJcl capacity of 
eastern Ramganga. to Narional Hydrolec-
1ric Power Corporation ; and 

(b) if so, when this o:rer:·was made and 
action takl:n by Union Government 111 this 
regard '! 

THE MJ~ISTER O~ STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATJ 
SUSHILA ROHTAGI) : (a) and (b) The 
Governmc1it of Uttar Pradesh had. in 
Nove::i~bcr. I 980, conveyed "in prin...:i pie' 
appro\ al lo h::intl i ng o\ c r the proposed 
Eastern Ramgo.ng::i Hydroelectric Project 
for investigation r1nd execution in the 
Ccntra I Sector. The National Hydro-electric 
Power Corpun:i lion (NHPC) subsequently 
pursued the rnatter with the State autho-
rities. In September 1983, it w;.is agreed 
between the Nl-IPC and the U.P. authorities 
rhat the latter would <.:ontinuc with the 
tktaik:d investigations of Eastern Ramganga 
;jlld that cxpen~es incun;ed ny Ll."i'. Ciovcrn-
m~nt v.oul.d ht: reimbursed lO 1he1n <1t u 
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tater date in the even L tha l works were 
entrusted to the NHPC. The investigations 
of the proposed project are, ~1ccordingly. 

being continued by the U.P. Irrigation 
Department. 

Linking of Ranikhet ftith l·farci1I~ 

by UHF System • 

1069. SHRT HARISH RAWAT: Will 
lhe Mi11i-;1er of COMMUNICATIONS be 
plea'ied -to state : 

(a) whether there is any · demand to 
link Ranikhct with Barcilly by UHF system; 
and 

(bl if so. the steps proposed to be taken 
in this rcga rd '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATJONS 
(SHRI SANTOSH MOHAN DEV) : (a) Yes. 
Sir. 

(a) There an: a number of sub-<livisiona I 
I I .Q. and Tc3hil H .Q. al I over the <.·ountry 
in need of UHF System. Due to constrninl 
or resources. it •has 1wt been possible to 
provide for all such rcquiremenrs in the 
7th Plan. PriDrity i~. therefore. being given 
to meet the requirements of District H .Q.s 
and places with cxcha nges larger than 1000 
lines. 

Dcpen<ling on the uvailability of resour-
ces, efforts will be made to cover other 
places during the next pfan. 

[£11glislrl 

Production of Coconut Oil 

1070. SHRI \. TULSIRAM : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be plca;;ed to stat..: : • 

(a) whi;:ther there has been a consider-
able decline in the production of coconut 
oil in the country during the last three 
years ; 

(b) if so, the extent to which this low 
production has affected the hike in the 
price of coconut oil ; and 

(c) the steps being taken by Govern-
ment to bring down the price of coconut 

oil to ~ave the poor m rural ;rnd tribal 
areas '! • 

THE MINISTER Or PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGAT) : (a) The Production of Coconut 
Oil had declined in [9!0-84, due to drought 
in Kerala but ii had increased in subsequent 
years. 

(b) Due lo favourable wcath~r condi-
tions in 1984-85 the production levels reach-
ed the original levels a~ a rcsu It of which 
prices fc JJ substantially during 1985-86. The 
prices 01· Cocount Oil have risen during 
recent months. 

(c) The steps taken hy the Government 
to conlrol lhe price-; arc ais under : 

( i) Sta tcs ha vc been asked to take 
Stringent measures aga ins I hoarders 
and speculators. .. 

(ii) Supply managem.:nt oL imporled 
edihl.e oi Is to Public Distribution 
System hns been geared to check 
1.hc rising trend in the prices of 
edihh: oils including coconut oil. 

Allocation of Imported Edible Oil 
to A.P. 

l071. SHRJ V. TULSIRAM : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether Government of Andhra 
Pradesh have approached Union Govern-
ment for allocation of more imported edihlc 
oil for public distribution ; 

(h) if so, the 4uantity asked. for allocat-
ed and io!;<;ued to. that State a" on 31st 
December, 1986; and 

(c) whether the ~upply of edible oil to 
Andhra Pradesh is the lowest a~d if so. 
the reasons therefor ? 

THE MINISTER OF PARLIAMENTRY 
AfFAIRS AND Mli'<ISTER OF FOOD 
AND CIVJL SUPPLIES (SHRI H.K.L. 
BHAGAT) : (a) Yes, Si1·. 

(b) The quanrity of imported edible 
oi !s asked for. al Joe a ltd to and lifted by 
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Amlhr.1 i'rade~h under Publk Distribution 
System anc.I Scheme l•f Sma II Packs during 
the oil years 1985-86 (Nov. 85-0cl.86) and 
19~6-87 fN..>w.86-Dec.86) is as fo !low' : 

Oil Year 
(Nov.-
Oct.) 

!()ua11tity i'n Mt!>) 

Quantity A lh•cation/Lift ing 
Under 

#' 

asked Under 
for. Puhlic 

Di~tri­

hut ipn 
sy .. !cm 

Scheme of 
Small 
Pack. 

Allo- Lift- Allo- Lift 
cation. ing. l.'.ation. ing. 

1985-86 1.9'5.000 '-n.400 83,552 .10.100 6.761 

1986-87~01.000"15.000 [<).780 .~.200 1.97<1 
(Nov.-
Dec.) 

(Monthly 
average 
16.700) 

• J Ii•;. •·b1.u<.: ,.,, ,..,, iii ... ";,u;..: ud )-.:.1r 
198fi-87 (Nov.86 to Oct.lfi). 

Cc) No. Sir. 

Telt'phO'.lC ss~tem in \ndhra l'rarlc~h 

1072. SHRI V. TULSIRAM ; Will the 
Minister ,1f C'OM\1UNICAT10NS be rleas-
cd to state: : 

Cu) whether th: telephnne sy . .,tem in 
rural/1riba I areas in Anuhra Praucsh remain~ 
out of order due to old e.1uip11H!lll anJ 
techni1;al fau Its ; 

Cb) if so. whether Cio\'crnmc1J1 have 
i.:halk;;d out any · ~chcrnc to improve the 
">tand.ird of working of ru-ral/triba I telephone 
excharu~es in rhc- Stall: : aJld 

I . . 
(c) if so the outline-.. thereof and the 

time hy which lhe~e ... ~h.:mes wil I be imp le-
menrcd ·.• 

THE '-11NlSTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
fSHRI SANTOSH \10HAN l>EVJ : (a) The 
functionin~ of le-kphon(· .. ystem in rural/ 
tribal areas in An·.lhra Pradesh is generally 
satisfactory. 

(b) and (c) The fun...:tioning 
i:xchanges is being mun iton:d 
Divisional and Circles level. 

or the,,e 
daily at 

Immediate 
remedia I actions are taken 10 altend to any 
fault as an\'.i when il occurs :rnd ·every 
poso;ibll! measures are taken ro cn ... ure satis-
factofy functioning. 

Ocmand_or Andlara Pradesh for Cookin~ Gu 
Connections 

1073. SHRJ V. TULSIRAM : Will the: 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) whether Andhra Prad~h Gov.:rnment 
have sent their demaml for cookit1g ga• 
connections n::quired in the Staie of Union 
Government ; 

lh) if so, district-wise rcquircment5; aond 

(c) the extent to which Union Govern-
ment are expected to mec:t the requirement 
of the Government of Andhra Pradesh 
durin"g the remainini: period of the ·Seventh 
, J ve 0

\ ear Plan '? 

T•IE MINISTER OF STATE OF TlJE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 

.STATE lN THE MlNISTRY OF FINANCE 
(SHRI BRAHMADUTT) : (a) No, Sir. 

_(b) Does not arise. 

(c) As on .I .I .87 there were approxi-
mately 26.650 persons on the wai1ing list in 
Andhra Prade!>h. New connections 10 ·these 
person~ and 10 new <qiplicants will be 
released l:iy the oi I marketing companies in a 
phased manner, leeping in view augmentation 
in the availability. of LPG. of bottlini 
cQ,pacity and requisite infrasturcture. 

rrramlationl 

ln<;taf1ation of Electronic Exchange 
in Faizabad 

1074. SHRl NIRMAL KHATTRI: Will the 
Micister of COMMUNICATIONS be pleased 
to state : 

(a) whether there is any proposal ro 
instal an electronic e.'1.changc in Fain.1b11d, 
U.P .. 



217 Writtr11 An:JIWU5 PHALGtit-; 1\ 12. 19(!8 (SAKA) 

tb) if ~o. reasons for dd:iy in implcmcn-
;ing it: and 

(c) the time by which this work i-,; I ikcly 
to he completed ? 

THE MINISTER 01 STATE IN TllE 
MINISTRY OF COMMUNICATIONS 
<SHRI SONTOSH MOHAN DEV): (a) No. 
Sir. 

<b) and (c) Question docs not «ri<;e in 
·view of reply at (a) ahovc. 

Petre.I Diesel Pumps and· I.PG 
Dealerships to be Allotted itt Faizabad 

District 

1075. SHRI NIRMAL KHATrRI : Will 
the Minister of PETROLEUM AND 
NATURAL GAS "be pleased to state: 

(a) the number of petrot and diesel 
pumps and gas (LPG) dealerships 10 be 
allotted rn Faizabad district anti the pla.:es 
~elected for these dealerships: and 

(b) the action to be taken to expedite 
;he allotment 1 

THE MINISTER OF STATE OF THF. 
MINJSTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE JN THE MINISTRY OF FINANCE 
(SHRI BRAHMADUlT) : (a) and (b) A 
statement indicating the locations ·and th::: 
present stage of,. .proposals for setting up 
Retai I Outlets (Petrol/DiCRCI) and LPG 
distributorships in Fai?abad district, is given 
in Annexure. 

Statemt'11t 

RETAIL OUTLET 

J. Tanda 
.., Akbarpur 
.I. Marel/a Mill 

near Akbar 
pur 

"4. Sohanwal 
CrossingJ 

.5. Faizabad) ) 
city ) 
(Civil Line ) 

C\.>urt ca"e pending 
LOI issued 

Advertised. Interviews 
to take 
place 

- Being .ad\. el'! ised. 

LP.Ci. 

I. Ayodhya. ) 
). .., Jala lptir ) - Advert1.,ed. Jntervic't'.·1> 
) to take 
) ~·~-

~- Akbarpur ) 

Financial A~istnncc to ~·..tobile 

Fair Price Shol'"' 

1076 .. SHRI G.S. BASA VA RAJU : Will 
the Minister of FOOD AND CIVIL 
SUPPLllES be pleased to stu~c : 

(a) whether Government have provide" 
financial assistance worth Rs. 1J4 IDkhs for 
mobile fair price shops in States with large 
trihal pop1:1lation; 

( h) the total population covered under 
this programme and the amount provided to 
each Stale :ind Union Territory: 11.nd 

(c)· whether the Stale Governments have 
hc~n dircc:cJ to ·:he..:!.. m·:il;ir.;cticcs in tin.: 
mob ilc fair price shops '? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : (a) and (b) For 
streamlining and strengthening th,e Public 
Distribution System in 1TDP areas. the 
Central Government. has provided the 
following States whith financial assislance aao 
indicated below. as a one time meaiure, 
during the financial year 191\5-86 f<>r the 
purchase of mobile vans 

I. Bihar Rs. 16.73 lakhi 

2. Orissa Rs. 22.()(J lakhi 

J. Andhra Pradesh Rs. 6.00 lakh:1 

4. Assam • Rs. 5.29 lakhs 

5. Rajasthan Rs. 8.00 lakhs 

6. Madhya Pradesh Rs. 37.00 lakhs 

Rs. 95.02 Iak.hs 



219 H'dltt"ll ,{11.1 H~/" MARCH 3, 1~86 

During the financial year 1986-1:17. a 
~um of Rs. J 9 lakhs has been re leased lo 
the Slate Government of Manipur for the 
purchnse of mobile vans for operatmg mobile 
fair pric.:e shops in the interior areas of the 
State. 1 he rorulallon coverage for each 
mobile van is deducJ by the State 
(iovernm..:nt. 

(c) ·1 he Central C iovcrnrncnt has issued 
gu idelincs to Slates/UTs to set up consumer"i 
advisory and vigilance committees at various 
levch LO cn"i~ll"I.: equitable di"itribuliOn of 
commodities covered hy PDS. States/UTs 
have also been asked to intensify enforcement 
mcusure.s to ensure that fair pri<.:e shops 
function properly and that essentail com-
modities re~•c't the p..:oplc rartkularly those 
belongi11ti: to the weaker ~cction..; of the 
pl~pulatio11. · 

Creation of Atlditional Hydel 
Clipacity 

1077. SHRI G.S. BASAVARAJU: 
Will the. Minister of ENERGY be pleased 
to qafl.': 

(a) whether the Advisory Board on 
I nergy has stressed the urgent . need fur 
fon11ula1in~ a Jung lerm plan 10 create an 
add it iona I hydcl cotpac:ity of 30.000 MW 
during the next two plans in order to restore 
the hydc:I thermal mix lo 40 per ccnc; and 

(b) tf 11u, Go\ernrnenr, dcci~ion in the 
matter ? 

THF ~INISTER OF STATE IN THE 
DEPARTMENT OF PO\~:ER IN THE 
MlNISTR'\ OF ENfRCiY (SH.KIMATl 
SUSHILA ROHTAGI) (a) and (h) 
Yes. Sir. Sci1ed or the irnponunce of 
Jt:veloping the Hydro power r)otcntial a 
number or o.tcp' a1-c being taken 
by the Ccnt1al Go\c.:rnmcnt to l>ptimii:e 
the hydro-thermal mix. 

CollahGration Vl·ith llSSR for Oil 
lndu-;try 

1078. SHJU CfilNTAMANI JENA: 
Will N'lc Minister of l'ETROLUEM AND 
NATURAL GAS be pleased to state : 

• (a) whether /ndiu and USSR hnve 
~ign~ a protocol for economic. ~cicntilk 

and technical co-operation in oil industry; 
and 

(b) if so, its details ·~ 

THE'MJNISTER OF STATE OF THE 
MINISTRY OF PETROLUEM AND 
NATURAL GAS AND MINJSTER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRI DRAHMADUTT): (a) Yes. Sir. 

(b) In pursuance of the Agreement on 
cconofoic and technica I co-operation signed 
between India .and the USSR on November 
27, 19~6. ONGC has 1igned a General 
Agre~ment with V /0 Technoexporl of the 
USSR for carrying out intensive inte&ratcd 
e.1Cploration ol hydrocarbons in a mutually 
agreed onshore area in West Dengal with 
the help of Soviet equipment aniJ 
specialists. 

The Soviet orianisaticn i::. alreil.dy 
carrying out such exploration in Cambay 
and Cauvery ba'iin.>, under inter -govern-
rne11ta I Agreements of May 22, 1985. 

The Soviet Union has extended a lcing-
terrn Rouble Credit for the c:o.ecution of 
these rroject5. 

Complu5io11 in Purchase for Hot 
Plates from LPG Dealers 

1979. SHRI CHlNTAMANl JENA: 
Will the Minister of PETROLUEM AND 
NATURAL GAS be pleased to state : 

(a) whether Govemmeat are aware that 
customers are still pressurised by distribu-
tors to purchase hot plates from them 
before relea~ing g:.is connection ; 

(b) if so. the number of such 
plaints received during the year 
~ta tc" ise ; and 

com-
1986, 

(c) the action taken against the concern· 
eel dealers ·~ 

THE MINISTER OF STATE OF THE 
M1NJSTRY OF PETROLUEM AND 
NATURAL OAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
<SHRI BRAHMADUTI): (a) to (c) The 
inronnation is being collected and will be 
laid on the Table of the Sabha. 
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Setting Up of Telecom Commr~sion 

1080. DR. B.L. SHAILESM : 
SHRI P. KOLANDAJVELU 
SHRJ YASHWANTRAo 
GADAKH PATIL: 
SHRI K.. PRADHAN! : Will 

1hc Minister of COMMUNICATIONS be 
pleased lo state : 

(a) whether Government are com.idering 
to .;et up a Telecom Commission; 

tb) the main feature~ 1Jf the T~·lecom 

Commission ; 

~c) whether ihe policy decisions would 
be taken up by this Commis'iion : 

(d) how far it will afTect the e.xisting 
~et up of 1he Telecommunication Board 
and working of the Telecommunication 
Zonal and Regional set up ; and 

(e) whether this Commission would go 
in detail ·A village a rclephone Exchange· 
~chemc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SANTOSH MOHAN DEV) (a) 
Various suggestions for revising the sLruc-
tural set-up of the Department of Tek-
com1'nunications, including a rrorosal to 
form a Telecommunica~ion Commi,;sion. 
are under examination. 

(b) to (e) No final dccii;ions have yet 
1:-.een tal.cn in the mailer. 

Act1ui-;it1'm of Computer Soforn re 
Packagt:'s from U.S.A. b~· Central 

F lectric_ity Authority 

1081. OR.B.L. SHAILESJ-1 : Will the 
\1 inistcr of ENERGY he pleased to :-.tate : 

(a) whether the Ccntra I Electricity 
Authority is preparing <i long term perspe-=tive 
power pkin covering 15 years from 1985 tn 
2000 with the help of mo recently acquired 
.:omputcr so1't\vare p.-i.ckagcs 1·n>111 U.S.A.; 
and 

<bl if so, its b!'l-.ad outli1K~ and the: 
capital outlay involved '.' 

THE MlNISTER OF STAT! rN THb 
OEPARTMENT OF PO\.\·ER IN THE 

MINISTRY OF ENERG'I' (SHRJMATJ 
SUSUILA ROHTAGI) : (a) and (b) Yao, 
Sir. The basic ohjecti"e of the Jong-term 
power planning study is to dclcnninc the 
capacity addirions. thal would be needed 
llJ'ILO the ycur 2000 _AD including the deter-
mination of the most ortimal mi.x of hydro-
thermal-gas b.ised capa-=ity for meeting the 
demand. The study has rece11tly been initiated 
and hence it wi II take time to determine the 
outlays invo !ved. 

Gent'ration of Po'" er 

1082. SHKI RAMASHR/\Y PRASAD 
SINGH: 
SHRI AMA RS/NH RATHAWA; 

\\'i II the M inistcr of ENERGY be plea~ect to 
state : 

(a) the power generation in I 9!j4-85, 
l 'J85-86 anJ J 9~-87 till date; 

(b) whether this rower generation is 
inudequate to meet the country's demand; 

(c) whether power shortage i~ one of 
the main n~a~ons affecting f')roduc1ion in the 
publi..: i:l11d 1111v<11t: .~c..:1ur~ 111 Lhc -=uwllry 
panicufarfy iu Guj;uat: and 

(d) if so, !he details thereof and the steps 
proposed to generate more power in the 
country '? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF POWER IN THI! 
MINISTRY OF ENERGY fSHRIMATI 
SUSHILA ROHTAGI) : (a) The power 
gcneretion in the country during 1984-85. 
1985-86 and 198(,.·87 ( upto January, 1987) 
was I 56.6 Billion unit~. 170.0 Billion uni1s 
and 155.15 Billion unit~ respectively. 

(b) Yes, Sir. lnspitc of additional 
gene rat ion. demand i..; higher. 

(c) and (d) Power shortage is also one 
1)r the factors whi.;h alfects tht.: producliou 
in the t.:Ountry including Gujaral. The 'lcps 
taken to improve !he avai !ability of 11ower 
include e'-f"editi•1g commis~ioni ng of aJdi -
tional i.:apal'ity. improving I.be performance 
,,r the e .. 1,.t111g th.:-rmal power ~talion~. 

reducing Tr~1n!imission and Distribution 
fo,.;scs. implcmcnralion of energy con<>crvation 
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and demand managcmc111 measures, ;.1nd 
implementing short gestation pr(ljccts. 

l~aising l\brriagt: Age of Cir'~ 

101\3. SHRI JAGA!\NATH PATTNAIK: 
Y. Ill lhc Minislct of LAW AND JUSTIClc 
~C [1lcil~Cd {<) Slate : 

(>.1) \\hdhcr there i~ any proposal under 
the ninsidcration ol' Ciovcrnmcnl to raise 
the marriage HF!!.'. for girls to '.'I year as a 
mca~111c tn ~olv.: the f10pul<.1tio11 f'IOhle111 in 
lh" collntry ; and 

(b) if <;[1 

mf1ttcr ., 
thi: tkdsior1 take in the 

THF MINISTER OF ST.\lE IN THF 
MINISTRY OI· LAW AND JUSTICE 
<SHH.I ILR. BHAR.DWAJl : (al No. Sir. 

lhJ Docs not :1ti!->e. 

I Tru11,·li11 io11 j 

lncn·a~e in Cap:..icify of Ba•·auni 
Oil Rdinery 

IOX4. PROF'. CHANDRA BllANL 
DE\. I : Will the r--.1i11isti.:r or PFTROLEU!\1 
AND NATURAL GAS be pleased to 
~l:Jl~ : 

la) '' hclher Government are consitkri ng. 
any further increase in the c;ipncity or 
H;1rauni Oil Refinery; ::ind 

tb) the profit earnetl by Haraun i Oi I 
Rcrincry du1 ,i;;,; J :.;5 and J 986 '! 

THF MINISTER OF STATE Oi l HE 
l\l INlSTR 'r OF PFTROLEUM AND 
N.-\TURAL GAS AND MINISTER OF 
Sl ATE: IN THE MINISTRY OI· FINANCE 
ISllRI HRAl-11\lADUn·,: (a) N(•. Sir. 

tbl Profit before inlcrcs1 and lax for the 
;•c.11 ending JJ .. ~.85 wa~ Rs. HUl8 · i:rore-, 
anti for the ~cHr emlin!! :i I .3.86 \\;i, Rs. 
h.56 ~·rorc.,. 

[I 11J:fi,·hl 
Allocalion of K(';o<;l'nt.• to Ori'i~a 

10i<5. SHRI l\.IATI JA 'i ANT1 PATNAJK: 
\\.ill the l\1inisl r <>r PFTROLl::Ul\.l AND 
NA TUR AL G ·\S be pkas:d to ~tat1: : 

(a) whether there is a proposal to incrcas!! 
the allocation of Kerosene to Orissa in 1987: 
and 

< b) if ~o. the detai Is thereof '? 

THI:: .PIHNISTER OF STATE 01- THf 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OJ-
STATE IN THE MINISTRY OF FINAN(:J· 
(SHfU HR/1.HMADUTT) ; (a) and th) Allo-
cations of Kerosene to Orissa for the 
\\inter Block comprising the months o! 
November. I 986 to February, 1987 and thi.: 
Sl11i"1me1· Block comprising the month.'> or 
J\larch to June. 1987 have been made at thL.: 
enhanced growth rates of 71% and 7% 
respl!<:lively, as against. the normal growth 
1atc of 5% over the allocations made f~r the-
correspondir1g period of the previous year. 
1 he allocation thus made is al the rate of 
IOLJ~U tonnes per month for the Winter 
Block and 10160 tonnes per month for the 
Sumn'lcr Blo1.:k. Apart from the above. 
additional ad-hoc allocations have hcen 
made during 1987 so far and will be made 
la tcr. too. to meet specific sirua t ions. 

[Trm1slmi0ti] 

JndL·pcndence to Public Sector l\1unager.., 
for tal.;ing decisions 

JOt'(>. SHRI YIRDHI CHANDER JAIN 
Will the Minister of INDUSTRY be pleased 
to state : 

(a) "hether Government a·re aware of 
the widt!IY held view that the managers of 
the l>ublic Undertakings do not enjoy a~ 
much independence of taking dee is ions as is 
rcqu ired for a commercia I undertaking; and 

Ch) if so, v.hclhcr uny, review uf 
1
1he 

ruk;,, anti procedures is proposed to be 
made with that end in v'iew ? 

THE MINlSTER OF STATE JN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF lN-
OUSTR\ (i'ROF. K.K. TEWARY.>: (a) and 
(h) Gu,,.ernme!lt is constantly endeavouring 
to ensure ::iclequate autonomy to, and 
<1ccou11tabillly of the PSt:Js to Government 
aml Parliament a:> huge sums of public 
mc)11cy arc invcstcJ in them. Government 
has t:iken variou..; step~ from time to time 
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in th is rei:ar<l. The pn.>i..:e,,:. ~·1 ·review of 
autonomy and rules and proceJures is a 
continuing one. 

[E11gfi.1"h) 

Sale of f11din1. Vikas Patra 

J0&7. SHIU VIJAY N. PATIL; Will 
the Minister or COMMUNICATIONS be 
pieaseu to :-.talc : 

(a) the number of Post Offices entrusted 
with the sale of Indira Vikas Patra; 

(b) the total '>a.le of Indira Vikas Patr• 
upto the c:nu ,Jf January. 198'7; 

(c) whether Government .ire aware of the 
difticultks of bond buyers due to s.laortage 
of bound:.;, especially in Maharashtra ; and 

(d) if :so. steps taken to remedy the 
situation ., 

THE MINJSTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl SONTOSI·I MOHAN nrv) : (a). 
Arrangements e\i.-;t for sale of lnJiu Vika:. 
Pati:a through all Post Oft1ces doing SH vvork 
"'hich number :ibuul I A~ o;Jo. 

(b) Rs. 475.72.65000/- (Rupees Four 
Hundred Seventy Five Crores Seventy Two 
Lakhs and Si~ty Five Thousand only). 

(c) No· Sir. There is no shortage of the 
. Patras for supply t0 any Post Oflice including 
those in Mahara~htra . 

Id) Question does not ;irise. ~ 

Settirn! up of Ne" Research and 
DeYelop·mmt Centre at Bani;:alare 

1088. SHRrMATl KP. JHANf\l 
LAKSHMI : Will the: Minister of 
COMMUNICATIONS be plc:aseu to stare : 

(a) whether Gove1 nment propose to set up 
a new Research and Development Centre for 
the Indian Telephone Industries at Bangalore: 

(b) if so. what would be the estimated 
cost and loc.:ation of the Centre: and· 

(c) whc-n a final decision is likely to be 
t:ikcn in this regard : 

THE MJNJSTER OF STATE JN THE 
MINJSTRY OF COMMUNICATIONS 
(Si-fRl SONTOSH MOHAN DEYJ .(a) 
NO. Sir. 

~ 

"'-1> and ( c) Do not ·arise. 

CrilNia for ProTiding Temporary 
Co:mecUon9, P.C. O!> and 

Depart111c11tal P.C. Os. 

I089. SHRIMATI D.K. BHANDARI 
\Vil I the Minister of COMMUNICA TJONS 
be plea ~ed to state the present crrteria for 
providing temporary connections, Public "ta II 
Oific.:es :•nd DcpartmelltaI Public Call Oftices 
with special menlion to charges in each case 
and duration in each ca3e in Delhi '! 

THE MIN JSTER OF STATE lN THE 
MINISTRY OF COMMUNICATIONS 
CSHRI SONTOSH MOHAN DEV) : Required 
i1formation is gi\·en in the Statement befow. 

Sta tem~nt 

· Cri{(.'ria f.1r Providin • temporary 
con.1C'ction<>, P.c.o~. u•1d Departmental 

r•.c os. 

I. TEMPORARY 
CONNFCTIONS 

TELEPHONE. 

Temporary telephone connections are 
genera fly provided to individuals on med i1:11 I 
grounds etc. at residential premises and to 

•meet immediate requirement~ 0f Go\ ernm ent 
Departments. industry, exporters. foreign 
exchange earners etc. subjc1.·L to availability 
of exchange capacity. The n::nta I for a 
temporary .telephone in Delhi is Rs.2CO/-
per month at present. An amount of Rs.800/-
is charged for installarion of a tern porary 
telcplwn.:. 

A temporary telephone i:. 
sanctio'lcd for six months initially 
same can be extended thereafter. 

2. P.C.Os. 

generally 
and the 

Local Public Call 01ilces opened by the 
Department of Telecommunications are of 
two types-Private 1'.C.'.(h. and Departmental 
P.C.Os. 
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2. I p;l!VA fE PJ BLIC CALL OFFICES 

Pri&-'atc Public Call Ollices are sanctioned 
subjc:t:t to avaitti.bility or e .... changc capacity, 
suitability and fo:i.sibility. Thc . .;e tclepllPne• 
are gener.illy proviJcJ al 11011-rc,,i.lential 
premises which are easily acces,ible tu th.: 
public in Jo;;,tfit ic' whi!rc p~oplc many not h·.: 
uhle to afford t~leph·.rn:~ 011 their own, like 
'Jhuggi-Jhopri' slum-are'.\-; anJ area'> where:: 
the D.!~>anm:nt i'l 1L1t a.,lc to provi,dc 
telephones due to ..,horlilg<:: Of C'i.Ch:lnge 
capacity. A senmty d.:po~it or Rs. :;on/-
towards safe cu~tody of the instrument and 
telephone line etc. is to be Jepositcd. A 
minimun ni-mthly rcv.:nuc or Rs. 10.l/- is to 
be gU.H,lntCCd by the hirer ill ca.;C l)j' pri\'3tL' 
P-C.O.with C.C.B. in.;1ruments and R-;. '200/-
in c:h~ i..lf atle;'IJ:J' ty,,~ P.C.O. with nrdi11;1rv 
tC'lcphon.: i1i.-;trumen1. N,) ino;ta llation or 
rental charg..:s are levied. The hirer pays the 
cal I ..:hitrge• ac;orJing to the mcl.:r rca:..ling-; 
recorJ<!J in the exi:h:inge while nub lie pay; 
50 pa i'c for e.tch ca fl. 

'2.2 l)f:f>.\RT\F"'H.\
0

L Pl 1 Rl JC Cl\l L 
Of I-- ICES 

'J 11..::.C ar~ L>f ·,1!!.:lldCd' type Of Of 
unattended coin collecting Bo.; (CCBJ type. 
These arc opened at the inui.1tivc of tho 
D.:partmcnt al place; when: these will he 
~.:.:~1r.: and wnul,I be easily accessible 10 the 
gc>ni::ral puhl i..:. lil...e Mospitals. Railway 
Station.;;, Aiqmrts. Bu' St;111d~. Government 
and Scmi·Govcrnrnent 01Cice~. Schools, 
< '.ullegcs. sup~r 111.1rkcts. hLlteh. ani..1 rl!staurants.. 
cincm.i hou:.es. 1.:ligiou,., places. public 
librarie~ etc. A11e11dccl type P.C.Os. 
are opened a 1. busy places 
like R.1ilway Srations, Aii;ports. 
BUs Stands etc. P.C.Os for temporary 
requirements like c:-.hihilwns. melas/~·ircusc1> 
and ~portsn11.:c1s of wide in1cres1 clc. can 
also be: opened. Each local call from the 
PC:O i~ ;,;har~cd al lhc r.tlt: of '.it) paise. 
without any rc-;tril'rion nn duralion. No 
installacil1n or rental charges arc levied. 
Trunk calls can also be made from some 
attended P.l.:.os at pla..:es like Post Oiliccs. 
Rail1.1ay Station:-. etc. 

R.{' · e;i"t:' of 'l'n Tt:':ephonc Cu11111 .. •ct ions 
in l>clni 

HF.lo_ SllRIMATI D.K. RHANDARr 
Will the Mini~tcr ot COMMU!'ilCATIONS be 
p/eas~cl to '>late : 

(a) the lOtal number or rcqu;,;st .... exchange 
wise. pendin& for rcleao;e of new· connections 
in Delhi as on 31 J;,mu;iry.. 1987; 

(b) the present capacity of each exchange 
and n.tmes l)f exchan~es in Delhi were 
capacity has been increased during 1986; 

(c) the rental charges for OYT as well 
as Non-OYT connections and number of 
free local calls limit in each case and rate 
of each local call beyond the free prescribed 
limit as on 31 January, 1987: 

connections (d) whether some new 
released in 1986 through 
of the city; and 

\'~trious c:-..changcs 

(C) if SO, the llJlllCS or an:a~ where SllCh 

new connectio11s were re Jea . .,ed and position 
of requests for registered for Non-OYT-
Genera I as we I as OYT connect inns a~ lin 31 
January. 1987, area-wise'? 

THE MINISTER oF STA"_fE IN THE 
MlN!ST1~ \. CJ.. COMMUNJCATIONS 
!SHRI SONTOSH MOHAN DE\') : (a) 
\\'.iitirg ]i<;t as c'n ] I. I .~n is given 
Statement-I laid on the Table of rhe 

Ill the 
House 

[I'fac~·d i11 Li/wary See No, LT- .186]/87.J 

(b) As per the Statements II and JI l 
respectively. lai<l on rhc Tet>lc Clf the House. 
fpla<'t'd in Lihrnr.1· s,,,, No. LT - ]!oi(iJ/87.] 

kl As per the Statement-IV laid on the 
table of thc•llliusc. 

[Plt1ced i11 Li!J1·a.1· See No.LT--3863 87] 

(dl a1H.l (c) Yes. Sir. During the year 
1,986 the re lease was givc11 in the foJlnwin2 
a rca~ : 

ldgah. Rajouri Garden, Tis Hazari, Haus 
Khas. Chankyapuri. Karol Bagh, Sena. 
Bhawan. Nehru Place, R<ijpath. Jorbaghi 
Loui Road, (PRX Xge). Janak puri, Delhi 
Gate, Janpath. Shakti Nagar and Delhi 
Cantl. 

The pos111011 of 1c4uests registered for 
NON-OYT-Genl and OY.T conne<.:lions as 
on 31.1.87 rl'lay be seen :.'I!> per Statement-{ 
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lnl.:.•rua tiona: s~ruin..i.r u.1 .i 'ruductivit)· 

1091. SHRI Y.S. MAHAJAN : Will the 
Minister of INDUSTRY be plea~cd to state: 

(a) the obscrvuiiom/suggeslions matle 
hy I he Prime M inisler at 1he Jn ternat ional 
Seminar on Productivity held in New Delhi 
in Mny. 1986; and 

(b) the specific steps taken on each of 
the observations suggestions in relation to 
the public sector enterprises '? 

THE MINJ.STER OF STATE IN THE • DEPARTMENT 01· PUBLIC ENTER-
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K.K. TEWARI) : 
(a) and (h) The Prime Minister · in 
his Inaugural Address at the International 
Seminar on Productivity held in May, 1986 
had cn1phasised a wide range of points pri-
marily aimed at improvement in effi-
ciency. qua lit;'. productivity and 
cost rccluctio11, for better performance by 
public sector undertakings. These aspects 
;,i,rc being highlighted and acted upon by the 
variou<> agencies 0f t,l1l' Government and hy 
the publi4.: Sector Undertakings from time 
10 timc-. 

Postal Oivision al Kalahandi, Orissa 

1092. SHRI JAGANNATH PATTNAIK; 
Will the Minister of COMMUNICATIONS 
be pleased to slate : 

(a) whether Government propose to 
create a new Postal Division at Kalahandi 
in Orissa: 

(hJ if so. when the creation •.Jf the new 
Division will take place: and 

(1..·1 ii' not the n:uson thereof '! 

THf' MINISTEH OF STATE IN THE 
MJNISTRY or- COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (al 
No. Sir.' 

(b) Dot:s not arise. 

(i.:) 1 t is 11ot ros~ib 11: to Si.ll1Ction necessary 
infrastructure till the ban on creation of 
additional cst<tblishmcnt is lifted. 

Water Hyacinth a-.; A Source of 
Producing Bio-Gas 

J09.l. SHRI PRAKASH V. PATIL : 
Will the Minister of ENERGY be pleased 
to st:1 te : 

(a) the areas in the country where water 
.hyacinth is found: 

(bJ "'hcther this is a good source for 
producing bio-gas; 

(c) how much of this resource is currently 
being used and the plans Government have 
formulated for its fu JI use; and 

(d) whether Sangli in Maharashtra 
abounds in water hyacinth and if so, whether 
it i~ being used fully "find if not, the extent 
of unused resources and the time by which 
the entire resource will be utilised '> 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHEJ : <al ~later hyacinth is 
found practically all over the country. 
However. its infestation is comparatively 
more in We-;t Bengal. Assam, Bihar. Andhra 
Pradesh. Eastern UP and Orissa. 

(b) <inJ le) 'Nater· hyacinth has 
reasonahle porcntial for generation of biogas 
as shown by Rcsc~!r-ch and Development 
efforts sponsored by the Deptt. of Non-
Conventional Energy Sources However. since 
waler hyacinth plant <.·omprises of only about 
5% solids, the balance being waler, the si7e 
and th11s the capital cost of such biogas 
plants is sti IJ high. Water jiyacinrh is also 
lighter than waler and not easily miscible 
which further complicates the desing. Se\eral 
Research and Development plant!-. have, 
however. been hui It at different locations in 
the country to study and overcome these 
problem~. The Dcrnrln:ent of Non-
Conventional Energy Sources has also 
constituted a National T:1sk Force on Water 
Hyacinth to deal with the technologies as 
well as l'ormulalion of plans for large scnle 
use. 

(d) Sang Ii Dist rid of Maharashtra has 
some water hyacinth. A set of plant!'> bu ill 
at Sangli by the De-partment of Non-
Conventional Energy Sources have shown 
the feasibility of partially cleaning domestic 
sewage through culti ... ation of water hyacinth 
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and 1t'> LJ.~ l'1r h:cl~1' .'~!'1~rttia'1. Ho.vevcr, 
large ... ::tic r~~·:vclini or w 1t::r hya;;inth can 
only h;:: unJ::rlakc"l after co-;t cffcc!iv.: 
tc.:hnol:>gy ht'.'; h~en Jc·,,clored. 

Cn1r1:-1 f1~ S1'1'l'~· rli tn•ttll.1ti<1n of 
Coal Fired Boilers fo; .. ·arakk11 

Powu Pl.nu 

1094. SH!U f:. :\ Y \' Al>U REDDY : 
SHRIMATI N.P. HIANSI 
LAKSHMI : Will the Minister 

of ENERGY l~e rlea,cd to ~cat~,: 

(a) wheth..:r N.ltion al Thermal Power 
Corporollion Limited has signed a Rs. 260 
crore contrai.:t with M/s An:;a ldo Com-
ponenti of Italy for ~upply and installatio11 
of two cn3.l-firc d boilers of 500 MW each 
and electrostatic prccipi~·.ors for the Farak!.-:1 
Power Plant in \'Ve!'.t Ben.gal : 

(h> if ->o. th:'. r·c,1-;on., therc:llf' and 

(.:) the aJ\,antagl:'~ to 
Thermal Power Cvrpor.11io11 
the .1'1 ),;..' CY\;r:1:; ·: 

the National 
Limitc;d under 

THE.MINISTER OF STATE IN THE 
DEPAK fMtN f 01-' l'U\l"LR JN THE 
Mt:>l!STRY OF ENERGY <SHRIMATI 
S

0

USl-llLA ROHTAGI > : la) Yes, Sir. Tbc 
~warded cost of conlracl is OM 255.146 
m11iion plu' US S 1(i.79.~ inillion plus Rs. 
317.4!0 million. 

. (bi itnd (c) M/s Ansaldo's o:re.r. u11der 
5.;sistance maJe a\·ailable 
or lf.;JIY. wa'\ c.einidcreJ 
linan.::ially ... u!t;tl-ole. Thi'> 
National Thcrma I Power 
bridge 1hc 1ina.1c111g ~ap 

k arakka Stai!c-U proje.:-t. 

by <..iovernment 
technically and 
has helped the 
Ccnporation to 
in respect or 

Indu~trico; St>t L'p i>y :'-1. H. I. 

W95. S11RI !\.ldi. l:l!"ii\'AS: Will the 
~i11i'.i!er or 11\.tJUSTR'r' he pleased to 
state : 

(a) the terms and conditions laid down 
for scuing up or industries by Non-Resident 
Indians (NRI) in India; 

(c) th•! tot:il nmount or money invco;u::d · 
by N.R.I. for seltin~ up or rho-;e · indu;;~ 
tries ? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF INDUSTRIAL f)EVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY <SHRI M.ARUNACHALAM>: 
(a) The terms ;ind i.:ondi t ions la id down 
for ~ettina up inJuslries by Non-Re~ident 

Indians are in accordance \'-''ith the irant of 
industrial policy being followed hy Govern· 
ment; 

(b) Against the JL applications received 
from the ·Non-Resident• Indians for indu-:;-
trial licence under the Industries (Dc\'clop· 
menl & Re~ulation) Act. J 951. a tot <11 
numQer of 165 letters ol intent/SIA 
Reg i!:t ration h;.i ve been is..;ued to them for 
setting ur industrial units since November. 
1983 upco-Jl-12-1986, as per preak up 
aiven below : 

November 1983 to 1984 
19fl5 
1986 

45 
87 
33 

165 

(c) The tola I investment by 11011-n:si-
dent Indians as indicated in the schemes 
cove;:red hy the 165 approvals mentioncJ 
under parl (h) above is likely to he of th.e 
order of Rs. l R4.48 crorcs . 

Rep laccment of Suh-St:.mdard R icf' 
in \'Vest Beni;:al 

1096. SHRJ AJOY BISWAS: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether hui;e quantity or rice stored 
in Food_ Corporation of ·India godowns in 
W!!sC Ben.ial has been dei..' laretl sub-stanJ•1ru 
and unlit for human consumption : 

(b) if so. the quantum of rice declared 
sub-standarJ 

(c) whether the Food Co rporntion of 
India hac; rcf}laced the ~uh-standard rice : 

(h} the number of Industries set up by and 
• N.R. I. ill India durinJ the l..i~r three year~. 

year-wise : an<l (d) if not. chc reason~·thcrcof '! 
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THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MJNJS1 ER OF ·FOO[) 
AND CIVIL SUPPLIES (SHRI H.K.L 
BHAGAT) : (a) and (b) As on 1.1.1987. the 

.quantities of 1.40 Jakh tonnes of lower CalCJOl"Y 
rice and 71 ~7 tonnes of pre.;-;ure parhoi l~d 
rice laying in FCJ.s aoJowns in We~! 1-:kngal 
have been identitied as unsui ta hie for 
Jistribution through public distribution 
~ystem, • in addition to 3083 tonnes or 
<lamuge<l rice which has been id(!nti ied a" 
unfit for human consumption. 

(c) and (d) Since only rice of higher 
category and conforming to PFA limits is 
issued through . the public distribution 
system. after joint inspection with State 
Government Authorities of We-.t Bengal, 
the que-;tlon of replacing any rice stocks 
does not arise. Sufficient issuahle ri1,;e stod;.s 
.<ire available in We~t Bengal for the public 
distribution system. 

Sick lndustrics 

1097. SHRI AJOY BIS WAS : \Vi II the 
Minister or INDUSTRY he plea<;cd tu 

~tate : 

<a) the number of industries which havi.:, 
fallen sick in the country (-;mall. n1cdium, 
big) ; 

. <b) the total amount'i of money .<>a111.:-
1io11ed by the Banks or l~nancial in~titutions 

laying with sick industries ; and 

Cc) the number of sick industries 
JecovercJ from sickness_ during l ')84-85 and 
1985-86 '! 

THE MINlSTER OF STATE JN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INf)USTRY (SHRl M. ARUNA-
CHALAM) : (a) :rnd Ch) L.:>ata 011 sick 
industrial units assisted by banb ilrc 
collected by the Re'ierve Bank. of India as 
per the definition of sickness adopted by it. 
The details regarding the number of sick 
Units and the amounts outstanding against 

lht:m ;JS al the i.:nd ur December 1985 are 
given here under :-

No. of Units Amount 
outstandin& 
(Rs. crores) 

Lar&e units 
Medium units 
Small ()cale units 

Total : 

937 
1186 

117781 

119606 

2980.::!4 
220.02 

1070.67 

4270.93 

(c) Acc.nding lo the information com-
piled by the Reserve Bank of India, the 
number of sick· industrial units deleted 
fr.pm the li<>t of sick industrial units durin1 
ci\lendar years !984 and 1985 was 17890 and 
J fl 179 resf>.2Ctivcly. Tho figures are inclusive 
of the sick indu'>LriaJ urtits whose health 
was n:stored. 

Procurcmc1d ar.d Issue PriCC'll of Es-;c•-
Hal Commodities 

109.8 SHRI . RANJIT SJNUH 
GEAKWAD: Will the Minister 

,,f FOO:> /.,.ND CiViL SUPr'LIES ~1l: 

plca~ed to state : 

(a) the prevailing procurement and 
issue prices of wheat, gram, har Jey and 
edible oils and when were these price~ 

lixed ; 

lb) the total quantity ol' the above 
commodities procured and distributed 
through Fair Price Shops during 1986 : 
and 

(c) the total stock of the above com-
modities with Food Curporation or India as 
on ~I December. I 986 '? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER, 
OF FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : (a) to (c) A statement 
is given below : 
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Statement 

Whe<it Gram Barley Edible Oils 

.I Procurement 162.00 260.00 D2.00 Not fiJCed 

price. 
(Rs. 'Qt!.) 
frClm 
I A. I 1>86. 

:?. l'\!!LIC rric:l" 190.00 
(w.e.f. 
I. 2.1986) 

Not lixed Not 1ixed 900 (in bulk 
1050.(in tins) 
(w.e.f. 

ror the (As these items are 
Public not being distri 
L> ist ti but ion buted in the l'DS 15.J 1.1985) 
System from the Central 
(Rs. i'Qt I. l Pool). 

:i. Procurement I OS .26 Nil Nil 
(198(1- 87 < IHkh tonnes) 
marketing • 
season) 

4. ·Quant it:- '43. 72 Nil Nil 6"43 
d i,;tributeJ (lakh tonne-;) (lakh tonnes) 
through the 
Public 
Distribution 
System from 
Jqn. to nee. 
19S6. 

. ~. Stocks'\\ ith IQ..9 80{) toni1c..; Nil . Nil 
FCl as on (lakh tonnes) --31.12.RrJ. 

PDS-Puhlic Distrihution Sy~tem. 

E'11quiry into Sinking of ,\ IUi: in 
Arahhrn Sea 

l(l99. 3!1'.ll r.::. RAMAMURTHY 
SHH.I NAH.SfNG SURYA-

\\'ANSH I : Wi II the Minister of 
PETROLEUM AND NATURAL GAS l:ie 
r leHscd 10 <;t;11c : 

. 
(u) the findings of the enquiry , tnden:d 

into the sinl...ing into the Arabian Sea t.)f a 
jack-up c1ff-shore drilling rig DF-83. 
belonging tl~ the Dixilyn Field Drilling 

( umpany or the.: United States Oil ~I No\•embcr, 
J986. al.mg with the Oil and Na1ural Gas 
Co;nmisl'>ion (ONGCl Cl.JUipmenl and third 
parly material anti equipment: and 

(bl what alternative arrangements ha\e 
heen made in B:is~ein field area so that the 

work does not suffer '! 

Tiff MINISTER Ol- STATE• OF THE 
MINISTRY or PETROLEUM AND 
NATURAL GAS AND MINISTER OP 
STATE lN THE MINISTRY OF FlNANCE 
<SHRI BRAHMADUTT) : (a) The enquiry 
has revealed that the probable causes for 
1he sinking of rig, DF-83 belonging to M/s 
Dixilyn Field Drilling Company of USA. 
were certain operational mistakes on the 
pa rt of the barge engineer. and a higher air 
gap being left at the time of the start of' the 
preloading. All ONGC equipment and third 
party materiiil w<ss c.:ovcred by insurance. 

(b) Adequate number of drilling rigs 
ha~e been c.:hartcr hired so that lhe explo-
ration and development work in the Uassein 
field doe11 not. suffer. 
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Total Carmcif~· of Imported Potter Plant~ 

1100. SHRI SYED MASLIDAL. 
HOSSAIN: 
SHRI K. RAMACHANDRA 

RFDDV : Will the Minister of ENERGY 
he pleased to· state : 

{a) the total capacity of power plants 
imported hy the country in tbe 1.asl three 
years with details of gas turbint:s. thermal 
seis and hydel sets; 

( b) the tota I capal..'ity of power rla n ts 
produced by various public sector under-
takings in the country in the last three year;., 
item-\visc I i.ke gas turbines thermal and hyde'l 
~ct:-.: and 

(c) the actual n:4uirernents or rowc1· 
rlants during the same period '! 

THE MINISTER OF ~TATE lN THE 
DEPARTMENT OF POWER JN THE 
MINISTRY OF ENERGY (SHRIMATJ 
SUSHILA ROHTAGI) : (a) to (cJ The 
information is being collected and wil I be 
la id on the Table of the House .. 

}~uising of Price of •fetracyc'inc' by 
Indiun Drugs :and Pharamaceuticals I .td. 

J 101. SHRI R.M. BHOYE ; 
SHRI SRJBALLAV PAN1GRAH1; 
SHRI JAGANNATH PATTNAIK : 

Will the Minister of JNDUSTR Y be plt!ased 
to slate : 

(a) whether it is a fa.:t the lnuian Drugs 
anu Pharmaceuticals Ltd. has raised the 
price of Tetracycline; 

(h) if so. the. extent thereof; 

(c) whether it is a fact that the priL·c of 
chlorampl)enicol was also raised i:arlier; and 

(ti) whether Governmcnt ·s pcrmi~~ion 

was obtained before increasing the price? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS JN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAJ-
CHANDRA SINGH) : (u) and (b) The 
Indian Drugs and Pharmaceutical~ Ltd. has 
raised the price of Tetracycline in accordance 
with the revised price from Rs. ~01 A9 to 

971.00 per kg, notified by Government 
9- under the provi~ions of r>rugs (Prices Control) 

Order in Oecember. 1986. 

(c) As per available information M.ls _ 
Indian Drugs and Pharmaceuticals Ll'd. 
is not manufacturing Chloramphenicol drug_ 

(d) Does not .arise. 
• 

Co~imon Telecommunication Network 
for Big Users 

110.2. SHRI SANAT KUMAR 
MAND AL : Will the \1 inister of 
COMMUNICATIONS be pleased to state : 

(a) whether there is any plan unucr 
consideration of Government to provide 
common telecommunication network for 
big users; 

(h) if so. its hroad outlines; and 

< c) the cities in whcih this proposa I 
will be implemented to start with ? 

THE M1NiSTER OF STATE IN !Hl:. 
MINlSTR Y OF COMMUNJCA TIONS 
(SI-IR.I so:-.:T::.)~II \.lOI!A~ DC\'): (a) 

Yes, sir. The Department of Telecom-
munications is exploring the feasibility of 
setting up a network for business and 
irHlustrial subscribers. 

(b) and (c) Th.: proposal is still under 
<.:onsidiration. 

Application of repsi Co!:.t 

J 103. SHIU AMARSINH RATHA WA 
Will the Mini ... tcr of INDUSTRY be pleased 
to state : 

(a) wheth..:r any Jina I decision has been 
taken in regard to the arplica1ion of the US 
mullinational Pepsi Co la ; and 

(b) if so. the Jctails lh<.:rcoP 

THE MINISTER OF STATE IN THE 
DEPARTMENT QF INDUSTRIAL DEVE-
LOPMENT JN THE MINISTRY OF 
INDUSTRY (SHRI ·M_ ARU-"'lACHALAM); 
(a). Government havi:: not received any 
application from Pcrsi Cola. However, M/s 
Punjab Agro Industries Corporation Li mi led 
have submitted an application for m11nu-
facturc or agro-hasec.J products nnd soft 
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drinl concentrates in participation with one 
or the Tata Compqnics and M/s Pepsico 
Incorporated of USA. No deL:i~ion ha,. 
hc:cn taken on this application. 

(b) Doe.; not ari:;e. 

~IJEl.' 5 Hes:t>arch :.aad IJnelopme•t 
Or1,!a!iftatio11 

1104. SHRI Y .S. MAHAJAN : Will the 
Miniqcr of lNDUSTH Y he pleased to ~t;1tc: 

(a) v.hcther it is ·a !'act that BHEL's 
Re~C'arch •rnJ Development Organ isatiol1 ha~ 
Jllll been able 10 assimilate the importeu 
technology <111d know how with regi nJ to it<> 
rower generating equipment : 

!h) if ~o. the re:isons therefor; lilml 

(.:) the !itc:ps wken or proposed to· 
revamp the Research and Development 
efforts of BHEL so th<Jt Lh~y become self 
reliant in designing and m<rnufacturir.g the 
pO\\Cr generuting equipment according to 
: 11 :i:nia tilrnal ~ tandards'' 

Tli1. MINISTER OF STATE IN THE 
DEPARTMENT oF· l~UBLIC ENTER-
PRJSES IN THE MINISTRY OF 
JNDUSTRY (PROF. K.K. TEWARY); 
(<iJ No. Sir. The importe<l technology 
and know-how for power generating equip-
ment has been assimilated a11J suitably 
adapted for Indian condition. BHEL's in 
hou~e R&D activities at rnanufucturing llnits 
anJ Corr.v a'.c R&D Im Ye played ;1 signifi-
1.':ant role in thi., prO<.:e!->'L 

(b) Quc.,tion Joe~ nol arisc. 

(c) BHFL h;1s •cl up an Engin..:ering 
< ommittec & Technology Policy Committee 
which regula1 ly review the R&D and 
Lnginecring capahilitks of the organisation 
and lay down. policy g111delines for conti-
nuous improYcment. 

Nt•" Po l'l'er Projcch• 

1105. SHRJ P.M. SA YEED 
SHRI RAM PYARE PANIKA 

Will th.: :.tini!ta of Ef"LRGY be pleased hi 
.!!late : 

(a) whether ~omc new power projccti 
are likely to be implemented during the year 
1987 ·MS: and 

(b) whether with the implc:mentation of 
these proJ~cts. the full demand of power will 
be met'! 

THE MINISTER OF STATE IN THE 
DEPARMENT OF POWER IN THE 
MIN1STR Y OF ENERGY (SHRIMA"l l 
SUSHILA ROHTAGI): (a) Yes. Sir. 

(bJ Based ou the generation programme 
for 1987-88 and the tentative: assessment of 
the energy requirement in the country for 
l 987 · 88. it is expected that there weu Id he 
an o\crall shortai:e of pO\ver of about 9%. 

Cost of UI IEL t'Quipmcn ~ 

llOb. SHRI NARAYAN CHOUBE'i 
\Vill the Mini~ter or INDUSTRY be plea~cd 

to state : 

(a) whether i L is a fact lha t- the equip-
rnent supplied by Bha.rat Heavy Electrical~ 

Ltd. cost .twice _the price of imported equip-
ment and that there is delay on the part_ of 
Bharat Heavy Ele~ricals Ltd .. in supply 

(b) if so, the details thereof; and 

{c) Government's reaction thereto and 
the steps taken to remedy the situation ·: 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES JN THE MINISTRY OF 
INDUSTRY (PROF. K.K. TEWARY): 
(aJ to (c) St.udies by inJcpent bodies 
like BlCP and CEI have shown that the 
conversion costs of BHEL for its main 
product!\ are for the most part. same as that 
of foreign ~uppliers. BHEL is o lso by anL! 
large able lo meet its delivery commitment~ 

1.nplcrne•tation of Ventures of 
Punjl\b A~ro 

1107. SHRJ B.B. RAMAJAH ; \-\ill 
the Minister of INDUSTRY be pleased to 
state : 

(a) how many ventures of Punjab Agro 
have been c lean:i.!. bul not implemented; 
;tnd 
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(b) the rca~l)lb Jor oelay in implement-
ing them ·~ 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF JNDUSTRTAL 
DEVELOPMENT II'. 1 HE MINISTRY OF 
INOUSTRY (SHRI M. ARUNACHALAM) 

hem or manufacture & 
Cupacity 

J. Single super phos 
rihu,,.rc·--66,CXl<J tn-;. 
Sulphuric Acid --

., 

• 

(for Captive Consumption> 
--33.0\')() tns. 

Ribollavin 
concc11trntc 

( cattle feed 
) ~ 5600 tns. 

Other hy pr0ducts. 
Cot 
Butanol 
Acct0uc 
Mi.xcu-. 
Solvco1~ 

M<iit.c Oil 
H yd rogc n 

2.000 tns. 
J.200 tns. 

600 tns. 
:wo (115. 

6() tns. 
101'0 Ln~. 

3. Newsprint 33000 tns. 
.... Printing & JJ,QOO tns. 

writing paper 

(h) A letter of' inte111 is granted with 
.in initial validity period of <me year and 
further extensions a re also granted on 
adequate justification. After the entrepreneur 
fuliils the condition-; of the ll:!tter or intent. 
the "ume j,, comei·tcd inh) a11 industria I 
Jice!'lcl·. The initial· validity period of an 

industrial licence is two years within which the 
entrepreneur is expe..:tcd to commence pro-
duction. However, further ex.tensions beyond 
the initial \'a lid ity period of two years can 
also be granted b)' the administrative 
M inistl"y concerneJ of genuine grounds. It 
generaally takes about three to four years 
for an industrial project to fructify. Actual 
gestation pcriott howe\'er. varies from 
project to project. 

(a) Under the provisions of the Industries 
(Development & Regulation) Act, 3 letters 
of intent l.'-erc granlcd during the last 3 
years. i.e. 1984 lo 1986. to M/.s. Punjab 
Agro Industries Corporation, Chandigarh. 
Details of thcte letteh or intent are as 
below :-

Date of issue of 
lellcr of intent 

:2.6.6.84 

31.12.85 

27.22.86 

Implementation 
position 

Converted 
into Industrial 
L.icc11cc on 
1 4.:!.86. 

Yet to be 
converted into 
Industrial 
Licence . 

'(ct to bl:! 
converted in to 
Industrial 
Licence. 

lndo-So~·ict .Joint \ l'nture for Setting 
Up Solar PmH.•r Plants 

1108. DR. V. VENKATESH : Will 
the Minister of ENERG't be pleased to 
stn tc : 

(a) whcLhn scic111i,;ts from India and 
USSR a re working c>11 a 1ornt venture to 
se L up a Solar Power Plant at V t.hekistan 
in USSR for suppling power to villages 
there ; 1:111d 

(b) if so. the detaib thereof'! 

THE MINISTER rn · ENERGY (SHRl 
VASANT SATHF) : (a) and (b) Scientists 
from India and USSR are working on a 
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cooperative project for dc\·elopmt:nt of 
an autonomous :i.olar power plant using 
solar concentrators and Stirling engine. 
The USSR ..;cien1ists have intimated develop-
ment of a srnall 500 Watt capacity Stirling 
engine working wich a Snhr Concentrator 
which has been sci up hy them for tria I 
purposes there. The part of the project 
relalin.i:, to Solar Concentrator design has 
gone from India. A similar unit is propmeJ 
to be set up ,+n India for experiment d 
purposes. This is purely a research and· 
development pro.iect and not a joint venture 
to supply power to villages in Uzhekistan. 

lmpnrt of Po"·~r Generating E<1uipmenb 

I 109. DR. CHINTA MOHAN : Will 
the Minister of ENERC.Y he plea..;ed to 
:-ta tc : 

(n) the value of the power i;cnerating 
equipments imported during the Sixth Five 
Year Plan and estimated imports during the 
Seventh .five Year Plan : 

(h) wheth<.:r any 111Jcpcm.lc11t ~va·luatwn 

of p=rforman~c o~· imported plants vis-a-vis 
imJ;gurnus pl;i1·,1~ h:1~ l-cn1 carried out: 
and 

(c) if so. the dctai ls thereof'? 

THE MINISTER OF STATE JN THE 
DEPART'-1ENT OF POWER IN THE 
MINISTRY Of" ENEIUiY <SHRIMATI 
SUSHILA ROHTAGI): (a) 10 (c) The 
information is heing colle1:tcd and wi II he 
laid on the Table of the Hou~e. 

Appr11u1I to Forc:-i~n Collaboratioa 
Proposals 

1110. SHIU SRIBALLAV PANlGRAHI: 
Will the Minister of INDUSTRY be plca~ed 
to s1a te. 

(a) whether Gmcrnmc111 have decided 
to allow administracivc ministries to accord 
approval of foreign "ollaboration proposals 
in spec i'ied types or 1.:ases : and 

thl if ""· the d;.itails n.:gan..lin~ the 
procedure '! 

THE MINISlLR 01- STATl: IN THE 
DEPARTMENT 01- INDLIST.RIAL 

DEVELOPMENT 
OF INDUSTR''Y 

IN TIIE MINISTRY 
CSHRf t\·1. ARUNA-

CHALM) : (a) and (b) Yes. Sir. Government 
have issued a Press Note on 16th J:inuary. 
1987. enhancing the delegated powers of the 
admini-;trative Mini-;tries to accorJ appro-
va Is for foreign collahoration proposals. 
Under the new procedure the Administrative 
Ministries can now decide the foreign 
collaboration proposals which do not 
in vol \'C a rorcign cxcha nge outgo or more 
than Rs. one crore. in the aggregate. in 
terms of know-how and roy:llty us com-
pared to Rs. 50 lak.hs earlier. Copies or the 
Press Note have heen sent tn the Parlia-
ment Lihrary. 

.Japa:1csr [nn•sJmcnt 

1111. SHIH C. MADHAV REDD! : 
Will the Minister or INl>'...JSTR '\' be pleased 
to state : • 

(a) total amount of :Japanese invest-
ment in India in 1984-85 and 1985-86 : 

lb> \\hcther the libcrali,;atio11 measures 
announced by Govcrn!llent during the last 
two year~ have in\.'.reased lhe pn>1.:ess of 
Japanese investment in India : <1nd 

(\;) whether th~rc arc \.'.ertain infrastruc-
tun: deilciencics and hurcaucr<ll ic delays 
which deter Japane~e capital inllow in the 
country ·? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF JNDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INL>US.f\' (SHRI M. AR UNA-
CHALAl\·1) : (a) The statistical infor-
mation regarding foreign collaborations is 
maintained c;dcnder year-wise. Year-wise 
break-up of Japanes Investment during the 
period 1984 to 1986 is gi,en below in State-
ment. 

( b) and (c) Government policies are 
appli<:able to all prospective in\'eslors 
irrespective or the country_ Foreign colla-
boration proposals, fiirnncial/tcchnica J, are 
time-hound and every endavour is made 
to disl"lose of the prorio~als within a period 
of two months. 
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SI lllc:1111:11I 

Statement showing year~wise Japanese 
lnvestm..:nl approved by Governmen! 
during the period 1984 lo 1986. 

'(ear 

19X4 
1985 
I <.Jlt6 

Investment approval by 
Government in favour 
of Japanese I' rms 
(Rs. in Jakhs) 

615.22 
1567.62 

561.61 

. \nnual TurnoYcr nf Beedi Industry 

1112. DIC CHINTA MOHAN : Will 
the Mini.ster of INDUSTRY be pleased to 
state : 

. (a) the a11m1al turnover of bccdi industry 
in the country ; 

(b) thl· l're~1k-up of the turnon:r rn 
term-; of labtiur : and 

k) other costs ::tnd profits '! 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE M1N1STR'i 
Of' INDUSTRY !SHRJ M. ARUNA-
CHALAM) : (a) The total production of 
hecdi.s in duty paying sector was 366 billion 
in the country during the year 1985-86. 
Estimate of annual turnover of beedi 
industry cn1.:ompassing very large numher 
of heedi munufacturers in cottage. small 
and tiny sectors is not possible by the very 
narnre of its activity . .widely dispersed in 
I he COU ll ( ry. 

(h) and (c) ·workers employed in bced i 
induslry in the country is ·estimated to be 
of the 01dcr of 32.75 lakhs. Co~ts anu 
prof:ts of becdi indu.stry vary wiJcly depend-
ing uron .SC\,,.;ral fal·tors includiPg location. 
wage level, raw material, quali1y. size and 
brand. Further, the develormc11 t or beed i 
industry is a slate subJC:Ct. 

Smug~ling out of Coal to Pakistan and 
!'oOepal 

1113. SHill VJ.IOY KUMAR "i'ADAV 
Will the Mini.>ter ('r ENERGY be pleased 
to state : 

(a) "hethcr a . large quantity of coal 
is bc:lng s~nuggled out· of the country to 
Paldstan and Nepal as reported in the 
Statement <.fated 7 January. 1987 : and 

( b) i r so. the d-:"ta ils thereof and 
measures to chel:k the smuggling'! 

THE MINISTER OI· ENERGY (SHRI 
VASANT SATHE) : (a") Reports received 
by 1he' Government uo not indicate thal 
there is smuggling of coal in large quantity 
to Pakistan and Nepal. 

(b) Doe-; no L ari-•c . 

12.00 hrs. 

[Eng/is Ir] 

MR. DEPUT"r'-SPEAKER Papers 
laid on the Tabk. 

PROi-:. MAD HU DANDAVATE 
(Rajapur) I ha'e to muke a submission to 
you. 

MR. DEl'UTY-SPL<\KER : have 
ret:ivcJ your adjournment motion notice. 

PROF. MAD.tiU OA.NDAVATE: I am 
not pre~sing for that motion. But 1 want to 
tell you th;tt government has failed either 
to cnn1i rm or deny a very reputed JOUn1a-
lis1 ·s public announcement and assertion 
that in his long interview with the top 
scientist in Pakistan of uranium enriched 
plant : that they are in possession of the 

plant. That is neither t;onfirmcd nor contradict-
ed officia Jly v.hcn the rt"putcd journalist had 
said that. 

I /11tr rr11p1 ion Ji! 

MR. DEPUTY-SPEAKER : There 
contradictions in that. Yesterday also 
had said about it. 

( /111err11p/ ion.) 

• 

•are 
the)· 

PROF. MAOHU DANDAVATE Let 
them make a statement. 

(I nt~rrupt ia11s 1 
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MR. DEl'UTY-SPEAKcR 
like Lh is. 

: l11rerr11p1ions 1 

No. not 

PROl. :-.tADHU UANDA \"ATE·: 
After that the stati;:men 1 had come from 
Mr. Kuldip. Nayar --he -.ai<l. I had ;111 

interview. So. let 1hcm try to clarify. The 
entire House will be happy ii it is contra-
dicted. 

MR. DEPUTY-SPEAKER: Yestcr<lay, 
we received a calling attention motion 
regarding this m;itler. 

PROF. MAOHU DANDAVATE This 
is something more. 

MR. DEPUTY-SPEAKER 
adjou rnm.::nt m,Hion rcla tcd to th is 
only. 

)"our 
matter 

PRO!:'. MADHU DANDAVATE 
After yeslcrday 2-t lwur~ have passed unfor-
tuna 1cl~'. 

MR. DEl'UT1 -.SPEAKLR : Th"ey will 
1inJ out th..: ldd!> ;wJ let yuu l,now. 

SHRl AMAL DATTA : But let them 
-.ay something abour ii. 11 is <;omething of 
~u much national imrortancc. 

MR. DEPllTY-SPFAKER 
they will do. Don"t worry. · 

Dc':nitely 

Paper-: 10 l:>e la id nn 1 he T:thlc. 

[Trans lot in11 I 

~HRI BALKA\"I BAIRAGI fM<1nd"aurJ: 
Mr. Deputy Spl·<.1kcr. Sir, yc:.terday. I was 
not pcrmillcd tn t'nler the Akashwani build· 
ing on my Lok Sahh;1 pa"~ and the Police 
men ~wrrcd me. 

MR. DEPUTY SPEAKER : You give 
in writing to us. V.'e ~hat I -.ec what we can 
do ahout it. 

[ Tra n.1 /111io11] 

SHIU l:JALKA\ I llAlRAGI : I have 
submitted the entire mallcr. The police told 

me that Lok Sabha p.1,, w;i-. n0t valid 
there. 

JL11g/i.\h J 

MR. DEPUTY~SPEAKER 
already referred. 
Now, Papers to be laid. 

12 02 hrs 

That 

PAPERS LAID ON THE T.l\HLI:: 

[Eng fish j 
. . 

is 

Review on the working of and Annual 
Report of Coal India Limited for 1985-86 
and Statement showing rea..;on~ for de l;1y 
m laying these papers. 

THE MIN I STER OF ENFRGY rSHRI 
YASANT SATHE): 1 beg to lay on the Table--

(I} A copy cai.;h of the following p•1per; 
(Hindi and English 'Trsion") under suh-
sectioJ1 (I J of section <ll9A of the Com-
panie",\ d. 195(> :-

(i) Review hy the Govcrnincnr on the 
working of the Coal Jndia Limilcd ror the 
year 1<>85-86. 

(ii) Annual Report of 1he Coa I India 
Limited for the year l'JXS-86 along with 
Audited .Accounts and the commcnls of the 
Comptroller anc..l Auditor General thereon. 

(2) A '>latemcnt (Hindi and English 
versions) showing reasons for delay in 
layini/; th<.: pap-:r.> mentioned ~Lt (I) ahov..:. 

[Plc1<"ed i11 Lihr,ir.1•. Su No. LT. '.1759/87.) 

Notification under E<iscnl ial Commouitics 
Act. 1955 and Re\'ic" on the "·orldng 
of and Annual l~cport of hdf:tn Star~dard" 

lnstitution for t9H5-H6 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND ClVJL SUPPLIES (SHRl 
H.K.L BHAGAT) : On behalf of Shri 
Ghulam Nabi Azad : I heg to Jay on the 
Table-

<I) A copy of 1.hc Sugar (Price Deter-
mination for 198C,-87 Production) Amendment 
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Order. 1987 (Hindi and English 'cr~i•)nq 

-published in Notification No. G.S.R. 104 (E) 
in Gm:ctte of India dated the :!0th February 
1987 under sub-section (6) of section 3 of the 
Essential Commodities Ac1, 1955.~ [f'lacf.'t! i11 
Lihrur.1·. St'l' No. I.T-J7<10/R7J 

(.:!) (i) A copy of. the Annual Repurt 
<Hindi :.md English versions.) <'f the Indian 
Standards lnstilution for the year 1~6:'-l:l6 

along wilh Audited Acccunts. 

(ii) A copy of the Review (1-1 ind i a nu 
English versions) by the Government on the 
working of the Indian Standards Institution 
!"or the year 1985-86. 

11'/on·d in l.ibrar.1·. See No. i!.T -:-:i 7(il /87.] 

'\;otificatio1:s under i;inancc Act. 1979, 
Cl·ntrnl ExciseN and Salt Act, 1944, 
Customs Ace, 1962, and Cl'ntral 

Excise W.ules, 194-1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE rSHRI 
JANARDHAN1\ POOJAR'!) : f beg to lay 
{m the Table :-

(I) A copy c:Kh of the following Notifi-
~ations (Ii ind i and Englhh versions) under 
~ection 41 of the Finance A.::t. 1979 

(i) G .S,R. I 965(E) published .in G:i1ene 
(lf India dated the 8th Del:eml-.cL I YX6 
wgether with an explanatory memor:mdum 
regan.ling exemption to delegate~ and 1heir 
spouses \\ho alt<!nded the Conference of 
Chief Justices of Common-Wealth /\frican ~ 

Countries held in New Delhi from Xth to 
JOth De<:cmber. 1986 from the p;1y1m:nt of 
foreign travel tax in respect of their inter-
nationa I journey to any place outside J nd ii1 

at the close of_ the said Co11frn.:nce. 

(iiJ G.S.R. 23(£) published in Ga1elle or 
I nJia tfa ted the 9th January, 1987 t~igt·lh..:r 
with an explanatory memorandum regarding 
c:~emption to Heads of Delegations and 
their spouses. Members of the delegations 
and their spouses and other ollicials of the 
delegations who attended the Africa Fund 
Commi1tee Summit held at New Dalhi from 
19th to 25th January. 1987 from the payment 
of foreign travel tax i~ respect of their inter-
national journey to any place outside India ~ 

at £he ciLo.sc of the. said Summit. [l'luced in 
Uhrary. Sec No. LT '.'762/87.J 

C2) A copy of the Central fxcise <Seven-
teenth Amend1rn:nt) Ru Jes. 1986 (Hindi and 
English ,·er~ iom) pu1'9'1 ished in Notification 
No. G.S.R. I 301 (E) in Gazelle of India 
dated the 22nd December.· 19811 under sub-
section (2) of section 38 of the C 'cntral E;w;c-isl·s 
and Salt Act. l 1J44. [f'l11ced in !.ihrurv. St'e 
No. LT 3763/87.] 

(3) A copy each the follo\\ing Notifica-
tiom (Hindi and English vc:r~ions) under 
section I ~9 of I he Cu'>toms A.c:. 1962 :-

(il G.S.R. 1.141 IE) published in Ga1etle 
lJf India dated the 30th December. 198<1 
together with an explanatory memorandum 
pi·e~cribing ;1 concessional import duty of 

25 per cent for raw materials and component~ 
imported for the manufacture of goods to he 
supplied lo ONGC/OIL/GAIL suhject to 
conditions mentioned in the notification. 

Iii) G.S.R. IJ4::! <El published in G>tlCllc 
of l1H.J1a datcJ lhe JOth Uecemhcr. l'Jllti 
rogether with an explanatory memorad111n 
prc~crihir.g a c0:Ke~~ior'.al i;~~pt);[ dlliy n:· 
25 per .:em on .gooJs imported for HAZJRA- • 
RIJAPUR.,/JAGDISHPUR G:ls Pipeline 
project subjection to certific:nion bY. the 
authorities mentioned in the notificallo~. 

(iii) G;S.R. I.HJ (E) published in Gaz.ettc 
of J11Jia dated the JOth December. 1986 
together with an C\planatory memorandum 
regarding exemption to goods imported into 
India in connction with onshon .. · 0 ii explo-
ration or cxplo ita tion from the b;1sic customs 
duty in C'(Cc~s of 25 p;:r cent AD VALORE~l 
and the additional duty of cu~toms kviable 
thereon. 

" (iv) G:S.H .. 1144 IE) publishd in Gazelle 
of lncJia <.lated the Jllth December. 1986 
together with an cxplanato1y memorandum 
extending complete exemption. from import 
duty available to imports by ONGC/OIL for 
off-shore oparations to import~ by India or 
foreign companies under contract with 
ONGC/01 L also suhject to cert ilication by 
the authorities mentioned in the notification. 

<v) G.S.R. I 345(E) pub lishcd in Gu1ette of 
India dated the JOth Dei.:emher, 1986 togelher 
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"'ith an explanatory menwrandurn makini: • • certain amcndurnents to Notification Nos. 
127 /B::!-C-u:-.tom<; dated the ht May. 1982. 
21 O 'R2-Cus1oms da led the I 0th September~ 
I qp;'2 and 13/'tl I -Customs dated the 9th 
I ebruary, 19KI. .. 

(\i> G.S.R. IJ46 (L) publ ishcd in Ga.retie 
or India dated the JOth December, 1986 
t11geth1:r \'<i th an explanatory memorandum 
making ccr1<1in amendments to Notif.'-=ation 
No. JI 2/8<,-Customs dated the 13th May, 
1Wi6 so ••~ to continue au\ iliar~ duty of 
Custom' in re<;pect of certain notifications 
mentinned in· the said 1wtification. 

(viil (i.S.R. U50 (EJ published in Ga1ette 
lit' Jndi<t dated the Jht December. 1986 
tosethcr v.ith <ln explanatory memorandum 
nwking certain amendments 10 Notification 
No. 314.18(1-Custom-; dated the 13th May. 
198(1. 

I 

(viii) G.S.R. IJ fl--.) published in 
<>vcttc ol India da~cd the 6th January. 1987 
together v. ith an explanatory memorandum 
regarding cxe111ption to rag.... trirnm ings and 
1ai lor cuttings •tri.,ing in the course of 
111;inufi"l(;ll1rc of ready made garment:> fro111 
tlw pa~ mcnl or duty leviable thereon y, hen 
1.·leared from 1011 per cent F.1'p,1rt .,Oriented 
Undcrtak ing-;_ ,. 

(j-....) G.S.R. :19 ([)published in Ga1ettc 
or India dated the 16th January. J 987 
together with an explanatory rnemor•rndum 
reducing the c'po1·t duty on coffee from the 
Incl of Rupee ... ICOO per quintal to Rupees 
600 per c:11in1:d. 

(X) G .S.R. 6(1 (l:J rubfohcd in Cia1ctte 
<•f India dated the 20th Januar}. 1987 
h1gether with an cxplanawr~ memorandum 
regarding e5Vption to siher when importcu 
into India under the S1.:heme l<•r u~rort uf 
-,ilver jewcllc1y •tnd artide ... •1gain:-l :-.il\er 
suppl icd by the foreign huycr from the whole 
,,r the duty of i.:usto111s lo.::\ bblc thcn:un. 

lxi) G.S.R. 67 (U published in Cia1:ette 
l>f India dated the 2~th January. 1987 
!O!Jlelher Y.ith an explanatory memorandum 
reg;uding exemption to silver when imported 
into India by or on hehalf of the State Bunk 
of India for being sold as repleni~hn1ent for 
the :!Ii Iver used in jewellary or articles exported 
out of India under the Scheme of l."port 

Promotion and Rep lcnishment for Silver 
jewellery and Si Iver articles from the whole· 
of the Ju1y ,)f customs leviable !hereon. 

(:-.ii l G .S. R. 80 (E) published in G;uette 
of India dated the 4th February, 1987 together 
with an explanatory memorandum regarding 
exemption to goods covered by Notification 
Nos. JO-Customs and 31-Customs da!ed the 
28th January. 1987. from the auxiliary duty 
ot' customs lcviable thereon. 

(xiii) G.S.R. 81 (E) published in G:uette 
of India dated the 4th February; 1987 
together 'Yith an explanatory memorandum 
making certain amendments to Notification 
No. 129/76-Custonu; dated the 2nd Augu<;t, 
1976, so as to pr~cribe a tola I customs duty 
of 25 per.cent on import of pulse~. {Placed in 
Li/miry. See No. LT-3704/87.j 

(4) A copy each of the following Notifi-
cation~ (HinL1i and English ve1·sions) is,ued 
under the Centrnl Exci.~e Rule<;. 1944 :-

(i) G.S.R. JJt7 (E) published in Gazette 
of India dated the JLlth December, J 91-l6 
together with an ..:qJ!anatory memorandum 
prescribing e\.l.'ise duty of 10 per cent AD· 
VALUREM on all goods manufactured in 
India and suprlicd 10 ONGC/OIL/GAI L for 
oil c'ploration/e, ploila tion. 

(ii) G.S.R. 1:148 (E) published in GateUe 
of India dated the 30th December. 198(, 
together with an explanatory meniorandum 
making certain amendments to Notiftcation 
No. I 2J/8 l -C'E dated the 2nd June, 198 I so 

• as to pres'-=ribe ex<.:ise duty of 15 per cent 
AD VALOREM on goods manufactured hy 
100 pe1· cent oriented units and supp lied tc 
ONGC/OlL/GAIL. 

(iii) G.S.R. 1280 (E) puolished in Gazette 
or 1 ndia dated the I Ith December. J 986 
together with an e.l(p(anatory memora11dum 
making i.:ertain amendments to Notification 
No. 376/86-CF dated the 29th July, 1986 s<> 
as to substilute the entry '100 deniers and 
above but nol above 750 defliers· for the entry 
in co·Jumn 3 againts serial No. 4 of the Table 
<rnnexcd to the notification. 

(iv) G .S. R. U55 (E) pub Ii shed in GaL.ette 
or India dated the 3Jst Deceml'ler. 1986 
with an ex~lanatory memorandum making 
certain amendmcnls to Notificat1on No 
44/80·CE dated the 24th Apri I. 1980. 
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(\) G.S.R. 57 (E) published in Ga.cllc 
,,r India dated the :!~rd January. I> 87 
1ogethcr with an ~.!i;plana1ory mcniorandum 
.appointing the J01h February. 1987 as the 
date fo-.thc purpose of clause {n) of ~ec!ion 

:! of the Ccnrrn I E'cise Ta riff (Amendment) 
Ac!. I 9R6. 

(vi) G.S.R. 58 (E) published in Ga/Cite 
of lndia dated the 23rd J;,inuary. 19X7 • 
10gethcr with an C">.pfanatory memomdum 
m:\king consequentia I amendment in various 
notifical ions under the Centra J Excise Tariff 
for Chapters 28 to 40. 

• <vii) G.S.R. 59 (E) published in Ci;v.cttc 
1lf lmlia dated the .'.!3rd January, 1987 
together \'l!ith an explanatory memorandum 
making certain amendments to Notification 
No., J 77/86-CE dated the 1st March. t98<i. 
J'!acccl i11 1.ihrnry. See No. LT-3765/87] 

Heview on the working of aml annual Report 
-0f Bharat Process and 1\1echanical Engineers 
I td. Calcutta for 1985-86. Engineering Pro-
jects (India) Ud New Delhi for 1985-R6, 
Ht'hahilitation Industries Corporation I td., 

Calcutta for 19H5-86 etc. C'tc. 

THE MINISTER OF STA1E IN THE 
DEPAHTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTR'r· OF INDUSTRY 
{PROF. K. K. TEWARI) : I beg tn lay 
on the 1 a hie-

(I) A copy each of the following papers 
Olinui and English versions) under sub-
~cct ion (I) of section 6 I 9A of' the Companies 
Au. 1956 :--

(a) (i) A statement regarding Re\ iew 
by the Government on the working of the 
Bharat Process and Mechanical Engi1icers 
Limited. Calcutta, and its subsiLliary vii. 
WcighbirJ (India) Limi1cd. C1kutta. for the 
.Year 1985-86. 

(ii) Annual Report of the Bharat Pro· 
cells and Mechanical Engineers Limited, 
Calcutta and its subsidiary viz Weighbird 
<lndia) Limited Calcutta, for the year 1985-
86 ulong with Audited Accounts and the 
comments of the ComplroJler and Audilor 
Genera I thereon. [Plact>d in J.ibrar.1·. Se~ 
LT-'.'766/87.] 

• 
(bJ (i) r\ s1:1tcmcnt regarding Review 

by the Government on lhe working of the 
Engineering Project'." (India) Limited, 11 New 
Delhi. for rhe year 1985-86. · 

rii) A1rnual Report of the Engineering 
Projects (India) Limited. New Delhi. for the 
year 1985-86 along with AuLlited Accounts 
and the comments of the· Comptroller and 
Auditor General thereon. [Plucl'd in l.ihrarr 
Set' No. LT<l768/87.] 

(c) (i) A statc1nt~nt reg 1rcl ing Review 
by the Governrnent on tho, working of the 
Rehabilitation Industries Corroration 
Limited, Calcutta, for the year 1985-86. 

(ii) Annual Report of the Rehabilitation 
Industries Corporation Limited. Calcutta. 
for che year 1985-86 along with Audited 
Accounts and the comments of the Com-
rtroller and Auditor General thereon. 
[ l'lttci'cl in Lihrun. See No. LT-J767/87.J 

(d) (i) A statement regarding Review by 
the Government on the working of the 
National lns1ru1ucnts Linuted. Cah.:llll<.1. 1'01 

the year 1985-86. 

(ii) AuJited Report of the National 
l11~1n1111cnts Limited. Calcutta. for the year 
1985-86 along with Audited Accounts and 
the comments of the Comptroller and Audi-
tor General thereon. [Placed i11 Lihran·. St'" 
No. LT-J769/87.] 

(e) (i) A statement regarding Review by 
the Government on the working of the 
Jeso;op and Comiiany Limited. Calcutta fl'r 
the year 1985-86 . 

. (ii) Annual Rcpon of lhc Jessop and 
Company Limited, Calcutta, for the yc;:i r . 
!985-86 along , ... ·ith Audited Accounts and 
the comments of the Comptroller and 
Auditor General thereon. f Placed i11 Lihrary. 
See No. LT-3770iK7.] 

,, 
(f) (i) A statemcnttl' regarding Review 

by the Government on the working of the 
Lagan Jute Machinery Company Limited, 
Calcutta. for the year 1985-86. 

Iii) Annual Report of lhc Lagan Jute 
Machinery Comiiany Limited. Calcutta. for 
the year 1985-R6 along with Audi1ed 
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• 
Ai:count" and the comments of the Comp-
troller and Auditor General thereon. [PliJced 
i11 f.i/;fw·.1. See No. l.T-:1771 187.l 

(g) (i) A st!ltement regan.ling Ri:view 
b~ the Gove111mcm on the \\Orking of the 
Bharat Ophchahnic Cilass Limiti:d. Durgapur. 
for rhc yc;.ir 1985-86. 

(ii) Annu.tl Report of the B·harnt 
Ophthalmic Gla~s Limited. Durgapur for the 
year 19X5-XC. along with Audited Accounts 
am.I tlll• c'~inm.:11ts of the Comptrol lcr allll 
Auditor Genera I thereon. I Plt1C'nl i11 Lihror.1-. 
Sr,. N,i. 1.T-377.Z/87. \ 

<h> (i) A statement reg~l rding Review by 
the (i(wen1mcnt on the wDrking of the 
Nation::il Bicycle Corporation of lnuia 
Limited. Bombay. for the year 1985-8.6. 

<ii) Annual Report of the National 
Bicyl·k Corporatio11 o.r lndia Limited. 
Bombay f0r the year 19~5-86 along with 
Audited Accounts and the t:ommcnts of the 
Comptroller and Auditor Ger,eral thereon. 
[ l'lnrcd i11 /ilm11·y See '.'\lo. L T-'.!77 J 187.] 

cil Ii) A statement regarding Rcvie\\ 
b~ the Clovernment on the working of Ins-
trumentation Limiied. Kow. for th~ ye11r 
1985-H<>. 

(iil Annual Report of Lhc: ln~trumenla­

tion Limit«'"d. Kuta, for the year 1985-8<> 
al(>ng · wi•h Audite<l Accounts anLI the 
comments of the Cc>mptrollcr and Auditor 
Genera I thereon. I f'/<1ct'd i11 LibrwT. See 
No. Ll-J774tX7.j 

(J} (i) A ~lateme111 regarding H.e,icw by 
the Governme11t on th..: working of the 
1-1 industan Photo l-ilmo., Ma nuf"acturing 
c .. ,mpany Limited for the yt:ar 1985-86. 

(iii Annu;d Report of the Hindustun 
Pim!\' lilms Manufacturing Company 
Limited for the year 1985-86 along with 
Audited Accounts aqll th..: commt:nts or the 
Comptmllcr and Autli101 General thereon. 
1Ptoc1·d in LihrmT. -~-I'!' No. LT-::1775/87.1 

(.;!) Ten -.tatemcnts (Hindi and English 
vc:r.,.ions) showing reasons ror delay i11 laying 
the papers mentioned at(I) ahovc.[Placetl 
i11 Lihran·. Su f',;os. LT-.17<i6 to .1775·87.l 

Notifi1:1t1ion under Essential Commoditie~ 
Act, 1955 and Review 011 the working of anc.1 
Annual Report or Chandigarh lndus tri~l and 
General Dcvelopm~nt Corporation for 

1985-86 etc. 

TllE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINJSTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM1: 
I heg w by on the Table~--

(I) A copy each of the following Noti-
lic:ition~ <HinJi and English versions) 
under-section (6) of section 3 or the Essc11-
t ial Commodities Act'. 1955 :· 

(i) S.O. 30 CE) published in Cia7el!c oJ 
Jndia dated the 22nd January, 1987 regarding 
repeal of t.he Paper (Rcgulat ion of ,Pro-
duction) Order, 197~. 

(ii) S.O. 31 (E) publi:o;hcd in Ga7ette ol 
India dated the 22nd January. 1987 regard-
ing repea I of the Paper <Con 11 ol) Ordi:r. 
I97'J. [l'/(latf i11 Lihrar."· See No. LT -3776/ 
S7]. 

(2) A copy each of the following paper~ 

(Hindi and English versions) under-sub~ 

section (I) of section 619A of the Corn-
pa nics Act. 1956 : -

(;.i) (i) A statement regarding Review 
by tl1c G·overnment on the working of the 
Ch:rnuigarh Industrial and General· 
Development Corporation Limited. 
Chandigarh, for the year 1985-86. 

(ii) Annual Report of the Chandigarh 
J ndustria I - and Genera I Development 
C<.lrp(~ration Limited. Chandigarh. for the 
yea1· 1985-86 along with Audited Accounts. 
and th1: comments of ·the Comptroller and 
AuJitur Gencra"f thereon. [Placed i11.Lihrary. 
.~ce No. L T-3777/871. 

<b) (iJ A ::;!atcrncnt regarding Rcvie\.\ 
by the Government on the working of the 
Nationa I Sma II Industries Corporation 
Limited. New Delhi. for the year. J 9!l5-86. 

Iii) Annua I Report of. the National 
Sn1al I InJustr·ies. Corporation Limited. 
Now Delhi, for the year 1985-86 along wirh 
Audited Ai.:count$ and the comments of the 
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Comptroller and Auditor General thereon. 

[Placed i11 Librar)" See No. LT. 3778/87]. 

(3) (i) A copy of the Annual 
(Hindi and English versions) of 
Board, Ernakulam. for the year 
together with Audit Report thereon. 

Accounts 
the Coir 

1985-86 

(ii) A copy of the Review (Hindi and 
English versions) by the Government oa 
the Audited Accounts of the Coir Board. 
Ernakulam. for the year 1985-86. 

(4) A statement (Hindi and English 
versions) showing reasons for delay in 
l::iying the papers mentioned at (3) above. 

[Ploced i11 Lihrary. Sc'' No. L T-3779/87 .] 

(5) (i) A copy of" the Annual Report 
(Hindi and English versions) of the Khadi 
and Village Jndustries Commission for the 
year J 985- 86 under snb-section (3) of 
'-CCtion 24 of the Khadi and Village Indus-
tries Commis'iion Act. 1956. 

(ii) A statement (Hindi and English 
"ersions) regarding Review by the Govern-
ment on the working of lhe Khadi am! 
Village Industries Commission for the year 
J lJli:'-86. 

(6) A statement (Himl i and English 
versions) showing reasons for delay in 
laying the papers mentioned at (5) above. 

\I'1111cd i11 Uhrnr_1·. Sec No. LT 3780/87.j 

<7 ) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
National Council for Cement and Building 
l\faterial. New Delhi, for the yc::ar 1985-86 
along with Audited Accounts. 

(ii) A statement (Hindi and English 
Ycrsions) regarding Review by the Govern-
ment on the working of the Nationa I 
Council for Cement and Building Materiab. 
New Delhi. for the year 1985-86. 

[Placed in l.i/1rary. Sel' No. LT-3781/87.J 

(8) A statement (Hindi and English 
\crsions) showing reasons for delay in 

bring the papers mentioned at (7) above. 

[I'!Ctced i11 Library. See No. LT-3781/17.] 

(9) ( i) A copy of the Annua J Report 
(Hindi and English versions) of the Indian 
Rubber Manufacturers Research Association. 
Thane. for the Yc~1r 1985-86 along with 
Audited Accounts. 

(ii) A copy or the Revic'w\ (Hindi and 
English versions) by the Government on 
Working of the Indian Rubber Manu-
factun:rs Research Association, Thane, for 
the year 1985-R6. [Pfact>d in Library. See 
No. LT-3782/87.] 

(10) (i) A copy of the Annua J Report 
(Hindi and EngJ;sh versions) of the 
National J nstitule for Entrepreneurship and 
Small Business Development_ New Delhi, 
for the year 1985-86 alongwith Audited 
Accouols. 

(ii) A staterm.:nt (Hindi and English 
versions) regarding Review by the Govern-
ment on the working of the National 
Institute for Entreprencu rship and Small 
Business Deve Jopment. Nev. Delhi. for the 
year 1985-86. r Plrn·d ill Lihro1T. See No. 
L T.-3783/~a.J 

(JI) A copy of che Half-yearly Report 
(Hindi and English \'Crsions) of the Coi1· 
Board, Ernakulam. for the period from 1st 
Apri I. 1986 to 30th September. 1986, under 
~ccrion 19 of the Coir Industry Act, 1953. 

(l'l11ced i11 Lihrary. ~"'iee No. LT-3784/87.J 

(12) (i) A copy of the Annual Report 
(Hindi and English Versions) of the Coir 
Board, ErnakuJam. for the year 1985-86 
under !>ection 19 of the Coi r lm..lus try Acl, 
1953. 

(ii) A statement (Hindi and English 
versions) regarding Rev icw by the Govern 
rnent on the working of the Coir Board, 
Ernakulam, for the year J 985-86. 

(13) A statement (Hindi and English 
"crsionsJ showing reasons for delay in laying 
the papers mentioned at (12) above. 

[Placed in Library. Set• No. LT. 3785/87 .) 
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Statement "hovt'ing rl'asoni; for not laying 
Annual Report of and Audited Accounts 

of Damodar Valll'y Corporation for 
1985-86 within stipulated time 

THE MlNlSTER OF STA TE IN THE 
DEPARTMENT OF POWER IN THE 
MlNJSTRY OF ENERGY (SHRJMATI 
SUSHILA ROHTAGl) : I beg to lay on 
the Table a Statement (Hindi and English 
versions) ex plaining the reasons for not 
laying the Annual Report and Audited 
Accounts of the Damodar Valley Corpora-
tion for the year 1985-86 within !he stipulat-
ed period or n inc months after the close of 
tbe Accounting Year. \Placed in l.i/1r.?1T. 
See No. LT. 3786/87.\ 

12.03 hrs. 

BUSINESS ADVISOl{Y CO:vtMITTEE 
Thi rty-Fourl b l{l'f><Jrl 

THE MINISTER Or PARLIAMENTARY 
AFFAIR!) AND \1 l~lSTf:R OF 
AND CIVIL SUPPLIES (SHRI 

l·OOD 
H K.L. 

BHAGAT) : t neg to move : "That thi' 
House do agree with the Thirty-fourth 
Report of the Business Advisory Co111111ittec 
rresented lo the House on the '.:'nd March, 
1987." 

MR. DEPUTY-Sl'EAKF.R The 
question is 

"Thal this Huu~i.: Jo agree with the 
Thirty-fourth Rcpo rt of I he Business 
Advisory Committee pre.,cnted lO the House 
on the :2nd March. I 9S7 ... 

The 11101 io11 1roy 11dop1 n/. 

[£11glish] 

MR. DEPUTY-SPEAKER The hon. 
Prime Minister. 

PROF. MAOHU DANDAVATE Is 
it a supplc1ncntary hudgcr '! 

MR. DEPUTY Sf'EAKER ; He ts 
replying to the Motion of Th;.inks on the 
Presidenfs Address. 

12.05 hrs. 

MOTION OF THANKS ON PRESIDE:\'T'S 
AODRESS-CONTD. 

[L11g/M1J 

,f THE PRIME MINISTER (SHRI 
RAJIV GANDHI) Mr. Deputy Speaker. 
Sir. 1 rise to support the M olion of Thank~ 
to the President for his Address fo Parl ia-
ment. "The debate on the President's 
Address has, hy and large. been very con-
:--tructive and jnt<.!rcsting. and I would like 
to thank all !he hon. mcmhers who Parti-
cipated in that debate for making it so 
conslructivc. l would iikc to specially thank 
the me111bcrs of the opposition who had so 
.little to raise that they have made it 
constructive. 

MAOHU DANDAVATE PROF. 
rn.ajapur) 
men ts. 

Send them yuur comp/i-

MR. DEPUTY-SPFAKER No 
comments please. 

SHRI RAJIV GAN DH I 
their comments. 

SHRI AMAL DATTA 

l can answer 

(Diamond 
Harbour) The Prime Mini-:tcr is fond 
of commenting on other.-;' speeches. 

SHlU RAJ!Y GANLHll : Sir, one of 
the points that was rai.;;ctl wao; that pf 
having accords and trying to settle diffe-
rences 1-.y talking across the table. Although 
I have alre<idy clarified in great detail out-
side the House, as it has been raised in the 
House, J think it is necessary that we put 
certain records straight in the House. 

We have heard criticisms of the Punjab 
Accord, the scttlemcnl in Assam, the dis-
cussions, the agreement on Mizoram and 
in this vein it is relevant to recall lndiraji"s 
Accord with the Sheikh in J 975. J would 
also like to quote a sentence from the 
Punjab Accord which sayo; ; 
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'"This settlement brings to an end a 
period of confrontation and ushers in an 
era of amity, goodwill and cooperation 
which will promote and strengthen the 
unity and integrity of India''. 

l am ~pecially quoting this because in 
the past few days wc have had a joinl 
effort in Punjab with all the opposition 
rartics the parties in Punjab. our own party, 
all working together. For what? Perhaps, 
bdore J come lU 'for what' it is necessary 
10 go into how we arc working together 
and how we are able to work together. If 
there had been no Accord. this would not 
have been possible. This is only 
possible becu use there is a democratic 
Oovernment in Punjab. Thar 1s why 
it is possible. While i! may be diffi-
cult to comrlete every single aspect of 
the Accord, yes. we are having problems. 
I am not denying it. On our side J have 
saiJ. we are ready to do things. But there 
an: problems, whether it is in the State'> or 
clscwhcn:. But the major issue with an 
Accord is not the issue of whether this 
BARJKI. has been done or that BARIKI has 
been done. The major issue is that many 
Members sitting in this House today. more 
e-;peeially in !he Opposition, would not have 
bcc11 in this I louse if that Accord had not 
hccn signed. These Accords arc a major 
'>!cps forward in bringing the dcmocrati<.: 
process to the fore in solving our problems 
Let this not be decried. 

IIon. J\-fernbcrs have raised the ques1io11 
01 whether this has not been done or that. 
We wou Id not ha vc been here to raise t_ha t 
quest ion if that Accord had not been signe<.1. 
So. let tis not fo rgct that. 

( l111err11p1io11s J • 

SH Rf RAJ1V GAN OH I I wi II Cl~me 
lo \Vest Bengal later. Dattaji. 

( /111err11ption.s) 

SHRf RAJlV GANDHI 
to West Bengal. do not worry. 

l will com~ 

SHRJ AMAL DATTA ; Elections arc 
there. 

SHRL RAJIV GANDl~ I will give you 
plenty of time for the blood pressure to go 
Up. 

SHRI AMAL DATTA : Whose blood 
pressure are you worried about, Mr. Prime 
Minister? Yours or mine? 

SHRf RAJJV GANDHI 
mine. 

Yours, not 

Sir. while we believe in accords, many 
of my friends sitting opposite me believe 
only in tliscon1. 

SHIU D1NESH GOSWAMI (Guwahati): 
Not we. 

SHR I RAJIV GANDHI : And we firmly 
believe that a large country such as India. 
a country with a heritage like India's heri-
tage. with our value .<.}'sl~ms which we 
would like to restore, with our culture, our 
diversity, a country such as th is can on Jy 
be run by raising a consensus amongsr all 
our people. And we will continu~. in our 
effort, to run this country, especially on 
major national issues by getting a political 
consensus; ami I would like to thank our 
Members from the Opposition who arc 
coorerating with us in having such a con-
sensus on Punjab. 

Much has been said about Punjab, about 
thi.; special problems of Punjab in this 
House during the past year. J do not want 
to go into the d ciails anti tl1c pros and 
cons of the debate that has already taken 
place. But today when a JI of us are working 
together in Punjab. the srand of the Govern-
ment of India stan.J,, vindicatc<l. Let that 
be clear. \Vhat we stood for, the support 
that wt: have given lo tht: Government of 
Punjab, today. after a long time. is bearini! 
fruit when we see that the forces of. 
secular ism. the forces for separating religion 
and politics are standing tc.gether against 
factiona I tendencies. against terrorism, 
against foundamcnta lism, against the forces 
which are out to destroy the counrty. And, 
once more, l thank a II i;ections of this 
House for cooperating in this fight in 
Punjab. 

In the accord" on Punjab, Oil Assam, 
oil Mizoram, we ha\'e gone into the imple-
mentation. Yes, there ate items in the 
Accords which are not completed. But my 
stand that there is nothing pending with us, 
we are not stopping anything, we are not 
blocking anyth ing from the Centre, remains. 
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I know the hon. Memhers from Assam have 
been agitated. And 1 am met:ting the Chief 
Minister this afternoon. And I have no 
doubt tba t after our meeting I will have 
convinced him that on our side there is 
nothing pending. If there are some doubts. 
we will clear them this afternoon. 

SHRI DINESH GOSWAMI : But Mr. 
Prime Minister, I have pointed out to you 
in the speech -unfortunately you were 
not there--that all the queries and all the 
help that we have asked for. the replies 
are being awaited in C'lause 5(4), clause 7 
and so on and so forth. I hope. you wi II 
give specific an"wer to this because you 
have given an impression round the country 
that the Ccntra I G overnmcnt h~1s done 
everything. And I have tried to point out ... 
(111terr11pt ion~ ) 

SHRI RAJIV GANDHJ : J did not 
want to raise .it here hecausc we arc talking 
this afternoon. And it would unnecessarily 
vitiate the talks this afrcrnoon if I took a 
stronge position on \vhat we have done. And 
.I would not Ji!.;.: l,J do thal ju~t nnw .•. 
r J11terr11ptions i 

SHRl AMAL l>ATTA : Why ~hould 

it be a privalc talk '! \l\l'hy do you not tub: 
the House into conhLlcn..;c: ·? 

SHRl RA.llV <;ANDllJ : Because I 
i;:anm'I take the: Hou ... e into coalidencc 
about the talks I am t,1 ha"c thi::. evening. 

f will lf<) 1hat if you wish. 

SHRI DINESH GOSWAMI : I do not 
want you to take the House into c()nfidencc. 
But I hope. you will revi ... e that position that 
everything that the Central Government 
has to do has been done, and Mr. Chinta-
mani Panigrahi·s po<;ition th:it 90 per cent 
of what the Central Go,·crnmcnt has to do 
has been done. Kindly revise that position ... 
( l11terrupt io11.\' J 

SHRI RAJIV GANDHI : In some 
items. for example, we have gone we! J 
beyond what we were rt~quired to do ... ' 

SHRI DINESH GOSWAMI : But in 
:;.ome... (!11rerr11p1 ions I 

SHRJ RAJITV <•ANDtll: It is a balance 
you have sot 10 "trike. There is nothing 

pending on our side. l will clarify that 
very clearly today. If the Chief Minister 
wants we will make a public statement 
bringing it to the notice and laying it on 
the Table of the House ... (Interruptions) You 
should let that be between the Chief 
Minister and us and we will decide how to 
handle it. And if we feel that it should be 
made public. bccaue ultimately what do 
we want ... 

MR. 
dialogue ... 

DLPUTY-SPEAKER No 

SHRI RAJlV GANDHI : U ltimatcly 
it is not a LJllCStion of making a debating 
point. 

SHIU DINESH GOSWAMI 
all ... 

Not at 

SHRJ RAJIV GANDHI : It is a 
question of getting thing.~ normalised Jn 
Assam. I lcJI you what the prob Icm is ... 
( l11terr11ptirms) J will tell you what some 
of the prohlems are. Some of the problems 
arise wheu certain chau' inistic attitudes 
!'.tart coming out Now. we cannot put up 
with that. Of coLtrse. there an:: going to be 
problems. But the Accord docs not say that 
it is to be impl7mentcd in the 
which lhe Assam Government 

manner in 
wants. The 

Accord says that 1herc wi II be discussion 
on certain things which will be done. So do 
not jump to conclusions that we must do 
every wo1·d that you say, because we arc 
not trying 10 act in our interesl or againsl 
your interest. We are trying to act in a 
manner which is in the interest of the nation. 
which is 111 the i11tere::.L of Assam ... 

( flt(('ITllfl/ iOJ/.1') 

MR. DEPUTY -SPEAKER Pl ea,,l· 
take your seats. I am not allowing ... 

(I 111 l' r nip r ions) 

sHRl RAJIV GANDHI 
yielding the lloor, Sir ... 

( f l/f ('rruptio11.s) 

I am not 

MR. DEPUTY -SPEAKER He is nor 
yielding ... 

Umerrup1 iofls) 
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MR. DEPUTY-SPEAKER: I will not 
allow it to go on record. Nothing wi II go 
on record ... 

1 f11terrupt ions,•.,. 

MR. DEPUTY -SPEAKER ~·tr. 

Goswami. please take your seat. .. 

{ lnurrupt i'111.1) • • 

MR. DEPUTY -SP~AKER .: am not 
allowing ;inything. Nothing v .. i II go on 
record ... 

( ! 111t'1.,-upr ions)*• 

SHRI RAJIV GANDHI : Sir, we will 
mil deviate from what is written in the 
Accord. Let me reiterate that. But we will 
not allow anything to take place which in 
our view endangers or weakens the national 
rotegrity of this nation. Let 1ne be vc1·y 
clear about that. .. (flllern1ptio11S). I am just 
making a statement. 

Mr. D;:puty Speakt:r. Sir, communalism 
1s one aspect which is worrying every 
~cclion of this House, which i~ worrying 
every section of society in our country. It 
threatens the nation as a whole a 1H.I there 
cannot he any partisan consideraiions when 
we are fa<..:cd with the threat· of communa-
lism. We must join together to !1ghl 
communalism, to isolate and defeat the 
minority of fanatics and fundament;i I ists 
and terrorists who try to build their strength 
on either religion or other forms ol' <.:ommu-
na!ism. We must be careful and work 
unitedly, as we are doing i11 Punjab. to 
!iµht this evil. Jn Punjab. together we have 
demonstrated that on issues which arc 
important. we can rise above party Jiffe-
rcn<.:es and we must rise above party 
d itferences. We must get together and face 
these .;:hallenges squarely. Jt is time now, 
l think, the nation is ready for a full debate 
on separating religion from politic~. and 
the follow up action from that in this Houst.: 
as may be required from whatever comes 
out or that debate, and lam willing to start 
such a debate. participate in such a debate 
with the Opposition, with anyone, because 
this spectre must he faced by a JI of us 

•·Not recorded. 

together. I hope that we will get coopera-
lion from all sections of the House in bring-
ing these issues up and, perhaps most 
important, in being able lo concretise these 
issues, and not just have a grand debate and 
then leave il as a nebulous end with no 
results. Jt is time that we concretise these 
issues and speci!kally set in motion certain 
steps to separate religion anti politics and 
the interference of religious bodies in the 
political system. It is going to be difficult to 
get the delinitions and get the finesse that 
may be required hut cvt>n if it is difficult. 
J think it is time that we rut our heads 
together and got something down on paper 
and got something going which will 
stor... . (fnrerr11ptin11s). We will welcome 
any suggestion from you provided it is 
~·crnstruct ivc ...... ( !11terr11p1 io11.1 ). 

SHRI K.Y. SHANKARA GOWDA 
(Mandya) : ... Provided Gover nm en t is 
serious in irnplemcnting it ...... (1111errrrptio11s) 

SHRI RA.JlV GANDHI : Mr. Depuly 
Speaker. Sir, our economy is very buoyant 
anc.J just a few days agu. while presenting 
the Budget, I pointed out many highlights 
l)f the economy. 

But. perhaps. 1.hc higgc•.;c indicator of 
the buoyancy of the economy is the de<,pon-
dcncy,ol" the opposition. 

· !11re1Tilf'fio11s) 

SHRI AMAL DATTA : lfow do you 
mca.<;ure rhe depth of that despondency ·> 

( i llf <' 1.,-11p t ions) 

SHRI RAJlV GANDt-11 : The resullS in 
the econom~ have indicated our policies 
and have indicated that the innovations that 
we have brought in have been correct. 

One importanc point. and one which 
have been reiterating for cwo years now, but 
it. is necessary to say so again, is the question 
of socialism. Socialism is not the s;:>reading 
of poverty as Panditji ha<; said. Socialism 
is more equitable distribution, it is the uplift 
or our people and the most important aspect 
is that we can only move Lowads socialism 
if we have a greater productivity. if there i~ 

more wealth to distribute_ only then can we 
di~trihute mon: wealth. \Ve muoc;t generate 
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that wealth. We have shown in these past 
two years that the Indian economy is resilient 
<1.nd is capable of generating just this sort 
of development. We have continued the 
strategy that wns started by Panditji. We 
have continue<l along the road that 1ndiraji 
h~1d taken us. 

But just as Pa~itji, during .his 15-16 
years of Prime ministership, and 1ndiraji. 
during her 16-17 years of Prime minister 
ship, had during these periods modified 
spccitic programmes, yet kept in mind the 
bi1sic ideologies, basic philosophies. that were 
the roots of those programmes, ~o are we 
required to do that to-day. H is no use us 
now saying that Pandi tji in the 50s said that 
steel plants arc the most important thing. 
Yes. steel plants arc the most important thiNg. 
But Panditji brought in steel plants because 
that was the need of the day. The i<.lca 
behind it was technology was required. Ne\\ 
techniques were required. New knowledge 
was required. The steel planrs. the mn~siVL· 

new temp Jes of lndia as he called them. 
were only manifestations of that-idea. To-da~ 
those ideas must remain the same. but the 
manifestations will change as technology 
change,,, as India develops and a~ our 
needs change. \Ve are going along 
the same road because we believe th.it the: 
strength of the country. the inteµrity and 
unity of India. our self-sumciency lies in 
those very ideas that were laid at the foun· 
da tions of our development. We do nnt wi;,11 
to deviate from those ideas. But we will 
develop those ide<.1s wi1h time. \.Ve li;.t\e 
shown that by sticking to those very idea'. 
those concepts. we arc ahlc to show very 

high growth rates-8%. over 8% mer three year,_ 
This is the first time in twenty years that 
the Indian ceonorny has shown th is rate or 
~rowth. 

The other day I was s111111g in rlw House 
and one of thc hon. Members was .speaking 
and he was very confused about the numhcrs. 
I do not want to tax his mind further. 1L 
seems to huve· been taxed already too much. 

SHRT AMAL DATTA : Between the 
old and the nc:v.: series .. (flll~rr11p1io11.') 

Why did you keep out 95 items of the olLI 
series from the new one and not brought 
them in the new series ·~ 

( lnt~rrupt iou.v l 

SHR1 RAJIV GANDHI : I cannot be· 
held responsible for low rates of growth in 
certain pans of our country. 

SHRJ AMAL DATTA : Wonderful? 

SHRJ RAJlV GANDHI : And Member:> 
from those parts of the country obviously 
have the perception from their home ground 
in views. 

. SHRI AMAL DATTA : 1t is a fraud 
on the nation- the figures that you have put 
LI p. 

SHRI RAJJV GANDl-11 : Sir, if the 
hon. Member really wants some answers. 
those tlgures represent new industries. If 
t·he hon. Member feels.' . . (l11terruptio11s) 

SIIRI AMAL DATTA 
happened 10 the old 
they died ot1t ·> 95 

industries '! Have 

taken nut. Du 
industric::. have been 
you .know that ? 

( l111ern1pl inns) 

MR, Dl::PUTY SPEAKER 
Datta. no i11te1·ference please. 

SHRI RAJlV GANDHI 

Mr. Amal 

industries SUL:h as petro Jcum, 
Certai1~ 

such as. 
elcclronic~ ... 

(Interrupt 1011.1 _1 

MR. DEPUTY SPEAKER : He has the 
right to spcnl.:. When you were given time. 
you were also speaking. 

( /11tcrrupt ions) 

SHRI AMAL DATTA : Without men· 
tioning my nam~'.. he is referring w me. 

SHRI RAJIV GANDHI I beg your 
pardon. l did not mention any Member 
by name. It is not for me to identify 
thc•~e thaL kc! guilty Of being confused. 

( lmerrup tions) 

SHRJ AMAL DATTA : It is very easy 
to identify. 

SHRJ RA.JIV GANDHI : Sir, if the 
cap 1"1ts. I can hard11,y be responsible for the 
si1c of the hcaLI. 
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PROF. '.'vfADHU DANDAVATE 
<Rajapur) Mr. Prime Mini~ter, don"t 
touch West Bengal. Otherwise, either 
Kumari Mamta Banerjee will he angry of 
he will be angry. 

SHRI RAJ1V GANDHI : Sir, all uur 
Members from West Bengal are needed for 
campaigning. Some are preferred to be kept 
outside the state. 

(Interrupt ions) 

SHRl AMAL. DATTA : As PJ·ime 
Minister if he says this. then it is (ierogatory 
to Partliamcn t. ( /111err11ptio11s). 

SHR! RAJIV GANDHI : Sir. I don't 
want to hurt the hon. Member's feelings. 

(1111 err upt i011s) 

SHRl AMAL DATTA: No, no. you 
.ire not hurting me ; you arc hurting the 
1rntion. ( f t1rc-rr11pt ions) 

MR. DEPUTY-SPEAKER Mr. D~ttta. 

take it easy. 

SHRJ RA.TIV GANDHI : Sir. r did 
not mean to hurt the hon. Mcmhcr. 

SHRI AMAL DAfTA : Then what 
exactly did you mean ? Cornpaigning is 
more important than attending the Parlia-
ment? That is what exactly you meant ·.• 
( / 11terF"11p1 ions) 

MR. DEPUTY-SPEAKER . Mr. A111al 
Datta, don't figure out like this. 

SHRJ RAJJV GANDHI : Sir, if J ha~c 
hurt the hon. Mcmber"s feelings. J apologise 
lo the hon. Member. But.if he i.~ upsd that 
he has not been invited to campaign. we 
<ire Willing to invite him to camraign if 
nobody else does. 

( lnterr11p1 ions) 

SHRI AMAL DATTA : As Prime 
Minister, it is not proper for you to say 
like that. It Jowers the dignity of Parlia-
ment. Please try to uphold the dignity of 
Parliament. 

(Jnterr1rptiens) 

SHRI RA.llV GANDHI : Sir, it is an 
orcn invitation and if the hon. Member 
wants to rake it up, J will talk with him 
after the deba tc. 

Sir. \\"C h:-t\c shown ihat hy improv111g 
producti,ity in our puhli..:- secinr. by improv-
ing the efficiency <'f its functioning, we have 
brought about a change in our economy. 
But there are tremendous chall"ngcs ahead. 
It is not going to he an easy· task and the 
higgest c:haUenge is going to be to bring 
ahout a new ethos, not just in industry, 
\\hich is important. in the public sector. 
which is more import~mt~ but. perhaps 
most imrortant of all, in the system of 
delivery of the Government. I raised this 
point in my Budget ~peech and we intend 
to go into this in gn.:at derth. I have no 
illusion of quick answers or 1·eady remedies. 
ft is going to be a long drawn out exercise. 
It is going to require a total change in the 
way the Government and the organisations 
of Government function. not only at the 
( \;ntrc which agai 11 may be, perhaps, easier 
to handle because of the tyre of tasks that 
<Jre assigned to the Centre. but right down 
al the State levels, right down at the dis-
trict levels, whnc it gels much harder, ihc 
lower you go, the closer to the grass-roots 
you get -And again we wi II require coopera-
tion from every section of the House if we 
are to he successful in this. This is not a 
task which can be left only to Government. 
It will require the involvement of al I our 
people. And we would like to opcn a debate 
on this at any Jev.::I in the Hou~e. outside 
1 he House, anywhere, and come to · conclu-
~ions whid1 we hope will help this process. 
Again I have no illusions about trying to 
do this fast or quickly. but we must see 
that every step is in th.; right direction, is in 
the direction (Jf reducing the costs of deli-
vering our programmes. \Vhen I go to the 
rural areas. when I go to the remote 
vi JI ages, we h1.:ar tremendous complaints 
about how the programme that we start 
from the Centre changes its character, 
changes its effects by the time it gets down 
to the roots. Of course, this happens, we 
do not deny that, but it i~ not adequate to 
make noises here, to correct it. That is only 
the starting point. We must go into this in 
depth and sec why this has happened, what 
1 he blockages, what are. the prohlems a1·e. 
and try and remove those problems. The costs 
are too high. It is not just a question of 
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deviation from target~. The cost of the 
programme or its implemcntution is too 
high. the cost of taking it down absorbs 
so much of the cost or the programme that 
by the time it is ready lo gel to the weaker 
sections, the Scheduled Castes and Schedul-
ed Tribes, the other disadvantaged sections. 
what is left of that programme after- what 
!.halJ I say ?-deductions for administrntive 
costs is a very small fraction of \\:hat we 
started with. So, this is what we have to 
take as the next step in improving our 
functioning. Government is very clc:.H thut 
it is going to tackle this, and we would like 
the full involvement of the who Jc nation 
in tack Jing this task. 

In the agricultural sector. gro"'th ha~ 

notbeen as what we would have liked it 
to be. We have invested a lot more in 
irrigation am1 ·power and fcnililer" and 
other inputs for agriculture, "'e ha\e ~ivcn 

higher prices lo farmers than have eve1· 
been given before. yci pn1duc1ion is noi 
increasing as it !-ihould. and this ne.:d:-. 
serious attention. We will be gi' ing it seriou~ 
allention. 

We han: had a number of )l.'ar:- ol' 
drought. A nulllhcr of Members from 
different Stu1e~ have been raising 1hi" 
question and it ha~ also hindered agricu 1-
tural growth. llut in spite or these numcrou~ 
droughts and th(' damage caused by floods. 
m1r agricultural production h<is increased. 
~1dmittedly not as much as we v..oulu h<i\c 
liked it to increase. but sti II it ha~ increa~cd 
in spite of the~e d1iltliculti.:::. and 111 sp1le 11l 

nature not helping us. The footl si1uatio11 
is comfortable. \Ve have IViCd a \.;ry large:: 
quantity of foodgrains for giving \\'Ork to 
those sections in d ifliculties. I must thLlnk 
our farmers. our farm technologist<;, e\cry 
one involved in the agricultur<il sector. for 
giving us thi::. rroduction i11 spite (1f th.: 
di1Ticulties thar they arc facing becaus.: or 
had rains. 

The Seventh Pl:in has 
1reater allocations in the 
than any other P Ian. 

em isaged much 
first three years 

For 1he fir~t 
time we will be L'Omplcting 63 per cent of 
the Plan in the first three years. This is 
another major a~·hie\ement of the Go,ern-
ment. 

Our investment in the public sector 
has been much more than in any preceding. 
two year period. This shows the impor-
tance that we give to the public sector. It 
is part of our Plan, it is part of our develop-
ment process. and we have no intention ot" 
reducing its importance. Jn the Seventh< 
Plan. we have ulso given tremendous 
importance to an ti-poverty programmes. 
The amounts that we have allocated for 
anti-poveny programmes are higher than 
ever before. As I pointed out in the Budget 
speech. this year we have allocated Rs. 
2.000 crorcs for rura I development. This. 
compares with the total Sixth Plan allloc:.1· 
tion of Rs. 3600 crores. And in these two 
year-;--]986-87 and 1987-88-we will have 
Bl located more for rural development than 
in the total Sixth Plan. That is the impor-
tance \'.C arc giving to rural development: 
that is the irnrortance we are giving 10 
lighting poverty. 

SHIU AMAL OATTA : You gi"c u:-. 
the discounted ligurcs. Va luc of money ha:s 
fa lien. 

MR. Dl-PUTY-SPEAKER 
Yl)ll interrupting '? 

Why ar~ 

SHRl RAJIV GANDHI : will on!} 
di~count you further hy giving you more 
1i~ltfe". ( l111crr11ptio11.1·) 

M.R. DEPUTY-SPEAKER Mr. Amal 
Dalta. 

SHRl AMAL OATTA : J want to be 
confused by you. That is why. you give 
di~cou111cd rgurcs aud comp:.irc them. 
1J111c•1.,-11p1 i<m.1) 

MR. DEPUTY -SP.l:..i\ Kt:.R would 
not alll>\\' Lhis kind of interruptions. It 
:-;hould 11ot be recorded. 

( hirern1p1 iiws) 

SH RI RAJI V GAN DH l : We also see 
anti-pmcriy programmes in a wider pers-
pective. Anti-poverty programmes cannot 
be limited to programmes that are hand-out~ 
and help directly because that is onl} 
possible within a very limited area. no 
matter how much we allocate for ii. \\e 
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have allocated Rs. 200-0 crores this year 
which is a very high figure. But no matter 
how much we allocate. the figure will always 
be such that we can only reach those that 
are really at the bottom and those that are 
lhe very poorest. To reach out to the rest. 
we have to sec anty-poverty programmes in 
a broader persrecli\e and that broader 
per~pective is indllstrial growth ; that broa-
der perspective is agricultural growth. 
Because that is where 1he real anti-poverty 
action is laking place. We only help those 
who arc too poor and too weak to even be 
able to grasp these programmes by our direct 
help. anti-poverty programmes. 

Perhaps the mosr important part of an 
<1nti·pover1y programme and certainly whal 
l think is· the cutting edge of our anti-
poverty programrnt.:. 1s the education 
programme. There can be no remova I of 
poverty without education. We can keep 
handing out. helping. doing everything but 
if we cannot lift up the next generation-al/ 
right. we cannot do it effectively with the 
generalion which is already with w;. We 
hilve a major p1q::ramme for adult education 
but we realise the limitation~ of that pro-
gramme. But let us at least. .. . (l11terr11p1io11.1) 
Unfonunatel.), some Members ore totally 
uniformed and there is very little I can do 
about that. 

SHRI AMAi. DATTA : What is your 
programme '!A very small amount has been 
;11!01.:alcd lor adult education. 

SHR I RAJIV GANDHI : 111 case tht: 
hon. Member is not aware, we have a tech-
nnlogy mission on that. 

SHR r AMAi. OATTA : Nothing has. 
been done on that. Don"t harp on lhings 
which thi: Government cannot achieve. 

SHRI RAJLV GANDHI : We only have 
steel production today because Panditj i laid 
the foundation-stone in the early '50s. You 
start a programme ... 

SHRI AMAL DATTA: You have the 
same steel production as in the early '60s. 

SHR1 RAJIV GANDHI ; Except in 
Bc11ga I where perhaps it is lessening. 
( l111err11prions). 

SHRI DlNESH GOSWAMI : You were 
present only when he was making his speech. 
That is creating the trouble. 

SHRI RAJJV GANDHI; No. I wus 
there for other speeches also. But fortuna-

tely others \vere disciplined and stayed within 
their time limits. while certain other Mem-
bers just kept on and on and on ta Jk ing. 
vv·asting the total time or the House. 

SHRI P. KOLANDAIVELU (Gobi 
chettipalayam) Most of your time is 

.heing spent on Amal Dittta. 

SHIU RAJIV GANDHI You are 
absolute I) right. V..'e );ha! I send him for 
c.:;impaigning ! 

Education i~ the l:iasi.; or ()Ur anti-pO\CflY 
programme. 

r Tra11s!a1io11] 

SHRI MOHD. MAHFOOZ ALI .KHAN 
(f:tah) : Why ari..: we people also being 
involved'! It is between you and Shh Amal 
Datta only. 

SHRI R.\JI\' GANDHI: W..: arc lellin& 
you about the education. We hope that 
:<.omc other people "'i II al~l' karn alongwilh 
you. 

SHRJ MOHD. MAHFOOZ AU KHAN: 
Th<1 t is r·ight. 

rEm:lislrl 

SHRI RAJIV GANDHI : Education 1s 
the cru.x of our development. It is becom-
ing more and more important as lechnology 
develops in the world. have been talking 
ahout this lo other Heads of States. It is 
not a problem \\ hich is limited lo India. 
This same problem exist~. the dimensions 
ore different, the derail!'; arc different buL the 
basis of the problem i!I the same. Techno-
logy. industry develops fast. Jf our workers, 
if our younger gener~on. docs not get 
educated equiva lcntlY or at equivalent 
rates. then they will stan fctllina behind. 
Much of our self-confJence depends on the 
confidence of our people to cope with what 
they arc faced with loday. We have to 
decide whether 'w\-C: are going to Jive by 



.'.!75 /\-fotirJll of TlumJ..s MARCH J, 1987 <111 Pr. Address .'.!76 

running our indu'itries as thcv were run 50 
or 60 yearo; ago. ls it really in the interest 
of our worker to keep him - doing the same 
job that a worker 50 years ago was doing 
or is it in the benefit or the worker 1hal 
the working e1wironmcnt ch'.1 nge~. that he 
upgrades himself. hi<> technology is upgraded, 
his know-how is upgraded and in stead of 
operating an outdated machine. hi: operaics 
a much more sophisticated machine, in a 
much more sophistic3ted environment 
We should not lirnit our \ isi0!1 of improv-
ing the lot of th;:: worker to only giving him 
some better cloth and giving him a better 
salary and perhaps a television set and a 
little be beller food. These are v.:ry lim itt:J 
perspectives. We mu~t i;nprnve the life-style. 
We must improve the working environini:nt 
or that worker and this will require going 
into our whole industry in depth and it 
will require a \·cry major shirt in thinking 
of many of our Jabour org<111isalio11s. 
(1111crr11pti01ts).] w..is not referring tt> :-ou. 
Dattaji. 

DR. DA Tl .. \ ~.\\1ANT 

Souih Central) : .\lo~krnisatic•n 

are passing 011 the cmrloyers. not 
workl!rs. That i" \\'h;1t 11.tr;icncd ;n 

(Bomhay 
ht.:i1clits 
to the 

textiles. 

SHRI RAJIV GANDHI : He •!ocs 1wt 
w.mt to change his "·ay ~if thinking ' 

[ Trc1nslatio11] 

Sl-'RI BALKA\ I BAIRAGI 
(Mandsour) Mr. P1·i111c Minister. Sir. botl1 
these Dattas arc ti~hling wi1h )Ou simul-
taneously. 

DR. DATTA SA!<.1ANT: Benefit<. 
should pass on lo the workmen. 

SHRI RAJlV (3ANDH I : Abo~lutcly 

i..:orrecl. Benerit~ mu.;;t pass 10 the workmen. 
But what are the henefics we arc talking 
about'? This is imrortant. I am trying to 
gel to the root of the problem. Arc the 
henefi ts only im nrovc:d salary or a re we 
looking for a bertcr working environment 
for the worker '? 

Do we want him to operate in the same 
environment " f have ~een how some 1extile 
mills operate. I have .. ecn how terrible lhc 

working environment is thuc. A re we doing 
anything to improve that '! No. We are only 
fighting for his wages which is importanl. 
Vv'ages are important but wages cannot h..: 
the end. (lmerr11ptio11.d. · Wages are only 
on~ part of the package that the worker must 
get. 

SHRI AMAL'DATTA A very candid 
admission, 1 must say. 

SHRI RAJIV GANDllT EJui:ation 1-, 

not something which can he limited to 
educational instiru tions. (!Jffurtiptiom·}. 
Why arc you feeling guilty " I am talking 
on a very seriou.~ matter. Unfortunately. it 
is going w..:11 over your head'! (f11rerrriprio11s). 
Education is something which Il\ust not he 
limited to educntion;1I institution,... Education 
i-; not s.1n1cthing that ends \vhcn you leave 
college or \Vhen you leave school. Education 
must continue throughout your life because. 
if it does not then, your S()Ciery will ~tan 

start stagnating. It must continue throughout 
the life of" an industrial worker. Upgradarion 
of his skill 11111~! take rlace continuously. 
\\!..: must 111akt: thi~ invc~t111cnt in our people 
and it is thi-, that we have tried ro start by 
hri11gir'g :i 11e,v He:td calkd I lunnn Re~ourcc 
Developinent. ll is this broader com:epl. 
Unf"ortunately. the resource ha~ n.ot deve-
loped. What can I do'.' 

( /11tcrr117JI irr11s) 

SHIU AMAL DATTA : Our resources 
:ire being o.;tolcn by you. \Vhat can \\C do'~ 

SHIU RAJIV GANDHI : wi II come 
to that :1bo. \\'e :-.t:1rtcd \\'ith many ide;,,,. 
I do not \\'ant to go into gn;at derth on all 
the ideas. Hut I thinJ.... 011c is \\Orth men-

tioning. And that is the Navodaya vidya layas 
\Ve have slartcct a totally new system. The. 
Navodaya Vidyalaya has been called eliti"t 
by some, they ha\"C~ heen called all sorts of 
things. But it is necessary I think for me 
to go into th is once again because we keep 
getfing th~ same argument. \Vhat is an 
elitist edu~·ation '! l think elitism must he 
seen in two ways, Elitist, what'! Does 'elitist' 
refer to money " Jf it refers to money anJ 
the financial streng;th of a particular family 
or a particular individual, it is very bad 
and we mui;;t not allow that to interfere in 
any way with the education sy~tcm. But if 
·elitist' refers to brains, then, l think, we 
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must go in for elitism. ·we 
getting the best brains 
Today. we are 
rhe best brains in the 
we are not able to reach 

must go in for 
in the country. 

not gc:ttin& 
country because 

out to the rural 
<.irca for the brains that arc avaiJablc in the 
rural areas. \Ve are limiting ourselves to 
urban area and certain areas, perhaps 
around urban areas, which can reach out to 
the better institutions. Today. the system 
is very categorically elitist. It is weighted 
against the intelligent brains in the rural 
areas who do not get an opportunity to 
come out. The only opportunity that the 
intelligent peopk in the rural areas get to 
get a good education is if they a[C: rich. 
Jr tht.:y <trc poor in the rural nreas. not a 
chance. Jf they are poor in the towm. 
again lhcy go to our NDMC school or 
municipality schools or Government :-.1.:hools 
and the qu:.ility of the school is not such. 
1hc quality of the teachers is not such. that 
th~·y can reach out and pick up the intelli-
11-..:n•. It is not such that they can differcn-
tiah.' to find out which child is good for 
v. hi~·h subject and how they should bring 
them up. We jw;t do not have that 
capnbility in our systi.:m toclay. The 
sysll:m ·today i" very elitist because it dis-
criminates ;1gainst those with brains in 
L1vour of chc•se with money, in favour of 
1lH.hc in urhan areas. This is what we want 
lo cha11gc with the Navodaya Yidyalayas. 
/\nc.1 this "' what we arc going lo ch<111ge 
v.ith the Na'vodaya Vidyalayas. 

( /111err11111 iu11.1) 

SHRI RAJIV GANDHI : Perhaps one 
or thl! most important aspects of the edu-
t:a I ion !>)'Stem-and th is is something aga i11 
tlial we must work together on-is the 
':due system that it builds in our society. 
Unfortunately, fu1· whateYer reason our 
society has d rifled away from our tradi ti~ina I 
'•llul! system. lt h.i:-. drifted toward~ a very 
nrnterialistic value system. Thnt is even 
rcf1ectet1 here in the House b<.:<.:ausc whc:n 
we have debates. On major dcha tes. what 
do we want "! What arc the demands '!They 
are monetary demands. Invariably. it ends 
up with monetary demands fiscal control. 
It invariably reflects very materialistic system 
of values that we are developing today. Our 
sncicty has its roots in much deeper values, 
i11 spiritual values. in aesthetic values. in 

our culture which has developed over 
thousands of years. Our ,culture, Indian 
culture, is not ju:st one culture. It rs the 
culture of tens of different people. It is the 
culture of Assam. It is the culture of 
Tamilnadu. It is the culrnre of our tribals. 
It is the culture of. .. 

AN HON. MEMBER : West Bengal '? 

SHRI RAJIV GANDHI : I v.as soing 
to bring Bengal at the end by raising it. 
It is the traditional culture of Bengal ; it is 
not what is sought to 'be projected as the 
culture of Bcngal~-and this is an important 
point- the culture which sometimes we 
seek to project because we seem to sec it in 
a very political perspective. we try to make 
it a tool. a plateform, for our own individual 
bcne.it or progress. It is this that we must 
break when we talk of \'Ulucs and bringing 
hack our values. And \\C hope that the 
new system "'ill be abk to do this. I have 
no doubt that the directions that we have 
g.l\·cn arc corrt·c1. They will require correc-
tions a:- we learn from experience. It is not 
~umething that you can case and then just 
let it go. \Ve will Jrn,c to v.ork, we will 
have to debate. discuss, develop and fine-
tunc this policy as it ucvclops. I have no 
OOUbl that Wl! will get V3 JuabJC inpU tS frOOl 
every ~cction of the House. and J hope 
that these inpu I:\ rbe above our party 
pn~itions or our region .. I positions or tb<.:' 
peny chauvinism tha't we hold within u~. 
We must rii.e above that if we are to streng-
then the country today and bring in the 
values that I know that each one of us 
si1ti11g here really wants to tiring back into 
our :jOCiety. 

Economic growth is not just the respon-
sibility of the Central Government. It is an 
area where we work together with the State 
Go' crnments. Sometimes I have been told 
that there is a lack of <.:oor<li1wtion. Some~ 

times l h<i ve been to Id by Chief Ministers 
that the Central Gmernrnent takes too 
Jong to clear things. Enrlier it \\US on 
environment, but we have c feared that block 
and now er.vironment works very fast. But 
complaints have been put to me and as Mr. 
Amal Datta has s:dd, these complaints were 
put to me by the Ch icf Minister of \\'est 
Bengal as by many other Chief Ministers. 
This complaint y,.a~ put to me by the Chief 
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Minister of West Bengal. J had gone to 
Calculta \"or a programme and at that 
meeting he lold me that we were having 
a very step-~10therly attitude towards West 
Bengal, that the Centre is not paying atten-
tion to Wcsc Bengal and the Centre is 
Jepriving Wes.I Bcnga I. So. l said : ''A !right 
if that is how you feel, we have nothing rn 
our hearts : we do not want to deprive 
\Vest Bengal : we will do everything that 
is within our power to help West Bengal." 
Immediately after that either we sent a 
group to West Bengal or West Bengal sent 
a group to Delhi. but J th ink hoth the 
exercises were done : a Group from 
came to Delhi and a group from 

lkngal 
Delhi 

went to Bengal. We spent a number of 
weeks going in great deprh into every aspect 
of the problem that was raised with us. 
all the pending problems that were raised 
with us. And al the culminaii~rn of that 
exercise. I went to sit down and lina lly iron 
out all the problems that were still lcrt and 
which needed a certain po Jitical dee j,,ion 
lo say, .. Alright; we will override. what the 
bureaucracy has brought up. we will <:ut 
through all the red-1apt: anu to certain 
thing~ which were get ting ~lu..:I..: fLH whatever 
reasons." And, at the end 01· that exercise 
've were able to produce ,1 p:1ckagc Pf over 
a thousand crores ot" rupe..:" for Bengal. 
This was not something which we thouglll 
\\3S a great idea. The idea wa<> that of the 
Chief Minister or Wc<.t Renga 1 and we took 
him up on that idea. And T am glad w..: 
were able to help \Ve~! 13cnga I 1n taking 
a massive package of a rhou-.and cr~nes 

of rupees to Bengal . 

SHRI 
publicity. 

( !11rcrrup1to11.1) 

AMAL. E ft:ction 

SHRI RAJIV GANDHI : l am at a 
total loss. Just a few minutes ago, the hon. 
Member questioned my giving a thousand 
crores to Bengal. Ndw he says rhal giving 
it thousand crores to Benga I is c lccl ion 
publicity ... 

SHRI AMAL OATTA : l am not 
qestioning the fi~urcs -AD HOC Rs. 1007 
crores. Thi., wa<; debated in the House. and 
when the Planning M ini~tc:r could not 
answer, the Hou">c had to N: adjour.1eJ. '( ou 

must be knowing what a pn.:di..::ament you 
had put your l\finisler i1110 •• Jl11tl!rr11prio11s). 

SHRI RAJIV GANDHI : There is no 
que~tion of the cotal being wrong. We can 
give the fu JI total. 

PROF. MAOHU DANDAVATE 
(Rajapur): You have given a rhousand crores 
to Benga I. Why not give the hundred crores 
to Bomh;1y which you have promised'? 

SHRJ RAJJV GANDHI : J wiJJ come 
to Bombay. The idea of going to a State 
and sorting out their problems started at 
this level with the suggestion from ( 'M 
Rcnga 1 and l must 1hank him for th is 
suggest ion because it has helped us in many 
other States also. B11t even before that when 
I tour a State. after the tour. on the last 
Jay J would spend live ur Six hours 1vith 
the Chief Minister or the Ll. Governor and 
the Chief M ini:;ter and the AdminiSt1ation 
and iron out all the problems. This is not 
something which starred with Wes! Bengal. 
We did it in Arun:icha 1 Pradesh. we have 
done it in a numhcr or other States- in 
Gujarat. iii K..:rala and a number of areas 
I don't h<ive the list here. So I don·1 want 
lo give ~ part ia I I i~t. 

It is an exercise in n:.:mm·ing the red-
tare and the blockage~. And it h then for 
the State. Because once we have cleared a 
pJckage, then it is mostly the responsibi-
lity or the State to take advantage of this 
package. If we give a thousand crorcs nr 
four hundred crores and the State docs not 
\\ant to make use of this, and the State 
still whines instead of gelling down and 
going and working, 1hen what can we Jo 
al-lout non-implementatic1n ., Jmrlcmcnfation 
of almos1 every single project is with the 
State Government. There arc a very few 
i terns with the Centre even when they are 
our plans and programn1es. Almost every 
programme of the Centre is finally handled 
by the State Government and the efliciency 
of the State Government in handling those 
programmes re!ic\'.:ts on the percentage of 
that programme which actually accrues to 
the beneficiary. If a Slate Government is 
.inetlic ient. then les!'> gets to the people. 
(1111 err11pt ions) 

MR. DEPUTY-SPEAKER 
mcnf\. 

No cC1111-
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SHRI AMAL DATTA 1t is allocating 
money to the capita lists. If they \\01nt it. 
they can have it. 

SHRI RAJJV GANDHJ Sir, there is 
110 question of allocating money to the 
.-apitalist~. Rut we have also seen and it is 
necessary to bring another point out that 
.::crtain State Governments have for the 
past five or six months stopped all wnrk on 
their rural development programme and 
anti·povcrry programmes. I wrmclcr why 
they stopped it. One Particular Govcrmrn.:11t 
l am aware of. has not done any \vork. 

SHRI AMAL DATTA : Wha1 r:uti-
•:t1l11r State <J 

SHR [ RAJIY GANDHl \Veil, whom-
~OC\Cf the cap tits, he is \\clcome to wear 
ii! 

AN HON. MEMBER : \Vhy arc you 
fc:cling guilty? The Prime Minister has not 
named any State. 

1 J11terr11ptio11s! 

JvtR. DEPUTY-SPEAKER : Why arc 
~<HI rcCl.!rring '? Don't make such comments. 

SHR! RAJIV GANDHI : India's 
fon:ign policy has been targeted on the ba~ic 
pl1ilusophy or strengthening Jndia. l ndia is 
,1r0ng or non·alignment is strong in the 
wor Jd. If a lignmcnt becomes strong, if [) loc" 
hcc.:omc strong, then developi n9 cou 111 ric..,, 
1hose countries which won their fn:.:dom 
after tremendous struggle. will lose that 
very frel.!dorn. Even today we i·'.nd that, 
<.1l1huugh we have thrown off the colo11ial 
Yoke and are independent, the world 
economy is not independent as we would 
like it to lie. 

In Many ways, colonialism and irnreria-
li~m exist in the world economy. This is the 
next challenge that is facing us. This 
\;hallenge cannot be faced by looking inwards 
and ignoring what is happening in the 
world. lf we ignore that challenge. lndia 
~annot stand on its own feet, India cannot 
stand as India is standing today, India will 
not he independent if we cannot keep the 
newly independent countries independent 
•II over in the world. 

J3. OO hrs. 

This is not ~\ la!>k that we c:in ~hirk from. 
1 t is a task Iha t we. must face up to and 
tlght. It is sad sometimes to get a feeling 
from certain Members that it is irrelevant 
what happens around the world. It is sad 
to see ccrta in ~ections of this House feel 
that one can ignore what is happening in 
the world and just look inside and survive. 
That is the attitude which cnsalaved us. 
That is the attitude which drorpcd fndia 
i'rom its heights of glory to the low low 
levels of slavery that we n·erc reduced to. 
It is this attitude that \"-"e nrnst watch out 
for today. Today India gives the lead in the 

. world in. many areas. \Ve will not give up 
this lead. We will keep this lead. We wil 1 

light for it. \Vhat ·.vc arc looking for today 
is not a mere change in the economic -;et-up 
of the world. That is important. \Ve have 
fought and we have fought hard a11d v.c 
have won even when we have been fat:eu 
by the strongest all aligned against just a 
handfu I of countries but because we were 
rif!h l, because we have the will, hccausc 
wc have thc determination we have fought 
l'nr what was right anc'l we have won _what 
was right. 

Today 1h.: challenge 1~ much more 
imponant than that. The drnllenge is lo get 
the world to look at ourselves in a different 
perspective. Just as we say th;:.t we arc -e 
nation ; ju~t as we want to remove the caste, 
region, I inguis tit: barriers which .devid e our 
country so we must rclllo\·e !he other 
barriers 1hat divide humanity in this world. 
l t is only when we start seeing the world 
as one humanity that the sirength or 
countries such as India, ~hich rely 011 ba5ic 
principle..; and values as oppo~cd to brute 
force and alignment it is then that our 
strength will come out. It is then that the 
world will become a truly livable place. It 
is this challenge that is in front of us today. 
It is not a question of helping the blacks 
in South Afrka just because certain a troei-
ties are taking place. but hecausc they are 
part of our family. We are one humanity, 
That is why we are re.aching out to help 
them. If we fight against wrong attitude 
anywhore in the world it is because we want 
to change this attitude from one of ''us" 
and "them" to all of us together, as one 
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humanity. It i<; this that Panditji st~1rtcd off 
and it is this task that we must continue 
llll. 

Today when India speaks it is not the 
J ndia of 1979 where nobody even bothered 
10 listen to us. Today when India speaks 
Jndia i$ listened to. It is heard. India 
counts. In 1979 in the international scene 
India did not count, This is the ditrercm.:c 
th;:it we have made. If we now once more 
look inwards. if we follow the \vrong 
pulkies outside, \\e will be back to the 
stage where v.c were the mockery of the 
world. Do we want our country to go back 
to that stage" 

PROF. N.Ci. RANGA <Guntun No. 
Sir. 

SHRI RAJI\. GANDHI : \Ve in thi" 
Government wil r n0t allow it p1 hack to 
that st~1ge. 

\\le have taken a major initiati\c 011 

disarmament. The Si' Nation Five Conti-
nent Peace lnitiative has s.et the st•1ge in the 
world environrnenl. in the atmosphere in 
the world for the Reykjavik Summit that 
wok place. 'We were disappointed that con-
clusions were not reached but we are not 
totally disheartened bec<1u;.e the propo,..al.., 
are still there. Vcrillcation is a mojor pr~1-
hlem. We f,-om the Si:i. have otTercd certain 
solutions. We wil I be continuing a long that 
road. We welcome the new initintivc. tht: 
new Soviet 1n1t1•t1 ivc. on the in termed iatc 
nuclear wearons and we hope th:1t this \\ill 
he !:uccessfn I. 

V.'e have t>cen trying to improve rda1io1h 
"ith Pakistan but some serious problems 
remain. Then: is the clandestine effort for 
a nucle<ir \.\capons programme. It ha~ 

heen gatherini,: momcntllm for the past 
several years. Those who have had the 
n·~ronsihility and the means to halt this 
programme h::i,·e failed 10 do so. Instead 
they have helped Pakistan to launch an 
ambitious armaments proi;?rammc. 

PROF. N. G. RANGA : Shame. 

SHRI RAJIV GANDl-11 : The present 
situation ii:. thal notwithstanding legal 
safeguards against non-proliferation, Pakistan 
continues to get assisiancc. Jr is quite 

extra-ordinary. Let there be no mistake 
about the determination and capacity of the 
people of Ind i;.1 to defend their SO\ ere ignt;. 
and integrity. 

.In the south in Sri Lanka. they hav~ 
~ought our good offices anJ we have offered 
our good otllces. Much progress has been 
made which culminated in the final clurili-
cations of 19th December. 1986. The 
clarifications of 19th December 1986 relate 
to prorosals which go back many months. 
an ct a re a eonsolida ted lot of propos~ds. 

Unfortunately. certain steps that the Sri 
Lankan Government has taken have caused 
us great pain and they have brought this 
pwccss 10 a halt. We ti.nd it diflicult to 
coniinuc th;,it proces~ .is Jong as violent 
conditioM in Sri Lanka pn;vail. Violence 
must be b1·ought to an end before we reopen 
the issue on our side. V. c have made thi:.; 
very clear to the Sri Lankan Government. 
V.1 c arc cl.::ar that there can be no solution 
\\ ith 'il'lent mean~. Only no11-violcncc 
and negotiations can bring ::ibout a solution. 
\.\'c have made this also very clear to the 
Sri Lankan Government. \Ve hope that 
thc:y will 1e•,ro11d rositivc:ly by reducing the 
lcve I 1'f vi(>lt.:n~c and coming to the negori~1t­
rng t•1blc. 

SHRI I'. KOLANDAIVELU v\'ll;" 
not we stop thi.-; genocide Jirst ·? M iliLH} 
;ic1ion is gt1i11g on. 

SHIU 
viP ICllCL'. 

R/\JIV GANDHI That 1-. 

SHRI P. KOLANDAIVELU : Hundred,.. 
of people arc dying. Tod~1y. J ha'c found 
rn the p~1rx:rs some response from Shri 
Jaycwanlcnc ''' India":-; caJJ. tl' tbe J>1·ime. 
Minister's ca II. 1 \\OU!d request th<: 
honourab/c Prime M ini~tcr Lo kl u,.. k!llm 
the- position 1irs1. 

SHRl RAHV GAN DH I • After we sc11 c 
a Communication. a lefter TO the President, 
the level or violence has come down. But 
we arc not S<Hislied with the level it is at 
today. \Ve hnre it wi 11 come down further 
1111d th;,it \\C will be able to have a negotiat-
ed seulernent l-x.'t:ausc no other settlement 
will he a Ja.;;ting settlement. 

'With China. the,-e has been tension on 
the bordt:r. \Ve want a peacefu J settlement 
of the border· is-;ue. \'Vhat is needed i~ 



~~5 \fotio11 nf Tlw11ks PHALGUNA 12, 1908 (SAKAJ .\falfer U11rlrr R11/e-;; 7 21!6 
mi Pr . .4.dclrrss 

ratience, restraint. \\ isJom. 
and perhaps. most of all, 
concerned. 

;.ta te..,llla nship 
Yision from a II 

PROF. MAOHU DANDAYATE 
firmness ? 

And 

SHRf RAJIV GANDHI : And firmness -
1hat was included in 'wisdom·. 

\Ve are two ancicl1t civilisations ;ind it 
is in this perspective that 1\e ha\'c 10 'iew 
c;olutions to our problems. 

Sir. the very survival of a politic.:al order 
i~ dependent on the foundations or the 
moral order that it is based on. Our 
frci:dom struggle was based on l he two 
values of truth and non-violence. Con-
tcmpornry nation-building. the moral inspi-
r;ition tbar we have in building our nation. 
cnmcs from these ,,a\ues. ll corn.:s from 
•)Ur tntd it iona\ va[Uc:S Of tolerance. of 
ab~orption. of synthesis. of respect lo all 
rdigions. of the cross-fertilisation of ideas. 
Bu L th is only comes a bout when there is 
.;cli'-conticlcncc in ourselves. II' we arc 
not sclf·conlidcnt, we <&re always 
.ifraid of losing our culture. or lo~ing 

(llJf religion, 3Jld \VC turn Within instead Of 
lnoking beyond. Jt is this sc l[-u.'nlidence 
1h;.1t we need iu the country roJay to destory 
rhc barriers that we are building to pro1cct 
<1ursclves in our regions, in our langu<1gcs. 
in our religions and in our castes. The need 
nf the hour is unflinching secul::irism. uniry 
in our democracy in maintaining. the essen-
tial Vil\ues ~)r our heritage. Panditji has said 
thar we arc small men serving great causes. 
hu1 bci.:ausc the cause is great. something of 
tha1 grcatneso; falls upon us. It 1~ in that 
~piri1 that we shall strive unJauntecL 
1111clcl1cctcd and unrazed.~ 

MR. DEPUTY-SPEAKER : A number 
or amendments have been 1110,cd by 
:\1cmbcr5 to the Motion of Thanks. Shall I 
11ut all the amendments to the vote 01· the 
House together or does any hon. Member 
want any particular amendment to be put 
~parately ? 

I find nobody is pressing. 1 shall now 
rut all the: amendments together to the vote 
<.lf the House. 

.i.mnzdmems ;.\'os. 17 to 27S.:!!JS to :;(J.1 
arrd 312 to :-1.H were put tind 11ego1ived. 

PROF. MAOHU DANDAVATE : Just 
now. the Prime Minister said that tbere 
should be no genocide, but you have put 
all the amendments to genocide. 

MR. DEPUTY-SPEAKER have 
<lone that with the consent of the Members ! 

MR. DEPUTY-SPEAKER : I shall now 
put the main Motion ro the Vore of the 
House. The question is : 

'·That an Address he pn.:~cntccl to the 
President in the following terms. 

''That the Members of Lok Sl!bha 
;1-;,,cmblcci in this Session <.1rc deeply gratc-
fu I thl· President for the Address whit:h 
he has been pleased to deliver to both 
Hoti-.cs of Parliament :1s:-..cmblctl together 
on the 2:\rd February, 1987 ... 

Tlw n10/ foll 11·os t1clop:t•d. 

13.13 hr-:. 

The Lok So/Jim t1tU011r!led for Lunclr till 
F1ftre11 111i1111te1· po.it Fn11rtco1 nf tlu· 

Clock . 

The Lok Sahha l'l'-a.1 ,,,,111/J!t:d 1~(rer Lunch 
ut Twenty Af ir111tes past Fo11r1ee11 

ol rite Cloe/, 

\llR. l)EPUTY SPEAKER fin the r hair] 

:\tR. DEPUTY-SPEAKER: Now. 1\c 

will taJ...e up matters L111der Rule 377 Shri 
Ra.i Kumar Ra i. 

MATTERS UNDER RULE J77 

[ Trt111,1/m ion I 

(i) Need to take i;trilli!Cnt measures to 
curb the production of spurious medi-

cines in the countr~·. 

SHRI RAJ KUMAR RAI (Ghosi) : Mr. 
Deputy Speaker, Sir, under Rule J77 I 
would like to submit the following:-

Delhi Administration has conducred 
enquiry into 103 drug manufacturing c-om-
panies. It is not only a social but also a 
national ohiigation that drug manufacturing 
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L·omp::rnies should manufacture drugs \\ith 
good inkntions and not putting 
human life into danger because it would 
not only be immoral but inhuman also. I 
think peorle indulging in such act1vlt1es 
should be condemned. in strongest words. 

The Government shou Id take stern 
action and fix norms in this regurd so that 
these companies may never dare to pl<1y 
with the lifr of any person---rich or pocJL 

(ii) Need to ~end u Central tl'am t(, 
Coimbatore di!>trict of Tamil N:idu to 
assess lhe damaf:c cam.t·d hy rccurri11~ 

drought and to sug.:cst rt•lit'f mc~"urc~. 

SHRI C. K. KUPPUSWAMY (Coiln-
ha tore) : Sir. in my c.:onstituency. in Coim-
batore District. the pebplc living in Pallada111 
taluq. Tiruppur. Sulur Union. S.S. Kulam. 
Madukkarni 11nd Pcrur, haH:' L~ccn sever;il:-
affectcd due to acute d1ougl:i1 an<l famine 
condition. On account of failure of monsoon 
consecutivdy for the l<isl lhrec years 111 

this part of Tamil Nadu. there rs acul<.: 
scarcity of drinking \'::tter. 1 hl' cart!.: arc 
the W(•rst affe~ted <.Jue to non-a' ailability of 
foocler and drinl\ing ·water. A II the wells. 
rnnks. small lal..c~ and rivulet~ have gone 
dry. In spite of the repeated requests hy all 
concerned. the State Government has not Sl' 

far come forward tn mitigate the ~ufferings 

t'i' the pcopl<.! in this l)i-.:trict. 

l would. therefore. request the Centre 
kindly arrange to send ~t team 0f offidaJ._ 
to the Distric.:t for suney and to know the 
graYit)- of drt'ught and famine situation~ Sl' 

that the U1Ho11 Gcwcrnmcnr may be in a 
pos1t1011 to \\ork out ~chcmcs under the nc\' 
::!0-Point Programme for rrovisiPn 0f drink-
ing. water. employment oppl>rlunit1cs and 
other facilities to the lakh'i and lakh~ or 
alTet.:teu people as also fodder of the c.:attl~. 

(iii) Ne~d to provide better t~rms and 
couditions of sef'\ ice to doctors selected 
for :11ppointmcnt in Lal..~lrnd\\1."Cp Js 1Hnd~. 

SHRI P.M. SA 'l'EED (Laksha1facq'l 
make a srcc ia I mention to point out that 

a number of vacancies of doctors in 
Lakshadweep which in itself arc not sum-
ci~m. remain vacant. Ou1 of the ~9 sanc.:t

0

ion-

ed strength of doctors 12 posts are laying 
vacant. The post of Gynaecologist. ENT 
Specialists, Paeclistrician. Anaesthesia specia-
list being vacant, cause a great harm t(} 
the heal th of the people. The main reason 
is statc.d to be that the doctors selected for 
the posts foi I to join duty in the is lanJs 
mainly because the amenities available for 
them are scanty and consequently the 
public health and family welfare programmes 
remains most un,atisractory. 

I would, therefore. strongly appea I that 
snccial terms and conditions of service fo 1 

the doclt)/'S to oe appointed in Laksha-
cfw·ccr be drawn up forthwith. This woulu 
work as an incentive for them to serve 
under hard conditions of living in 
lslamls. 

(iv) Oemand for introduction of a 
passenger train between Pune 

and Ahnwdabad via Cin1. Vasai. 

even 
th<:' 

SHlU ANOOPCHAND SHAH (Bomba)' 
North) : Peopk of Pune in Mah;uashlra are 
demanding a passenger train between Pune 
an<l Ahmedahad VIA Diva/Vasai line fo.r the 
last severa I years. This new line wi 11 mini-
milc the distance between Pune and Ahmeda 
bud by about 60 Kms .. journey lime h' 
aooul rour hours and will ghe relief to th<· 
nassengcrs rrom their present hardships. 

lntn>dm:tion l•r this new train wili 
minimi7c the 11rcssure on suburban traffic 
or Bombay. People of Punc had a pro-
gramme for 'Andolan' and" Satyagrah' hu! 
rhey have faith in the Railway Ministe1. 
and ~tre waiting fcir Minister's early actio1: 
and annoum.:crncnl for this train. 

] request the hon. Minister nf Railwa' 
to give approval for lhis new train betweer1 
Punc and i\hn1cdabad from !st April 1987. 
There is no nio:ed of any infrn-structurc aj; 
in~isled upon hy Raihvay Board between 
Vasai and Diva. to run one passenger train 
daily. Today, goods traffic has been opera· 
ting with 70 tll XO oogies on thi~ line, for 
about threL' years. There is no point in 
operating goods tr::iffic on]y. 

l hope hon_ Minister will make the 
11ecess::iry announcement soon. considering. 
che strong f..:eling~ of the: people. 

.•. 
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( v) Need to take measures to safe-
guard the interest of jute grower!' 

in the country, particularly in 
Bihar 

SHRJ D.L. BAJTHA (Araria) : Special 
.attention of the Government is drawn tow-
ards the very sad and pitiable conditions 
of ju1egrowers, particularly in Bihar. The 
disLricts of Purnea, Katihar. Saharsa, 
Ma<lhcpura etc. have this as the only cash 
crop. The jute growers have to face serious 
Jiflkultics, harassment, and e11ploitation. 

Hence the following arrangements he 
immediately mad..: in this regard : 

(a) To set up a research centre in the 
an:a. preferably at Araria, to examine:. 

(iJ ii. the jute ~ec:d~ could he produced 
in the area itself"; 

(ii) suitable \ariety as pc1 local condi-

(g) Jute Development Board be made 
more effective, to tackle these problems by 
including represcntath es of jute growen 
from different States. 

(vi) Need to establish textile mills 
complex in Assam. 

SHRJ M.R. SAIKJA (Nowgong) : 
Bongaigaon Relinery and Petro·Chemicals 
Ltd. will produce 30,000 M.T. of polyester 
1ibre. The entire quantity should be process-
ed in to yarn within the State, in the 25 
spinning mills with Z5,000 spindles each, 
or in larger spinning mills with more spind-
les. As much of the yarn produced. either 
in the pure form, or blended as yarn possible 
should be proces• eel within the State, into 
fabrics. It wmi Id. therefore, be necessary 
to es!<thlish a textile mills complex in the 
State within the shorte";r possible time. These 
spinning and textile mil Is will be able lP 
generate jobs for· about '.!,00,000 people. 

tions ; [Tronslatio11] 

(iii) improvement 
process ; 

in .JU[t: 

<iv) hcu.::r use ,,f jute sticl..~ : 

ratting 

(' l vi llagr.: e<Htagc industrie~ sui ta bk 
:,11 dJ\'Crsirication of JUte fibre produce etc. 

(h) Total requirC"ment of internal con-
~umption of jute he asse<o;~cd. and announced 
~dth rcmuncrati\..: prices; before the next 
~.,wing season : 

<c) Forward lrading in jute be banned 
b) lcgi!>l<.ition and distress sale of jute be 
a'<oiJcu by givin!? jute grov.crs 1inancial 
JiJ loans : 

Id) Tola] quantity of jute bfl)llght tn 
J<. I should be bought as per Go\ernmcnt"s 
•H.:-.u ranee, and rcfusa I on the pica of short-
il~c of space ~hou Id not be resorted to ; 

( c) Each variety of jute t: brc sample 
l!l~)Wll in the :..rea shou Jd be exhibited in 
each centre, showing the buying price rate 
.against each ; 

Cf> Jute growers should be encouraged 
lo form jute cooperative societies. by giving 
monetary aid and export licence. 

(vii) J'\'.eed to reduce lhe prices of atoi:ri-
cultural impkmenfs mid ensure reaso-
nable price,;,; of agricultural produc<' to 
ameliorate the lot of farmers. 

SHRI NIRMAL KHATTRJ (Faiui.bau) 
Mr. Deputy Speaker. Sir. the oc<.·upation of 
a major part of out population i!'J agrec-
cullure ani:.l its problems am hccoming acute 
clay hy day. Our farmers are hc~et with the 
prtihlcms or increasing families.I fragmented 
la11d holuing. increasing prices or inputs used 
in agriculture. costly agricultural implements 
and lhc hike in the prices of other consumer 
<1rticles <llld on top of it, there is not much 
l!ikc in the prices of agricultura I produce 
which has put the farmers in difficulty. 

Today. the politics of pressure by the 
organised groups w force the Government 
to accept lheir demands is in practice, 
Keeping this fa1:t in mind, the farmers ;.ir..: 
thinking that as they are not organised, the 
Government does not pay any attention 
toward~ their prob lcms. 

Therefore. it is nccc!-sary that the prices 
of fertilizers and agricultural implements 
should be reduced and the programme of 
reclamation of waste land should be acc-=lc-
raled. In order to hrini;. more area under 
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for Raw Corron 
irrigation, more funds shou Id be allocated 
for the construction of canals and sinking or 
tubewclls and the prices of agriculture 
produce should be fixed in consultion with 
the farmers. 

I hope Lha t the above suggestions will be 
considered seriouc;Jy. 

(vlii) Need to set up a memorial at 
Patiali tmm in Uttar Pradesh in the 
memory of the great poet Amir Khusro. 

SHRI MOHD. MAHFOOZ ALI KHAN 
(Etah) : Mr. Deputy Speaker, Sir, Etah in 
Utter Pradesh is a Parliamentary Cons· 
tituency as well as an Assembly constituency. 
There is an ancient town named Patiali in 
it. This town ha-; also its historical 
importance. It is the birth place or th<: 
famous Urdu·HinJi poet, Amir Khusro. 
The riddles written in Hindi and urdu by 
Hazrat Amir Khusro are very famous and 
are very popu far even today. But it is a 
matter of regret that the Central Government 
has not &et Uf> any such institution in this 
town which may keep the memory of this 
great poet alive. Ha/rat Amit Khusro has 
a very important place in Hindi literature. 
Several books have been written on him 111 

Hindi and Urdu. 

J want that a literary institution should 
be set up at Patiali (District Etah). the 
birth place place of the famous poet. 
Patiali town is one of the important places 
of the tehsil and has railway station. block 
and police station also. 

The Government shoulu set up an Jnsti· 
tution or park in that town to pcrpctuale 
the memory or this great p~ct Hazrat Amir 
Khusro so and to ensure the uevefopmcnt 
of that town. 

14.JO hrs 

[Engl is Ir] 

Statement regarding price Policy for 
raw cotton for 1987·88 season. 

THE MINISTER Or AGRlCUL TURE 
(DR. G. S. DHJLLON) : Sir, alter Lakin& 
into account all relevant factors including 

General Di~c11ssio11 
the recommcndat ions of the Commission 
for A&ricullura I Cos Ls and Prices, Go\ern· 
ment have decided to fix the m1mum 
support prices for the fair average quality 
of raw cotton for the !987-88 sea~on as 
follows 

(a) For tbc basic \a r iety, H -4, in the I orig 
and superior· long staple group of cotton. 
the minimum support price shall be Rs. 550 
per quintal. The support prices for other 
varieties in this staple group will be fixed 
oy the Te'<tile Commissioner in the I ight of 
their normal market price differentials with 
the basic varieties. 

(b) For r ·414/ H · 777 variety. the 
rniniml1m support price sha!J be Rs. 440 NI" 
quintal. For varieties other than those in the 
long anc.1 s~1perior long staple grour. 1h.: 
fc:xt ilt: Commissioner will fix the support 
prices in the light of their normal market 
price differentials with F-414/H- 777 \'ariety. 

The Cotton Corpornticm of India will 
undertake price support operations in all 
.:otlon growing Sta Les, except Maharashtra, 
in case market prices trend to fa Jl below the 
!cvel of the minimum suppori prices fi'\cd 
by the Ci (l\ crnmcnt. 

The minimum support r rices of raw 
\."Olton of fair average quality fixed by the 
Government for 1987-88 season mark an 
increase of Rs. JO. 00 per quintal over lhc 
corresponding prices for the previous season 
and are intended lo provide continued 
incenti\'c 10 cotton growers to increase 
production and productivity of cotton. 

14.33 hrs 

[En:disli] 

lhilway Budget 1987-88 General 
Discussion 

MR. DEPUTY SPEAKER : The House 
shall now take up general discussion on the 
Budget (Raillways) for 1987-88. 

[ Tra11slationl 

SHRI BALKAVI BAIRAGI (Mandsaur): 
Mt. Deputy Speaker, Sir, you are initiating 
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gener•tl discussion on the Railway Budget. 
would request you that there is no need to 
di~uss the .Railway Budget because only five 
Members of the Opposition are sitting in the 
House. What can be a greater indication of 
the populariry of the Railway Budget than 
th is '! 

SHRl MOHD. MAHFOOZ ALI KHAN 
ff1ah) : you ask about it• popularity from 
u~~ We are not even given time to spe<~k. 

(111terrupt ions) 

SHKI BALKAVI BAIRAGJ Why ar,_; 
you wasting JO hours'? 

( !111err11ptio11s) 

[L11l.'lislr] 

SHIU V.S. KRISHNA fYER (Bangalore 
S11u th) : Mr. Dcauty-Spcaker. Sir, I thank 
~nu for giving me an opportunity to initiate 
1he debate. Sir. I rise to oppose the Budge! 
pH>posal::.. I cxpectccl a Jot from thi~ young. 
dynamh.:: Hnti also etlicicnt Mi11i!>tCr. 

Sir. the Budget. if )OU rear! it. 011 the 
face of it. it looks very attractive. but ir you 
1cad in between the Jines you will tind that 
the: Budget is STATUS QUO oriented and 
not Jevclopment oricntc<i. 

Sir. l <.Io not say lha t the Railway 
Min io:;ter has not done anything. He has 
loned up the aclmi11istration. J know. There 
h:i-. been lol of improvement. Thal a !so J 
~flt'"'-· But I cannot give him credit to the 
r;,j~'l lhiit he h::is not increased lh(;' rai!w<iy 
p;i~,,engcr fares or the freight chari;cs. He 
i~ a very dever gentleman, Sir, Only in 
!\0,cn1bcr. we h::ivc nol forgotten. Sir. he 
~rrc..id a very wick ncr b~· whi..::h he got 
f.t.· .. 1.0('(l crorcs as per year. It is a record ! 
S11. ii' you go through 1hc rc..::ord of the 
ra1J\\11y budgeg of previous years. I saw 
thtm for about ten vcars. J could not get 
them before rha t. n~ Railway Minister has 
impo~ed suc;h heavy Jevies as the present 
Mini,,tcr has done in Nm.ember. The 
Cperarion"is done without any pain. he has 
t.ione it. Bui the people arc just finding the 
f'ain. There is a hue and cry that the prices 
rae- rising. Sir, may r say, that one of the 
rc.:isom is the operation done by the 

Railway Minis1er. fetching R:-.. 1,000 
crores. 

MR. DEPUTY-SPEAKER Post-
operation effects. 

SHRJ V.S. KRJSHNA IYER ; They 
arc just feeling it. It tukes time, these post-
operation effects. 

THE MINJST.tR OF STATE Or THE 
MJNJSTRY OF RAILWAY (SHRl 
MADHAVRAO SCJNDIA) : May l remind 
the hon. Member thut the wholesale price 
index has fa lien " 

SHRIMATJ BASAVARAJESWARI 
(Bel la ry) : The hon. M ember has agree ti 
just now.~--ancl he saiJ it---that he 
had run it very cfricicntly. 

SHIU V.S. KRISHN !YFR : There is 
difference. That is different. 1 told so, 
There is no contradition. I have said it 
bccau~c it i:-. not ucvclopment oriented. You 
know it, Madam. You wil I know it. You 
are the sufferer You wi II ab,) <>ct.· it 
yourself. 

MR. DEPUTY-SPEAKER : Al I the 
Menibt:rs are going to raise certain things. 
their own d~mand~. 

[ Tro11sla1io11J 

SHRI BALK!\Vl BAI RAG I Mr. 
Deputy Speaker. Sir. 1 \1 ould like to tel I 
my co Jleaguc that whenever som.: 1mpo r-
ta nt issue is befor~ the House, the big 
leaders arc found present in the House in 
order to gain publicity but today when the 
situation is different, h..:: bas hcen asked 
!(.) speak. There is no one for thumping 
tahles for him. At lea~c call some more 
Members to the House. 

[Englislr.1 

MR. DEPUTY-SPEAKER Please 
continue. Mr. Iyer. 

SHIU Y.S KRISHNA IYER 1 will 
do my duty. I will do my duty. 

Sir. of course. I have never expel.'.ted. 
and the country did not expect that be 
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will increase fares. Even the lay man did 
not expect iL because very recently he bas 
enhanced them. 

I take this opportunity --1 do not 
blame Mr. Scindia for all this. 1 blame 
those who are in charge of the Planning 
Commission and the Finuncl! Minister 
because, .. , (Tnterruptirms) 

AN HON. MEMBER What is there 
to blame? 

SHRI V.S. KRISHNA IYER wi 11 
tell you why. 

This House has said on several occa-
sions that the Plan allocation for the Rail-
ways has been very very meagre. It is just 
6.5 per cent or 6.02 per cenc or something 
like that. How can then.: be an economi<.: 
growth without growth in the Railways·: 
A just six per cent ! When the rupee value 
was nearly 75 paise or J2 annas at that 
time in the first Plan and Second Plan it 
used to be I 0 or 15 per cent or l 6 per ce11 t 
like that. In che Sixth P Ian also it was 
just below 6%. In the Seventh Plan it i~ a 
mcagn: 6'02 per cent. So, wc have saiJ to 
on many occasions. You do not ca re or 
take cogninrnce of the mood of this Hou~c 

Irrespective of the party a1tiliations. every-
one of us with one voice we have said thal 
the Planning Commission must allncatc 
more funds for the Railways. But that is 
not to be. Now, whot is the result'! The 
poor Minister he comes to nuaL ;.1 Finance 
Corporation ~ 

AN HON. MEMBER Hc is not 
poor. 

SHRI V.S. KRISHANA IYER : Poor 
means, not personally poor. He has to con-
stituLe a Finance Corporation. For what 
purpose Sir'? To re1ch about Rs. 300 crorcs. 
What for: What for is this amount of Rs. 
JOO crores, hon. Minister'! What can you 
do with this Rs. 300 crorcs '? l say Lh;;it 
ii is not development oriented. r would like 
to usk the Government with a 11 seriousness 
and 1 am sure the hon. Members will also 
agree with me. that if we do not !Ind 
finances. during the currc111 year. hov. can 
you gel money in the next year or neu to 
.ncu year or in lbe English Plan '? Tbe 

rhings are going from ba<l to worse. The 
money allocalions are being n~duced from 
year to year, from P Jan to Plan. The Rail· 
way Advisory Board has stated more than 
on<.:e that there can be no develtopment of 
railways with.out introduction of new 
railway lines 10 link up the remote pla..:es 
and far off places of our grcati ncoury 
Bur the hon. Minister has made prov sion. 
of four or five aew lines of IO or 15 kms 
length in this budget. He says that he has 
no money. J would like to ask the Prime 
Minister : if you do not give money to the 
railways, what is the use of these plans ·~ 

The plans arc meant for the future develop-
ment of the country. Unless you provide 
for more aJJoca tions Lo the railways, there 
cannol be devi:loprncnt of 1he country. 

The hon. Miui~ter has said th;.it so l'ar 
as railways arc concerned. we arc among 
the leaders of 1hc world. l am also of the 
same opinion that we should become kaders. 
But without giving more funds to the rail-
ways. how can we be leaders. \\'e have seen 
the results. With the same:: number of 
wagons. same lines and same number of 
passenger co;1chcs, he has hecn able ro 
raise more inoncy ami he has been able to 
improve. I give him credit for that. But as 
I said already, it is the duty of the Govern· 
rnent as a whole that the railw;iys are found-
ed properly. There has not been a single 
dcv..:lop111ent work undertaken during the la!.t 
rcw years. How can there be progress '.' I 
once again plead that . this House should 
pass a resolution at the end of the debate 
that the Planning Commision should 
a!loca tc more funds to the railways. .It is 
for the Finance Minist.cr to give requirement 
or many. Evt:ryhody w<wt:<. new llnes, gauge 
conversion, railway stations to be modernis-
ed and improved. 

I began my career ;,ts an J\1P with a 
speech on the railways. Same words am.J 
same things we have been saying. Parti-
cularly our State demands and our consti-
tuency demands are not being met. I once 
again say that sufficient funds should .be 
provided to the Railway Ministry. 

The Minister has said that lot of 
amenities have been given to the passengers. 
Of course, I admit that I do not travel iO 
much in the traias. When I come to Delhi 
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i come by air because I have to come 
from far 1>outh. But I can say that what 
1he hon. Minister has said is not JOO per 
cent correct. Before he gives cushions to 
~ccond class berths, please see that bugs and 
cochroaches are stopped from entering the 
compartments. These are essential, primary 
and basic necessities of every passenger. 
Because he is a poor second class passenger. 
QO not neglect him. l came from Agra by 
1rain. Travelling in the train was really a 
hell. This journey of just four hours was 
not comfortable. I want that there should be 
~ome improvement. Let the bogies be at 
Jcast clean and tidy. That is very necessary. 

Sir, l would like to drow the attention of 
1he hon. Railway Minister to one or two 
Jellers audressed to the editor of a newspaper 
today. One of the letters has mentioned 
that at no time the Madras-Dadar Express 
has been r~nning punctual. Every time it is 
running two Hours late or more. It has never 
rea;,;hed tbc destinations at punctual tim1,;. 
Sn also the people who travel from Bangalore 
10 Delhi by K.K. Express have been compla-
ining that the Express reaches Delhi late, 
\Cry often. I can easily go two hours late 
;iml receive my guiets at the Delhi Station. 

J .,·ould therefore request the hon. Minister to 
'cc that this train runs punctually. I. 
remember when Mr. HanumanLbiah was the 
Mini~ter he was very rude with the oflicials, 
1hat is quite different. he should not be rude 
v.11h the otlkials and I do not want anyhocly 
tu be rude with them-be saw to it that the 
!rains were punctual. Punctuality means real 
runctuality. Of course. now-a- days even 
planes arc not punctual. But you don't 
compare railways with the planes. 

PROF. MAOHU DANDAVATE 
tRajapur) : He has referred to Shri 
Marrnmanthiah in this House. He told us the 
~euet of punctuality. He said that Pandit 
Nehru said when the trains were late. adjust 
Your new timing wi1h the late arrivals of the 
trains. 

SHRl V.S. KRISHNA IYER: Sir, in the 
budget speech, you have mentioned about 
•he accidents. You have said that there has 
heen decrease in accidents. I agree. The 
figures speak about it But I would like to 
mention that the victims of accident-God 
forbid, but if the accident occurs-are not 
given adequate cempeli!Satie:a .. H0w much 

compensation the victims get ? Do you know 
that they get onJy Rs. 10,00-0 or Rs. 20,000 ? 
When an air accident oc.curs the victims get 
not Jess than Rs. 1.5. lakhs or Rs. 2 lakhs 
each as compensation. But you say that they 
are all ensured. But Railway must also have 
this kind or insurance system. The present 
compensation is very very rneagre. So, I would 
request the Minister that the victims due to 
railway accident God forbid and it is our 
prayer that no accident should occur and 
let there be no victims at all should be 
adequately compensated as is the case of 
air accident victims. There is no difference 
at all in a victims dying due to railway 
accident or air accident and there shou Id be 
110 J ifference in the compensation. 

Then. Sir, l come to rehabilitation. l 
agree that it is very necessary that rehabili-
tation is a must. What for the depreciation 
funds '? The Jepreciation amount is always 
111eant for rehabilitation. But what is the 
present position ! Of course. we have abollt 
77,000 k.m. railway line throughout the 
country. According to the report of the 
Railway, du1·ing the beginning of the Scrventh 
Five Year Plan. about 21,0UO Kms. were due 
ror renewal. What is amount provided for 
this r>Urpose ? Now. at the rate at which you 
arc going for renewal. it is doubtful whether 
this length of 21.000 Kms. would be renewed 
within the Seventh Plan period. In 1985-86, 
renewal was Jone to the extent of 3578 Km!i. 
In 1':186-87. it was about 3k00 and now this 
year it would he about 4000 Kms. more. 
What I would like to point out here is that 
in the Seventh Plan. a sum of Rs. 2750 crores 
is provided for t r;1ck renewa Is. So. you will 
<mly clear the b<i<.:klog. For the last five 
years. renewak work could not be complcled 
according to the rargct !'i:".ed. Have you had 
any survey on this pending work ·~ How 
many Kms. will be left the end of the Sevenlh 
Plan'! Have you planned for that'! You are 
only clearing the arrears. But what about 
the present one ? Am I not correct in this 
respect? Jf I am wroug. J stand to be corrected. 
You may please give this clarification in your 
reply. 

Sir, I mentioned about the meagre pro-
vi~ion made in the annual plan. Thero is 
one point more. Now, the Railway Finance 
Corporation is there. I would like to know 
from the hon. Minister what is the neces&ity 
for this Corporation. What are the fuoctiGns 
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of this Corporation '? Could not any 
Department of the Government of India or 
<1oy orher Corporation do this job '? CoulJ 
not this job be done by the 1.D.B.? And 
you are spending more than Rs. 10.000 
crores per year for Railways. If you wanted 
the Corporation with huge paraphernelia. 
how are you going to function? Who are 
the persons who are to man this organisa-
tion ? Are you taking any experts from 
banking ? Can't your other two autonomous 
bodies in the Railways do this work '? 

Another thing is, it' this can be avoit1ed 
lhe more economical would have been to 
take the funds from the Government or 
lndia. Their dividend is only 6.5 per cent. 
Now, you .have to pay 10 per cent intere~t 

and then one per cent more you have to 
pay for service charges. on this account 
the country also loses the tax. lt is not 
economical. So. my point is whether you 
really need this organisation. H so. if you 
have decided to have it; how arc you going 
to utilise its services? Dt' you treat it a.., a 
banker for the Railways or as the post 
oftlce <mly. lf ir is going to he an effective 
instruments, if it acts as a banker of the 
Railway!';, if it mobilises more funds. then 
it is quite different. So, J would request the 
hon. Minister to 1.:Jarify this point. 

You have said in your repon that 
about :!940 kilometres new line pro.ieds an: 
on going and a sum of Rs. J 700 crorcs i:-
required for that purpose. But what is the 
pro\ is ions in the plan 9 A meagre sum or 
Rs. 350 crores. Arn.I what is the amount 
you have provided this year ·>Rs. 146 
crores. You have just provided Rs. \4f1 
crore!-. for the new lines. Just for the on-
going projects Rs. I 700 crores out or which 
Rs. 146 crorcs arc provided during the 
current year. When are you going to com-
plete them ? It will take years and years 
So, I wou Id suggest, there "hou lrJ be no. 
Railway Budget and speeches for the ne-.t 
JO yl·ars. So. it is very meagre and nothing 
can be done. 

PROF. MAOHU DANDAVATE A 
lOUnl;! Minister has long life ! . 

SHRJ V.S. K.RJSHNA !YER : Regqrd-
ing on-going convers_ion projects, they have 
a length or 2.0J 3 kilometres and the balance 

fund required for this project is Rs. 700 
crores. ( lllferrupt ions). 

Sir. Rs. 700 er ores are required just to 
finish the on-going projects. What is the 
amount provided for this ? Rs. 50 crores. 
When are you going to convern it'! Jt is 
impossible to do it wich this meagre 
amount. 

Finally. about the report the hon. 
Minister has mentioned about the technolo-
gical upgradation, increasing speed capa-
bility etc. 1 agree. and I admire the Minister 
for he has reaMy initiated certain steps. and 
Tam sure they will be implemented. 

MR. DEPUTY-SPEAKER 
come early to your constituency. 

Try 

SHRT V.S. KRISHNA IYER 

to 

J will 
now come to my State straightaway. That 
is better. (( l111crrup1 io11.r). About rhe 
Karnataka State, I have been plc.:iding for 
suilicient funds. The Minister has heard me 
separately. I met him at Bangalore and he 
gave me a patient hearing. For the broad, 
guage conversion of My.sore-Bangalore linc-
it is a project costing Rs. 25 crores. lt was 
started JO years back. Rs. 7 crores h:ive 
been spent so far. The hon. Minister has 
made little improvement this year. Thi!> 
year he has provided Rs. 2 crores. When 
arc you going to complete this projcl:l with 
that money ? It is an important line. He 
has provided only Rs. 2 crore<:. What for 'l 

11 m;;iy only meet the establishment charge~. 

At least Rs. 10 croreo; must ha\'e heen 
provided. 

Then. I come to the New lines. \Vhat 
is the priority given to the on-going pm· 
jects ? Is it the way of giving priority by 
just giving Rs. one crore or two crorcs ·t 
They should have been completed earlier. 
When the foundation-stone was laid by the 
then Minister, he said. "In five years. we 
are going to hand over the project." 
Already 12 yea rs are over after the laying 
of the foundation-stone. Chitradurga-
Raidurga line is a Rs. 20 crore project. 
Only Rs. 3 crores has been spent so for. 
Last year. only Rs. 20 lacs was provided. 
This year only Rs. 66 lacs have been pro-
vided. Jt was a gift of Shri Jaffar Sharief. 
At this rate. when are you going to com~ 
plete this line ? 
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And the11, I come to electrification. I 
;nakc a very serious charge on the Rail-
way Minister fo.r this. In the Sixth Five 
,,.ear Plan, the very House approved an 
outlay of Rs. 25 crores for electrification 
Jolarpet-Bangalore city route/line. 

MR. DEPUTY-SPEAKER : Now you 
arc going to Tamil Nadu also. 

SHRI V.S. KRJSHNA IYER : That 
project has been almost shelved. You have 
.1ust provided Rs. J ,000 as a token amount 
for this project. What is the use ? I make 
another serious charge. lo the year 1984-85 
a sum of Rs. 2 l crores was surrendered by 
the Northern Railway under this electrifica-
1ion head. Again in 1985-86, Rs. 53 crores 
was surrendered. They did uot use it. You 
Jo not give the money to the persons who 
ac;c capable of using il. Bangalore-Jolarpet 
1s ;1 very important route. 

Similarly, we have been asking for new 
line~, namely, Hubli-Karwar, Chamraj-
Nagara-Satyamangala and Kollur-Harihar 
mutes. Again, gauge conversion is an 
imponant one. The lines which need 
gauge conversion are Miraj-Bangalore, 
Salcm-Baugalore and Mangalore-Hasan-
Uangalore. Whenever you come to 
Karnataka, the development stops at Miraj. 
lt docs not go further. 

MR. DEPUTY-SPEAKER: You are 
forgetting f'ondicherry- Jo lappet-Bangalore 
route. 

SHRI V.S. KRISHNA IYER: We 
have lo meet Mr. Deputy-Speaker very 
nrtcn. You please convert the Salem-
lfong;ilore line into broad gauge. 

Finally, about the rapid transport, Lyou 
have shelved the responsibility. You want 
lhe Stale to take it up. But you have not 
given the same treatment to all the metro-
riolitan cities. Again I repeat that the rapid 
transport system for Bangalore city should 
be taken up by the Railways. You please 
see that it is ta.ken up early. 

I Trans/a r ion J 

SHRI NIRMAL KHATTRI (Faizabad): 
'Mr. Deputy Speak.er, Sir. while supporting 
the Budget proposals pre&e11ted &y the boo. 

Minister of State for Railways, I tal..e this 
opportunity to coogratulatc him for the 
sincere efforts be has made for giving a 
number of facilities to the people through 
his Budget without puctiag any extra burden 
on them. l also congratulate him that last 
year witnessed the least number of railway 
accidents. There has been a 9.4 per cent 
increase in freight loading. Along with th.is. 
the Department initiated new schemes and 
proceeded oo the path of development. 
With a view to strengthen the financial posi-
tion of the department, he presented the 
Budget without levying any surcharge on 
the public and made it a surplus Budget 
instead of making it a deficit Budget. He 
deserves congratulations for this. Though 
a young Member and a young Minister, he 
has present the Budget with a vision and 
we are proud of it and we hope that we 
\hall continue to receive his guidance in 
the 1.:oming years also. 

14.59 hrs. 

[SHIU SHARAD DIGHE in tire Cl!Clirl 

Just now ::in hon. Member was speaking. 
In his speech he remarked that the Budget 
tends Lo maintain the status quo. f wou Id 
I ikc to say that had the Hudgct a tendency 
to maintain status quo. it would not have 
contained those things which ha vc been 
mentioned in the Budget speech. Perhaps, 
!hose people who have said such things here 
did nut try to understand it seriously. Had 
they tried to know these things. they would 
have come to know the number of steris 
that are being taken. Jn the Budget not 
only new trains have been announced but 
the frequency of tht.: trains has also been 
increased. rt has also been announced that 
67 railway stations are going to be develop-
ed as model railway stations. Announce-
ment has also been made to provide cush-
ioned scats to the people travelling by 
second class. An announcement has been 
made to make a provision of Rs. 17 crores 
for railway overbridges, which was earlier 

Rs. 11 to 12 crores. Introduction of a scheme 
for increasing the number of coaches and 
diesel engines has also been announced. 
All these things prove that it is a pro-
gressive Budget. 

With all these achievements, I would 
also like to give some suggestions to the 
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hon. Minister in this regard. Though 
announcement of introducing new trains 
and increasing the frequem:y of some train:> 
has been made, yet one thing pains me that 
eastern Uttar Pradesh. the most backward 
area of India, bas been totally ignored 
the latter not 10 introducing 
or ;.111y new train there. The 
paucity of resources mentioned by the hon. 
Minister in his Budget proposals appears 
to he correct. Taking into account the 
paucity of resources. your limits with regard 
to excension of lines are appreciated. but 
there are instances where Jines are there 
but there are not being fully utilised because 
there is some mismanagement. proper 
fe-ed back is not being received and there 
has been no proper utilisation of resources. 
J am of the opinion that the Varanasi and 
Lucknow section. under which my district 
Faizabad also comes. is not being utilised 
to the extent it should have hecn. The 
number of cities anti towns coming within 
this area do not get all ~ho<.c facilities. 
which they ought to have go!. in spite c'r 
the infrastructure being available there. 
There is a need to look into this aspect. 

Sir. rai I lines pass through the rural 
areas. The railway crossings in !"urn I areas 
arc unmanned. Recently, the Railways have 
taken a decision about the railway crossing'> 

Jn the rural are as being put under the control 
of the States concerned. They wou.ld com.-
truct hutments there and pay salaries to the 
persons employed there. The railways woulJ 
be making arrangements there after only. 
Recently, in Marai S;ihai Singh village in 
FaiJ"ahad this problem has arisen and an 
agitarion to keep the rou tc in opera ti on has 
been launched. Jn thi:-. connection. I fed 
the Stale Gm.ernmcnts m~y no1 be able 
to take up this work hecause they arc 
a Jrcady short or resources. Therefore. the 
Railways should themselves take over thi:-; 
worl.. and in this connection. I hope the 
Railv.ay Board will certainly realise it-, 
respnnsibi Ii ty and undertake: rhis work. 

S If, accon..ling to the ru Jes framed by 
1he Railways regarding construction ut 
O\'c:rbridgcs. half of the expenditure is borne 
by the State~. The result is that a numb~r 
of over bridges have not been construclcd 
for want of resources which are otherwise 
c!>sc1Hial. ll is often seen that the funds 
you provide under this head arc: not fully 

spent. Therefore, I request that you may 
reduce the States· contribution from 50 
per cent to 25 per cent, bringing the Rai !-
ways contribution to 75 per cent so that 
the amount earmarked for this work is 
utilised fully and over- bridges needet.l 
urgently are constructed without diflicu lty. 
Jn this connection, 1 request that over-
bridges may kindly be consitucted on the 
ru ii way crossing behind the Government 
Inter College. Fairnhad city and on the 
railway crossing on Bhailsar-Rudo Ii rollte 
in llarabanki. 

I welcome your announcement regarding 
giving concession in the railway fares for 
the young, groups of farmers. the handi-
capped and the war widows. Besides, I 
would also like to request that the Railway 
Board has been able to set records in ~pcirb 
and ha vc ea med name in various sp('lrh 
events and competitions. 1 t will, therefor~· 

be in the fitness of things that your allcn-
tion may he drawn toward~ nationa I and. 
state level players who should also be rw-
vidcd railw<iy passes. In addition to the 
~portsmcn and women serving in the Rai J. 
ways, you can help the na tionaJ Jev.: r 
players also to travel in the country throu~h 
your liansrort system. 

A longwith these gc::ncral things. J wou Id 
like to say. specitkalJy about the probk111> 
re la ting to the Railways of the destrict 
coming under Faizabau Lok Sabha con-
stituency. It gives me much pleasure w 
s;iy that whenever I have submitted th~ 

problems ol° this area before the hon. 
Mini<>ter, he has listened to them ottcntivel} 
and :.hown personal interest and has tricJ 
10 solve the same. With the same confidem:c 
we have been placing and explaining the~ 

problems before him because we are con· 
lident that he will find some remc:d) w 
the:-.e things. His approach u nd undcr:stanu · 
ing of the problems has emboldened us I'-' 
place more and more problems before him. 
I would like to submit these problems with 
this background. 

Ayodhya is the famous place of pilgri · 
mage of the country. There has been a 
demand for quite: a Jong time to construct 
a railway bridge over Saryu River. A roaJ 
brid~e is a !ready there and there is railwJY 
line on both its sides. But in the absence of 
a Railway bridge we have not t>ecn at>lc: 
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10 connect not only Faizabad. but also 
LLrcknow. Faizabad. Gorakhpur and 
Gorakhpur-Sultanpur etc. for Considering its 
necessity, you will realise thHt it is a very 
big scheme which requires assistance of the 
Planning Commission also. But if you take 
ini1iative in this regard, it wilf ddinitely 
) icld results. 

Only one train, Ganga-Yamuna Express 
runs between Delhi and F<1i7abad and that 
too 4 days a \veek. A proposal to run it 
daily bctwt.:en Varanasi and Lucknow by 
Jividing it into 2 trains is pending with you. 
'i ou have assured also that you wouli.I 
ccrlainly try to provide it from l~t May. 
l am hopeful thar your decision 011 the 
ahovc proposal would be reaching m. The 
Ganga- Yamuna Express. which remains 
unurilised for 22 hours at Varanasi. can be 
pul rn u~e between Varanasi and Faizab<ii.1 
during mcirning and evening hours by 
increasing its speed. Jn this way ::i new train 
l\t'uld be made available between Faizabad 
and Varanasi <ind the1·cby the difficulties of 
rhc rcop le wou Id he removed. 

Saryu E:-.press running upto All<1hahad 
1~ your achievement and has been given by 
~c)u. Jf it is linked with the Mahanagari 
!::-.press for going lo Bombay. then we can 
t!1rci.:lly connect Bombay with Fai;:abad and 
!\)ndhya, which is a place or pilgrimage 
and for doing lhis you do noc require any 
aJJitional engine or train. The only thing 
to be done is to link this train wiCh the 
l'lh~·r and run both the trains a~ one train. 
[.,o;;cpting the con.;truction of' railway bridge. 
l :im not giving a propo~al involving any 
; n:incial jrnplication. 

The K isan Ex.press. Ganga Sutlcj 
l:.:-.prc:-s. running 4 days a week on thi.; 
r,~utc. need to be run on all the 7 days or 
rh.:- w~ek. Jt should run in such a way tha1 
rhc long time demand for running an inter-
1.:iry tr::iin between Faizabad and Lucknow 
coufu be fullilled. If the trai11 lea\ cs for 
Lucknow in the morning and returns via 
Ludhiana in the evening to Faizabad. then 
the problem of thousands of passengers, 
who travel between Fai7.abad and Lucknow 
''ill be solved and at the same time we shaW 
;.il~o he utilizing this train with additiona I 
.:apacit)' .. 

\Ve have been requesiting for a long 
time that a new train may be introduced 
to link Ayodhya an<l Rameshvvavram. \Ve 

- are hoping that at the time or delivering 
the next Railway Buciget, speech you will 
certainly include it in the series of new 
trains and we are ready to wail for the 
'>Vholc year for thi~. 

A s.:heme has been prepared for expan-
sion or the railway 5tations at Faizaba<l. 
Ay11dhya and Rudoh. All these expansion 
schemes a bout these three ra ii way s La lions are 
pending for linancial sanction. 1 hope th;1 t 
we shall receive the sanction of your 
Ministry on th~ schemes regarding expansion 
of thc':.e railway stntions so that work could 
be started on them also. Along with it, 
the~e Stations shou Id be i ncludcd in the 
scheme or dcvel oping cerra in stations as 
moue! stations. 

With 1hesc words. while gi,·jng my full 
supr0rt to the Budget proposals submitted 
by the hon. Minister of State for Railways. 
J extend him m~ny congratulations because 
he has im:u lea led in the Rai J\A.ay Dcpart-
men t his personal traits or honest} of labour, 
behaviour and character. 

SHRI IJ.L. BAI THA (Araria) : Sir, ut 
the outset, I would like to convey my 
heartiest thanks to the Mini~tcr of State Qf 
the Ministry of Railways for presenting a 
very good Budget in the House. The Rail-

W<.iYS and the Communication Ministier is arc 
su.:h derurtrncnts of the Government of 
India <.h have direct link with the 
common man. The common man. 
docs not have any direct information 
about the activities of the Government 
and whatever information they gel. it h 
through the State Governments. The people 
judge th1.: pc:rformance of the Government 
by ev!lluating the functioning of both these 
departments and whether the trains run in 
time or not. If .they are functioning properly. 
the people assume that everything is going 
on smoolhly. The Railway Department 
reflects the functioning of the Central 
Government. A very good Budget has been 
presented this time in the House ~fter a 
long time. Earlier. dcticit Budget used to 
be presented every year. This time surplus 
Budget has been presented and that also 
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at a time when substantia I sum from the 
Depree i~ ti on Fund h<.ts heen re leased for 
rehabi Jitation and other works. Resides, it 
maintained its contrihution of tli\idcnd to 
the General Revenue in accordance with the 
recommendation of the RHi lw•ty Col1\ cntion 
Committee. l would like to congratulate the 
Railw:-iy Minister th:ll it ha5 L'Pntrihutcu 
dividend to the tune of Rs. 570 crores to 
the Genera I Revenues and it a !so made 
up the deticit of Rs. J96 crore. 

The Ministry have, by its efforts, 
reversed the trend that was there up till 
now and has put the Railways on such a 
sound footing from which we can expect 
much. 

~tr.Chairman. Sir, We all know that the 
Railways arc an important infra!.truc1urc t"1 
which the development of any area depends. 
Jr any industrialist want~ 10 "d up an 
Industry, he first emures whether facility of 
railways in th:tl area i~ av<1dahle or 1101. 

Not only this, our prc·1l!nt day c i;i11~at1on is 
based on the r:1ilway lines, gnod '"'':ids ~!nd 

air routes. Now you can inuginc the 
condition of the area~ wh.:n: there is 110 

facility of the railways. Thc Railw;.iy 
Minister is looking after 61.82(, kJl,)mctcr 
railway line~ in the country. Thcrc-
fore. he will have to ke;!p this in mind that 
India is not limited to the triangle of only 
13ombay, Calcutta and Madras. I thi11k that 
our hon. M.inistcr might he knowing 1h;1t hy 
connecting the railw<Jy lines with th is 1 rianglc. 
it cannot t>c presum~mcd th.JI um: has 
provided railway facili1y to the- entire country. 
The Britishers came to India with th-;; sole 
motive to carry on trade hcn.:. lhcy lrnkcd 
big cities with raiiway line-; from the point of 
view of trade and their other aim "as to 
transport military personne I anJ n1ilitary 
equipment to th<! slrategit.: points so that 
their administration may function smoothly. 
These were chcir only two aims. But the 
area of functioning has changed now. Now 
we sha JI have to take care of those a rcas 
also which are backward. There are still such 
areas in th: country where children have:: not 
!.cell a train. 

SHRIMATI VIDYAVATI CH.\TUR-
\'EDI (Kh:ij11r.1ho> : \\'c aho c.irne in th . .H 
(.'alC:i,!Or)'. 

SHRI D.L. BAITHA : l would like to 
tell the hon. Railway Mini'.>ll!r that he has 
done a very good job. The loading of goods 
has surpassetl a JJ the previous rc~ords. In 
the histqry of the railways, never has there 
been such a record loading of goods. \\'e have 
high hopt:s !'rorn you. The entire railway 
adm inist rat iO.i c-.t:111ds its fu I l coopcrn ti on 
to you. You have shown e1lkicncy in such a 
short period and I would. again like to 
congratulate you for this. I hope you will be 
getting cooperation of the entire railway 
administration and all the employees and you 
will place the railways on new footing. 

You have stated a sum of Rs. I JOO 
crores is granted to meet the subsidy on 
the suburban railways and on transportation 
or goods which become necessary during the 
time of floods, uroughl and ,,lhcr ca la111 iric:>. 
But I wou Id like to know as to how much 
amont is spent on 1he suburban r;iilways. 

Jn regard 10 the expcmJilurc on the 
suburh;111 !rain scrvi.:c of the 1hrec merro-
polilan c itics ;~bout \\'hich y0u have 
1nc111iom:J in the 13uJgct ,pccch abo, the 
mailer should be t<..1kc11 up with the 
concerned State Governments and it should 
be segregated from the Gcncral Rai ]ways. 
A sepa ra tc pro\ i' ion may be made for i l ~o 
as co check the loss of revenue 10 the 
Railw<iy. How fa.r is the concept of subsi-
dising the suburbun railway!. justified '.' 
lkcause if some one sets uri a factory in 
Bombay. he wou Id tl<)t make provision for 
hou~.:s for his workers. The workers wi II come 
trom the rnburbs <Lnd the resronsibility of 
their tran~rorl;l!ion will fall on the Railways. 
How rar it is justified '! Thererorc. 1 would 
suggest Iha! al the time o!' granting litx·nce for 
setting up a11 industry, the Uovernmc111 should 
also see to it thnl the indu~trialist makc5 
provision for houses for his 1workcrs. lf he 
does not do so. the Railways shou Id charge 
the amoun1 ('f c!q1l;11diturc on the transror-
tation of workers from the factory and the 
Stat.e Government should make arrangement 
for it. 

I would like to give a few suggestion 
also to the hon. Railway Minister. Many 
areas are still very backward so far as the 
Railways are concerned. The area on the 
border of Nep.:i I, on our side of the country 
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ll would also demonslr~Lc that the Govern-
ment wants to enter the backward areas of 
northern region to undertake development 
works. Jt clearly shows what Government 
wants to do for the development of an area 
which has made sacrifices during our 
frceJom i.truggle. You do no l lake! these 
thing~ in to accc;mnt when you u ndertakc 
the laying of Railway tracks. construction 
of bridges and conversion of Jines. At that 
time the only thing which you have in your 
mind is as to how Calcutta and Bombay 
can be connected, how Super fast trains 
can be run between them because you 
consider that betterment of the country lies 
io these types of works. Seven weekly 
trains are started and it'is considered a big 
achievement by the Railway Min is try. But 
I think it is an insignificant achievement 
for the Railways in ,. icw of its \"ast net-
work. J want that at 1in>t our Go\ernmcnt 
shou Id pay attention towards our vi I l:1ges. 
Had there been only one C\<1111plc I woulJ 
have kept quite. You can sec the condition 
of Balia di"lr ict in Ea-;tcrn Uttar ·Pradesh. 
This Bnliu district was declared independent 
even before our country :tchievcJ inJcrcn-
Jence. Our tricolour was hoii.tcJ there. At 
that time Madhuban and ]);1rba inci.dcnts 
took place. A II the people of i\/amgarh. 
Balia. Jaunpur and Bao;;ti districts -.. tooJ hy 
Gandhiji nnd Nehruji. When Shri Ja\\ahar 
Lal Nehru was going by a tr:tin to :ntcnJ 
a programme, an attempt wa~ mad..: w 
prevent him : but a peon of Eas1crn region 

1ook Nehruji on his cart and the rrogrammc 
was made successfu I. Today tho~1: a rcas 
are being ignored. If the railway line 
between Shahganj and Ba lia cannot be 
constructed. the drc<im of entering rhc 21st 
cc-nrury will remain a dri:am. You arc doing 
nothing for 1hesc areas. The OLhcl' pcorlc 
will progress but we will lag hehind. What 

"was the fault of the people of Eastern 
region? Was it their fault that they fought 
against the llirtishers. they took Nehru.ii 
on the cart or they fol lowed Gandhiji ., 
This was not a sin. Under the leadership of 
Shri Rajiv Gandhi. the Minister like Shri 
Scindia is holding the portfolio of Rail-
v.ays. Therefore, I would like to tell him 
that the people will not forgive him if 
EasLcr11 region rcrnai11s ignored by this 
\1inistry. A Lle.:ision was 1.akcn to convert 
Varanasi·Bhatani line into a broad gauge 
line which rJCOple have been demanding 

for the last twenty years. Shrima ti Indira 
Gandhi had stressed its need. [t· was also 
made an election promise, lts foundation 
stone was laid in 1980 and since then a 
meagre amount, say Rs. 50 Jakh or Rs. 
one crore has been spent on it. I thank 
Shri Sr.:india that this year he conceded our 
demand and sanctioned Rs. 6.5 crores for 
this purpose though it i~ still insufficient. 
1t was promised in 1977, in 1978 and again 
in 1980 that it will be completed. lt should 
have been completed in five years i.e. by 
I 985 but could not be completed and now 
in 1987 funds are being sanctioned which 
are also not sufficient to complete it. There· 
fore. l would request that other expendi-
tures should be curtailed and at least Rs. 
I 0 to 15 crores should be sanctioned for this 

purpose so that it may be compleled in a year 
or two. Yoll should th <l target :.inll a 1im1: 
bound programme should be chalked out 
to complete the Varanasi-Bhatani- line. r 
can understand your financial limitations. 
But J would say that nobody wants to 
travel by train rnnning on narrow gouge 
from Dohrighat to Allahabad because of 
the defect ivc steam engine, lack of any 
first class bogic aml stinking latrines. ll 
is a record that in Azarngarh trains do not 
run properly for even a small distance. 
Keeping in view your liberal policy I would 
J"c4uest you to extend it upto Allahabad 
by providing diesel engine to ii. Co<il can 
he ;;avcd l"hough diesel will be consumed. 
Therefore I request you to provide a diesel 
engine so that people may [ZCt some relief. 
Till the conversion order of Shahganj to Bali<t 

railway line is not issued due to s;omc financial 
hardshir. cannot you provide diesel engine 
in place or steam engine and c<1nnot you 
~Larr fast trains on this line so that we may 
n!so enjoy the pleasure or trains are the 
!'vtcmbers of the Parliament and as· such 
we c1o not cn_ioy Railway facilities but 
travelling by rail is not on attractive pro-
position. The trains neither run in lime 11or 
anybody wants to travel in them. People 
prefer to travel by bus and that is the 
difficulty. I was saying that whatever 
mistakes we have committed till now, should 
be corrected and we should agree in principle 
that in future in those areas which had 
contribute a Jot to the freedom struggle 
and are more poor and backward and are 
populous areas, railway lines will be extend-
ed at least by 10 kms. But for the present 
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we are gelling assurances only. You have 
provided for 50 halt stations which is I ike 
a drop in the ocean. When we made a 
ucmand for it, we were told that very few 
passengers detrain there and as such no 
halt will be granted. Therefore, I would 
like to ask what would be the use of trains 
jJ' you do not provide halt stations or 
~toppages. You say that it will bring down 
the speed of trains to which I agree. But 
you have to fulfil the requirements of the 
people. I had requested that a halt be 
rrovided for at least one or two trains at 
Haldharpur. This demand was also raised 
in a big public meeting of Shri Rajiv Gandhi 
held at Mau and the Hon. Prime Minister 
also admitted that this demand could be 
acceded to. Leave aside a halt, what ditli-
..:ulty can be there in providing a stoppage 
of a train at a station. A stereotyped reply 
of the officials that it wiJ I reduce the speed 
of the train is !>enl. I do not know as to 
how much speed of trains they are main-
1aining and how much punctuality they 
are maintaining. Persons like me who 
ha\'C limited time do not travel in these 
trains because they know H1:.1t these trains 
never reach in time. The trains on metre 
gauge move at a snail's pace which is of 
no use. When people make any demand or 
1he reap le's representatives make any 
demand it should sometimes be considered 
on nurms other than the ones fixed by the 
offices of the Board. 1 have drawn your 
attention towards the above mentioned 
points. These might have troubled you but 
1. am sorry for that. I do nol want to take 
much time. l would only like to point out 
1hat our area is very backward and that 
•~ why have to draw your attention 

·towards it. With these words. I once again 
'll[)port this Budget \vholeheartedly. 

ll:ng/isli] 

SHRJMATJ BASAVARAJESWARI 
Okllary) : Sir, I rise to support the Railway 
Budget. I would like to congratulate the 
hon. young Railway Minister and our 
respected prime Minister for managing · the 
affairs of the Railways so efficiently as to 
give a surplus budget. Through strict financial 
management and greater revenue efforts, the 
lndian Railways presented a surplue of a 
few hundred crores. The Railways have 
discontinued depending on budget revenaes 
and they have started mobilising resouces. oo 

their own. The main object of pooling 
resources is for expansion and modernisation. 

With this object in view, the Railway Depart-
ment has entered the capital market and 
they want to raise resources by issuing 25 
lakh secured redeemable JO per cent tax:-
frce bonds of Rs. 1000 each aggregating to 
Rs. 250 crores. 

Sir, 1 am 
Minister for 

glad to thank• the hon. 
having e'l{tended so many 

concessions during lhis year. Concessions 
were given for the young, for the handicapped. 
for those persons who are affected badly by 
drought. for suppy of fodder etc, for kisans 
in the villages and for the familie~ of those 
brave people who gave their Jives in defence 
of our nation. But Sir. I have a doubt as to 
how these concessions are going to benefit 
the people. Because, though concessions are 
there, at the time of implementation we do 

llnd that there is a lot of inconvenience caused 
Lo the students as well as others due to the 
harassment caused hy station master~ by 
charging some oher rates and getting money 
from these persons who are given the benefit 
or concessions. Therefore. I would request 
the hon. Minister to take firm steps and see 
that whoever errs should be punished severely. 
Otherwise. the concessions will have no 
benefit at all. 

I would like to state that more emphasis 
should he given to protect the rai Jwav 
properly. Railway Protection Force should 
be !strengthened to keep a constant vigil on 
trucks. platforms an<l trains also. to 
check the increasing incidence Of crime. 
Railway Protection Force should be pro-
vided with the most modern electronic 
devices for the pu1·po~e. 

If 1 speak of the properties. Railways 
are having huge property of land on either 
side of the tracks. These lands have been 
leased to various perrnns indiscriminately. 
There is no set of ru !cs as to how it should 
be given to the people. 

Therefore, I wou Id request the hon. 
Minister to find out the extent of land 
which is in possession of the Railways and 
how they have been leased and what is the 
amount of revenues that they are getting 
today ·? So, I wou Jd like the hon. Minister 
to look into the affairs at the time of the 
disposal or leasing, etc., otherwise, we wi]J 
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l~c losing a let of n:vcnue. Therefore, the 
Minii.ler should take ev.:ry possible step 
to find out the extent of land under the 
possession of the Department, we do have 
snme urban lands also on either side of 
the tracks and those lands arc very.very 
valuable and they are not prorerly taken 
care of. If these lands are not taken care of 
J am afraid, that slums will come about 
there and it· would be very J itfa.: ult to vacate 
such persons occupoi ng Railway lands. 
Therefore, immediate care should be taken 
Lo protect the lanJcJ property 011 ci ther 
side of the railway tracks. 

Sir, modern electronic devices should 
he used to detect the planting of explosive 
material, if any, on or near railways, tracks. 
particularly. in the trouhled Stare of Punjab. 
Despite the Indian Railways Propcny 
(unlawful Possession) Act. 1966, the inci-
dence of crime still presented a grim picture. 
l would also like to sec that the cases of 
payment of compensation to the victims of 
rnilway accidents should be _settlt-d early 
and payments should be made as C<trly as 
possible because ours is a welfare State and 
there should not l}I! any legal lacuna to 
sen le it. There shou Id not be any d hpute 
at the time or payment of cornpcns;11it.,., 
Similarly, trials or olfomlcrs should be 
cx('Ctlited and dctern:nt punishm.:nt should 
be awarded 10 the persons who commit 
crimes. 

Sir. l would like t~i stress about over-
crowding in Second Cla~s Reservation 
Compartment:.. This is my personal c.~pc­

riencc. Even on the reserved sea ts. the 
Conductors rire permitting the un-rcservcd 
passengers to occupy them. It has happcned 
so many tim<:<s. By doing so. lighting stuns 
between the re<>er•·ed and u.1 reserved 
nas:>engcrs and unnecessarily 11ains are 
derained for hours together and 1wt only, 
that. it cause~ a lot of inconvenicn..:c for 
women and children, who trave I in such 
lyf)C of compartments, So, Conductors who 
are committing sttch crimes should be 
punisherJ severely. They arc being paid 
bonus and they should be made responsible 
for resu It orienteJ inf'u ts, 

Lale running of trains could be stopped 
and punctuality could be enforced more 
vigorously ir Railway Slaff are me>re 
\ igilant. 

Sir. would like lo stress upon the 
Minister about the fol lowing points for 
which I had been struggling to fu llil, which 
are very genuine and are concerning my 
Constituency. Therefore, I appeal to him 
once again that he should consider them on 
an urgent basis keeping in view its impor-
tance. 

I) Construction of proposed new mctcr-
gauge railway line between Harihar-Kottur. 
BeJlary District, Karnataka. 

2) Starting of independent hroad-
gauged night trains from Hospet to Banga-
lore via Guntakal, Bellary. 

3) This has been already ordered by the 
ex-Minister Shri Bansi Lalji and instead of 
running an .independent train. only two 
bogies arc being attached from Hospet to 
Guntakal. 

These bogies are heing attached to 
Sccundrabad·Bangalore Train \vhich ha!> 
caused a lot or inconvenience to the 
passengers who come to Guntak.al <inJ th<: 
same compartments arc being de ta inetl for 
hours together at Guntakal during night 
time. So. I urge upon the Minister to start 
an independent night train from Hospct 
to Bangalore via Guntakal and a day train 
which is running from Bellary to Bangalore 
may be cancelled, if they are prcrared to 
start a night train. 

l have been hearing that the roult: ot 
the Navajivan Express is going to be 
changed. Under no circumstances. should 
the route which is being follow by this 
train should be changed, because this train 
is feeding a number of places in Northern 
Karnataka. If the route is changed. the 
passengers from that area will be affected 
very much. So, 1 would request the Minist":r 
to retain the present route. 

The Amaravati Express which is coming. 
from Guntur VIA Guntakka I to Hubl i has 
been converted into a fast train and diese-
lized. Very recently, its timings have been 
changed. Instead of leaving Guntakka I at 
9 a. m., it leaves now at 7 a.m. Al I the 
passengers who are arriving at Guntakkal 
from broad-gauge trains from the sides of 
Madras. Bombay. Renigunta. Secunderabad 
and by K.K. Express from Delhi are put 
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10 a 101 of inconvenience, after the change in 
1he 1 iming:> of Amaravati Express, for want 
of connecting trains. So, I wou Id request 
the hon. Minister to see that the previous 
timings are restored, for this Amaravati 
Express. 

J have been writing to the hon. Minister 
to see that the K ittur Express is named 
after the freedom lighter, viz. Kittur 
{-:hennamrna. But J have received a reply 
from the hon. Minister that it is not possible 
10 do so. The Minister has named another 
train as Tippll Express. Here also, this lady 
in question is the first lady to light against 
the British for our freedom. Jnstead of 
having it as Kittur Express, you can call 
it ;is the Kittur Chennamma Express, so 
th::it the entire people of Karnataka will be 
'VCry happy. 

I have been told that out of the 20 
model station~ mentioned by the Railway 
Minister, Bt: llary is one. I would request 
the hon. Minister to take up this model 
s1<1 tion at Bel lary during this year itself. 
and :;ce that the provision of a foot over-
1,ridge at Bcllary station, connecting broad 
gauge and metre gauge platforms is covered 
within 1.he overall development programme 
at Rcllary. 

The meals served at Bellary station have 
\ince been discontinued. I would urge upon 
the Minister to see that mea Is are served 
::ii Bcllary once again. Otherwi~c. the 
flasscngcrs will be put to inconvenience. 

\Vith these remarks, I am sure that 
1mdcr the dynamic leader ship of our young 
Railway Mini'>ter. Railways will become 
self-reliant at all levels, to enable India to 
he-come strong and united. I wish him 
succcs~ in fu Ifi I ling a II the ideas he had 
expressed in his speech on the Railway 
Budget. 

Thank you. 

[Translation] 

SHRI JUJHAR SJNGH (Jhalawar) : 
Mr. Chairman, Sir, today while speaking 
on President's Address, our hon. Prime 
Minister expressed his concern and said 
that at present, the main weakness of the 
Administration was that Government 

offJci,1 ls do not perform their duties properly 
and the ine!Ticiency of the udministration 
is l"t-tusing d.:-lay in the completion of vari-
ous schemes. He expressed concern over 
this matter and warned the o~licials that 
measure-; will have to be taken to improve 
the c'.Ticicncy. 

In this regard if we look at the Railway 
Budget I would congratulate the Railway 
Minister because this Budget coulc.l have 
been a dc'kit Budget also as the Railways 
11'.td to med ihC additional expcn<.liturc on 
account of enh:in.::ed salaries <.>f its employees 
as per the recommendation of the pay 
Com111ission. Budget has been changed 
into a surplus Budget. l'h.:reforc. I would 
like to congratul:He the hon. Minister for 
the fact that though coaching lkel has not 
be~n in~-rea<>:d. more facilifr.::s have been 
providl',1 for the p;bsengers and more trains 
have been st:lrted. In addition. loading of 
goc)ll~ has a!Sc) increased. It is all possible 
h<:C~IUSC or the adminisrr;itive e'liciency. We 
hnpe that 1f other Government dep~H1111e111s 

;Jiso functi~)ll likewise. the dirlicutties of 1he 
people c;111 be r.::movcd to a great extent. 

I llo not ,,·ant to enumerate tile achicvc-
111'.'ll h of the Ra i I v.•ays bee a use etftciency 
has i 11cn~~1st:d in every dcpa rt men t of the 
Railways. he it lo41Jing of goods or.facilities 
for the pas~cngers or any other job. There-
fore. :ill units descne congra1ulatio11. The 
Railway~ are the higgcst department of the 
G,)\'Crnmcnt of lndi~l. There are more than 
70•)0 nilwny stations throughout the country 
and ab\.ltlf l 7 lakh cmplo)ces are working 
in it. I \votild like Lo congratulate the hon. 
Railway Minister for his effective manage-
ment or such a big depanmcnt and for 
improving i·ts e lL:icncy. a11d I hope that he 
wi II m:1int:i.in this e.li..:ic:icy in future a Jso. 

SH RI BAL KA YI BAI RAG I (M;inc.l<::uur); 
'r\m ~vant to congratulate him or want to 
bid farewcl I to him "? 

SHRI JUJHAR SINGH : J have said 
congratulation but you might have heard 
something else. I would nm I ike to take 
much time to enumerate your achievements 
because there is hardly any Member in the 
House who will not mention aboul them. 
In the Depreciation Fund, you have increas-
ed the amount from 3 per cent to I 2 per 
cent which is a good beginning. Jt wiJl 
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help in further improvement and develop-. 
ment of the Railway department. Similarly, 
the al\oca tion for pension has been increa::i-
ed by Rs. 350 crores and a sum of Rs. 570 
(;fores has been contributed to the Gcnernl 
Revenues as dividend. The \\UY you have 
brought a surplus budget and have invested 
that money on the productive ittms. it is 
praiseworthy. 

Now, I would like to say something 
about my constituency. My constituency 
is atljacent tc the com;tiluem..:~ 

of the hon. Min istcr. Anyone who 
comes to our area after visiting that arc<1 
feels the difference in both the regions. 111 
comparison to the development which is going 
en in Guna and other areas of Madhyu 
Pradesh, there has not been any improvement 
in our region. Due to this, the peopk of our 
area are resentful. The Go,1ernment has noL 
paid atlention towards this iue;,1 as it should 
h•nc:. 

No new trnin has been in"troduccd ror 
the last many years on the track between 
Na~da and Kota. Quite a large number 
of passengers traYcl on this route. They arc 
not getting any amenities. Therefore. this lu11g 
~landing demand should be met. SimilHrly. 
there is a demand to introduce a train 
hci ..... een Kota and Delhi. "There is only 
Dchradun-Mathura-Vadodrn Parcel train ror 
the ordinary passengers bllt the Dehr::idlln 
Express does not go beyond Ratlam now a 
day. 'J his also causes irn.:onvcnicnce Ill the 
pcul)k. 1 had Si.lid abolll the train running 
bc1v.ecn Mathun.1 ~tnJ Vadodrn earlier alsu, 
that the required number of. coaches a re 
not attached 1.0 this train. Also it does not 
run on time. Besides, 1here is no proper 
facility of ekctrkity and water in thi~ train. 
A I 1 hough J ha vc got some assu rn nee for 
1hi!> and some improvement has al!>o taken 
place hut all the same it runs without the 
required number of coaches. 1 woultl like to 
sul'\mit lhat already there are very few trains 
running on !his I.rack and if no improvement 
is brought there and inefficiency is not 
n:rnoved, it wil I continue to cause great 
incon\eniencc lo the people. Six coaches uf 
Dl)mb<1y-Dehradun Exprecs are attached ll) 
the truin runnig from lndore to Bombay and 

sb. couches are attached for Delhi to the Indore-
Delhi train. As a direct train has siartcd 
running from Indore 10 Bombay. a new train 

should a !so be started from lndorc to Delhi by 
attaching these 12 coaches without any extra 
burden on the Railways. At least it will gi"c 
some relief to the people because there is •I 
great demand for trains on this track and 
one extra Lraio will also be available between 
Kota and Nagda. 

As the hon. Minister has said in hi~ 

speech they have started more trains without 
increasing the coaching fleet and by better 
utilisation. It will be an exemplc of better 
u ti Jisa lion, if six coaches arc withdrawn from 
each of these two trains and a ·new train is 
started bet\.veen Indore and Delhi with a 
different timing. This will give great relier to 
the people. 

I would like to congratulate you 0n 
introducing Kota Bhopal Express. train. YN1 

hove opened a new station Kesholi also. Bui 
sti II there is need to open st<ilions al one QI 

two new places on this tr~tck because there j, 
a considerable di:;lance betwet:"n the l"~' 

stations. I would request thal a flag station 
should be opened at Chaltarpur. I thank it i~ 
under exarnination and l hope th<lt lhe report 
will he favourabk. This railway track i~ 

contigunous lo the railway track in Guna. 
Therefore, it will be of much convenience 
for the people if some improvements, though 
not equivalent to tht: <llijoining track. 1, 

brought about them. Adequ<:1re numhcr ol 
sheds are also not there on the stations 011 

H.ajasthan side and their look is also not 
good. Much improvement has been made (111 

the side of Madhya Pradesh. 1 he Raih\ap 
::.hould bring about some improvement in the 
adjoining tracks also. 

Just now an hon. Member, "'ho spoke 
before me, hi.ls said that little facilities haH' 
been provided to !he passengers travelling iu 
the second class and they ha vc trn ve I in 
overcrowded compartments. Additional 
facilities ~hou Id also be provided to thl'.' 
passengers travelling in the second class. 
Although there are many long distance 
irains running on this line yet majority ot 
the passengers travelling on this line arc the 
common people. They have not been provideJ 
as much facilities as have been provided to 
1he long distance p.as5engers. Therefore. I 
would request that some improvement should 
be brought about in Ibis direction also. 
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I would like to say one thing more. 
There are some !racks which are regarded 
as disturbed tracks. For example. in Uttar 
Pradesh pnssengers constantly complain that 
they have to face difficulties while travelling 
in the trains. Undesirable clements enter the 
..:~m1rrnr1ment and harass the passengers. 
Incidents of chain pulling take place and 
passengers do not feel comfortable during the 
JOUrney. Vigilance should be kept on such 
trains. as are identified by the Railway 
Dcpanment. There is need to improve tht: 
'ituation by paying special attention towards 
them and by employing extra staff and 
c:-.rra security force in these trains· so that 
the passengers may feel that they can travel 
without fear and without interference. If such 
trains are identified, this wmk could be 
taken up. There arc a number of trains in 
which incidents of chain pulling take place. 
There are a few places in Rajasthan also 
where such incident:> of chain pulling take 
place rcpcaledly. Such trains should be 
idcnLificd and arrangement of additional 
sc..'\.'Urily should be made in them. I hope by 
wking up such measures we can improve 
1Ju; situation. 

16.00 hrs. 

fn conclusion I would like to congratulate 
ihc hon. Minister for his excellent perfor-
m:rncc and for increasing the efficiency or 
1hc R;,i.ilways without incurring any additional 
burden. J would like to rcpe:.it what Shri 
BaJkaYi Rairngi had said over the T. V. that 
the hon. Minister has comerted the Railway 
;1dministration into a family and 1 think JI 1s 
a very big achievement. If !he staff of any 
llo=panment of the Governmer)t 
Minister as a member of the 

treats the 
family, it 

reduces tension and increuse~ efficiency. 
l have noticed that such feeling has arisen in 
tlu: mind of the staff of the Railways anJ 
1ht:y have started taking intere~t to effect 
i111provemcn t in the department "' hich is not 
to be seen in other departments. I would like 
to particularly congratulate the hon. 
Minister for this. The hon. Minister has 
brought about a vast psychological change in 
the minds of the employees. He deserves 
our congratulations. l think the same effi· 
1:1i:ncy should have been brought in other 
departments also so that the administrative 
d1 it.:iency may increa~e there which is great I)' 
11ceded and which our Prime Minister also 
''nnts. 

[E11gli.Jhl 

SHRI N.Y.N. SOMU (Madras North) 
At the outset, I want to say that the people 
of Madras city are greatly disappointed by 
th is Railway Budget. The Madras Beacb-
Luz Rapid Transit System, though it is 
presently under execution r do not know 
when it will be completed. It is an impor-
tant project for the Madras city people. 
Tra!lic is too hazardous in the Madras city. 
Nov·· the suburban trains are running to full 
capacity. There is no difference between 
peak hours and ordinary- hours. Always 
they arc full. Therefore, it is very essential 
to complete the Madras Rapid Trnnsit 
System immediately. 

Jn the Budget it is said that the State 
Government should bear 67 per cenl of the 
<.:Ost whereas railways would bear 33 per 
cent of rhe cost. I do not know the 
principle behind it. It is the railway 
project. The railway shou Id bear it" cost 
in full. J do not know why such an 
attitude from the railways asking the State 
Government. to share two-third of the cost. 
It is the duty of the railways to sec that the 
Madras city people should get this very 
very essential system immcuiately. 

The State Government is nt}W facing a 
very serious drought situation. Though I 
bdong to the opposition party in Tamil 
Nat.lu, .I still say that the State Government 
cannot pay such a big amount as its share 
for the MRTS. The State Government• 
ha-. to so Iv.; water and drought problems. 
I think, it cannot be in a position to contri-
bute 10 rhis. Why not Railway Adminis-
tration itself can do the MRTS "! Yesterday. 
our Prime Minister has announced a gran( 
of Rs. JOO crores to solve the Bombay slum 
problem. r welcome it. It is a granl. 
An aniouJJt of Rs. 100 crorcs is given ·in no 
rninu1c as a grant. Likewise, such a grant 
shoulu also be given lo Madras to construct 
MRTS. That is my humble opinion. l 
request the hon. Minister to consider this. 
This is the sinccremost re_quest of the Madras 
city people. 

While extending the southern railway 
at Madras Central Station, the Moore 
market area was to be acquired. Then 
there were so many litigations and stny 
order!> in the courts. But suddenly two 
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years before at midnight 1hc entire Moore 
market was burnt. l rushed to the spot at 
midnight. I saw the business people crying 
like anything. Crores of rupees worth 
goods were burnt in their presence. With 
burning heart they cried and cried only to 
sec the entire market into ashes. Till now 
it is undetected. Who has done this sabo-
tage ·t The culprits are not brought to 
book. Two years have passed. .But we 
do not know who are the persons behind 
this great calamity. Nobody know:;; this. 
Neither the State Government nor the 
Central Government nor the Railway autho-
rities are able to find the culprits. The 
Moore Market was one of the beautiful 
architectures in Madras. Nor only that. 
Many important and precious hooks which 
cannot be purchased from anywhere outside 
this Market have all been burnt ,h1wn. 
They arc valuable bouks. This is the 
actual drawback of not only the Madras 
City Police but also the Cenlra I PL1I ice and 
the Railway Police and t_ha t is why they 
could not track do\\'n rhc 1.:ulpFits. ~o far. 
Many small businessmen engaged in· bu~irn.:s~ 
in the Moore Markt·t ha\C died of hc;trt· 
attack. some t>f 1he111 ho.1vc f.<)llC mad and 
some others are wandering on the >trcets as 
hcggers because they have ltht c.:,·cr) thing in 
the Market that was burnt Jown. The 
compensation given to them was >.cry vc1 y 
meagre. I would therefore request the 
Government kindly to interfere in this 
matter immediately and arrnnge tu gi"c 
suitable place for those people wJw have 

•lost their things and the busim~:-s in the fire 
so that they can re-start their bu<.incss. l 
would request the hon. Minister to ~ee that 
tho~e people are n:twbilitakd. 

16 00 hrs. 

(SMT. BASAVARAJESWARI i111he Clrairl 

Then, Cllming to the Sanitary conditions 
in rhe Railway Stations. especially in 1he 
suburban areas, it is very very poor. In 
the mofussil railway staliom, the contlition~ 

are still worse. J would reque>t the Minis-
ter to pay immediate attention 10 this press-
ing problem. Sir. I have already requested 
the hon. Minister thrice in this august 
Hou'c for rnking. immediate :1ccion at the 
level cro.s:.iugs in North Madras. In 
Korukkupct ureA which falls in my COO\>li-
&uency or North Madras, there arc level 

crossing~ and these LTOssings arc always 
busy because of their being near 10 the 
Madras Central Station where incoming and 
outgoing trains are continuously keeping the 
railway crossings busy. The people Jhing 
in those areas have to wait for a Jong time 
to hiive acce<;s to the other part of the city. 
r would therefore request the hon. Railway 
Minister kindly arrange to construct sub-
ways at these crossings to avoid hardships 
f:iccd by the pcople. 

Sir, the Station Masters of the whole 
Railways are agitating for parity of scale 
of pay with that of Yard Masters. Now, 
the Ynrd Masters are plac:e<l two grades 
above the ~calc of Station Masters. The 
Association represented that while there was 
no minimum qualil;cation nt"cessary for 
appllinuncnt <lf" Yard Ma-..tcrs, the Sta!i<'l1 
Ma;,ters an: to be Graduate. Moreover, 
the drivers and !heir crewmen are given 
running allow;im:c, but in lhe case of Station 
Masters this is denieJ though they also 
play ellually imporiant role in 1he running 
or raih\ays. I would request the hon. 
Minist1.•r kindly to look into thi~ and try to 
redress the grievance of the Station Ma1o,wr-.. 
;i~ early ;is possible. 

Sir. 1 represent Nonh Madras Consli-
tuem:y where l.C.F. is located at Perambur. 
The target tixcd for the manufacrnre of 
coaches in J986 was JOOO. But the hudgct 
11rcscntcll by the hon. 1\.1inister sh=ows a 
vel"y ~maJI amount for this project. l would 
then.:fnre r.:quest the Minister 10 allocatt." 
sutllcicnt fund~ for this purpose !-.O that the 
1.C.F. will he able to reach the target of 
I housa nJ mark in the manufact urc 01· 

._·oaches at least from 1988 onwards so that 
this can generate 11101·e employment oppor-
tunitie" and other facilities in the country. 

Sir, there ha-.. been a repeated demand 
rm· the issue of r'1 ii way p.tsses for the 
workers coming from l\rkonam to Parambur 
Railway Workshop, At present. they are 
1101 given free passes only between Arakko-
nam and Tiru\'allur. The workers have to 
pay for their tickets from Tiruvallur to 

Arakkonam. This is a great injustice done 
to the workers. When the Railway 
Administration is giving free passes between 
Perambur and Tiruvallur, why cannot they 
extend this free·pass facility between 
Tiruvallur and Arakk.onam. I ha,·e made 
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several n:qu.:~ts in thi:; august House anJ 
also met rhe hon. Minister iu his Chamber 
in 1hb connection and in the Central Hall. 
J would therefore once again humbly request 
him kindly to redress the grievances of the 
Railway employees. I would request him 
to cousidcr this request and amend the 
rules suitably so thnt the workers gel the 
bcncl't. Thank you. 

( Tra 11s /a 1io11] 

SHRI VJRDHI CHANDER JAIN 
(Barmer) : Mr. Chairnian, Sir, the hon. 
Railway Minister has pn:sented an attractive 
Budget in an attractive way. t "clcome it. 
l would likt: to read out that part of hi~ 

speech which to rm:: seen:., the mos1 impor-
tant one 

.. In fact so grc~d was the improvc:mcn t 
,j,,,~ 1ransrort etticiency that it is a matler 
oi' pride for me In state that the lndian 
Railways are among~t the leaders in the 
world in freight capacity utilisation leaving 
l>c"hind almost all "Railways even in the 
developed world.·· 

[ Tra11sla1 ion J 

The increase in the net tonne ki Jomelrc 
per wagon is praise-worthy. 1 take this 
orrortunity to say that the performance 
of the Janata Party during their tenure hau 
been very disappointing. The progress ma<.lc 
in the capacity utiJir-;ation dlrring the lw·-t 
four years. particularly sinct: he became 
th..: Minister. has been ve1y satisfactory. 
Jn this Budget neither the fares nor tht: 
fr..:ight rates have been increased. I would 
like to request that while preparing the 
ne"r Budgc.·t. the price rise should be kert 
in mind. Taking this factor into consic.Jcr-
a 1 ion. there is no sc0pc for further incrca-;c 
in the fare,; and the frcighlS. J t should not 
happen that Y<'ll may di!>aproint us by 
pre.;cnting a Supplcmcnta ry Budget. There-
r.~rc. 1 am giving thi~ suggestion to you.-

SHRl MADHAVRAO SCINDIA : Why 
arc: you apprehensive ., Let those people 
be apprehensive . 

SHRI VlRDHJ CHANDER JAlN The 
rl·ason for this apprehension is that the 

way demands are bc:ing mauc, a Supplemen-
tary Budget may have to be presented. Jf 
the railway lines arc laid in the backward 
areas, and for that if Supplementary Budget 
has to be presented, we shall have no 
objection to it. The provision for depreci-
ation which was 3 per cent earlier has 
been raised to 12 per cent now. It is bound 
to increase etficiency. The Central Govern -
mcnt i11 the Fifth Five Year Plan had made 
21 per cent contribution for the plan 
c"pcnditurc on behalf of the Railways which 
ha:> now been incrca~ed 10 58 per cent 
whi.:h is really praiseworthy. I am thankful 
for th.: racilities that ban:: been provided in 
my ~uca. We welcome the new train service 
in1roduccu from Samdari 10 Ranibara. We 
also welcome the ex tension of 265, 266 
Jodhpur-- Bhilri Express train upto 
Ahmcdabad. The departure time of Agra 
Fort train which leaves Barmer at 4. 00. pm 
and reaches Jodhpur at 9.00 p.m. should 
be changed to l0.00 p.m. so as to enable 
it lo reach Jaipur al 5.30 in the morning. 
Jts arrival timing should be linked with th1..· 
Hawra Mail so that we may be able to reach 
Agra .burt at l J .UO a.m. and are able to 
cntch Toofan !\fail from Agra for Calcutta. 
In thi'.> way people from Barmer will reach 
.l<-1ipur at 5.30 a.m. and Agra at 11.00 a.m. 
and wil I reach Calcutta tiy T(JOan Mail 
very soon. This wi II be a great achievement. 
\\'e have already given this suggestion to 
the concerned otlicial'l. We have also 
brought this to the n()tice of the Genera I 
Manager of the Northern Railway. l have 
am'ther suggestion. One train runs between 
Jodhpur and Barmer and the other for Agra 
Fon. The former leaves Jodhpur at 6.10 
a.Ill. and 1he latter after two hours at 8,50 
a.m. There is a difference of two hours 
between their departure time. We want that 
its departure time should be J .30 P.M. 
instead of 8 .50 A.M. so that Jodhpur l\foill 
which arrives at I I .uo A.M. may be con-
nected with it. The an:a of my constituem:y 
i" equa I to the area of Punjab and double 
that or Kera la. Jaise !mer is a very impor-
tant place from tourism point of view. A 
survey was conducted by the Maharaja of 
Jodhpur from Faloudi 10 Kolayat and some 
developmental work was done during his 
time. After that no railway line has been 
constructed in Jaisa lmer. What I mean to 
say is that if the railway line between 
Faloudi to Kolayat is constructed. there 
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will be direct railway line between J:.tisa 1-
mcr and Delhi which wi JI reduce the dis-
tance hy 300 kms. Kolayat is JOI kms from 
Faloudi and if a railway line is constructed 
there, that can gradually be further extend-
ed from Jaisalmer to Harmer and from 
Pathankot to Kandala. Besides Railways 
contrib:.Him1, it nquir.:~ th..: contribution of 
Defence and Irrigation · departments 
also. Only then its work will go on smoo-
thly. Coal is very costly in the desert area 
and it is brought from 1he east 10 Jodhpur, 
There is scarcity of water and steam 
engines are provided there. Therefore. the 
steam engines running between Jodhpur and 
Jaisalmer should be maintained properly. 
You arc talking about the a!Torestaiion 10 
ucserl area but during_ summer heavy, Just 
storms form sand dunes in that area. There-
fore. you should m:1ke some permanent 
arrangement so that such heavy storms may 
not cause obstruction in the movement of 
the trains. The most importan1 noint i~ !hat 
lhe recommendation of the Rcl"orms Com-
mittee to set up a sepiu.ttc Zone ·for the 
areas having metre gauge line.'>. shoulJ be 
accepted. ll is very important for the 
uevelopment of our area. Today ym1 have 
set up Coach factories in Punjab ~tnd 111 

Olber J'll8CC::S hut in spite OI° L'OntiOLIOUS 
demand it has not heen set ur in llajas-
tban. One coach factory should be >-et up 
in Rajasthan also whether it is 111 Ajmcr. 
Jaipur. Jodhpur or at any other p\a..:e in 
Rajasthan. From the Model Station pt1i11t 
of view, Jaisalmer has hecome a famou:s 
rilace of lourism. Therefore. it rn<.1y also he 
included in the list of tho..;c stations which 
arc to he Llevelopcd a~ Mmkl stations. 
Barmer should also be dcv.:lo ped as a 
Model station. I would like ro s;iy some-
thing about the improvement in catering 
which you are making. You are cl~ing 

panrry sysLem and now packed mca I wt!I 
be supplied. But the packed me::il is not of 
good qualily. Therefore. p;tntry sysL.:m 
should noc be stopped. It is being done 
cn1ry with in Jodhrmr Mail. 

A tirst class coach is att:1ched to 
Ahmedahad Mail at Jaipur vvhich runs 
hetwecn Jaipur and Delhi hut iL keeps· on 
humping. I h:-1.ve b~en raising 
for th.: la•>! s:ve.1 ye.tr~ but 
been done to reiJ lace it. It 1-; 

this ma1ter 
nothing has 
of no use. 

Sut1ion M.tSter.~. G1.urJ,. and Assi~tant 

station Masters are also entitled to tr<!\cl 
in tirst class and Railway employees them-
.selves occupy most of the scars. and rest 
of the seats are occupied by lhe military 
01liccrs. In this way no other person is ahlc 
10 sit in lirst class compartment. It has 
be..:ome a big problem in Barmer and 
Jaisalmcr districts. E"en an M.P. or MLA 
does nol get seat in lirst clas1>. A :.cat 
meant for three passengers is occupied by 
six persons. You should look into this 
mat1cr. 

With the"e words I surport the Railway 
Budget. 

[£11glishl 

SHRI VTJAY N. PATIL (Erandol) : 
:vlaJam. let me congratulate the Rail\.\ay 
Mini:-ner for presenring chc Budget. He has 
shown some profit in the end but he urnlu 
have -'>huwn deficit or loss as \.\··ell and allocatc:J 
funds LO some new railway lines and given 
s,m1e more concc:ssions spccia lly for Lhc 
goods which are meant for ell.port and which 
are loadeu towan..ls gate way port~ so that 
our exports could have increa-'>ed llll\J"C. 

I would like to emphasise one roint. 
There are still some disLrict head quaners 
in the country which are noL connected with 
lhe railw~1y lines. These d istric1 headquaner-'> 
shou Id be caken on priority basis fc~r the 
purpose or al localing new ra1Jv.my connection-.. 
irrespective revenue earnings. Jf you consider 
1hc revenue earnings it may not be pu.~~d1k 

ror I 0 llf 20 years more. In case or commu-
nica tic)11 I kpartment. sanctioning :inu instal-
lation of automa1ic Exchanges as f'ar .is 
district he<iuquartcrs are concerned w;1~ given 
on priority basis. Here also we would liJ..e 
y1)U to ..:onsi<ler the:>e thing. There ~re t\.\t• 
or three disu·icts in every Slate. !--or e;1.ample. 
there is Buldhana and Garchoroh in my 
Constituency in ;\L1harashtra. If you. sec 
even the airlines. they are touching about 8~ 

stations in the country. They are increacing 
the airports very fact. But our new railway 
lines are not coming up that fast and wher-
ever they are coming tip. 1hey are 
more concentrated in the Northern 
India specially Bihar and U. P. Now 
the Minister has taken up some parts of 
Central India and he has sancioned one line 
betw«:n Guna oi.nd Etlilwlw. 
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[ Tra11slmio11] 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDJA): You are saying 
that concentrution of railwuy lines is more in 
Ribar and U.P. 

[i.11glishl 

SHRI VIJAY N. PATIL: It is good. 
Since inue~ndcnce, these lhings have taken 
place. In the name of mines. the railway lines 
have heen constructed. Jn the name of border 
,ecurity, Bihar and Uf> and Punjab also 
have got more new railway Jines. This time 
the .Minister has taken some par! of Central 
India for construc1ion of new railway lines. 
That is why, f am thanking him. So for 
1hat has not been done. I repeated it three 
limes in this august House that Lhe survey 
of one railway line between Agra-Gwalior 
(Iona-Indore and Manmad should be under-
taken and construction should be considered 
hccal!se it should be one more connect ion 
between Delhi irnd Bombay which is very 
much required. Thal is a long pending need 
for the development or this area. 

We arc electrifying the portion between 
Jhansi and Agra. Agra-Delhi line is already 
electrified. We wish that I his should be 
.:011nected as early as possible ur to Bhusaval 
~o that super fast trains can -run in more 
frequency on this line. It has already been 
heavily loaded be..:ause the Southern Railways 
t <'ins this line on I tarsi- Bhopal section. I 
would also like the Minister to consider 
<lllocation of more funds on Central Railway 
~11d 10 consider the creation or new Zone 
1.e. \Vestern Central Zone. for the develop-
rnent of Railways in this area. \Ve are facing 
\hortages. Different Dep;:irtments of 
the Central Government should 
try to share the facilities, equip-

ment amongst themselvc:-.. For example. 
we think of sharing or the towen of 
Communication Department for erecting the 
Antennae of I & B Department. We can 
also think of sharing communication tower:. 
;ind other facilities of the Railway Depart-
with the Communication Department so that 
the equipment utilised can be m;,re economi-
cally utilised. There can ne most cost-effective 
ness. This can also be considered. 

There is another aspect also. Coordination 
bc1weent different Departments should .also be 
considered. Now a days, we see there is 
more strain and Jack of coordination between 
the Dep..1rcments specially between the 
Departments of Communication and 
Railways. The Communication people 
complain about the Railways. The railway 
people say that they want more space and 
they have got the Stations. The Commuoi-
cat ion people say that they want some space 
for building for the purpose of postal sorting 
stations and other purposes. So. you can get 
that cnordination and acquire more and more 
Jines. You can coordinate with th\!m. T would 
like to say that these things should be more 
properly nlanned. Even at the Minister..;· 
level. the meeting can take place. Then. 
development wi JI be more faster and more 
economical. 

Lastly would like to say that 
the steam engi11ei are now belong used ooly 
ror the sake of using them. They are mo~ 
costlier and they are not economical. They 
should be pha'ied out in toto-Wharever may 
he the case. Diesel enginc::s which are being 
1woduced at a fa-;ter rate at 1he Chitharanjan 
Locomotive Works should be brought into u~ 
as early as possible so that the losses to the 

"Railways will be reduced. 

[Tr-am Int ion] 

SH.RI KAML<\ PRASAD SINGH 
(Ja1111pur) Mr. Ch;.iirman. Sir. whole-
heartedly welcome and support the Railway 
Rm1get presented by the hon. Railway 
Minister. This Budget presented by the hon. 
Minister will delinitely benefit the poor. 
the farmer~. students and the youth. It 1~ 

a welfare-oriented Budget. J would like to 
congratulate the hon. Minister for the 
reason that the Budget presenteu by him 
has been appreciated by the people through-
out the country. This Budget will definitely 
benefit the people belonging to the working 
class of the society and the poor. 

The officers an~ the employees. of the 
Railways who are working under. the leader-
ship of the hon. Railway Minister ha.ve 
definitely worked efficiently, be it the job 
of good loading or carrying the passengers 
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and it is a good achievement. For this I 
would like to congratulate the hon. Minister 
and his officers and employees. 

I would like to draw the attention of 
the hon. Minister towards som~ problems 
relating to my area. 

I come from Jaunpur constituency 
which is n backward area. There is no direct 
train for Delhi from that area. 1 want that 
a Super fast train should be started on this 
line. Several times I have requested the 
hon. Minister for this purpose and today 
I again want to request through you that 

· ~uch a train sh'ould be provided on this 
line so that we may be able to travel al 
night and reach the Parliament in the 
morning. I hope that the hon. Minister 
will pay attention towards it. 

I want that the condition of distance 
imposed in respect of Puri ElCpre~-.; and 
Kalka Express trains for going from Mirza-
pur to Allahabad should be lifted. I hcartil). 
thank the hon. Minister for· proviJing a 
new train, Varuna Express to us which has 
benefited Jakhs of people b;tween Varanasi 
and Lucknow. Earlier people used to travel 

at night and had to wait there for as many as 
two days. Now this train has dehnitely solved 

their p1oblems. It starts from Varanasi a~ 

4.55 and perhaps you an! going to extend 
iti> timing by one hour. There is no objec-
tion to it but the train should start in time. 
Once we had made ::i complaint to you 
regarding its departure time from Lucknow. 
That was not a matter of one or two days 
but it continued for many days. I would 
like to request you that the departure time 
from 1here should not be changed. 

The Varanasi-Bareilly Passenger train 
in our area runs with steam engine and its 
!<Opecd is also not fast. Clothes of the pcop le 
get blackened with soot. I, therefore, request 
you to provide diesel engine 10 this train. 
Jn Jaunpur city station. there is only one 
~lotform. Therefore, I would Jike to request 
that double platform should be constructed 
there because many 6rains like Himgiri. 
Gan8a-Yamuna etc. pass through that 
station. Jn addition to it. there is no godown 
to keep the goods, Drinking water and 
toilet facilities are also not available at 
this Railway station. Therefore. all these 
arrangements should definitely be made 
there. 

The Mahanagriya Express train runs 
upto Varanasi about which our colleagues 
from Eastern regions Shri Raj Kum:u Rai 
and Sbri Nirmal Kbattri also spoke. About 
30 Iakh people of Northern India live in 
Bombay. If any nc\v train cannot be given 
for this region, then at least th is Ma ha nu· 
griya Express should be extended upto 
Jaunpur which is only 58 km. from thr.:rc. 
This train can run from Jaunpur tu Bombay 
VIA Varanasi and ic will delinitely bcnelit 
the people. During summer. people face 
too man) difficul tics been use \\hen they 
want to come to attend marriages etc .. 
they do not get reservation. This make~ 

there problems more complicated. 

[English] 

PROF. N.G. RANGA (Guntur): \\hal 
is that wonderful railway station where you 
have on Jy one pla reform and no good, 
shed'! 

[Translatin11J 

SHRI KAMLA PRASAD SINCilJ 
It is the Jaunpur rai I way station. 

There is one Uhandari Rail~ay station 
in our area which ha:; no shed. J l ca mes 
great inconvenience to thl! passengers during 
summer and at noon time. Therefore. a s.hi.:J 
must be provided there. Similar I~. shcJs 
should also be constructed at Jaunpur city 
station and Barsity station. A ~hcd is also 
required at Shahganj junction in our area 
so that passengers mny 1101 face any ditli-
culty during rains, winter and ~umL~r. 

In my constitucm:.~ there are many 
small Railway stations which do not have 
shed~. Therefore, I would request you 10 
get a comprehen5ive survey conducted and 
the Railway stations which ch--. not ha~c 

~heds, may be provided with !;heds. 

In the end T would once again like W 
say that one Super Fast train should tic 
started from Jaunpur to Delhi and th 
Mahanagr iya Express \~hich terminates at 
Varanasi should be extended upto Jaunpur. 
With these words, I wholeheartedly support 
the Railway Budget presented by you. 

SHRI RAM NAG I NA MISHRA 
(Salempur) : Madam Chairman. the Budget 



3.H R/y. ll11dget ~;-.\.'I PHALGUNA 12, 1908 <SAKA) Ge11eral Di .. cussion 334 

presented hy the M inislcr of Railways 
Jeserves maximum appreciatwn. II is a 
fact Iha t there wou Id hardly be a person 
who may not praise this Railway Budget, 
presented by the Hon. Minister this year. 
1 also support it. I thank the Minister of 
Railways that he presented a very good 
Budget ; a Budget which would also please 
all the persons having socialistic views. 

Besides. I would like to place some 
problems of my area before the hon. 
Minister and 1 do w with the hope that 
the hon. Minister is a fair minded person 
.rnd will consider this justified demand. Jf 
I do not say this thing, I wil I not be 
fulfilling my duties. 1t is a matter of regret 
that the conversion of Varanasi-Bhatni 
line into broad gauge has 
.:onstruction for more than 4 
hut it has not been completed. 

been u'nder 
to 5 years 
The bridge 

has been constructed there. All other work 
has been done. Eve1·y year promises are 
heing made that it would be done but it 
has not been constructed so far. \Vhcn I 
went through this year"s Budget. I was 
greatly disappointed. what is the reasons '! 
Why is it being neglected ·1 People are 
facing a lot of difliculties in the eastern 
scclor. Just now I saw in the Budget that 
the latest anticipated cost is Rs. 66.07 
crorcs. The estimated expenditure for the 
year I 986-87 has been shown as Rs. 12. 77 
crore rnp=-; and for the year 87-88, it is 
11.50 crore rupees. The amount still required 
is Rs. 47.43 crores. It is a matter of great 
i.lisappointmcnt. Not only the Prime Minister 
but the Ministers abo say that any work 
lhat has b~en undertaken will be complet-
ed. This work has been going on for the 
last 5 10 6 years. What i-; the ca.use of 
annoyance with Deoria and Varanasi that 
the work has not been completed so far '? 
They do not complete the work, Lakhs of 
rupees have been spent unnecessarily and 
the work remains incomplete. Every year 
01 taken amount or a few Jakh rupees is 
earmarked. I would like to submit to the 
hon. Minister with folded hands that if il 
is genuine and justified case then arrange-
ments should be made to lay a railway line 
from Varanasi to Bbatni without delay. 

Similarly, our 
Shrimati Indira 
foundation stone 

late Prime 
Gandhi had 

of Cbhatauni 

Minist.er, 
laid the 

Bridae. 

some 8 to 9 years back in 1973-74 with a 
view w connect Bihar with U.P. and the 
people of Iha t area were very much haµpy 
with it. ll is a fact that everybody takes 
the name of Shrimati lndira Gandhiji and 

Gandhiji but r would like to ask the hon. Minis-
ter whether Lhe bridge, whose foundation 

s1ooe was laid by a person who was tbe leader 
of our nation. will be constructed or not ? 
Why the above bridge on Narayani is not 
being constructed '! If there are some 
lechnical difficulties. why cannot these be 
removed when the man is moving in the 
space and has reached the mo'On 7 Tn this 
connection we were told in the last year's 
Budget that Governments of U. P. and 
Bihar are not paying their share. But we 
know that Chief Ministers of both the 
States had come and !hey had announced 
in a large puhlic meeting and also told the 
Government that they are ready to pay 
their shares. When lhe Chief Ministers of 
U. P. and Bihar are ready to make pay-
ment of their shares. what are the diilicul· 
lies on account of which this 
railway bridge is not being constructe<l by 
lhe Railway Ministry. It is very necessary 
to construct thi~ hridge both from strategic 
point. or view and also with a view to 
cunncd both the States. The area is on 

,,, the Nepal Border and on the border of our 
country and l:.itc Prime Minister Shrimati 
Jndira Gandhi had laid the foundation stone 
or thh bridge. She was a great leader of this 
grci:l.t country. (t should be your duty 
to at least complete the project whose the 
roundalion !>lone was laid by her. A com-
mitment made by our fore fathers must be 
fulAlled. Recently, the people of that area 
ob:.erveJ Satyagraha and courted arrest be-
cause they were facing a lot or dilticullies. l 
would request you to include this Chhauni 
bridge in y.Jur Budget and make arrange-
ments to construct it. 

Alongwith this. I have to submit that 
a train, called Vaishali Express runs from 
Barauni to Delhi. The Hon. Minister himself 
visited the place and saw that it was over-
crowded. The people of that area have been 
facing a lot of difficulties and it is the Iona 
outstanding d~mand of the area, that at least 
one more train be introduced. Prior to this. 
an ex.press train was runing from Guabati 
to Delhi but this hu since been caoceilcd. 
Kecpiaa in view the demands of the people 
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of that area and ditl:cultics being faced by 
the passengers, J .... ould request the hon. 
Minisler that the old trai.o from Guv.ahati to 
Delhi, which has since been cancelled, may 
please be 1c-intrcduced. 

Besides this, 3 lo 4 years back a question 
was raised in this august House that rail lines 
may be laid from Deoria to Chhatauni. 
Survey to this effect had also been conducted 
and survey dat"a had also been received. I 
would request the hon. Minister that hi.: 
should look into this. Kushi N::igar is the city 
of Lord Budha and it is a famous. city not 
only of India, but also of the entire world. 
Therefore, in order to connect this city by 
rail. it wa~ decided that a rail line will be 
laid from Deoria to Chhatauni. survey 
to this effect had also been conducted anJ 
its estimated cost worked out. When a 
decision had been taken that this line will 
be laid, why has thi~ 1:-ecn abandoned. 
It j!'; a place of inlernational importance anJ 
past commitment is also there JO undertake 
the work. Therefore. 1 request 1he hon. 
Minister that the work on the proposed 
railway line between Dcoria am! Chhatauni 
m;:iy he undertaken. 

Similarly. 2 10 4 years hack. then: v-.a-; 
a propo~al for laying a railv.ay line from 
Belthara road to Balcia because there is no 
arrangement for traffic movement there. 
People travel on the roof of the bwsc~. Jn 
thii. connection it v.as tole.I last year that it 
wi II be inc lude<l in this year's Bul'get btit it 
has not been done. 

1 would like that the hon. Mini~ter may 
please fulfil the commitements made in the 
pasl about laying railway line fron Belt hara 
Road to Ba Jeia. 

would also like 10 bring to your notici.: 
that the employees approach us - they must 
be approaching other hon. Members also-with 
the request that the employees working in 
temporary capacity for last 2 to 3 years may 
be: made permanent. When you need their 
scr\· ices and there are vacancies also-if there 
is no vacan(;y then iL is altogether a different 
th ini:- tht:y shou Id be made permanent. 

One more important work is that between 
\'ar<Jnasi and Bbatni where the line is bein& 
converted into broad gauge I ine, there comes 

Salempur Barhiitj, a place or pilgrimage. 
There is narrow gauge railway line there 
which is hardly 10-15 kms long. l would 
like that the hon. Minister may kindly 
convert this· line into broad gauge line. 
In the eastern sector, the condition of the 
trains running between Gorakhpur to Siwan 
via Kaptanganj is very bad; there i-s not a 
single express train on this line and 11 journey 
of 50 kms takes 4 hours time. An express 
train may kindly be introduced on this line. 

Sir. 1 am not mentioning thc~c thing-. 
just for the recod. These a re the problem~ 

which J have fell by visiting that urea and 
seeing the condition of those people and 

whatever just and genuine demands have merge<l 
have been placed hefore the Railways which 
require due attention to be paid to them. 
1 t is uur duty to convey the feelings of th~ 

people of area to you for which we gel 
ele<.:ted and we ban: conveyed their voice. I 
will soy only this.much to the people of my 
coustitucncy thar we had made a fervent 
request to the hon. Minister and we ari.: 
hopeful that their desire will be fulfilled. We 
thank you for the nice Budget you ha n: 
presented and we hope that you will pay 
attention towards our backward areas. Sir. 
it is a pily that ghar ghar diwali hai aur 
mere ghar andhcre. There is happine~~ 

everywhere but ardent hope or people 01 
my area that Bhatni to Varanasi line will he 
converted into broad gauge line. work "" 
Chhatauni-Deoria line will be undertaken 
Rnd an e.i-;prcss train will run from GaLlhati tu 
Delhi has not heen fulfil led .is nothing tin~ 

been done thfre. Therefore. I would request 
that v-.hen you arc meeting the demands of 
other regions you may meet thl.! demanJ or 
our eastern secl0r aho. 

Wilh these words. l thank the hon 
M inistc-r and ont:e again pray thot he may 
pay hi~ kin<l attention tov.ards the demands 
Pll l rorth by me. 

SHRf SHIV PRASAD SAHU (Ranchi): 
Madam Chairman. since independence, Shri 
Scindia is the youngest Railway Minister who 
ha.s presented this Railway Budget and I 
wholeheartedly welcome it. Such an ideal 
Budget had never been presented "before 
There is shortage of time and, therefore. 
1 wi JI .express my views in brief. 
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The hon. Minister bas shown a surplus 
of Rs. 69 crores in the Budget which 
unheard of before. It is an admirable 
thing. Last year 165 lakh new trees were 
planted by the :Railways has been according 
10 the programme o'r our young Prime 
Minister. This year also Jakhs of new trees 
are being planted for which the Railway 
Minister deserve congratulations. Not only 
chis, concession provided in the freight 
rates for transporting goods to the drought 
and flood afTected areas bas· been raised 
from 8 per cent to 25 per cent for which 
~ts·o'he deserves congratulation. Not only 
this. if the farmers sometimes feel bored 
and want LO go on a pilgrimage, the hon. 
Rai I way M inistt:r has pnwide<.I a concession 
of 33 per cent for them in th<: rail fare 
upto a distance of 1000 kms. for which also 
he deserves congratulations. You have set 
nn ideal by providing 75 per cent concession 
in ra i I fa re to the sportsmen of the country 
anu war widows. I come from Bihar. Just 
now Shri Mishra was saying char gftar mein 
J>iwa/i /mi t111r mere glwr ml'in (1111/he.ra. 
There may be darkness in his constit11e11cy 
hill our entire State of Hihar is in darkness. 
Jn thi~ Budget and in the Seventh Five 
\'car Pl.an. the Bihar State has been com-
pletely Jcft out and not even a single new 
ruilway I ine has been given to it. It is 
gross injustice :Jml has caused grc11t dissatis-
faction among people. I come from Ranchi 
which is an area of Cnhota Nagpur. 
Chhota Nagpur abounds in mincra ls without 
which our country will not get clothe~. 

iron. coal, copper etc. Today ours is the 
most poverty stricken area. Japan says that 
if it had two to four an~as like Chhota 
Nagpur. it could have built four more 
J11pans from that land. But we are starving. 
I am not talking of India. About 2.5 Iakh 
labourers of Ranchi and Palamu are work-
ing a JI over the country. You can see this 
from Punjab to Gorakhrur. Haleia and 
Var;inasi of Uttar Prade-.h thal Munda 
and Oraon adivasis a re working in al I 
brick-kilns ·because of unemployment in 
that area. The biggest rc~serves of Bauxite 
in A$ia arc in LohaI"daga and Gum la dis-
tricts. The Hindalco company of Bir Ia has 
prepared a blue print to set up a plant 
\\'ith a capita I of Rs. 4(.)0 crore in collaboration 
with Bihar State but as they are not getting 
<1 new railway line to that place they are 

unable to set up tl-e plant. A survey from 
Ranchi to Lohardaga and Horo has been 
conducted for the third or fourth time. It 
has been said that it is not a profitable:: 
Project because ic involves an expenditure 
of Rs. 58 crores. I agree that it is not 
Protitable but it is the poorest area of our 
country inhabited by Tana tribes which 
had taken part in our freedom struggle. 
Now 2 .5 Iakh people of this area are fleeing 
their native place in search of jobs. This 
is something strange::. Late Shri Lalit 
Narayan Mishra had declared just one 
minute before his death in the bomh 
explosion that in Chhota Nagpur area, new 
broad. gauge railway line would be con-
structed from Ranchi to Lohardaga and 
from Lohardaga to Tohri but that promi.sc 
has not been fu !filled. Now Shri Mishra 
is not with us. Lute Shri Kcdar Pandey had 
also promised in a public meeting .at 
Lohardaga that a new broad gauge railway 
line would he constructed from Ranchi to 
Lohardaga and from Ranchi to Kodarrna 
via Haz:arib::tg but that promise has also 
not been ful!i lied. Shrimati Indira Gandhi 
had also said 1t in a meeting held al 
Haz:iribag that the railway line would be 
con:;tructed from Ranchi to K6derma VIA 
Ha73ribag even if it results in Joss. But 
today Shrimati lndira Gandhi is not with 
us. Chhota Nagpur is an extremely back-
ward area. Today even our reasonable 
demands are not being conceded. Today 

a demand of separate province is being raised 
there. Dissatisfaction is spn:ading among 
the people of Rihar. The people of Chhota 
Nagpur ask us what Congress has done for 
thcfll. Their demand of laying new railway 
line<> is not being conceded. Today the 
opposition parties are inciting the feeling!. 
of separation. Therefore. I would requesl 
the hon. Minister that the railway lines from 
Ranchi to Loharda.ga and from Ranchi to 
Kodorma via Ha7.aribagh should be con-
structed in public interest even if that 
results in loss to the Government. These 
line:-> should be cons,1ructed for the uplift-
menl of the adivasi and the poor people 
of that area. During the British rule, in 
1946 the construction work of a 72 km. 
Jong railway line from Palamu Barwadih 
station to (Sarguja) Sarandih was under-
taken. Railway stations were constructed 
and the pillars over the rivers and nu Hahs 
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were also erecteJ. The earth work was 
<.:omph!leu. This work was carried out upto 
Jo.)56 and then it was ahandoned. Lakhs of 
rupees were spent on it and about 75 per 
cent work was completed. Then it was ;.;.iid 
that the project v. as not pro fl w b le. It is 
very ::.trange that this work was initiated 
when our country was not independent but 
it was abandoned when India bc<:ame 
independent. You are playing with our 
Chhota Nag~mr. Therefore. I would like 
to submit to the hon. Minister lhat the 
situation in Chhota Nagpur is becoming 
explosive and timely attention should be 
paid towards it because the op1losition is 
taking advantage..; i;>f it. I am repeatedly 
saying this thing in the House. Without 
taking much time J wou IJ l ikc to rc"Jui.:st 
the hl~n. Minister that attention should be 
paid to the con st ruction work of t he~c th rec 
lines. Oiherwisc the opposition panics and 
scparatisl forces wi II gel cncou ragcd and 
1ha1 will cause disturbance. R<inchi is cu lied 
the second capita I of 13iha r. J t is also. hc111g 
demanded chat a new r<1il ~crvicc ~h1rnlJ 

be start.Cd from Ran~·hi to 13oml·ay. 1 he 
Chamber of Commcrc:e. Cnhou Nagpur 
llnd Hatia faclOry whkh b c~t llcJ the 
molher o( 1ndian raccori.:-s have ;1 l~n 

demanded a new rail ~ervicc lro111 Rand1i 
to Bombay. lo the end ! would like to 
congratulate the hon. Railway 'vlinistcr lor 
presenting such a magni i<.:cllt Hudgct anJ 
also thank lhe young Prime Mini"1cr. l 
would request that new Railway line~ ~twuld 

also be provided for Chhota Nagpur and 
other areas of Bihar wht."rc they have nut 
heen provided. 

[E11glisllJ 

SHRI SALAHUDDIN (Godda) : Mr. 
Chairman. Sir I rise to surport the Railway 
Budget pre!>cntcd by the young Raih1·ay 
Minister or India. I fee I that the propoo;cd 
Railway Budget is a v .. ·.ucrshcJ in the 
history of our Railways. 

[ Tra11.~/r11io11] 

I think that the present Railway Budget 
is a maiter or pride for our countrymen 
and from it.; co111cnts we can guess <ind 
all'o ho('.lC 1ha1 a n.:vol~Hi•111ary ~·hangc may 
be broughc about io our Railways in rhe 

coming years. The trenJ or Jclicit lluJgct 
during 1983-84 and llJ84-85 13udgcfs has 
changed during last [\VO years and it is a 
good indication for the coming yc<irs. In 
audition to it. our sleepers were becoming 
nutdaled and inrrastructure was not heing 
prepared for new trains and for increasing 
their speed. I huvc seen c..luring the last two 
years that a portion of the Budget has 
been earmarked for the renewal of Railway 
tracks. I think that the lrack renewal 
process can play an important role in 
augmenting the railway infrastructure. You 
have increased the loading capacity hy 13 
per cent. I would like to congratulate the 
young Railway Minister who h<.1s brought 
about such a n;vo lutionary change in the 
Raihvay aJmillistration with his hardwork 
devotion and honesty. It can he an ideal 
ror the other departments as wdl and the) 
can learn a lesson from tbe way improve-
ment and changes have heen brought about 
in Lile Railways. You have raised the 
Depreciation Reserve Fund \vhich is a 
cornrncndat>le thing. If you spend this 
Reserve Fund now, we may earn applause 
fr,lQ1 the people. fhc Reserve Fund ear-
marked for wear and rear of the machines. 
i.~ 11c1 er J ivt'rlcd which is <t very import a nr 
from ad111i11is1rative point or view. It ma) 
not be imponanr· from the public view 
rioint bur it 1:0.1rrics much 1111porlancc from 
administrative point of view. Then you had 

shown a dcfii.:it uf Rs. 95 crorcs in the Supple:· 
111c11tary Grants but due lo your hardwt•rk 
and honesty, you have not only made it 
Lip hut h<1vc :ilso shown H.s. I J crorcs a~ 
surplus. In ;,iJdition. )Ou huve contributed 
dividend to the General Rc\'cnucs ;rnd in 
spite of it you have shown a prorit or Rs. 
I I crorcs which is an index or the Raihv.ty 
administration·~ ctliciency. 

17.00 hr~. 

'll1ll haYe al~1 pr(>rniseJ 10 introduce 
40 new subt1rb:rn trains. fee I that this 
ligurc is quite meagre. Jn a country like 
India this Jigure should have been at least 
400. Thii> figure or 40 is nothing ; it SCT\'CS 

no purpose. Therefore. I hope that the hon. 
Minister will certainly, increase it. 

You have a programm.: 10 Jo reservation 
through computer. 
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[E11gli~tl] 

1 think this is ;;i doubtft1l programme 
hecause your infrastructure is not even ready 
to receive compu terisa ti on programme. 

[ Tra11slat io11] 

I feel that our infrastructure is 1101 yet 
ready for this, it is not prepared to receive 
your computer programme. There should be 
co-ordination hetween these two. Only then 
computerisation programme will be successful. 
On Jy time wi II on Jy tel 1 whether your 
computerisation programme is right or wrong. 

Yot1 have also announced development 
of 67 stations into Model stations. ln this 
connection l would like to suggest one thing 
to the Rai !ways thal wherever Pilgrim 
qarions like Varanasi. Baba Dham Deogarh 
or Ajmcr Sharif are there, where there are 
temple~. mosques and other seats of religions 
yc•u may convert them into 1\rfodel stations. 
India i-. the land of sages, gods and goddesses 
and saints. Therefore, I suggest that" such 
!>lLitions shoult.l be developed in!o Model 
~tatio11s. Ynu have incre<.iscd r1inc111ulity in 
the Railways. Simultaneously, yc..1u have also 
reduced the accident rate in the Railways by 
I.~%. For this I \\OuJd like to congratul<.!te 

the Railways spccia lly .... 

(I 111err11pt ions, 

SHRI HARlSH RA WAT (Almora) 
\1adam, the oppsition has no interest in the 
Indian Railways, becau!:>e no one from the 
entire opposition is present. 

SHRI BALKAVJ BAIRACiI 
t Mandsaur) Mat.l:i111. this is for the first 
time: in the history of Lok Sabha when the 
t·ntire opposition is absenl. Therefore, it may 
he written at the end or the speet:h that th1: 
e>pposition did m't oppose the Railway 
Budget. 

SHRI MADHAVRAO SCINDIA: [ 
think a party meeting could ha\e been 
convened. 

SHRJ SALAHUDDJN : Till now, T have 
covered the entire Railway Budget. 
I have drawn your attention towards its 
merits and demerits. Now I would like to 

say a few things abou1 my State. 1 will 
conclude my speech thereafter. 

1 wou Jd like to draw the attention of the 
hon. Minister that no provision for Bihar 
has t>ecn made in this Railway Budget. I was 
not able to find any provision for even an 
inch of railway line in that State. 

T n the proposed Budget the only mention 
thal has been made about Bihar is about the 
old railway line of Jn ma Jpur, which was 
a I ready then:. J don"t fin~ any provision ro. 
a new railw:iy line. · 

Now, I want to submit a few demands 
of my area. There is one Baba Baijoa th 
Dham in my area. Lakhs of pilgrims visit 
that place and pour holy water at the feet or 
Baba Raijnath by fetching the same from 
Sultanganj. Pilgrims in lakhs go to that 
city carrying water with them but they do 
not get train in time. J would request the hon. 
Minister to introduce a train from Que! to 
Asa nsol so r hat the pilgrims do not face any 
diHiculties. To end their dilliculties a local 
train may also be provided so that they may 
feel comfnrt:ibk. 

J would like that this train may be 
named Baba Baijnath Express after Baba 
Baijnath. J hope that our demand will 

t:e1t:1;nly be met keeping the holy city in view. 

AN HON. MEMBLH. : Hun. Ministc1· 
had been there recently. 

SHH.I SALAHUDDIN was there 
_and 1 accompanied him upto the temple. 
I wou Id also like to sa) that Santhal 
Parganas is a tribal b1:Jt dominated by 
Santhals and other tribals. The entire 
Santhal Parganas has been divided in10 4 
districts but it is deprived of railway service. 
J would like to say 10 the hon. Minister that 
he may kindly connect the head quarters of 
Santhal Parganas at least with Oeoghar so 

lhat the neglected area, the tribal belt might be 
b.:ncfitcc.l. Jt is the policy of our Government. 
Our Government talks of regional planning. 
Our area is a sub-plan area and I feel thl:lt 
the Planning Commission should have no 
objection to it because the Government is 
interested in allocating funds under sub-plan. 
L therefore. feel Iha I you wiJ I get the 
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approval nf the Planning Commission in this 
regard. 

There was a steam shed in Madhupur; you 
have closed it in the name of diesel train. 
I l is the programme of the Government to 
run diesel and electric trains. I welcome iL 
You have closed the steam s;hcd hut steam 
c.·ngines arc being brought 10 that place 
from Asansol and Jhajha ·to-date. There has 
been no change in it. You may please note 
my point and examine it. Even now, steam 
C'ngines are being brought. The only difference 
is that previously engine.'! U'>ed to remain at 
Madhupur and now trains are being run by 
bringing engines from Asansol and Jhajha. 
There has been no change in the working 
iayle and strucrnre. The purpose for which 
this work was undertaken has not hcen 
fulfilled so far. rt has [l;;-.:n :.hown in your 
papers that diesclisation has been carried 
out but tbe same steam engines arc being 
used. You may examine this. 

It is my requcsl Ill yl''IU thal you may 
set up a WClrkshop lhcre '>0 that ynu are 
able to meet the demand Dr the people ()f 

1hat area. 

Wit these words I umdude. 

l7.IO hrs. 

[SHRI SHARA D DlCit-IE in thC" Chairj 

[English] 

DR. GOLAM YAZDANI !RaiganJ): 
Madam Chairman. r mriport the Railway 
Budget. 111 !his i.:onncction. I want to 
thank the hon. M inisler for che progress he 

•has been making in We"it Benga I for cenain 
railway tine'>. For example, the construc-
tion work ha~ been taken up at Digha-
Tamluk railway line and a tinal location 
'urvcy has been in rirogress for the L:ikshmi-
k.antapur-Namkhan21 line. Now I thank 
him very much for this. hut I am drawin& 
hi'l attention to ~ome orh;:r problems abuul 
new lines. 

I want to tell the hon. Minister that 
during the partition of the country, West 
Dinajpur District WH!'. the 'ict im of parti11on, 
and ~t is all known to everybody that West 

Di1rnjpur District was devoid of any railway 
line after partition. conn'!Cting West Dinaj-
pur District to Calculla because Sant ~1 

Parbutipur line connecting Calcutta fell on 
the: Pakistan side and West Dinajpur 
District wa-s Jevoid of it : lh3t means West 
Dinajpur District Jid not have any 
railway connection with Calcutta .ifter 
partition. So. that district is a victim of 
partition. Now, whenever, the government 
talks about refugees from 'West Pakistan 
and some other areas, they just give atten-
tion to their rehabilitation etc. But what 
about the rehabilitation in terms of rai !ways. 
When there was no railway line. then they 
s.hould pay more altention to make this 
district connected with Calcutta directly. 
But J have been dr3wing the artention ll1 
tht> hon. Minister to this for many years 1:-ut 
no attention is being gi,crl. There isun 
existing line from Barsoipur to Radhikapur 
on the Bangladesh border through Kaiganj 
and Kal1aganj and tlrnt line is a metre-gauge: 
line, and trains run every irregularly, and 
there i~ a popular demand that this linc-
ahout 50 kms.-- -should be 1,;onverted into 
a broad-gauge line. hut nothing has b..:.:n 
done. Then th:re was a longstanding demand 
for a railway line from Eklal1kai 10 B:1lur-

ghal because is the h~aJ1.1uartcrs of the District 
connected with no railway line. So, a 
!lchcme was taken up and the construction 
work also started in I 98'.1. But I Jo not 
t:now why this construction work has been 
slopred. Al one time. we had heard that 
the scheme was dropped. J do not know 
about it. The M.i11islcr can only say 
whether Lha l s..:heme was dropped or whether 
that construction work will again be take11 
up or not. Ai that lime. we drew th.: 
:.ittcntion ,,f the hon. Minister to the fact 
that only making " railway line from 
Eklaukai lo Ha h..orghat would not he because 
it w ii I be a blind I ine. So. there must be 

continuous line somewhere. So. ulrimacely 
a scheme was taken up to 1.:onncct chis line 
from a Point Bunniyadpur to Raiga'lj and 
Raiganj to Gunjuria on the main line. Hut 
the survey work from Bunniyadpur to 
Gunjuria has not yet been taken up nor 
there is any indication in the budget whether 
it will be <lone or not. So, I draw the 
attention of the hon. Minister to this very 
acute problem of West Dinajpur and request 
him to immediately start the construction 
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The gauge 

_ version from Bar,oai to R,uJhikapur should 
be taken up so that the People of 

connected 
Barsoai. 

has been a J,_,,1g out,tanJing 
nd for an over-bridge at Da lkola and 

'iguri and a ,itc has hecn selected at 
!kola and some work ha.;; started : now
in it has been stopped. I Lio not know
y it has been stoppnl. There is a m:mcn­
s rush and the tr;iflic gels jammed for

urs together. For hours together the
.baffle is stopped over there and also at

iliguri. So. f want the hon. Minister to 
pay attention to North B.:ngal and pay
special attention to the ovcrbridge, at Dal­
iola and Siliguri. So. these things should

.actually be done immediately and the other
. :11pects of the problem regarding railway
lines are also there.

I may say that the Punctuality of the 
trains is one--the Minister has �aid many 

· things about punctuality - but l only men­
. tion about one train. I want the hon. 
'. Minister to see that No. 347 Up and Down 

Calcutta-Jaipaiguri passenger runs regularly. 
.Ministers hal'e come. l\linistcrs have gone. 

.. but no Minister has been able to just run 
this train in time. It runs ihree hour.,. 
four hours. l 5 hours or even 24 hours late I 
Bui that is lhe only train. for the poor people. 
This is a third class tr.im. it is a passenger 
train connecting Jaipaiguri to Calcutta. 
That train is very very irregular. I want 
the hon. Minister to pay spel'ial aHention to 
this train. No. 347 NJP. New Jalpaiguri 
Passenger. 

About punctuality of other trains, hon. 
Members have said and the hon. 
Minister will pay general allention to 
all those. Only about one more train 
I want to mention. There is a Gaur Express 
running from Maida to Calcutta. When it 
4:omcs t o  Maida town from Calcutta. that 
engine is put kept a side and another engine 
takes the connecting train from Maida 
lown to Katihar. And in the .el'ening the 
ume train comes to connect Gaur Express, 

· if the !amc diesel enaine goes to Katihar
with the Maida Katihar passen�er and
comes back in the even ine. then that train
from Katihar will not be lat� to catch the

Caur e,µ1-.;ss. Because the train i"rorn 
K,nihar to \·falda eoines l:llc the Gaur 
[\press becomes lale. So, I want to draw 
the atfention of the hon. Minister to this 
I had spoken to rhe Manager so many time. 
r1 i, a ,i111ple 1hing. Bui l do not know. 
whatever is ,imp le 10 us ,nay not be sim pie 
tn lh�m. it rn:1y b� diflkult. But the engine 
,1hi,·h ;,rings the Gallr E\pres, up 10 Malua 
,lwulu go lo Katihar anJ in the afternoon 
g.o 1u \1alda carrying the passengers from
Katihar. so that it is not late. And there
i, ano1her ,bpect I want to a,k the hon.
\f;nister to pay attention about this G:1'.1,
e\press and connecting train from Katihar
tn Maida f"rnm Katihar to Kumedpur that
portion whieh is in Hihar. That is a very
unsafe area. There is c,instant cllain pulling
:ii ,ays there. The train is late. one hour,
one: and a half hours. and then the Gaur
Lxpress has to wait for this train to come .
So please ,ee that chain pulling does not
occur in that pan of the train from Katihar
tu Kumedpur.

Another pomt I \\·ant to draw the 
at tention of 1he Minister to. ii that if you 
ha,e got the time you may please come 
in disguise and travel by the train which 
has only tirst cla�s from Maida to Katihar. 
You will find that the accommodation ii; 
not \\Orth the name. I am telling abour 
the ,irst class. All eondemned eoaches are 
attached. There is no water. Sanitation i; 
very had and it is most disgusting to 
travel in first class as it is always full with 
,ehool students and with other people 
who always travel ·1icketlcss. They sit in  
first clas:�. and bona fide first class pa,-.en­
gcrs do not g..:t any ace ommodation. 

r want the hon. Minister to r,ay special 
attention to this aspect. l some times trav..:I 
in the seeond class---! do not travel in 
the first class-----·just to save my honour ; 
because it i� alway� full with all those 
second class t ravellers. anJ they just go 
t)n singing and dancing and .doing what
not. They say that the first class compart­
ment is the safest comr,anmont to travel
without ticker.

I want to draw the attention of the 
hon. Minister to the fact that when the 
c.on,truction of Ekl.i\:sbmi--Ba.lurgbat line

--! 

.i: 
' 

I.
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was _started . many casual workers wert: 
taken. When the M inisier was changed . 
these casua I workers were suspended. Some 
of the suspended workers went to the 
court. The court has given the verdict that 
they should be taken in service without 
a ny break in service. Some or them have 
been given iervice. But many others ha vc 
not yet been given service . I have got a 
reply from the hon . Minister. l arn goi ng 
to give names o r a II those persons who 
ha vc not yet got the service. I request him 
tn pay attention to this. 

I request the hon . Min is ter that th..: 
suney work of Buniyadpur to Gunjuria ,·ia 
Ra iganj line should be do ne as eMly as 
possible . 

Las tly , rep.:at one thing which i> 
very much in our hearts . Please sec that 
~47 passenger train which is for iht.: poor 
people, ru·n punctually_ so that th<! people 
mny go to calcutta in time. 

SHRI BALASAHEB VIKJ-IE PATIL 
(J(opargaon) : M r. · Chairma n, Sir, I thank 
yo u fo r giv ing me a chance to speak on the 
Raih~ay Budget. Las t year I did not get 
the cha nce to s peak but before that I had 
the cham:c to speak. l congra tulate o ur 
young Railway Minister that he has not 
increased the fares . He has as far as possi-
ble. tried to e :-. tend the focilitie~ . be it 
farme r;, s tudents, pla)'ers or ex- servicemen. 
He has also promised to provide cushio ns 
in the second class within three years. We 
hope that he will s tick to this commit -
ment in the Supplementa ry Budget also a nd 
would not makt: a 11y ii.crease in the fo res 
eh:. Being a young man. o ur Railway 
Ministe r works for 18 hours a da y and he 
ha ' t r ied to give a new dimens ion to the 
func tining of the R a ilwa y, I a lso congra tu -
1:1 te the o tlicers a ud m ember» o i s1·a:r or 
the Ra ih1 ay Ministry without whose 
en-operation no· improvement could haw 
been possible . The hon. Minister has been 
a ble to take alongwith him the R a ilway 
ofl!..:er~ and members o r s taff. N ow a days 
train~ run mos tly o n time. The s tation 
Ma-rcrs themselves monitor the meve111ent 
o f the train. Whereas previously ihe trains 
used to run late by 6 If> 12 hours. now they 
run la te by half a n hour or so which is no t 

to be worrieli much. Still there arc some 
short comings which require to be 
remo1·ect . 

The hon. Minis ter has given suhs id y 
o f R s. 1200 crores in this Hudge t -R s. 90•! 
crores for passengers. farmers. youths a nd 
others and R s. 200 cron:: for the move111cnt 
of essential commodities. R s. 80 crores will 
be spent <'n uneconomic lines. I think our 
Railways are not a commercia l pro position . 
but they are for the w<:Ifare of the people . 
H you look at it from thc national integrity 
point of view. it would be a good thing for 
the country if o ur countrymen are proYickd 
trave lling fo c ilities on les-;er fares from 
Jammu to Kanya Kumari i.e. from 01.ie 
co rner of the country to the other. Our 
States have different languages and diffc r..:n t 
cultures. It · woul<l . therefore. be i11 the 
interest of the country if our co unt rymen 
try to visi t different places of the country. 
Therefore, J want that the hon. R a ilwa) 
Ministe r "hile considering the propos•?! ~ for 

providing new railway connections should 1wt 
take rcvenm: into account. I think the hon . 
Railway M inis ter should not make it the 
basis for d<·velop111ent . Expansion o f t h ~ 

Railways is essential. 

It is true that the nurnbt: r o f tra in 
accidents ha s reduced to a greal c:1.tcnt 
but the theft s art! increas ing. I think we 
should look into th..: problem of passenger 
s:1fety also. Last time I had given a sugge>-
tion in this rega rli . Today one of our 
colleagues from Cakulla while spea king 
o n safety has emphasised tha t every 
Government department depended on State· 
Police department fc,r safet y purpow. Th.: 
Rai !ways have their ow.1 police fore.:. \". hy 
should we not constilllte a safety de part" 
111.:nt through which we may C\ ercisc proper 
control and we may provide proper sa fety 
ll) our pa~sengers in trains ·.1 

Th ough the R:1 ilway~ a re functionin g 
a bit honestly and its adminis tration i> 
being improved ye t some more improve' 
ment can be brought about in it. The 
Planning Commission has not a llocated 
a s much grant to the Railways as it should 
have. l think our Railways are the cheapest 
vis-a-v is thc re>t of the surface transport. 
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In every siaie Railway^ are ch eap er  than  
the road transport.  All the States have 
heavily increased the bus fares. T hat  is why 
the poor people prefer to travel by train. 
Now-a-days bus fares a re  continuously 
increasing but the railway fares do not 
increase to tha t  e.xtent. T h a t  is w hy we 
observe that most o f  the passengers in 
trains are poor  peap le .  Therefore,  it is 
necessary that  the railways a re  expanded 
more and more in the country.  W hen the 
expansion of the ra ilways is nece.ssary, more 
funds should be made available for  it. You 
have brought efficiency. You should get 
more funds for the Railways.

In spite o f  the h ike  in cartage, people 
prefer to send their goods through road  
transport because o f  lesser theft  risks and 
it is convenient fo r  them to book their 
goods there. P roper  a r ra n g e m e n t  sh o u ld  
be made to carry the goods in trains safely. 
You can further increase the loading which 
you have achieved upto 300 million tonnes 
because you are incurring loss e \en  when 
wagons a re  no t  un loaded .  The traders  
utilise the wagons as godowns. They should 
unload the wagons quickly so that  o ther 
people who want to use them m ay util ise  
them. The traders use railway wagons as 
godowns which is not a  good thing.

Now i will talk about farmers. You have 
given concession o f  25 per cent infreight 
for fodder and 33 per cent to the farm ers 

• ' for tours etc. It  has  been said th a t  the 
lours should be sponsored e ither by the 
Central o r  the State Governments.  1 want 
that some oificers o f  the Centra l  G o v e rn -
ment or State  G overnm en t  sh o u ld  issue 
certificates to the group  of 10) o r  200 
farmers who have gone on tour. 1 d o  not 
know as to what procedure Governm ent 
is going to follow ? The  poor  farmers or 
labourers o f  India  never cheat o r  will 
never cheat any one. They never tell a lie. 
You have to check cheats.

SHRl M A D H A V R A O  S C IN D IA  : We 
shall have to be very cautious a bou t  it. 
It is necessary to m ain ta in  p roper  chA:k on 

"  it so that  the persons o ther than  the 
farmers may not take advantage o f  it. The 
practical way is tha t  such tours  may be 
sponsored by the  Centra l  o r  the State  
Governments.

S H R l  B ALASAHEB V IK H E  P A T IL  : 
You can ask  the farmers to p roduce  c e r t i -
ficates.

[English]

The Collector o r  the M am  ledar o r  the 
D eputy  Collector can  certify that  these a re  
kisans. So, your  Governm ent o.Ticers c a n -
not c h e a t .............. 'Interruptions)

I Tniiisltilioii]

You have used the word 'sponsored ' .  
The word ‘sponsored’ can have  different 
meaning and the word 'certify' can have 
dilVerent meaning and this can crcate  some 
difficulty. I would like to say  tha t  you 
should make improvements to the extent 
you can so tha t  the fa rm ers  m ay  get 
facilit ies.

You may recall that  1 ap p ro ach ed  you 
for giving priority  to the perishable goods. 
The  vegetables and fru i ts  a re  sent from one 
corner  to the o ther  o f  the c o u n try  a n d  the 
farmers are getting reasonable prices. The  
goo d s '  trains remain stands at different 
stations such as M anm ad .  Shri  R a m  pur, 
Bombay etc. You know that fruits are sent 
from Delhi to Bombay and from  B om bay  
an d  IColahapur to C a lcu t ta  by trucks. W hy 
cannot  these be sent by trains? Because 
by rail they suTer loss in prices and  in the 
case o f  trucks, damage is less and  a rriva l  
is timely. You have to  see as to how you 
can give priority to it. You have done  the 
right thing by increasing the speed o f  trains.
I have no doubt tha t  you are  working 
speedily and the speed o f  trains w il l  also 
increase with this but we have to be m ore  
cautious because our  t racks a re  quite  old 
and  it is dangerous to run tra ins on them 
with fast speed.

I would like to say two m o re  things. 
In my constituency D one* M an m ad  ra il  line 
is a link line which was construc ted  m ain ly  
for loading purposes fo r  South  a n d  N o r th  
India.  Load is considerably  increasing there .  
The goods a n d  passenger traffic have in c re a s -
ed by m ore  than  200 per cent. T here fore ,  
either two more bogies should  be a ttach ed  
or  a new train shou ld  be in troduced .  F o r  
example,  tickets a re  n o t  availab le  fo r  Pune- 
Jhelum  Express.  Therefore,  people a rc  d e -

m anding  tha t  a  new tra in  should be in troduced
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from Pune to Calcutta VIA Delhi on the 
same track . It has come to my notice that 
you are starting Navj iwan Express from 
Bombay instead of Pune beca'use there was 
a demand by some people of Ahmedabad 
and traders of Rajasthan. l th ink it wi 11 
not be proper to discontinue the train from 
M:.inmad becalt6e it is an industrial track . 
There arc many industries on this track 
;111d because of the industries. large number 
of passengers are also there. Therefore I \',ant 
that you should pay more attention toward s 
ii. Seats are not availahle in Done-Manmad 
pa5senger train . Therefore, two more bogics 
should be attached to it. It will make hardly 
any difference if it has 18 bogics inste:id 
of I 6. I would like to thank you for giving 
diesel engine to this train. Thirdly, I would 
like to say that from Nasik to Bombay the 
thrid line ha s been completed upto lgatpuri . 
Therefore. why do y0u not extend the 
local train upto Jgatpuri instead of Kasara. 
By extending it to Jgatpuri a major part 
or traltic from Nasik W'ill be terminating 
near Bombay i.e Igatpuri. It wi II also be 
helpful in diverting the Bombay traflic and 
~ over rO\\·ding due to the increasing 
population of Bomba y will a lso be eased. 
J think the extensio'l of local train upto 
Nasik or Manmad will be much heneti1cial 
It will be belier if ii is e:dended at least 
upto lgaipuri . In additiion to Panchvati 
Pa~senger Express. one more train ~hould be 

introduced from Manmad to Bcmbay. I \\<'11 Id 
like to submit three points. 

SHRI MURI.I DEORA <Bomba y 
South) : Will not the Ghat come on this 
route ., 

SHRI BALASAHEH \'JKHE PATii. 
Third line has been laid in Ghat. As it 
ha' been laid in Pune . similarly . . . 
( l11Frrrnptio11s) There is already a train on 
Jgatpuri Kasara Ghat section.(/111err11ptin11,r ) 

As we have local train from Pune-
Khandala to Lonawad. similarly for Kasara 
al~o if we construct a new track and two 
sc.-parate local trains are provided it will be 
much beneficial. Just as you have connected 
Pune with Bombay similarly you can 
connect Manmad. Nasik . Igatpuri and Kasara 
~ith Bombay by providing local trains and 
J think that world be much beneficial. 

SHRI MADHAVRAO SCINDIA 
You have done your home work . 

SHRI BALASAHEB VIKHF PATIL.: 
Thank you. I was saying another thing . The 
people have been demanding that by de-
linking Karudbadi , Pandarpur and Pardi 
Baijnath from metre gauge and linking thc111 
with a single train will bring the coa I field 
nearer also. NOW it is upto you to see how 
you can do it. Because. earlier the Railway 
department has incurred the .expenditure onl 
it and now I belivc that the Rai iways \'- ik 
get revenue from it. In the end I would lik 
to know how you propose to lay the new 
railway line. One survey has been conducted. 
Some tracks are alread y there . Kalyan 
Ahmed Nagar. Baithan . Pardi Baijnat h and 
Hyderabad lines are already there. The 
survey ha s been done scwral times for the 
new railway lines during the period of Shri 
S.K. PatiL 

In the end. J would like to say that ar: 
agitation is going on in Marathwadra in M a h;t -

rashtra for a converting metre gauge line into 
broad-gauge becau,e M.1.D.C. lines have be~n 
completed in six districts. Aurangabad and 
Jalana are yet 10 be covered \I hereas Parbha ni 
and Nanded have already been cover ed . 
A 1ery meagre amount has been allocated 
for conversion work. For the conversion 
work. it has been decided by the Government 
that work other than that included in the 
scheme will also be und.:rtaken under the 
Employment Guarantee Scheme and the 
present ratio of 60: 40 will be made as 50: 50. 
There.fore I would requeq you to think 
o\'cr it and more and funds more should be 
allocated for the ct:nversion or metro:: guagc 
line into broad-guage. With these \'-·ords I 
wngratulate you and your oflicers for 
presenting a \ery good Budget and giving 
a new direction. I once again thank you and 
\\ ith these words I conclude. 

SHRI RAMESHWAR NEEKHRA 
(Hoshanga bad): Mr. Chairman. 
congratulate the hon. Railway 
through you for the Budget he has 
and I support that Budge!. 

Sir. 
Minister, 
presented 

SHRJ BALKA VI BAJ RAG I (Mandsaur): 
You could go to Rail Bhavan and meet him; 
why do you waste time . 
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S H R l  R A M E S H W A R  N E E K H R A  : 
Ever since M r .  S c in d ia  a s su m e d  th e  ch a rg e  
of  the R a i lw a y s  a n  a t e m o s p h e re  a m o n g s t  the 
railway em ployees  h a s  been c re a te d  which 
has resulted in all  a r o u n d  efficiency. E a r l i e r  
also, we used to  t r ave l  a s  ra i lway users , as  
Members o f  P a r l ia rn en t ,  as  a  c o m m o n  m a n  
but now a l l  r o u n d  d e v e lo p m e n t  is seen 
everywhere. I w o u ld  l ike to  t h a n k  the 
Railway M i n i s t e r  f o r  it. T o - d a y  we see 
cleanliness on  th e - ra i lw a y  s ta t io n s ,  we f ind  
that t ra ins  r u n  o n  t im e  a n d  a ls o  sec the  g o o d  
behaviour o f  R a i lw a y  em p lo y ees .  Seeing all 
these things we feel, a s  h a s  been to ld  by the  
Railway M in is te r  a t  the  o u tse t  o f  his B udge t  
speech, th a t  a ll  these  w o rk s  h ave  been  d o n e  
by the R a i lw a y  em ployees .  A l l  th e  officials 
from top  to b o t to m  in the  R a i lw a y s  say  on ly  
one thing t h a t  they  h a v e  a c ce p te d  M r .  
Scindia a n d  M r .  Sc ind ia
has accep ted  th em .  T h e y  b o th  h a v e  
created a f a m i ly  l ike a tm o s p h e re  by acce p ting  
each o ther .  B ecause  o f  this ,  efficiency is seen 
everywhere  in th e  e n t i r e  R a i lw a y  D e p a r tm e n t .
I would l ike to  t h a n k  h im  fo r  th a t .  He 
a r ranged  lo a d in g  in such  a  m a n n e r  d u r in g  
last few d a y s  th a t  286 m il l io n  to n n e s  o f  
foodgrta ins c o u ld  be  t r a n s p o r te d .  H e  has 
solved th e  p ro b le m  o f  w agons ,  w h ic h  to  
date  c o n t in u e d  to  be the  g re a te s t  p ro b lem . 
He deserves c o n g r a tu l a t i o n s  fo r  th is  a n d  a l s o  
for the fac i l i t ie s  he  has  e x te n d e d  to  the  y o u th ,  
to the f a rm e r s  a n d  the  w a r  w idow s. I th a n k  
him fo r  p r e sen t in g  a  B u d g e t  o f  this k in d  in  
which he  h a s  p layed  th e  ro le  o f  a  ra i lw ay  
passenger, a  r a i lw a y  em p lo y ee ,  a  ra i lw ay  
officer a n d  a R a i lw a y  M in i s te r .  H e  has 
giving t ru e  sh a p e  to  th e  se n t im e n ts  o f  o u r  
young P r im e  M in i s t e r  S h r i  R a j iv  G a n d h i  
who w a n ts  to  t a k e  the  c o u n t ry  to  the  2 1 st  
century  a n d  to  b r ing  m o d e r n i s a t i o n  g ra d u a l ly .  
He deserves  c o n g ra tu l a t i o n  fo r  th is .  1 d o  
no t  w a n t  to  t a k e  m o r e  t im e  becau se  M r .  
Bairagi h a s  a l r e a d y  a d v i s e d  m e  to  m ee t  h im  
a t  R a il  B h a v a n  a n d  g e t  m y  p ro b le m s  so lved  
there. A few d a y s  b a c k  he  h a d  v is i ted  m y  
P a r l ia m e n ta ry  co ns t i tuency .  H e  h a d  to ld  
that  the  p ro b le m s  o f  th e  a r e a  w o u ld  be 
sa lved.  1 w o u ld  like to  r e su b m it  these 
p rob lem s so  t h a t  these  c o u ld  be solved 
exped i t iously .  H e  h a s  m a d e  r a k e  load ing  
a r r a n g e m e n t s  in ihe  R a i lw a y s  w h ich  has  
inc reased  efficiency. Pu lses  a r e  p ro d u c e d  in 
large q u a n t i t i e s  in  P ip a r ia ,  G a d a r v a r a .  
N a r s in g h p u r  a n d  K a re l i .  T h e re  a re  tw o  
h u n d re d  p u l s e s  m il ls  in th a t  a r e a .  P u lses

a r e  s u p p l ie d  a l l  o v . r  I n d i a  f ro m  th a t  a r e a .  
T h e  r a k e  lo ad in g  a r r a n g e m e n t  d o c s  n o t  
su it  th e  sm a ll  s ta t ions .  T h e  p ro b le m  c a n n o t  
be  so lved  u n t i l  a n d  unless w'agons a r e  
su p p l ied  to  s m a l l  s t a t i o n s  in  a d d i t io n  to  

r a k e s .  P ro b le m  o f  r a k e s  c o n t in u e s  to  be th e r e .
I a m  su re  th a t  a r r a n g e m e n t s  to  s u p p ly  th e  
w agons  a lo n g w ith  r a k e  load in g  w i th  rak e  
lo ad in g  will a l s o  be m a d e .  I e.xpect th is  f rom  
h im .  H e  h a d  a l s o  in spec ted  th e  H o s h a n g a b a d  
s ta t io n  a n d  h a d  fo u n d  th a t  2  l a k h  p as sen g e rs  
com e  to  th a t  s t a t io n  every  m o n t h  a n d  th i s  
s ta t io n  d id  n o t  m ee t  th e i r  r e q u i re m e n ts .  I t  is 
a  p lace  o f  p r i lg r im age .  T h e re fo re ,  th e  s ta t io n  
sh o u ld  be c o n s t ru c te d  in such a  w ay  t h a t  it 
m a y  lo o k  as  if it is m e a n t  fo r  the  p e o p le  
w h o  co m c  fo r  w orsh ip in g ,  f o r  h a v in g  a  
d a r s h a n  of  M o th e r  N a r m a d a ,  H e  h a d  g iven 
d i re c t io n s  fo r  th is  a n d  a ls o  realised  tHc 
p reva i l ing  sho r tco m in g s .  I a m  su re  t h a t  a  
s i tab le  s ta t io n  will  be c o n s t rc te d  a t  H o s h a n -
g a b a d .  A t  the  s a m e  t im e  he  h a s  t a lk e d  
o f  67 M o d e l  S ta t io n s  a n d  we m a y  
re m a in d  h im  t h a t  I tars i  is s i tu a te d  in 
the  h e a r t  o f  this c o u n t r y  a n d  it 
is a  very  im p o r t a n t  f u n c t io n .  T h e re fo re .  1 
r eq u es t  th a t  I ta rs i  m a y  a l s o  be d e v e lo p e d  
as  a  M o d e l  s ta tion" H e  h a d  a l s o  v is i ted  
G o te g a o n  a n d  p e o p le  h a d  p laced  
th e i r  d e m a n d  befo re  h i m .  P e o p l e  
h a d  g iv e n  a  m e m o r a n d u m  a l s o  to  h im  to  
the  effect t h a t  its n a m e  m a y  be c h a n g e d  t o  
S h r id h a m .  I a l s o  reques t  h im  th a t  by 
ta k in g  necessa ry  a c t io n  in th is  rega rd  t h e  
n a m e  o f  th is  s t a t i o n  m a y  be c h a n g e d  to  
S h r id h a m .  A lo n g w i th  this,  he  h a s  p ro v id e d  
severa l  s lo p s  in m y  a r e a .  I t a r s i  is a  very  
im p o r t a n t  s t a t io n .  T h e re fo re .  I reques t  h im  
th a t  if  he  c a n  p ro v id e  s to p p a g e s  fo r  T a m il  
N a d u ,  K . K .  a n d  A .P .  S u p e r  F a s t  T ra in s  
co m in g  f rom  S o u th ,  it will be q u i te  useful  
fo r  th o se  passengers  w h o  a r e  go ing  t o  
B o m b a y  o r  A l l a h a b a d ,  It  will  c e r t a in ly  be 
co n v e n ie n t  f o r  th e  p i lg r im s  go ing  to  v i s i t  
the f o u r  D h a m s ’. It is a lso  m y  req u es t  to  
you  t h a t  a r ra n g e m e n ts  be m a d e  to  s to p  th e  
G a n g a  C a u v e ry  E x p res s  a t  N a r s in g h p u r ,  
M a h a n a g a r i  E x p ress  a t  G a d a r v a r a  a n d  
B o m b a y  H o w a r a h  m ail  a t  S o h a  K a r e i l l y  
a n d  G o t e  G a o n .  A l th o u g h  so m e  t r a i n s
s to p  the re  b u t  t ick e ts  a re  n o t  issued. T ic k e t
a r e  no t  issued f ro m  I ta rs i  to  B h o p a l .

S H R I  B A L K A V I  B A I R A G I  ; Y o u  m u s t  
get t icke t  f ro m  H o s h a n g a b a d  to  D e lh i  ;
t a k e  this g u a r a n t e e  f ro m  h im .  -



355 R!y. Budget s; - 1' MARCH 3, 1987 General Di.w-w.1 ion 356 

SHRl RAMESHWAR NEEKHRA : 
That is there . When ticket is •hJt made 
available. it beco.nes in;::o:wcn ient to th;! 
p:!Ople. people come to Bhopa l but it r.:·rn !ts 
iri loss of reven u: to yo'-!. P.:op!..: iu ve t •:> 
nuke so.ne other arr.rnge .11:111 , they h;i ve 
w gJ thr,ugh back dJ.1r ihey h 1 v.e IV 
p!~J _..;,: '\.).TI~ r.1i!wJy \! - n~Jh.)y~ ·:" t : l n\1k..: 
;1rran~eme11r; th1t w~ will go out frnm this 
place an.J w~ will.p.iy you so.ne thing every 
month. ln thi s way the Rail.vays themsel ves 
en..:our.i;;~ th !.n to indulge in corruptivn 
l.bilway emp loy~~s ar.: b..:ing cncou r:ig.:d 
indi rec tly in thi<> m :111n:-r. For this, you m ay 
e nsuie avai!ab:l iiy o;' tickers whae ticket<; 
are not ava i fable. 

With these words, l wou Id li ke to g ive 
fwo more suggcstio;is. Catering service i' 
going on very wdl. On big stat i1):1s. a singk 
big contractor has taken up the catering 

arrang.!rnen t a nd has given the same to 
vendors 011 hire b.isis . For C\amrle. he 
charges R s. ltlO c:1ch from 
'Pan· venJors. Rs. 2.10 c.1 ~h from tea 
and Rs. 30:.J ~ach fro:n sweet ven-: J es a nd 
Rs. IJll each frv:n frui t sellers. In thi -; way 
they wield ~~ontrol over '..: ndors. ff this 
is the arrangement. tlven why Jo w;; not 
award these co:llr<1cts Jire.:t to the ,·endors . 
They have to pay Rs. Hn to 200 to the 
contractor. Th..:y d o 1wt u-;e g,iod quality 
material like tea -leaf, miik e tc. as they have 
to pay money to the contractclr. H they 
save this mo:icy then catering :irrangemcnt 
will be better. At the sa .n e time the Rail -
way can prov ide c::nploy111.:nt to un-employ -
ed persons iaJirn..:t ly. It is afs,) my su!:lmis-
sion that th·=re is a Jong standing d::mand 
of my sta te . Hlln . fon n.:r M.P . Shri Kamta 
had also raised thi s p;:; ;111 and I a ho rq ues t 
that if Bin .1-lt ;1rasi fast p . .-s<.:nJcr train is 
extended up to Bhopal, :h:n you wi JI nnt 
ha ve to lay any sepd ratc rail line. nor you 
will be re4uired to make a rrangements for 
the rake . This would f, t,,ifitatc the people 
to go to B '.1o pal. There is much rush in th.: 
train that runs during nigh t. This arrange-
ment can reduce this ru:>h. Jf you do not 
want to do this, then another suggestion is 
also there . Th is train m ay be divided into 
two trains. One train may run between 
Bina anJ Ja iu lpur :rn d the 11ther may run 
b~twe;:n J,1·,a1p .ir anj Bh.> ;l.ll s tation s. It 
will be of much conven ience to the passen-

gers. To promote sports; a stad ium should be 
constructed in ltarasi. 

W ith these words , 1 thank you ve ry 
much for th e: manner in which you have 
created an atrn ·.>s pher in the Rail ways and 
at the end of your speech yo~1 have resolved 
a longwith th: u ilway o '. lkia ls to build the 
c.iuntry und ::r th~ k.1dership of the Hon . 
Prim,: M in ist.:r. You have said that we are 
cag:ig:d in bui !.I i: 1 ~! this n.: -.1· India, hr i..:k 
by b1'ick. li ne upon line. We , in th e Rail -
ways take pride in being participants in 
this grand enterprise, and we re-dedicate 
ourselves to the fulfilment of these ideals. 
I congra tulat.: you for the rc30Jve you have 
made a nd the spirit of dedication you have 
shown towards the coun tn· and J assure 
you that wherever you fee l o ur necessity in 
implemen ting this resof\ es , we will be 
availa b le to you a nd we will co-operate 
wit h you. 

With these words l thank you for pre-
senting a very good budget. 

SH.RI CHANDRA KISHORE PATHAK 
(S:i ha rsJ) : Vlr. Chairman, Sir. I support 
the R a ilway Budge t. Mr. Scindia has pre-
sented a Hl1·Jget whic h is as good as his 
sweet natu re. Therefore. 1 support it. I want 
lJ d raw his atten tion t"owal·Js ~ome points. 
This Budget la,·ks a pprc1~1ch and think in;;. 
its approach and th inking has been 
Jim itcJ to the fact that it comiders 
only D.:lhi , Ca lcul!a, Bombay and Madras 
as India. All efforts are made for the 
convcn ience of these cities and the entire 
a:nout of the Budget is s pent on these 
c·i tic'. ThD;>! who arc neglected otherwi,e. 
h J. vc n:ma incd neglected in th is Budget 
also. You know th:it Bihar and eastern 
U. P. ar..: th..: mos t backwa rd a rea in the 
country bu t not a singk item fo r these 
areas has h.:cn included in this Budget. Not 
to speak of ~:a rting some new work , no 
provision has been made for Chhatauni-
Bagah bridge whose foundation stone was 
laiJ by the late Shrimat.i Indira Gandhi 
who has been our inspiration. 

My ~m:a Nirmali is at a distance of 13 
kms from Bhaptiyati. This line was . washed 
away in Kosi flood s some 40-45 years 
ago. There is no provisio n in the Budget 
for its construction also . .I am not asking 
for a new line but for the construction or 
an old line ; the people have been demand-
ing this for years but that too has been 
ncelected. Unti I and unless the backward 
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and neglected a reas o f Ind ia  are  given 
priority, these can n o t be developed and 
uptil that tim e the cou n try  can n o t progress. 
Development is possib le on ly  a t a place 
where tran sp o rt facilities and e lectricity  
facilities are av ailab le . H ence, until and 
unless y o u  pay a tten tio n  tow ards this, the 
backward areas canno t develop. 1 w ould 
like to ask th a t if  the backw ard  areas a re  
not developed, how can you dream  o f reach -
ing the 21st cen tu ry . H ow  this d ream  will 
take shape. Therefore. 1 request you 
to ilrst develop the backw ard  areas. 
Therefore, you m ay please encourage the 
people o f th a t a rea  be a t least sta rtin g  the 
work of the N irm ali B hapatiyal and Bagah- 
Chhatauni bridges.

SH RI C H IN T A M A N IJE N A  (Balasore): 
Hon. C hairm an- I am  very grateful to  you 
for giving me a  feiv m inutes tow ards the 
end of tod ay 's  sitting  to  speak on the 
Railway Budget. I w holehearted ly  support 
the Budget placed by o u r hon . M in iste r 
for R ailw ays for the reason that this is the 
Budget which was e.xpected for the last 
more than  a decade, so to  say th a t this 
type o f Budget could  no t com e to the 
House. T his is. fo r the first tim e, th a t  o u r  
young M inister, Scindiaji has brought fo r -
ward this Budget.

From  the Budget you w ill see, the 
internal co n trib u tio n  to  railw ay p lan  in 
the 4th Plan was 27.85%. In the F ifth  
Plan, it was 25.24%. In 1978-79 and 
1979-80, during  the Ja n a ta  regim e, it was 
only 26.35%. But in the Sixth P lan, when 
Mrs. Indiraji cam e to  power, the C ongress 
party cam e to pow er, it was 42.26X> and 
1985-86, it was 53%. In 1986-87, it was 
59% and fo r 1987-88 it was targeted for 
63%. It is unique. I m ust say. In 
spite o f track  renewal and m any o ther 
developm ental w orks executed by Railw ays. 
In the F ifth  P la n , track  renew al was 1.400 
K.M per annum  on an  average. In 1978-79,
it was reduced to 1,000 KM  and  in 1979-80,
it was s till  reduced to 900 K.M. Now afte r
the C ongress party , un d er the leadersh ip
of la te  Prim e M in ister Sm t. (n d ira  G andh i
cam e to  power, in 1980-81, it was abou t
1,200 K M  per an n u m . In  1981-82, it was
ab o u t 1,300 K M . In 1982-83, it was ^m ore

than  1,900 K M . In 1983-84. it was 2,700 
K.VI. In 1985-86, a fte r  o u r  beloved Prim e
M in iste r Shri R ajiv ji cam e to  pow er, it
was 3200 K M . In 1986-87. it was 3,900 K M
and  this year, the young M in ister has t a r -
geted fo r 4,200 K M . So, wc m ay see th a t no t
only in these fields the In d ian  ra ilw ay s have
shown their very good perform ance bu t
a lso  have shown very good perfo rm ance
in track  renewal and o th e r  things. C o n tr i-
bution provided for d ep rec ia tio n  is also  very
signiiicant.

In 1977-78 it was 2.9%. In 1978-79 it 
was the sam e 2.9%. In 1979-80, it was 
3.6%. But in 1987-88. it w ould  be 11.7% 
and  the railw ays would have surp lus o f ab o u t 
R s. 1,100 crores. If the co n trib u tio n  w ould 
be fi.xed as in the Jan a ta  regim e, it w ould 
be 2.9%. .

F o r such significant perform ance, I 
m ust congratu la te  the young M in ister who 
is the youngest one am ong all the ra ilw ay  
iniiiisters in In d ia . I m ust co n g ratu la te  
the hon . M in ister and  the J ta ilw ay  B oard  
as well as m illions o f  railw ay em ployees for 
their sacrifices and sincere efforts by in creas-
ing loading of goods for the last tw o years 
even though not a single wagon was added 
to  it. I will no t go in to  the deta ils because 
I have lot o f  o th er po in ts to cover. F u r th e r-
m ore. o u r beloved Prim e M in ister Shri 
Rajivji and his young colleague Shri 
M adhavrao  Scindiaji are to be heartily  
congratu la ted  fo r the concessions they have 
provided for a lm o st all sections o f  people 
and particu larly  fo r the young, hand icapped  
farm ers an d  w ar-w idow s. If is proposed 
th a t 35 railw ay sta tions should be declared 
as inodel railw ay s ta tio n s  and I hope  these 
railw ay sta tions, arc  converted and declared  
as m odel railw ay sta tions, lot o f  im prove-
m ents w ould be therein those R ailw ay 
sta tions.

In this connec tion ,*  I w ould  draw  the 
a tten tio n  o f  the M in ister th a t B alasore  
w hich is the head q u arte rs o f  m y C o n sti-
tuency. has been recom m ended  by the 
S o u th -E aste rn  R ailw ay  a u th o ritie s  to  l»e 
declared as M odel R ailw ay  S ta tio n . I 
w'ould request the hon . M in ister to  k ind ly  
include B alasore R a ilw ay  S ta tio n  am ong the 
35 R ailw ay S ta tions which a re  to  be d e c la r -
ed as M odel R ailw ay  S ta tions.
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Sir, the co m puterisa tion  of passenger 
reserva tion  is really  a p raisew orthy  m atte r.
It became very convenient for the passengers 
in the m a tte r  o f ticket booking. It a lso  
checks the co rru p tio n  in such reservations 
w hich were there in the past. I w ould 
request th a t the R ailw ay S ta tions like Puri, 
B hubaneshw ar and  K h a rag p u r in S o u th -
E aste rn  R ailw ay  should be included in the 
1987-88 budget along with Bom bay and 
C a lcu tta  fo r w hich it has a lread y  been
proposed .

F u rth e r , J m ust congratu la te  ou r hon. 
M in iste r th a t the percentage of accidents 
fo r the last 9 m onths have declined  up to 
12,7 per cen t in com parison  to  c o rre sp o n d -
ing p e rio d  o f las t year, in  this connection,
1 w ould like to  suggest one th ing i.e. to  
check the ticketless travel and chain-pullings 
and unsocial activities etc. in the trains.
T he PR  section  o f the R ailw ays should  
co n tac t the studen ts and educate  them
through  lecturcs. T hey can take  up  the 
schools and  colleges located  n earer to the 
R a ilw ay  S ta tions a ll over th e -c o u n try  and 
educate  the  studen ts . They should  be m ade 
know n th a t the  railw ay properties are the 
n a tio n 's  p roperties and n a tio n 's  w ealth .

1 am  g ratefu l to the hon . M in ister fo r 
p roposing ad d itio n al tra in  facilities to  be 
p rovided in the year 1987-88. In  this 
connection , I w ould  like to  draw the
a tten tio n  of the hon . M in ister th a t in 1984 
th e  S o u th -E aste rn  R ailw ay  A uthorities have 
announced  before the C hief M inister and 
the PR  D ep artm en t o f the R ailw ays also 
issued no tification . This news was pub lish-
ed in a lm o st all the new spapers o f  ou r S ta te  
th a t a fast passenger is to  be in troduced 
betw een B alasore and B hubneshw ar, which 
is the cap ita l o f the S ta te . T his has not 
been im plem ented. 1 would request that 
in '.9S7-88 th is should  be taken up and this 
facility  should  be provided.

I w ould  fu rth e r like to say th a t track  
electrification  is really  a praisew orthy m atter. 
In the year 1979-80, it was 97 km s. This 
y ear they have targeted fo r 560 km s. Fn 
1986-87, it was 560 km s. In 1987-88, it 
was targeted fo r 570 km s. So, I am  th an k -
fu l to the hon . M in iste r on this issue. The 
p o rtio n  from  H ow rah  from  K h arag p u r has 
been electrified. But the m iddle portion  
o f  K h arag p u r to W A L TA IR  has no t been

electrified. It is c au s in ;  a great loss to  
the  ra ilw ay exchequer. T his m ay be given 
t«p prio rity  fo r electrification .

M odern isation  of w orkshop, ro lling- 
stock, signalling and telecom m unication  
system  are  ano th er facto r o f  significance. 
In this connection . I  w'ould like to draw  the 
k ind  a tten tio n  o f  the hon . M in ister ab o u t 
th e  com pletion  o f the second phase o f  
M U N C H E SW A R  C oach B uilding Fac to ry  
in O rissa fo r which the first phase has been 
com pleted . D ue to constra in t o f resources, 
they have no t m ade a llo ca tio n  fo r the 
second phase. P roduction  is suffering to 
a g rea t extent.

T his m ay be taken  up  in right earnest. 
In the 1987-88 budget, funds should  be 
provided fo r the com pletion  o f the second 
phase o f M anchesw ar coach-bu ild ing  
facto ry .

Due to resource co n stra in t, conxersion 
of railw ay track  from  n arrow  gauge and 
m etre gauge to b road gauge has been to tally  
stopped . In this connection  1 w ould lik e  
to  draw  the a tten tio n  o f the hon. M in ister 
to  the narrow  gauge line from  R upsa  to 
Bangriposi which was constructed  about 
100 years ago. In  case due to  resource 
constra in t the conversion can n o t be taken 
up in the Seventh Plan, I would request 
th a t at least diesel engine should be p ro v id -
ed with good coaches and the speed o f the 
tra in s  on this tim e shou ld  a lso  be increased.

Leasing o f  railway land has been banned. 
1 w ould request the R ailw ay M inistry  to 
reconsider it and lease ou t the land to  poor 
people, particu larly  the low -incom e group 
people, not only fo r ag ricu ltu ra l p roduction  
purposes bu t a lso fo r com m ercial purposes. 
T his will help the railw ay exchequer. The 
ban m ust be w ithdraw n. ,

T he power o f  allow ing stoppages of 
express tra ins is now with the R ailw ay 
B oard which is m aking it very inconvenient 
fo r the ra ihvay-users. 1 w ould request 
th a t the previous practice be restored, 
nam ely , this power should  be vested with 
tke Z onal M anagers. ,

It is really a  m atte r o f g reat satisfaction  
that the  hon . M in ister is try ing  his best to 
im prove the catering  services in the railways



361 Rf.1 ·. fi11dge/ S/ •· .,, PHALGUNA1~1008~AKN (Jenera/ Discussion 36 

and also the base kitchen. Jn this connec-
tion J would like 10 s ubmi1 that one Member 
should be there exclusively on the Railway 
Board to look afler the ca!cring services 
which have increased ten-fold compared 
to wha! they were before nationalisation. 1 
would request that this may be given due 
considcra t ion . 

Casual labourers who were recruited at 
•the time of construction of doubling lines 
were reirenchcd after !he comple1ion of 1hc 
work . They should be taken bad.. a' CPC 
i:angm<'n . 

Coming to my State. there arc two point,; 
which I want to make. Regarding Sambal-
pur Division. the construction v.•orl has not 
yet been started . l would request that 
necessary fund~ for this purpose · be peovid-
ed. Doubling ,,f Khurda Road-Puri railway 

line should be rn ken up in right earne: 
t·ccause we know the importance of Puri-
it is not only a pilgrimage centre but als 
a tourist place. J would request that in lb 
Seventh Plan priority should te given fc 
doubling of this railway line from Khurd 
Road to Puri. 

With thcs~ words. conclude. 

MR. CHAIRMAN The House stanc 
adjourned 10 reassembk tomorrow at JJ.C 
a.m. 

18.0-t hr<;. 

T!te Lok Sabha 1/11'11 adjourned Iii! Eleven 
of 1/ie Clock 011 H·' ednesd<1y , ,\Jarch .J, 

/~1s; 'Pltalg111111 1::. 1:1•1< ( Saka) . 




